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T.OK SABHA
Monday, August: 13, 1962,|Sravana 22,

1884 (Saka)-

The Lok Sabhg met at Eleven of the
Clnck. v

[Mr. SpeARER in the Chair]
ORAL ANSWERS TO QUESTIONS
Soclal Edmcation

*215. Shri Harish Chandra Mathur:
Will the Minister of Education be

pleased to state:

(a) the main features of Govern-
ment's plan and programme for social
education; and

(b) whether any concerted effort is
being made in this field in conjunec-
tion with Ministries of Community
Development, Panchayati Raj and Co-
operation, Information and Broad-
casting and Scientific Research and
Cultural Affairs?

The Deputy Minister in the Minis-
try of Education (Shrimati Somnda-
ram Ramachandran): (a) A statement
is laid on the Table of the House.

(b) Yes, Sir, with the Ministries of
Community Development, Panchayati
Raj and Co-operation and Information
and Broadcasting. [See Appendix I,
annexure No. 62].

Shri Harish Chandra Mathur: May
I know what is the content and pro-
gramme of social education and the
agency employed for it?

Shrimati Soundaram Ramachandran:
The agency will be—it is contained
in the answer—through the Com-
munity Development department and
the States also will take up that pro-

1434 (Ai) LSD—1.
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gramme. As regards the content it
has been worked out what gshould be
the social education comteat to. be
implemented in these blocks by the
Community Development Ministry in
consultation with the Education
Ministry. The main features are—
they are given in the answer—literacy
classes for men and women and follow
up work; libraries and reading rooms.
All this is given if you see this. And
discussion groups for education in
citizenship.

Mr, Speaker: What is given need
not be read.

Shrimatl Soundaram Ramachandran:
All that is given. The supporting and
ancillary services provid by the
Ministry of Education under its Social
Education programme are also given.

Shri Harish Chandra Mathur: May
I know what has been spent by the
Ministry of Education during the year
1961-62 and whether they have taken
note of the features, specially the
anti-social things which have come to
notice during the general elections?

Shrimati Soundaram Ramachandran:
Money has been provided for competi-
tion in books and for voluntary insti-
tutions. The Community Develop-
ment Ministry as well as the State
departments have their own pro-
grammes. 1 have not got details of
the money we have spent. The Third
Five Year Plan provision is Rs. 88
lakhs.

Mr. Speaker: What has been spent?

Shrimati Soundaram Ramachandran:
In 1961-62, actually Rs. 12-30 lakhs has
been §pent.

W Mferx arw : ot aw AT
ferer # wmer & Arerw w7 T—e 8,
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VT AT ¥ TN AT FY AT AT
£ ar oY wré wrwd X ¥ Ay
g?

Shrimati Soundaram Ramachandran:
Naturally, the social education pro-
gramme is essentially an adult edu-
cation programme and also it is lite-
racy programme; It cannot be through
any other language except the
regional language and the mother
tongue.

sft TR W "R,
& 1 fgd ¥ oft e g g

wore AT - F wre ¥ eeArer
w&T f g2 are gy garw Y 7 Izww
wfad

s TRATAN : OF & A A
fgt & gar & WX 99 F Ia< A
st ¥ fegr v § \ A wE@w g R
ST HAAT A I IT FT AT F IA
feariomd | w< F 2@ § 5 ey &
geRif®r FaT @ =y & adf faar
AT | (6T gL qgT 57 ¥ aar = ?

weas wgRa ;s # o
tF T ami Froae i fe=r
& feqr 9@ | #fF waT fwdr a@
Fré Ffears g oy |y A Aw )

o THTMUAA : WeqE HErEY,
gaT gy oft FeArE ¥ 1 g o mw
feqr st =ifgd | gw wET FET

ot w¥ : waT A 7 § wg £
ar w=ar gl

was wEEd o F e HE TEi
Ff T Aoy

Shrimati Sarojinl Mahishi: Is it not
a fact that there is provision for social
education in many of the departments
and that either duplicate services are
given for one and the same purpose

AUGUST 13, 1862

Oral Answers 1340

or no services are given at all im
certain cases?

Shrimati Soundaram Ramachandran:
To avoid overlapping and duplication,
there is the Co-ordination committee
of the Community Development as
well as the Education Ministries. They
work out programmes and these pro-
grammes are implemented. It is a
minimum programme. Their annual
seminar was held in Hyderabad last
year. Every six months there are
meetings. There also they have
worked out a common programme so
that overlapping and duplication are
avoided. Again, a few days back, we
had a conference of the Development
Commissioners and representatives of
the Education Ministry. We all had
a talk on social education, with a view
to improving the programme and
expanding it further. So, every effort
iz made to avoid duplication as well
as overlapping.

Shri Tyagi: Was not this very pro-
gramme being carried out by the
district boards and the zilla parishads
and community development organi-
sations, and if so, what is the justi-
fication for this duplication of machi-
nery ang control?

Shrimati Soundaram Ramachandram:
There is no duplication. The purpose
is to avoid duplication. I must admit
that we have not done much for social
education programme. But duplica-
tion is avoided at every level by
having a joint committee and joint
Pprogrammes.

Mr. Speaker: The question is whe-
ther the same programme was not
being carried out by the zilla pari-
shads and other bodies.

Shrimati Soundaram Ramachandram:
No, not that I know of.

Shri Yallamanda Reddy: May I
know whether the Central Govern-
ment are reviewing the results im
regard to adult education year by
year, and if so, what the results are,
and what progress has been made as
far as adult education is concerned?
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Shrimati Soundaram Ramachandran:
Yes; as far as adult education is con-
ecerned, in their seminars and in their
annual conferences, the work already
done is reviewed, and further pro-
grammes are evolved. But, as I
pointed out, I must admit that our
progress is not very satisfactory in
regard to adult eduation. So, we had
a common meeting to evolve further
programmes. We are trying to have
the minimum programme. Social
education is a very huge thing, and
we are finding it very difficult. So,
we are now trying to have the mini-
mum programme in regard to adult
literacy and citizenship training, and
we are going to take it up as quickly
as possible through the State Govern-
ments.

Mr. Speaker: eoxt question.

Shri Tyagi: Why not save money?

Mr. Speaker: I have passed on to
the next question.

Conference of State Ministers

Shri Kolla Venkaiah:
Shri S. B. Das:
| Shri Basumatari:
*218. | Shri S. C. Samanta:
Shri D. €. Sharma:
Shri Hem Raj:
' Shri Prakash Vir Shastri:
| Shri Yenkatasubbaiah:

+
[ Shri Subodh Hansda:
!
I

Will the Minister of Home Affairs
be pleased to state:

(a) whether a Conference of the
State Ministers incharge of the wel-
fare of the Backward Classes has been

held;
(b) if so, the questions discussed;
and

(c) the decisions arrived at?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Yes, Sir. The
Conference was held in New Delhi
on the 26th and 27th July, 1962

SRAVANA 22, 1884 (SAKA)
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(b) A statement showing the list
of items discussed at the Conference
it laid on the Table of the House.
| See Appendix I, annexure No, 63].

(c) The Conference was mainly
convened to have an exchange of
views on the recommendations made
by the Scheduled Areas and Sche-
duled Tribes Commission and also to
discuss other items included in the
agenda. The record of proceedings
and the recommendations of the Con-
ference is being finalised.

Shri Subodh Hansda: One of the
points discussed at that meeting was
the shortfall in the financial target
during the Second Plan period. May
I know whether any stress was placed
on achieving the maximum physical
targets during the Third Plan period,
and if so, the procedure adopted for
that purpose?

Shrimati Chandrasekhar: Yes,
during the conference, the Home
Minister stressed that the Chief
Ministers should review the progress
in the States and see that proper
utilisation had been made of the
money provided in the Second Plan
and also to have better utilisation in
the Third Plan.

Shri Basumatarl: May 1 know
whether any amount has been set
apart outside the Plan, and if so, what
1t is?

Shrimati Chandrasekhar: 1 think
the hon. Member is referring to the
sum of Rs, 260 crores that has been
set apart by the Planning Commis=
sion outside the Plan outlay, and that
is the amount that is going to be
spent in the backward areas.

Shril §. C. Samanta: May | know
whether the hon. Minister is aware
that one caste is classified as a back-
ward class in one State, while in
another State, the same caste having
the same economic and social disabili-
ties is not regarded as a backward
class?

Shrimat] Chandrasekhar: This might
have been the case when caste was
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the criterion for deciding backward-
ness. But now since we have adopted
the economic criterion for the purpose,
this will not arise.

Shri D. C. Sharma: In the state-
ment, it is said that steps have been
taken for adopting economic tests for
determination of ‘other backward
classes’. What are those economic
tests?

Shrimati Chandrasekhar: People
who draw more than Rs, 1,500 per
year will be considered as not belong-
ing to the backward classes,

Shri Somavame: Members of Parlia-
ment were associated with such meet-
ings when they were held on previous
occasions. What are the reasons for
the departure from this practice now?

Shrimati Chandrasekhar: The con-
ference was held thrice before. This
conference is a State Ministers'
conference, entirely meant for the
Ministers of the States dealing with
backward classes to meet and discuss.

N wagam ww § fE
wites Ffee ¥ a5a€ FomRT w1 hww
forar o @ ? W aw dFAE AR
¥ sY7-wY7 wrfaar w0 39 A
T Ur € # frowg fear man ¢
it Rz fafred seow gf 4t
T® ¥ ¥t 3@ wfrat e Y € ¥
# A ArE g A dwad
FRE AT T 3 AR g ey
FFgmarf@mEstT
W T g oag g 7

TEwE AN (s TR Ay
wreaY) @ Y AE W FTRe W ogw X
fa® deges gresw W fEgeT wveew
R far g T oF adF &
9% AT § uiT § AfET 3T
9§ ¥ 3598 7T § W1 W g
&9 AT FgOTd & I ¥ 0
swiwshs A fi gt R A &
frer & 9w gvew F 1§ aadiely o
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Shri Bade: He has not properly
replied to my question.

Mr. Speaker: I will give him another
opportunity. Shri Swell.

Shri Swell: May I know whether
the question of amending the Sixth
Schedule to the Constitution was
taken up at this conference? If not,
why not, in view of the fact that this
question has been hanging fire for the
last ten years and the Prime Minister
has given repeated assurances of such
an amendment?

Mr. Speaker: That is a different
thing altogether.

Nt w¥ AW qITH 7g 97 fE WA
s Srgar Y gfer ¥ vaE i
A AT § W1 I F AW g UF w2
% maz ¥ fxd g § | v wifew ofe
¥ 3 &1 qoww fear o gar
A ot g @ @ T aw vw w2
 agt & s faar @ e of aw
Wit snfaat dFaE R AT o ¥
ag frera & oA WX FAw  wiew
3fz ¥ St W T N @ aw A
fez faar o3 ?

Mr. Speaker: He wants to know
whether the States have been com-

municated that henceforth the crite-

rion would be economic and not on
the basis of caste.

Y W™ AFYT WA ¢ AF AF
T G T AT & IR A AU
foer g gf ¥ | dwad wRw W
& A o A foee 7 awrd & qE
I ag § 5 Rl T wew w1 awm g
AW A FH A g W
& ¢ fr wFrerchaw wifs 3 & 9 7
Hrw &z waiq feat fee g
¢ 39 fem & 99 't e Tfgq Wi
Faq wrfa & wTC 9X AE dwe
Tfgd | ¥ < FT TG N2W T
wgw A f ¢ ok & Far T ¥ W
foig w< w9t & 1
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Mr. Speaker: Next question.

Shri Bade: This is important
because the States have decided to
proceed on the basis of caste and not
on economic considerations.

Mr. Speaker: 1 know that every-
thing that comes from the hon. Mem-
ber is important, but sometimes I
cannot accommodate him.

Shrli Sonavane: This is an impor-
tant question regarding the backward
classes....

Mr. Speaker: I know. Therefore, I
have passed on to the next question.

Universities in Third Five Year Plan
+

[ Shri Raghunath Singh:

Shri Daji:

Shri A, V, Raghavan:

Shri Subbaraman:

Shri Maruthiah:

Shri Prakash Vir Shastri:

»217, { Shri Hem Raj:

Maharajkumar Vijaya
Ananda:

Shri Mohsin:

Shri Umanath:

Shri Ram Ratan Gupta:

Shri K. Pattnayak:

| Shri Karjee:

Will the Minister of Education be
pleased to state:

(a) how many universities were
proposed to be started during the
Third Five Year Plan period;

(b) the total allocation therefor;

(c) how many of them have

slarted;

(d) how many have been sanction-
ed; and

(e) how many are under considera-
tion?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). A statemens
is laid on the Table of the House.
[See Appendix I annexure No. 64].

SRAVANA 22, 1884 (SAKA)
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(c) Five.

(d) and (e). It is for the State
Governments concerned to establish
new Universities within their juris-
diction.

F Y Tge feg : feefe Tow

T A [feat-feet gfracfafe
F WAT & AT WA NTEAT ¥
g W I femar wqmn wem & 7

Mo ®To Wlo whyredt @ FarfF
d 7 2oiir ¥ aorwr gg ot g
fafegi a1 worfoe Y 9% g—-fagie &
¥, 99T ¥ UF, TORYTT § O0F  §IT
T amw § N o o § vy w23
1 gfrrcfadty & fad oy sy 2 &Y
7€ ¢ fw gfrefafoar agi warfor
T w1 TEE —martaaT, W At
TAYT F |

ST eI et oW F AW
a1 § 5 g gwadfa g &
faas fawmafearey oy w1 faeag
o a1 77 Rz w1 @A ¥ ap st
g1 ¢ o g o & 9 Y gET Ay
AT AT wT ¥9 gEew ¥ o
wareg 7 ¥g fAeag fean § e e
frewq wroe & fsan qr SaT ff w0
g & @ 39 ¥ ¥g fg oy ?

o Wio Wl SATH : ¥F WA
¥ 9% ¥ AW g7 friw wom § e s
YT T ff 99 T U ol
¥ ¥y wETE A1 4 W I & Wi
9% g HIXT AET TATIT TAT QT 1 9T
g ae FET 9T fiT § fr ag Wk
at gfraefadry e wremr ey §
wife frderd v fawg T g
worTgl ¥ 3 1w woerT ¥ %
wifas wgraen 44 fasafaaem wqfme
v ¥ fod aff & anft &
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Mr. Speaker: Shri Venkatasub-
baiah.
«ft ST wTeNt - F ¥ B v
qET o7 | AT W& 7 IA AL AMAT §

wErR WA : wrfEe § § 5w )
AT TATAT X FAT
Shri Venkatasubbaiah: May I know
whether any proposal has been
received from the Andhra Pradesh

Government for establishing a univer-
sity in that area?

Dr. K, L, Shrimali: I may draw the
attention of the hon. Member to the
statement which 1 have laid on the
Table of the House. Andhra Pradesh
hag a proposal tp start one university.

St TETIETT SenY W WEey,

7 w5 72 ot % qrw awadiy g

% famm watew § 3@ we fwita

&1 ot f& "o o a6t # i @

¥ @ fawfaaey & sd T afea

T F2HE #Y @A & wda graT &
JAAT GE€qT § SYRT 4% AW § A WHT
It ATEY A9 qW @ Iy § I9 ¥ famm-
faeram @y A ToTRT @AY a1 3|
gy ¥ faar wareg 7 Fr fAow
foor & 7

To ®To WTe AT : § THEATE
f5 &7 ot gox fer § wewr @ weely
AT TN TG § A T AR@ FT A [E
W@ & | A A A gy

e AEAT - WL AT O T
Yamm AT I EE ? FT W ofy
g fosraa & v w1 7% we w1 78
AR § AR A &1 frega ag } fF e
A N waw fewr @ IFH W= @
TEF T )

TMo WTo Wro WIATHY : {TH WH&
ot ¥ fy faw wwam 0

ot TR WA WY ]
w3 wn & s qwer A W
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To o Mo smrEY : 4T &
ALY ey g1 A o A 6T e S
g | g7 quadfy g Teg wery
F amq 43 FT A Y | I AT TEqry
fFer AR W 9§ aE WEEEar
IT T oA I§ w7 @ F W LT
7 gmfas 18 gfracfedts sa
FY oF AT 3 Ay | w7 affefa
g & 5 w8 a% 74 fasafaamaat s
A § W GTHTT 8 ®TE AR
g faelt & w7 &Y gfafaedr wrew
Ffwew 79 faafaareg | & (o
F1% wEraAT 30 § AT AT A9
T & gET W Wy § Ay
ITE AT FY I F 1 afraefER
wigq AT ST ®1 Aufaq AT §
R f i s M sa fFmTa
fazafaarey & | W Tvw FETA
F 9T A ERTL IR HTE FEATT TET WIT
R ¥ gw T AT aw §
g IR RT e g AT I w gy
R FTAYT gAY )

SR WERAT ;A Y A AwEar
§ 7 w7 o dsrefedy gaadn
g ¥ famafearem @@ &Y o
IrAAAE AT T AT @ W
& o oft @ g & I7 F7 dwAdin
F@n qAm ?

o Wro Wio SIWTHY : 77 Adrar
#4 faeen? ¢ 7@ famfeasa
®reR w1 e ar | ol & fAEe
feargm v frEgr §ar e WX Y
# ar s o ¥

W AEw A g oagw o
g

Shri A. P. Jain: Is there a proposal
to start any federal universities; if so,
may I know their number and the
progress that has been made?
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Dr. K. L, Shrimali: With regard to
federal universities, I am afraid there
is gome confusion. The University
Grants Commission in its recent
report has suggested that there should
be one federal type of university in
each State. The Delhi University is
a federal type of university. A fede-
ral type of university is a little diffe-
rent from the other type of university,
for example a residential university,
and it is suggested that there should
be one federal university in each
State. If the hon. Member is asking
that there should be a Central uni-
versity. ...

Shri A. P. Jain: I never mentioned
Central university. I asked: how
many federal universities are proposed
to be set up, and what is the progress?

Dr. K. L. Shrimali: The University
Grants Commission has suggested that
there should be one federal type of
university in each State.

Shri P, K. Deo: In the long list of
19 universities in the statement, even
though there has been allocation of
funds for various universities, I do
not find any allocation of funds for
the solitary university in my State,
that is Orissa. Secondly, I want to
know whether any decision has been
taken to have a university in Sambal-
pur.

Mr. Speaker: We cannot go into
details in this question.

Shri Hem Baruma: Is it a fact that
the Kothari committee appointed by
the University Grants Commission
had suggested that each university

+ should select some subject for specia=
lised training up to the international
standard? If so, what is the reaction
of Government to this and do Govern-

" ment propose to translate this into
action?

Mr. Speaker: This is another matter
of detail.

Shri Mohammad Elias: I find from
the statement that Rs. 225 lakhs have
been sanctioned for West Bengal. In
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view of the serious educational pro-
blem in West Bengal. ...

Mr, Speaker: I would not like to
go into all such details at this moment.

Shri S. M. Banerjee: The figures
are given there in the statement.

Mr. Speaker: The number and
allocation was wanted here.

Shri S. M. Banerjee: I want to know
from the hon. Minister if these uni-
versities in U.P. are likely to be
established. ...

Mr. Speaker: If I did not allow any
question for West Bengal how can I
allow for UP.? (Interruption), I do
not want to go into details.

st uw faw gy forT AT X
mit T fis giw  faafeaemt w
& #Y wqafa & vt §low fr 2
T ¥ te gfmafedrw & wf § ar ¢¥
gfafadte ¥ qaa dwn fema 7

Mr. Speaker: Order, order. I will
not allow this. Hon. Members go on
repeating the same question for one
State or the other. Shri Harish

Chandra Mathur.

Shri Harish Chandra Mathur: How
will the hon. Minister explain the dis-
parity in allocation. There are Rs. 50
lakhs allotted for Maharashtra, one
university, Rs. 10 lakhs only for
Rajasthan; Rs. 225 lakhs for two uni-
versities in West Benga] and for M.P.
for three, only Rs. 20 lakhs. Is it that
the backward States get much less?

Dr. K. L. SBhrimall: These alloca-
tions have been made in accordance
with the needs and requirements of
the particular State.

ot Wo wyo fywdt : & 7y o
e § f gw o7 T wTor & R 9
2w ¥ fiv fafreres @ & g
cy We ¥ A dwe e # @
fawaferarers wred & fod 3% A
i o ol & mh
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weae wEAW - AFee Faved | A
gear |
st Ho Hyo, frFaY | ¥ AT F7 FAT
g frAr &0

v wiRw AT wz g A fE
g 7 far W@

Tro Mgy IR ;. WRT TRET,
TR FED gAY

werw At ALY Aafrerdt §
# oI AT T AT T E |

Manufacture of Helicopters

( Shri S—I‘l—llodll Hansda:
Shri Basumatari:
Shri S. C. Samanta:
*218. ! Shri G. K. Singha:
Shri Bhakt Darshan:
Shri Bhagwat Jha Azad:
| Shri D. C. Sharma:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that an
agreement has been signed with a
French firm to manufacture Heli-
copters in India at Kanpur and
Bangalore;

(b) if so, the terms of the contracts;

(c) whether all co;nponents of the
Helicopters will be manufactured or
only the spare parts; and

(d) how long it will take to manu-
facture the entire engine and its
components?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) An agreement has been signed
with a French firm for the manufac-
ture in India of this helicopter. The
engine for this helicopter is manu-
factured by a different firm and the
above agreement excludes the manu-
facture of the engine.

AUGUST 13, 1962

Oral Answers 1352

A N
(b) It will not be in the public
interest to disclose the details of the
terms of the contract; it may how-
ever, be stated that we shall be pay-
ing only a reasonable licence fee on
convenient terms of payment. There
will be no payment on account of
royalties. i

(e) All cumponent:; of the heli-
copter and not only spare parts will

-be taken up progressively for manu-

facture in India.

(d) Negotiations are in progress
for the conclusion of an agreement
t¢ manufacture the engine in India.

Shri Hem Barua: This is not a
defence matter. I want to raise a
point of order. They are going to
manufacture helicopters in this
country. There has been so much of
work on this matter. Is it that the
terms cannot be disclosed in publie
interest? I cannot understand this.
The agreement is entered into; the
manufacture would follow the pattern
of that agreement and everything else.
But the Government would not dis-
close the details.

Mr, Speaker: He has disclosed as
much as he thought he could possibly
do. But, other details, he says, it is
not in public interest to give further.
He has given some facts. Buf if the
hon. Member puts in any question
and the answer is denied I can see
whether I can interfere.

The Minister of Defence (Shri
Krishna Menon): Probably, the hon.
Member wants to know all the details
that are given in the agreement. I
think the Government also has got
some responsibilities in this matter;
the agreement contains the quantum
and the rate of production and the
rate of Indianisation and the various
other restrictive clauses. That is one
point. Secondly, it is concluded with
a foreign firm which is usually tied
up with the Government of that
country and if these things are dis-
cussed in this way, then it makes it
impossible to obtain favourable terms;
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because of the economic condition of
our country we may pay lower prices
if the details are not publicised. I am
quite prepared to place this contract
for your inspection and if these facts
do not convine you, I shall abide by
your ruling....(Interruptions).

Shri Hem Barua: He should place
it before you for your inspection and
satisfaction as he has promised.

Mr. Speaker: If I need that I will
request him to do that.

Wt wed T . weErE R
o7 qfss T3R T AT WA E,
W g 9% qu Y A g ®
™R !

AR WEIAQ | AT T T FAHL
FITA FT 94T 7 @), a9 aF ¥ H4
Fg a6 g % I € o § a1 g |

Shri Subodh Hansda: May I know
the number of helicopters to be
manufactured with the aid of the
French firm, and also whether the
spare parts will be manufactured by
the French firm in their own country
or here?

Shri Krishna Menon: The numbers
cannot be given because that is giving
the size of the equipment. With
regard to the manufacture of spare
parts, everything is to be manufac-
tured in this country progressively.

Shri Bhagwat Jha Axad: I want to
know whether the helicopters that
are likely to be produced by these
firms are already....

8hri Hem Barma: Sir, on a point of
order. Here is an agreement with the
French firm for the manufacture of
helicopters here. They know the
number of helicopters to be manu-
factured.

Mr. Speaker: They may certainly
know.

Shri Hem Barua: Then the whole
world knows the price and the num-
ber of helicopters.
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Mr. Speaker: Unless 1 decide that
it is not for the Minister to have that
privilege. The hon. Members need not
go on hammering the same point. It
is the same thing. It is not in public
interest to disclose the numbers, he
has said so. The information is known
only to the hon, Minister; how far he
should disclose it is a matter for him.
I cannot interfere in every case. I
will give him the privilege to disclose
as much as he thinks fit, taking the
public interest into consideration. In
rare circumstances, where I come to
the conclusion that something is being
concealed from the House and that
the information ought to be given, I
would certainly interfere. Otherwise
I will give that option to the hon.
Minister, the option or privilege of
public interest.

Shri Hem Barua: May I submit,
with all humility that the point I
raised has not been answered. I was
saying that the French firm might
disclose the number of helicopters and
the whole world might know it before
we knew anything about it.

Shrl Harish Chandra Mathur: The
French firm knows what the terms of
the agreement are: then why not ask
that the agreement be laid on the
Table!. ... (Interruptions).

Mr. Speaker: Is it not an agree-
ment between the French firm and
our Government?

Shri Krishna Menon: Yes, Sir, Our
Government is on one side. But all
these agreements in regard to arma-
ments, even though they come from
the French firm, have the approval
of that Government: there is a Gov-
ernment element in this matter.

Mr. Speaker: In such cases, earlier
also, the grievance of the hon. Mem-
bers was that these terms and details
are revealed and disclosed by the other
party in their own country and the
whole world knows it but only this
Parliament does not know it. That is
the difficulty. We cannot bind the
other firm if they want to reveal it
or disclose jt. Usually it happens that
they are published in the periodicals
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and other publications. Then their
grievance becomes legitimate that it
has not been disclosed to Parliament.

Shri Krishna Menon: Just because
‘the other party is likely to commit de-
reliction of their duty or their res-
ponsibilities, we cannot do it. Second-
ly, just because they are published in
‘a periodical it does not mean that it
is a fact, Very often these are quoted,
but it is only guess work as in every-
thing else. It is not likely that in this
case the French firm has published
it, because it will not be to their in-
terests. Secondly, there has been no
instance where in regard to defence
manufacture certain contracts have
been placed before the House,

Some Hon. Members rose—

Mr. Speaker: There is nothing to be
discussed. 1 would just again con-
tinue the same argument that it has
happened earlier. If the Minister is
sure that the other party also would
not do it, certainly I can give this
privilege to the hon. Minister. If they
think that something is not to be dis-
closed in the public interest I will not
insist on it. But if ultimately the
whole thing is disclosed and published
then, then probably the criticism is
justified, namely, that it was only
this Parliament that was kept in the
dark and that otherwise the whole
world knew it. If there is a condition
that they would also not disclose it,
then I would not insist on it. I should
give free option to the Minister to
decide it certainly. But if there is no
condition about it and they just do it
and as a matter of course publish it,
then certainly hon, Members are jus-
tified in asking that they should also
know it.

Shri Krishna Menon: At the present
moment, the agreement is irsistent
that it should not be published in
regard to quantities. If they are like-
1y to break the agreement, then of
course it will be publiched or placed
before the House or whatever you
Tequire to be done will be done.

Mr. Speakery Is it possitle tor the
ton. Minister to find out from them if
they are likely to publich them?
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Shri Krishna Menon: They have an
agreement not to publish them. It
may be the same way in their country
also. In regard to what you said,
namely, that a magazine or wnatever
it is, is quoted in this House as au-
thority, I submit that very often they
are inaccurate. If we have to correch
them again, that would be giving in-
formation, and the people would
flounder about it. About the larger
question whether tne facts can be
shown, I will make a submission in
due course. (Interruption).

Some Hon., Members rose—

Mr. Speaker: Order, order. There
is no need to put further guestions. We
should not pursue it further and spend
more time on it.

Shri Tyagi: I do not want to put
any question, probing into the project.
I only want to know how much amount
by way of capital expenditure is in-
volved in this scheme because it is
ultimately to be sanctioned by us, and
there is no secret about it, namely, the
capital that is invelved.

Mr. Speaker: Probably that might
give a clue to the number that bas to
be manufactured.

Shri Tyagi: I am afraid any scheme
which involves capital expenditure
cannot be a secret. I can understand
that the details may be secret but not
the project. How much would the
project cost—because it has to be sanc-
tioned by us—is our concern.

Mr. Speaker: We have to take the
particular case that is beore us. So
far as that is concerned, une question
has been just answered—chat it s
no’ in the public inter=st to give the
number. The total amount that has to
be spent on that can be easily worked
out.

Shri Tyagl: No, Sir  (Interruptions).

Mr. Speaker: Crder, order. If we
know what has to be spent on each
helicopter, certainly it cun be ‘vorxed
out.

Shri Tyagl: My submission is, if
you are golng to buy....
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Shri Krishna Menon rose—

Shri Tyagi: 1 am not yielding to
him. Of course, we can understand
one thing. But,......

Mr. Speaker: He is going to answer
it, and then there wiil kc no need for
further questions.

Shri Krishna Menon: It is not a
separate helicopter factocry that is go-
ing to be set up. It will be iraccurate
to say what is the expenditure, be-
cause we will be using it in  other
capacities also. The flgures at & parti-
cular time will come cut in the tudget
estimates subject to the normal pro-
cedures. But to turn round arnd say
that this ig the capitat invested in it
would not, strictly be correct, because
it is tied up with the entire process of
manufacture.

Shri Tyagl: If no estimate 1s to  be
made, then 1 would submit that it is
most irregular. If we know that they
are going to be manufactured in a
tactory, we must know how much ex-
tra amount they are going tc spend.

Mr. Speaker: Everything would
come before the Houivse when the
money is wanted. Nothing has beer
spent so far.

Shri Tyagi: This is establishing a
convention.

Mr. Speaker: I am suie that it wiil
be brought before the House, at  the
proper stage, if some money is want-
ed

Shri Tyagi; Could he not give us a
rough idea of the extia amount?
Mr. Speaker: Order. order. During

the Question Hour, I cannot go further
than this.

Shri U. M, Trivedi: My point of
order is this. This point Las orisen
over and over again in this House
This is the second time 1t a poinrt
has been made by :lie Defence Miris-
ter that in public interest, it is diffi-
cult to answer a quest - raised in the
House.  Whether it is a question of
privilege of the Minister or it 1s a
question of the privilege of the House
is also to be determined. This House
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is a sovereign body in India and it
requires to know what is going on for
the country and it wants to know
what for the expenditure is to be
made and what is the amount of
expenditure, It is not the privilege
of the Defence Minister to keep it
away from the House.

Mr, Speaker: Order, order. There
ought not to be a speech. This point
has been raised and I huve also given
my ruling on this.

Shri U. M. Trivedi: I submit to
you that this question must be re-
ferred to the Privileges Committee to
find out whether such a privilege can
be claimed by the Defence Minister.

Mr. Speaker: Therz is no question
of Privileges Committee, or anything
to be referred to it. This question has
been raised and an uuswer alse has
been given. Probably the hon, Mem-
ber was not present here. I have
given my decision on that. He will
kindly consult the debatea

British Credit for expansion of
Durgapur Plant

-

219 " Shri Rameshwar Tantia:
i Shri Basumatari:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether a credil tuo tnc extent
of £20 million has been offered by the
British Government for the expansion
of the Durgapur Steel Plant; and

(b) if so, the terms and conditions
of the credit and how the amount is
likely to be utilised?

The Minister of Steel and Heavy In-
dustries (Shri C. Subbramaniam): (a)
and (b). Government of UK. have
agreed to the grant of a loan of £22
million for purchase of Plant and
Equipment required for expansion of
the Durgapur Steel Plant from one
million tons to 16 million tons. An
agreement was signed in this behalf
with the UK, Government on 23rd
May, 1962. The amount is to be repaid
in 38 half-yearly instalments, the first
of which is payable on the 31st May,
1989. The loan carries interest at the
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rate currently applied by the United
Kingdom Treasury on the date of issue
of Promissory Notes by the Govern-
ment of India, to a loan for a com-
parable period from the Consolidated
Funds of United Kingdom plus one
quarter of one per cent. per annum.
The interest is payable half-yearly.
The amount will be utilised for pur-
chase of Plant and Equipment from
the UK,

Shri Rameshwar Tantia: May I
know whether from Britain any con-
srtium will advise this new expan-
sion and whether they have rectified
the previous defects in the Durgapur
plant?

Shri C. Subramaniam: The Durgapur
Plant has already been erected. The
difficulties are found with regard to
the functioning of the steel melting
plant. They are also being rectifled
now.

Shri Rameshwar Tantia: May I
know who will be the advisers for this
new expansion? Will they be the
same people?

Shri C. Suwbramaniam: This will be
a different concern.

Shri Basumatari: May I know whe-
ther the resent Durgapur plant has
reached its original target?

Shri C. Subramaniam: Not yet, Sir.
Shortage of Women Teachers

-

“228 Shri Basumatari:
: Shri Bishanchander Seth:

Will the Minister of Education be
pleased to state:

_ (a) whether it is a fact that there
is a shortage of women teachers all

over the country, particularly in rural
areas;

(b) if so, what measures Govern-
ment are taking to meet this shortage;

(¢) whether it is also a fact that
State Governments have suggestea
some inducement for women to join
teaching profession;
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(d) whether it is also a fact that the
above suggestion had been discussed
at the two-day Conference of Chair-
men and Secretaries of State Councils.
for Women Education held on the Tth
June, 1962;

(e) if so, the decision taken there-
on; and

(f) how far those decisions have
been implemented?

The Deputy Minister in the Ministry
of Education (Shrimati Soundaram
Ramachandran): (a) to (f). A state-
ment giving the requisite information
is laid on the Table of the Sabha.

STATEMENT
(a) Yes, Sir.

(b) On the recommendations of the
National Council for Women's Edu-
cation, the Government of India have
suggested to the State Governments
the following schemes for acceptance
and implementation for encouraging
women to undergo training and in-
creasing the number of women.
teachers:

(i) opening of new training in-
stitutions;

(ii) attaching of training sections
for women teachers to girls”
secondary schools;

(iii) reservation of seats for
women in co-educational
training institutions;

(iv) giving financial assistance to
girls from rural areas to go
in for training;

(v) pre-selection of trainees at
the secondary stage;

(vi) development of middle school
and secondary education for
girls;

(vii) stipends to trainees in train-
ing institutions for teachers;

(viii) construction of quarters for
women teachers working in
rural areas;

(ix) attendance allowance to
teachers on the basis of the
average attendance of girls;
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(x) village allowance for women
teachers working in rural or
backward areas; and

(xi) Provision of condensed edu-
cational courses for adult
women for securing more
women teachers.

(c) and (d). Yes, Sir.

(e) and (f). The recommendations
of the Conference of the Chairmen
and Secretaries of State Councils for
‘Women's Education are under con-
sideration.

Shri Basumatari: 1 have read the
statement. May 1 know whether these
women teachers are given any pri-
vileges in the tribal areas and if so
whether any extrg allotment has been
made to induce women to take to
teaching in tribal areas?

Shrimati Soundaram Ramachandran:
Each State Government is giving cer-
tain inducements. In addition to that,
the difficulty in getting women tea-
chers specially in the tribal areas and
other backwarg areas is housing for
the women teachers.

faweex @5 : A ©eAe 24T 97
T|T 4T § A qg T amr e
wioF fea wig & fradt g & faer
e #T ArEEEar &

Mr. Speaker: What is the number
that is required?

Shrimati Soundaram Rama-
chandran: I have not got the number
of women teachers. I have got only
the percentage of women teacher: to
the number of men teachers.

Shri Jaipal Singh: In the reply we
were told that every State Govern-
ment was giving inducement to attract
women teachers to rural and tribal
arcas. May I know what inducements
are offered in the States of Assam nr
Bihar?

Shrimati Soundaram Ramachandran:
About which State does he want to
know?

8hri Jalpal Singh: Assam and Bihar.
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The Minister of Education (Dr. K.
L. Shrimali): There are a number of
inducements which have been includ-
ed in the scheme and for which special
grants are given to the State Govern-
ments. They are: provision of quar-
ters for women teachers. condensed
courses for adult women, stipends to
women teachers, village allowances for
women teachers, continualion classes
ete. The idea is to attract a larger
number of women into the teaching
profession. Al] kinds of facilities are
given to the State Governments, and
special allocations are made for this
purpose. There is no special allocation
for tribal women as such, but I am
sure these would be equally good for
the tribal women teachers also.

Manufacture of Marine Diesel Engines

-
( Shri Bishanchander seth:
) Shri Warior:
*221. | Shrl Vasudevan Nalr:
[ Shri M. N. Swamy:

Will the Minister of Defence be
Pleased to state:

(a) whether an Expert Cominittee
has been appointed by Government for
implementation of the project for the
manufacture of Marine Diese] En-

gines;

(L) if so, what are their main sug-
gestions and views; and

(c) how far their views have been
accepted and rejected by Government?

The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan): (a)
The proposal for the setting up of a
Marine Diesel Engine Factory was dis-
cussed inter-departmentally by the
Ministries concerned. and it was de-
cided that the project be transferred
to the Defence Ministry for implemen-
tation. The Project is now being pro-
gressed by the Defence Production
Organisation for manufacture.

The technjcal experts of thc De-
fence Ministry are actively engaged in
the implementation. There is no need
now for a formal technical committee.

(b) and (c). Do not arise,
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wt faereix %5 : F ag e
g § fi6 9 wREY Wiy A wed § e
O R ¥ T A TS WY
€F 14§ I KT T8 7
Shri Raghuramaiah: There i3 no

committee. We have our own experts
of the Defence Ministry.

st farreix % W fy |
wwa g a1 et 7 o

W TRAOAY ;. W Ry
ag wrra A g Ee T R foer &
g & Haw guferg § ag AT AT
£ WY WY g ¥ wgd g (Interruptions)
T ET I ?

Shrimati Vimla Devi: Ask them 1o

learn English before they rpeak in
Hindi.

Shri Raghuramalah: I was stating,
Sir, that there is no formal committee
as such. We have technical expertie
in our own Ministry who are now
examining the matter.

WEIH WERT : ®E AETEET FHEN
R QR A FY A FrE ) P oW
AT srERId ™A E

Y T ¥AE TN weUw "Eey,
S U o7 gW faer & SeF waa
7g frar &7 fawg 2w 9k 9 peedE
Foume g o fer Y & ' Ak
Y foms s @@ famm oo & 7
(Interruptions)
(No answer was given).

Production of Cement for Blasi
Furnace Slag
+
{ Shri B. K. Das:
232 J Shri 8. C. Samanta:
" 7 Shri Subodh Hansda:
|, Shri M. L. Dwivedi:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) to what extent the blast furnace
slag from the steel plants has been
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utilised for the production of cement;
and

(b) whether any scheme has been
taken in hand for the use of the
entire quantity of slag for the pur-
pose?

The Minister of Sieel and Heavy
Industries (Shri C. Sobramaniam):
(a) and (b). Blast furnace slag has
not so far been utilised for the pro-
duction of cement but schemes for
doing so are under consideration.

Shri B. K. Das: In view of the fact
that limestone which is an ingredient
for manufacturing cement is in short
supply, may I know what other
materials are being considered in this
respect?

Shri C. Subramaniam: To the extent
blast furnace slag is utilised, the use
of limostone will be avoided. That is
why we are processing the utilisation
of slag to the extent possible.

Shri S, C. Bamanta: May I know
whether the Government has finally
settle that a cement factory will be
established and this material will be
utilised?

Shri C. Subramaniam: Yes, Sir.

Shri Subodh Hansda: The hon.
Minister stated that the scheme for
manufacturing cement out of slag is
under consideration of the Govern-
ment. May I know whether any
assessment has been made as to what
percentage of cement can be manu-
factured by the use of slag?

Shri C. Subramaniam: If the hon.
Member wants to know what per-
centage of this could be used in the
manufacture of cement, I would say
that 50 per cent slag and 50 per cent
ordinary cement could be mixed.

Burmah-Shell and ESSO Refineries

+

[ Shri P. R. Chakraverti:
o33, J Shri Yallamanda Reddy:
7 Shri P. C. Borooah:
| Shri Yashpal Singh:
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( Shri Raghunath Singh:
Shri Prabhat Kar:
Shri Daji:
Shri R. N. Reddi:

| Shri Ram Ratan Gupta:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether Government have
agreed as a special case to allow the
Burmah-Shel] and ESSO refineries to
operate to their maximum capacity
from 1st July, 1962;

(b) whether it is a fact that this
concession has been granted for a
particular period on the expiry of
which Government will have the
option to revise it;

(c) if so, for what period; and

(d) the proportion of the produc-
tion of Burma and ESSQ refineries in
relation to the total production in the
oountry?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (8) and (b).
Yes, Sir.

(c) For three months from 1-7-1962.
(d) About 72 per cent.

Shri P. R. Chakraverii: What were
the factors that stood in the way of
these refineries functioning in full
and what are the reasons which
prompted the Government to grant
ihis concession?

Shri K. D. Malaviya: The expansion
capacity granted to these refineries
from time to time is on account of
the operational efficiency that they are
able to increase and our own anxiety
to save as much foreign exchange as
possible by permitting them a little
more crude oil which is always less
costly than the imported petroleum
products,

Shri P. B. Chakravertl: What will
be the increase in production or the
release of hidden reserves, if any?

Shri K, D. Malaviya: The increase
in the capacity of Burmah-Shell has
been from two million tons in 1955
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to 35 million tons in 1961. ESSO
which were originally Standard
Vecuum started from 1-2 million tons
and they are now expanded upto 24
million tannes,

Shri Yallamanda Reddy: May I
know whether these refineries started
their expansion without the consent
of the Government of India and later
got it ratified?

Shri K. D, Malaviya: Generally no;
but sometimes due to operational
efficiencies incidental increases were
taken for granted and later on ex
post facto sanction was given.

o gmare fag ¥y HORTC WY
7g qar & fF et w=rfaat wos S
TP F OO GO freemdr @ §7
A o g e s 6
Y § &1 %1 AF @ wegE gk 5 9w
vweETr 2 faUT T W 99 W Sswr
Y JqrET Ay e g ¥ faar mar ?

st %o o Wty ; IT WY firwrg-
FO @ oy gf & WK ST & W ag
afer @t fF ag s@Rr X w@AA w7
T & &6 | g foEgd ot
T T @ | T A T AT I ALY
Ffarer aEy gl i sumar & ST A AT
oireq W wAr frwreat § w7 | A
Eclbiicrd coadh S ra o e S i
gt & o ag ymfea gom i @ T &
T AT WET FT HF

Shri Hem Barua: May I know if it
is not a fact that this higher capacity
that the two refineries want to utilise
now was built-in when the refineries
were erected and this hidden capacity
was not known to the Government?
If so, do Government not keep or
maintain any check on the capacity
of the refineries?

Shri K. D. Malaviya: From time to-
time Government get a report from
the refineries as to the installations.
that they increase or the additional
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equipment that they bring in. Nor-
mally capital goods are not allowed
without the permission of the Govern-
ment, but, as I said, due to operational
efficiencies the existing capacity can
also undertake to refine more crude
oil. So, inidentally it was increas-
ing.

Shri Yallamanda Reddy: Have you
allowed that?

Shri K. D. Malaviya: From time to
time they have also been getting the
permission to import capital goods for
installation,

Lxplosions in Delhj

+

( Shri Bibhuti Mishra:
Shri Harish Chandra Mathur
Shri Rameshwar Tantia:

*295 ) Shri Bishanchander Seth:

'] Shri Bhakt Darshan:
Shri Bhagwat Jha Azad:

| Shri D. C. Sharma:

LShl‘i Mohan Swarup:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it has been possible to
trace the hand behind explosions of
bombs and crackers in Delhi; and

(b) how many arrests, if any, have
been made during the last two
months?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Not yet. The matter is under detail-
ed investigation.

(b) Tweo persons were arrested in
connection with the explosion which
occurred in Chandni Chowk on the
25th June, 1962; they have since been
convicted. Four persons, who were
found in possession of some crackers
containing prohibited explosives and
certain illicit arms were arrested
from a house in Xingsway Camp,
Delhi, on 22nd July. This case is
under investigation.

oY foyfe fra @ & AT SR
g fw war dzw maetiz o dYo arfo ¥
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Warg A ¥ fF 9w ow am Fr o
e fr aw AR feE N ged & A%
Y gzx § o 3% g @1 wWH
s g? AR AT T fwdr
frr 2 @t Sfasm &8 mez &
FEH AT FT qaT ATy ?

TE-wrd AWt (& we g
meAt) : 9gS aF WO &Y W F w=w
q@r T §, WY AR A A9 Wy
T FoeAt A & | T ATy geEw wy
e A g fF owft g § ooy
s g€ & WY AN oY W i st
fregame gu & 97 & 37 W At
fF @ 1 qar T Wit & o o
E T ¥ A W oaw # et e
TRARE fFr et F w o ¥
sareT fed= ¥ 48 o gy F6itE W
A

st foifr fam . ¥ R &
qar st § fw @ o FEC WK aw
TN § TR gAT 2 F T T &Y @
E ar fadsit  wafaay w1 s gra @

=Y "R AT e @ mf ar
M F A g & s faar o @
g

& aEmrER qreRt g ag
Ty Y ¥ uF arx w9y § awwsw [
gu *@ o fF faelt 7 gfem o
AT T wany @ §, I faw
IR F i A gy gfow W @
& @& faw a1 & 9 g
£ f w1 avex #1 3w aferw 7t qd
€ &, W afz &, @ Ia=t aa fradt
2 o't 35 frger sog gwm 7

7 Wrm wWEryT SRy ;o ge
s T & gfew Fiefaa e
A T Y, TE AR AN RN
TEE | FWAERNEATE &
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o a1 AT § 1 9% w@o o ar fe
tHo fo & o ST A

Shri Bhagwat Jha Azad: What has
been the obstacle in the path of the
Government that after so many long

long months, it has not been able to
find any trace of such explosions?

Shri Lal Bahadur Shastri: 1 have
answered that question a number of
times. 1 have also indicated to the
House that in connection with a num-
ber of instances, many people were
arrested and a large number of them
have been convicted. Yet, these ex-
plosions have been continuing. We
have to pursue it further.

Y OREAARY ¢ ) T T
HiqT  oTaT § W 98 9§ AL £ 9w
&1 I TEEA AHAT AT | qG WL
vy e faeelt W &9 & o) o
TN a9 HEd § W1 SAET 97 9O AGY
T O, AT R a7 w9R N fr e
Lo o i

v WEEE . WY ST g
HAWAT W HAR W |

tﬂtl'oﬁ'l""?l'i'ﬂ': T T AT
T sOr-507 g7 AT T g
E) w1 s A ow a9 & fao
gfers & weman @ a9 f faere
foar § f rwa amafoet o oF afafa
AT aq aifs ag i e #@
T T GYCFFT 6 qW raere
g ?

o WE w3 w1
mi= AT A I A § 1 T FEear
TEEF B § W FE T A
FA 1w ag R e Y owy
T ¥ AT | (HH GIHOCT AT g
ay T a6y § W W OF g
o fasft § @Yt Tawr gar SET FsTn
i off7 wfafa ¥ ¥ o€ av AH
B
1434 (Ai) LSD—2.
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National Integration Day

#2237, Shri 5. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the suggestion that
25th March, the day on which the
late lamented Ganesh  Shankar
Vidyarthi laid down his life for com-
munal harmony in Kanpur, be observ-
ed as National Integration Day was
discussed in the National Integration
Council;

(b) if so, whether a decision has
been taken in the matter; and

(c) if not, the reason for this delay?

The Minister of State in the Minis-
sry of Home Affairs (Shri Datar): (u)
to (c). No. The suggestion will
shortly be placed before the Commit-
tee on National Integration and Com-
munalism appointed by the National
Integration Council.

Shri S. M. Banerjee: I want to know
whether, before placing this sugges-
tion that the 25th of March be observ-
ed as Martyr's day, the Government
considered this matter and if so what
is the view of the Government

Shri Datar: In fact, there was &
Resolution on this subject brought
forward by the hon. Member and then
I assurej him that this question will
be considered in all its aspects. It
will be first processed through this
Committee and then it will go finally
before the National Integration Con-
ference.

Blast Furnace of Rourkela

+
{ Shri Surendranaith Dwived
'22;8.{ Shri Bhagwat Jha Asad:
| Shri Bhakt Darshan:
Will the Minister of Steel and
Heavy Indusirles be pleased to state:
(a) whether the first blast furnace
of the Rourkela Steel Factory has
been completely repaired and com-
missioned to work;

{b) if so, since when;
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(¢) whether there has been any in-
crease in the rate of production in
Rourkela and whether all the three
blast furnaces are working; and

(d) what is the figure of production
for the month of July 1962 and how
it compares with the target fixed for
the year?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):

(a) and (b). The first blast furnace
has been completely repaired and is
likely to be recommissioned shortly.

(¢) There has been increase in pro-
duction during the past few months.
At present, however, only two Blast
Furnaces are working.

(d) Actual production of hot metal
in July, 1962, was 51,727 tonnes which
is 83 per cent of the rated capacity
of the two blast furnaces taken to-
gether. The target of hot metal pro-
duction fixed for the financial year
1962-63 is 715,000 tonnes.

Shri Surendranath Dwivedy: May I
know when this blast furnace went
out of action, how many months were
taken to repair it and how long it
will take to commission it?

Shri C, Subramaniam: As I have
already said, it has already been re-
pairei. We hope to commission it
during this month.

Shri Surendranath Dwivedy: Is it a
fact that the third blast furnace has
also developed some fresh trouble?

Shri C. Subramaniam: There was a
slight break down. It was imme-
diately repaired.

Shri Bhagwat Jha Azad: May I
know whether Government have
assessed the damage or the loss in
production due to the non-commission-
ing of this blast furnace?

. Shri C. Subramanlam: Two blast
furnaces are already functioning, and,
therefore, I am sorry that it is not
possible to calculate the loss,
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Shri Hem Barua: May I know whe-
ther it is not a fact that Mr. Solveen
has guestioned the technical compet-
ence of Hindustan Steel, and the hon.
Minister has also spoken about the
devolution of authority, and if so,
may I know what steps Government
have taken to ensure technical com-
pelence so far as this particular plant
is concerned?

Shri €, Subramaniam: Technical
~ompetence of whom with reference
to what?

Shri Hem Barua: The hon. Minis-
ter has perhaps not followed the first
part of my question. I want to know
whether it is not a fact that Mr.
Solveen, the German expert has ques-
tioned the technical competence of
Hindustan Steel, and the hon. Minis-
ter has also spoken about the devolu-
tion of authority. Against that back-
ground, may 1 know what steps Gov-
ernment have taken to ensure techni-
ca] ¥ompetence?

Shri C. Subramaniam: I shall be
placing the Solveen Delegation’s Re-
port on the Table of the House today.
The hon. Member may perhaps be
able to put that guestion better after
he has gone through the report.

Shri Morarka: Why are we having
these troubles in the blast furnace at
Rourkela only, while we are not hav-
ing any such troubles with regard to
Durgapur or Bhilai? Is there any
basic defect in the construction of this
blast furnace?

Shri C. Subramaniam: That is why
I would request the hon. Member to
wait till the Solveen Delegation’s re-
port is placed on the Table of the
House,

Shri Sham Lal Saraf: May I know
whether the future working of the
blast furnace is guaranteed now, so
that there may not be any such break-
down in the future?

Mr, Speaker: Nothing can be guaran-
teed for the future. That is always
uncertain,
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Now, next question

Shri Hem Barua: May I request
that Q. No. 232 '‘may be taken up? It
is a very important question relating
to Pakistani infiltration into Assam.
It concerns the security of the coun-
try.

Shri M. L. Dwivedi: I request that
my question, namely question No. 230
may be taken up. (Interruptions).

Mr Speaker: I am sorry, I cannot
do that. If there is more than one
demand, I cannot do that.

Now, question No. 229.
Cement Target

+
[ Shri Shree Narayan Das:
Shri B, K. Das:
*229./ Shri S. C. Samanta:
| Shri Subodh Hansda:
| Shri M. L. Dwivedi:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the special measures that have
been devised to facilitate the attain-
ment of com-nd tirget; and

(b) whether the situation with re-
gard io scarcity of cement in various
parts of the country has eased to any
extent?

The Minister of Steel and Heavy
Industries (Shrli C. Subramaniam):
(a) A statement is laid on the Table
of the House,

STATEMENT

The existing installed capacity of
the cement industry is 9.626 million
tonnes a year. New schemes of a
total capacity of 7.273 million tonnes
a year have so far been either licensed
or approved. Of the additional capa-
city licensed;‘approved, a capacity of
1,270 million tonnes is to be set up on
the basis of imported plant and machi-
nery and is covered by import licen-
ces. A capacity of 3.745 million tonnes
is expected to be set up on the basis
of indigenous machinery to be fabri-
cated by importing the minimum es-
sential components. Of this, a capa-
city of 2.087 million tonnes is already
covered by the allocation of foreign
exchange for the import of components
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The progress of all the licensed/
approved schemes is under constant
review and every possible help is
rendered to licensees in the matter of
obtaining raw materials, plant and
equipment, power, fuel etc. As and
when |t appears that a licensed;’
approved scheme is not likely to be
completed, steps are taken to revoke
it and to license another in its place.
Efforts are also being made to set
up speedily, capacity for portland blast
furnace slag cement manufacture by
ulilising the slag which is a by-pro-
duct of the iron and steel industry.

Maximisation of production of in-
stalled capacity is also being attempt-
ed through a continuous watch over
the movement of coal to factories, by
a change-over from coal to oil in sui-
table cases and the supply of wagons
for the despatch of cement.

(b) The cement supply
continues to remain difficult.

Shri Shree Narayan Das: From the
statement I find that the installed
capacity of the cement industry now is
about 9.6 million tonnes a year. May
I know how far the present production
of cement falls short of this?

Shri C. Subramanlam: The produc-
tion is B8.28 million tonnes.

Shri Shree Narayan Das: From the
statement I also find that new schemes
of a total capacity of 7.273 million
tonnes a year have so far been either
licensed or approved. May I know
whether the hon. Minister can indi-
cate to us the programme of produc-
tion, and when these new schemes
will fructify?

Shrl C. Subramaniam: It is hoped
that by 1962-83, the production will

-reach 8.82 million tonnes, by 1863-64,

9-30 million tonnes, by 1064-65 10-80
million tonnes and by 1865-66 12.13
million tonnes

I WA ¥ wToAny

*330. &Y 7o ®vo fudt 1w
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Shri M, L. Dwivedi: The scooters
which we had imported in the begin-
ning were selling at Rs. 1750 each, but
the price has risen now to about
Rs. 2,800 or Rs. 2,800, May I know
the reason for this great difference in
Pprices,

AUGUST 13, 1962

Oral Answers 1376

Shri C. Subramaniam: The reason is
the increase in cost of production.

Shri M, L. Dwivedi: The imported
ones were selling at cheaper rates.
How is it that when these are being
locally manufactured, the prices have
increased?

Shri C. Subramaniam: Sometimes,
indigenous manufacture costs more,

Machine Tools Programme

4
 8hri P. K. Deo:
Shri P. C. Borooah:
Shri A. V. Raghavan:
Shri Pottekkatt:
Shri P. Kunhan:
'331~{ Shrli Ram Ratan Gupta:
Maharajkumar Vijaya Ananda:
Shri Yashpa] Singh:
Shri Bishwanath Roy:
Shri M. K. Eumaran:
| Shri Hem Barua:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether some fresh steps have
recently been taken to accelerate the
execution of the Third Plan machine
tools programmes; and

(b) if so, what progress has been
achieved in that direction so far?

The Minister of Steel and Heavy
Industries (Shri C. Suobramaniam):
(a) and (b). A statement is laid on
the Table of the House.

Statement

(a) and (b). The machine tool
industry has been accorded with high
priority in the scheme of industrialisa-
tion of the country.

The Hindustan Machine Tools Ltd.,
Bangalore, besides doubling existing
production, is setting up a third unit
in the Punjab and carrying out preli-
minary surveys for setting up one
more unit. The Praga Tools Corpo-
ration at Hyderabad is also planning
for expansion of its machine tool pro-
duction. The Heavy Machine Tool
Project in Ranchi is also being set up
according to schedule.
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The Machine tool industry is on the
free licensing list. Its requirements
of raw materials and capital goods are
accorded high priority. Financial
asgistance is axtended to the industry
through Governmental institutions.
To ensure quality production foreign
collaboration is liberally allowed. A
Central Machine Tool Institute has
been set up to encourage research and
designing facilities. Experts obtained
under various aid schemes are made
available to the industry at nominal
rates.

As a result of these steps the pro-
duction of machine tools increased
from Rs. 120 lakhs in 1956 to Rs. 780
lakhg in 1961 in the organised sector
of private industry.

Shri P. K. Deo: From the statement,
we find that even though every
attempt has been made for more pro-
duction of machine tools in the public
sector, the production in the private
sector has not increased much? May
I know what are the reasons for this?

Shri C. Subramaniam: The diffi-
culty is in getting collaboration, but
it is hoped that by the end of the
Third Plan period we would be able
to manufacture even in the private
sector to the extent of Rs. 15 crores
worth of goods.

Shri Hem Barpa: ]s it a fact that
Government had deputed the Director
of the Hindustan Machine Tools to
America to acquaint US firms with
the possibility of manufacture of
machine tools in this country? If so,
do Government propose to invite
foreign capital and allow the private
sector to grow in this respect in this
country?

Shri C. Subramaniam: It is for the
private sector to find out collabora-
tion and to settle collaboration terms.
Terefore, there is no question of Gov-
ernment inviting anybody to collabo-
rate with the private sector.
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SHORT NOTICE QUESTION

President Ayub's Statement Regarding
Union of Pakistan, Afghanistan amd
ILram

S8.N.Q. No. 2. Shri C. K. Bhatta-
charyya: Will the Prime Minfster be
pleased to state:

(a) whether his attention has been
drawn to a speech by President Ayub
Khan of Pakistan at Karachi on the
6th August, 1962 alleging that India
and the Soviet Union were going to
subjugate Pakistan, Afghanistan and
Iran unless they joined in one Isla-
mic State; and

(b) what steps Government propose
to take to counteract such propa-
ganda to dispel the misunderstanding
sought to be created by the same and
to clarify India's position?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes. President Ayub
Khan is obviously under a grave mis-
apprehension. It has been stated
repeatedly that India wants to live in
friendship with Pakistan. The fact
that there are some political and other
controversies between the two coun-
tries does not make any difference to
the basic objective of India.

(b) The only way to dispel any
such misunderstanding is to state the
truth which is completely different
from President Ayub Khan's appre-
hensions.

Shri C. K. Bhattacharyya: Has Gov-
ernment contacted Afghanistan and
Iran and disabused them of any
adverse impression against India that
President Ayub Khan's speech might
have produced?

Shri Jawaharla] Nehru: I am not
sure. In the normal course, our
diplomatic representatives deal with
such problems. But whether they
made a special reference to this, I do
not know.
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Shri C. K. Bhattacharyya: Does the -

proposal of President Avub to merge
Pakistan with outside States wviolate
the agreement by which Pakistan was
carved out of India?

Mr. Speaker: Does the statement
violate the very basic foundation on
which Pakistan was carved out of
India?

Shri Jawaharlal Nehru: ] do not
think so.

Shri Hem Baruma: In view of the
fact that Pakistan of late has launched
a vitriolic campaign of calumny and
lies on the internationa! stage......

Mr. Speaker: Oider, order. He
should put the question. I cannot
allow these promises to precede the
Question.

Shri Hem Barua: May 1 know
whether Government propose to tell
Pakistan point blank that their alle-
gations are downright falsehood and
Pakistan sgshould not see ghosts 1n
moonlight?

Shri Jawaharlal Nehru: Anyhow,
we do not use :zuch language as the
hon. Member uses.

=t ST AT TEA |/} AW
gFar § % w5 w1 99w qWET
T # YT 99 FATET S W
¢ fo# arfeT gafa sree wogw
A WIT & TUIT J757T &1 7= 7 T M-
weal %1 WarT fFar @ A1 agt aF s
& 5 & 99 fam oY sty & g orafe g
fam@amaary wEHT g9 92 97 4307 7
gfz g, a1 a1 &1 7T ¥ |/ IGH
o fady fear mar & 7

AW AR 7 A WAL AT

.4

Shri Tridib Kumar Chaudhuri: Has
the attention of Government been
drawn to the fact that recently under
the sponsorship of the Government of
[ran, the Shah of Iran has been moot-
ing the proposal of a confederation of
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Pakistan, Afghanistan and Iran?
Have Government, in the background
of the insinuations made agajnst us
by President Ayub Khan, made any
enquiries as to the rneaction of the
Government of Afghanistan at least to
the proposal?

Shri Jawaharlal Nehru: So far as
our information goes, there is not
any substance in such a proposal

WRITTEN ANSWERS TO QUESTION

Council of Scientific and Industrial

Research

°224 Shri A, K. Gopalan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state: ~

(a) whether the Council of Scienti-
fic and Industrial Research have laid
down any rule to the effect that
Stores end Purchase should be hand-
led by separate Officers;

(b) whether it is a fact that the
Stores Officer's post in the National
Metallurgical Laboratory remains
vacant;

(c) whether it is also a fact that the
Purchase Officer is handling this De-
partment as well; and

(d) if so, the reasons therefor?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) Yes, Sir. But the post is being
advertised for recruitment,

{2) Yes, Sir.

(d) Aclion to recruit a suitable per-
son for the post of Stores Officer has
I>een takon. Till this post is filled the
Purchase Officer will continue to han-
dle both stores and purchase.

Conference of Commonwealth Chiefs
of Staff

en2g J Shri Indrajit Gupta:
1L Shri Raghunath Singh:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
service chiefs will not be attending
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this year's annual conference to be
organised by the Chiet of the Im-
perial General Staff in UK,;

(b) whether they have been attend-
ing this conference regularly for the
last sixteen years;

o (c) the reasons for this year's de-
parture from the usual practice; and

(d) whether Govermment have de-
cided to dissociate permanently from
the Conference?

The Minister ©f Defence (Shri
Krishna Menon): (a), (¢) and (d).
This year, Chiefs of Army Staff from
the various Commonwealth countries
have not been invited to the Chief of
the Imperial General Staff's Confer-
ence held in UK. Accordingly, our
Chief of the Army Staff is not attend-
ing the conference this year. The
question of dis-association from the
conference on our part does not arisc.

(b) Our Army Chiefs have been
attending this conference annually
since 1950, except during 1958 In
1959 and 1961 this conference was not
held; in its place an Intor-Service:
conference of Commonwealth Chiefs of
Staff was held.

Illegal Entry by Pakistanis into Assam

~ Shri 8. C. Samanta:

Shri P. C. Borooah:

Shri Subodh Hansda:
Shri B. K. Das:

Shri Prakash Vir Shastri:
Shri P, Kunhan:

*232 { Shri D. C, Sharma:

Shri Hem Barua:

Shri Nath Pai:

Shri Shree Narayan Das:
Shri Bibhuti Mishra:

| Shri Sweil:

|_ Shri 8. N, Chaturvedi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Central Government
have asked the Government of Assam

to furnish some details as to the ille-
ga] entry of Pakistanis into Assam to
arrive at a “correct decision” in the
matter; )

(b) if so, whether the information
sought has since been furnished by
that Government;

(c) ‘whether a final decision to tackle
the problem of Pakistani infiltration
has been taken; and

(d) if so, what is the decision?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) and  (b).
Soms provisional estimates arrived at
on the basis of the Census figures were
sent to the State Government, who
agree with them.

(c) and (d). The Government of
Assam are fully competent and have
been given full powers under the
Foreigners Act, 1946, to deal with the
illegal entry of Pakistanis into Assam.
The Chief Minister of Assam recently
explained to the Legislative Assembly
the various measures that they are
taking both to check further infiltra-
tion of Pakistanis and to detect and’
deport those who have already en-
tered Assam illegally and are staying
wnauthorisedly. The Government of
India are also keeping themselves in-
formed of the position from time to
time.

LA.S. Officers

7 Shri Prabhat Kar:
"1 Dr. U. Misra:

Will the Minister of Home Affairs
be pleased to state:

€233

(a) whether it is a fact that a num-
ber of IAS officers have been per-
mitted by Government to join private
concerns;

(b) it so, their number and which-
are the concerns where they are work-
ing; and

(c) whether it is a fact that some
of these officers are eanning three to
four times more than their salary
which {ney would have been normally
paid by Government?
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The Minister of Home Affairs (Shri
Lal Babadur Shastri): (a) and (b).
The Government of India are aware
of only one such case in which the
services of a serving LAS. officer
have been lent by the Government of
Bihar to the Tata Iron & Steel Com-
pany.

(c) The attached statement contains
the relevant particulars about the
case.

STATEMENT
Remuneration received in TISCO

1. Basic Salary In the scale of Rs.
Rs. 3250—125—
4250

2. Dzarness allowance Rs. 300:-

3 . Emtertainment al-

lowance R, 250.-

4. Car allowanc.: Rs. 150 -

5. Provident Fund

contribution B=1/2% of basic

salarv
6. Profit sharing or

annual bonus At the rate declared
by the Company

every year,
Reserve Bank Rules for Going Abroad

( Shrimati Renuka Ray:
Shri Raghunath Singh:
Sbri R, Barua:
Shrl Ram Ratan Gupta:
*234. { Shrimati Reau
Chakravartty:
J Shri Nath Pai:
{ Shri M. K. Kumaran:
| Shri Rameshwar Tantia:

Will the Minister of
pleased to state:

(a) whether the Reserve Bank of
India have laid down any specific rules
according to which approval is given
to book passages and to receive foreiga
exchange for going abroad; and

(b) if so, what steps have been taken
to publicise these for general guid-
ance?

The Deputy Minister in the Minis-
try of Finance (Shrimatj Tarkeshwari
Sinha): (a) Yes, Sir.

(b) The relevant Rules and Regula-
tions are issued by the Reserve Bank

Finance be
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in the form of circulars to Authorised
dealers in foreign exchange as also to
Steamer|Airlines|Traval Agents wher-
ever necessary. The Reserve Bank
also give publicity through Press Notes
to such matters as are considered of
interest to the general public.

Slik and Art Silk Mills Research *
Assoclation

2235. Shri Tan Singh: Will the Min-
ister of Scientific Research ang Cul-
tural Affairs be pleased to state:

(a) the total amount of money
granted to the Silk and Art Silk Mills
Research Association since its incep-
tion;

(b) the research, if any, undertaken
in the manufacture of rayon and other
man-made fibres;

{¢) if not, the reasons therefor; and

{d) the steps Government propose
to take in the matter?

The Minister of Scientific Research
and Cultural Affairg (Shri Humayun
Kabir): (a) Rs, 19.0868 lakhs.

(b) The Association is presently en-
gaged in the following investiga-
tions:—

(i} feasibility of lac dye as a sub-
stitute for synthetic dyes;

(ii) preparation of urea-formal-
dehyde formulations and their
application on viscose rayon,

(iii) selection of suitable tinting
colours for man-made fibres
and especially for blended
yarns; and

{iv) effect of twist on continuous
fllament rayon yarn.

{¢) and (d). Do not arise.

Succession to Kolhapur Gaddi

( Dr. L. M. Singhvi:
| Shri P. K. Deo:
Shri Prakash Vir Shastri:
*236. J Shri Raghunath Singh:
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| Shri Yashpal Singh:
| Shri Ram Ratan Gupta:
{_Shri Nath Pai:

Will the Minister of HOme Affairs
be pleased to state:

(a) whether Government have sanc-
tioned the adoption of Prince Dileep
Sinha Bhonsale of Nagpur to Maharaja
Sahaji of Kolhapur; and

(b) if so, whether in this connection,
Government also considered the claims
of the infant son of Princess Padma
Raje Kadambande?

The Minister of Home Affajrs (Shri
Lal Bahadur Shastri): (a) His High-
ness the Maharaja of Kolhapur inform-
ed the Government of India in Decem-
ber 1960 that he proposed to adopt
Prince Dileep Sinhrao as his son and
asked for the approval of the Gov-
ernment of India. Since the question
of adoption is a persgnal matter the
Government of India informed the
Maharaja that they had no objection
to the proposed step.

(b) Yes,

Establishment of Machine Tool Design
Centre.

{ Shri Harl Vishnu Kamath:
w289 | Shrj Bishanchander Seth:
* 1 Shri Subodh Hansda:
| Shri S. C. Samanta:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether Czechoslovakia  has
agreed to collaborate in the establish-
ment of a Machine Tool Design Centre
in India;

(b) it so, whether an agreement to
that effect has been concluded; and

(¢) the terms and conditions there-
of?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): (a)

Yes, Sir.

(b) An agreement has been con-
cluded between the Central Machine

Tool Institute, Bangalore and M/s.
Techno-export ot Prague, for the ~om-
missioning of a Machine Tool Rescarch
and Design Centre.

(c) A statement is laid on the Table
of the House. Copies of the agreement
are available in the Parliameat Libr-
ary.

STATEMENT

The broad terms and conditions of
the agreement concluded between the
Central Machine Tool Institute, Banga-
lore, and M/s. Technoexport, Prague
are as follows:—

I M/s. Technoexport of Prague will
assist the Ins:iitute in—

(1} design and development of
machine tools, standardisation
of machine tool elements, tools
and toolings, maufacture, test-
ing and assessment! of proto-
types;

training of designers and de-
signing personncl;

carrying out research in the
methods of calculations in the
design of machine tools, be-
haviour of machine tools and
elements and on hydraulic,
electrical and electronic con-
trol systems in relation to
machine tools;

(2

—

(3

—_—

(4) uidertaking research in metal
cu‘ting, research in tools and
production processes, study of
machinability and establishing
a Mrasuring Laboratory; and

—

(5) collec.ing information on tool
literature and documenting it.

II. The gift o* Rs. 60 lakhs offered
by the Government of Czechoslovakia
will be utilised—

(1) towards the salary of the
Czech. experts to be deputed
to India;

(2) towards the training expenses
of Indian engineers in Czech-
slovakia; and
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(3) towards the cost of plant and
equipment, training aids and
tools etc., to be obtained from
Czechoslovakia.

III, The Institute will bear all other
expenses i.e, on land, civil works,
transportation and installation of ma-
chinery, equipmet obta.ned other than
from Czechoslovakia, raw materials,
taxes, salaries of Indian staff, accom-
modation of Czech. exverts etc.

If the value of the supplies and ser-
vices detailed under Item II above ex-
ceed the gift of Rs. 60 lakhs the excess
will be paid for by the Institute

IV. The Institute will be managed by
Indians and the Czech. experts will
be advisers and consultants only. The
overall control of the Institute will
rest with the Indian authorities in all
administrative, technical and other
matters.

Foreign Technicians in India

*238. Shri R. Barua: Will the Minis-
ter of Finance be pleased to staie:

(a) whether Government have
taken note of the increasing employ-
ment of foreign tzchnicians in Indian
industries having technical collabora-
tion;

(b) whether in view of the foreign
exchange position becoming worse,
Government propose to restrict the
numbszr of foreign technicians; and

(c) if so, steps proposed to be taken
in this regard?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) to (c). The question
will be replied by the Minister of
Commerce and Industry on a subse-
quent date.

" & e 3ETw wTeaT
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Lightning Fighters

{ Shri Nambiar:
Shri Shree Narayan Das:
Shri Yallamanda Reddy:

240 ) Shri Indrajit Gupta:
"] Shri Raghunath Singh:

| Shri Yashpal Singh:
Shri Hem Barua:

| Sari A, P. Jain:

Will the Minister of Defence  be
pleased Lo state:

{a) whether India had at any time
propos.d to purchase British “Lightn-
ing Fighter” and the French “Mirage
111" Aircraft;

(b) if so, how the prices of these
aircrafts compare with those of Soviet
MIGs;

(¢) whether Government of the
United Kingdom or her spokesmen
ever offered to sell “Lightning
Fighters” to India; and

(d) if so, the decision of Govern-
ment in this matter?

The Minister of Defence (Shri
Erishnag M-non). (a) We have consi-
dered various aircraft of this class
available from different sources, in-
cluding “Lightning” and Mirage IIL”

(b) The indications are that the
MI1Gs are more economical.

(¢) Lightning is manufactured by a
private firm in the United Kingdom
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ang so question of the UK. Govern-
ment selling it does not arise.

(d) In view of (c) above, does not
arise

Indian Troops in Kalanga

{ Shri D. C. Sharma:
| Shri P, C. Borooah:
Shrimati Maimoona Sultan:
‘ Shri Raghunath Singh:
] Shri Ram Ratan Gupta:
Shri R. S. Tiwary:
Shrimati Renu
Chakr:wartty'
| Shri A. N. Vidyalankar:
*Shri H. N. Mukerjee:
LShri Hari Vishnu Kamath:

Wiil the Minister of Defence be
pleased to state:

(a) whether it is a fact that
Katangese women numbering about
ten thousand stormed an Indian U.N.
road block in Elizabethville; and

(b) if so, the details of the inci-
dent along with the number of per-
song injured and killed on either side
as a result of stone throwing and
clawing by the Katangese women and
firing by the Indian troops?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). On
17th July 1962 about three thousand
African women stoned a United
Nationg road-block in Elizabethville,
set fire to bunkers and vehicles and
man-handled some Indian Army offi-
cers and soldiers. As a result of it, 3
officers and 7 other Ranks of the
Indian Army sustained minor in-
juries. The civil police tried to dis-
perse the crowd buf without any
success, The U.N. troops however
finally succeedeq in bringing the situa-
tion under control by a baton charge
and by firing a few rounds in the air.
None of the Katangese suffered any
serious injury ag a result of action by
our troops.

Indian Contingent in Congo

[ Shrimati Renu
*242. { Chakravartty:
| Shri Indrajit Gupta:

Will the Minister of Defence be
pleased to state:

(a) whether an Indian pipe band
attached to the Indian military con-
tingent sent to Congo serenaded Mr.
Tshombe of Katanga;

(b) whether this was the purpose
tor which Indian troops were sent; and

{c) whether any protest has been
made by Government of India to the
U.N, Command?

The Minister of Defenc: (8hrl
Krishna Menon): (a) No, Sir, but an
Indian Pipes @nd Drums ban.d serving
with the Indian Military Contingent
in the Congo played to an audience
consisting of local civilian population
in Elisabethville on 8th July 1862. Mr.
Tshombe was present on the pccasion.

(b) It is not unusa! for Indian mili-
tary bands to play for the civilian
population.

(c) There does not appear to be any
reason for a protest.
Free Education

3. [ Shrimatj Maimoona Sultan:
1 Siri M. E. Kumaran:

Will the Minister of Education be
pleased to state:

nn4

(a) whether Government propose to
introduce free education upto higher
secondary School Stage;

(b) if so, when; and

(¢) in which States frea education
up to that level has so far been intiu-
duced?

The Minister of Education (Dr. K. L.
Shrimali): (a) Not in the near future.

(b) Does not arise.

(¢) In Jammu and Kashmir, A. & N.
Islands, L. M. & A Islands in Gov-
ernment schools in some areas of
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Punjab and for children of all parents
with income below certain stipulated
level in the States of Gujarat, Maha-
rashtra andg Mysore.

Powdered Milk

( Shri Yashpal Singh:

J Shri D. C. Sharma:
‘2449 shri P. C. Borooah:

| Shri Eswara Reddy:

Will the Minister of Home Affairs
be pleased to statc:

(a) whether it is a fact that
powdered milk donated by CARE.
and intended for Delhi's School
Children is being sold at the milk
shops and supplied to restaurants by
milkmen;

(b) whether any investigations have
been made in this connection; and

(c) the outcome thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No powdered milk is supplied by
C.AR.E. for distribution to Delhi's
school children.

(b) and (¢). Do not arise.

Stay of Businessmen in Foreign
Countries

°245. Shri A. N. Vidyalankar: Will
the Minister of Finance be pleased to
state:

(a) whether Government have re-
ceived representations from business-
men and industrialists that the time
limit of one month at present allow-
ed to them for stay abroad is too in-
adequate for the purpose of business
negotiations, and arriving at proper
settlement with foreign industrialists
and businessmen or technical experts;

(b) whether Government have exa-
mined these representations, and have
appreciated the difficulties pointed out;

(c) if so, what steps have been
taken to remove the genuine difficul-
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ties of the business community in the
matter; and

(d) whether Government propose to
extend this time limit,

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwart
Sinha): (a) Yes, Sir.

(b), (¢) and (d). The cases involv-
ing stay abroad of a businessman for
a period exceeding one month are be-
ing considered on merits and appro-
priate decision depending upon the
circumstances of each case is taken.
In view of the difficult foreign ex-
change position, there is no intention
of extending the general limit of one
month but cases will continug to be,
considered on merits.

Bharat Electronics Lid,

vage. J Shri Rameshwar Tantla:
"\ Shri D. C. Sharma.

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 214 on the 26th
April, 1962 and state:

(a) the final outcome of the trials
carried out by the Bharat Electronics
Ltd., on the transistor.::] cuommunity
receiver; and

(b) what decision has been reached
in view of the outcome of trials?

The Minister of State in the Minlis-
try of Defence (Shri Raghuramaiah):
(a) Some modifications and improve-
ments were effected. In the mean-
while the users have also revised their
specifications.

(b) The set is satisfactory as de-
signed, but to meet users’ revised
specifications re-designing is under
consideration.

Defects in Rourkela Steel Plant

[ Shri Kolla Venkaiah:
| Shri Yallamanda Reddy:
Shri B. K. Das:
Shri Soubodh Hansda:
*247. { Shri S, C. Samanta;
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| Shri M. L. Dwivedi:
| Shri Morarka:
| Shrimati Jyotsna Chanda:

Will the Minister of Steel and Heavy
Industries be pleased to state:

{a) whether the defects detected in
Rourkela Steel Plant were discussed
with Bonn authorities;

(b) if so, the rectification
therefor:

(e) the time for the completion of
the rectification; and

(d) the costs involved in such recti-
fication?

planned

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (d). The Sovlveer. Delegation
had pointed out certain weaknesses in
the working of the Rourkela Steel
Plant. These points werc discussed
with the technical authorilies at Bonn
and measures to remove them were
agreed upon. It is expccled that it
will take 2 to 3 months more to im-
plement the measures agieed upon.
The cost of these measures is estimat-
ed at Rs. 4'4 crores for purchase of
spares and wages of personnel to be
emploved, which are treatcd as “main-
tenance and revenue expenditure”,
and Rs. 1'6 crores for purchase of
equipment of a “capital” nature.

Delhi Municipal Corporation

1248 J Shri Basumatari:
"\ Shri Rameshwar Tantla:

Will the Minister of Iome Affairs
be pleased to refer to reply given to
Starred Question No. 87 on the 23rd
April, 1862 and state:

(a) whether any report has been
received by Government from the sub-
committee set up by the Ceihi Muni-
cipal Corporation; and

(b) it so, what decision Govern-
ment have taken or propose to take
to enhance the powers of the Corpora-
tion?

Written Answers 1304

The Minister of State in the Minls.
try of Home Affairs (Shri Datar): (a)
No.

() Does not arise.
Polytechnic in Goa

*249. Shrli Bishanchander Seth:
Will the Minister of Sclentific Re-
search and Cultural Affairs be pleased
to state:

(a) whether it is a fact that the Goz
leaders have suggested to the Union
Government for opening a polytechnic
te train Goan technicians; and

(b) if so, how far this suggestior
has been agreed upon and how far it
has been implemented?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) The matter is under considera-
tion.

Coal Mining Rights in West Bengal

[ Shri P. R. Chakraverti:

J Shri Raghunath Singh:
*250. 7 Shri P. K. Deo:

L Shri Ram Ratan Gupta:

Will the Minister of Mines and
Fuel be pleased to state:

(a) whether the Central Govern-
ment have entered into an agreement
with the West Bengal Government on
coal mining rights in the State;

(b) if so, the terms of the agree-
ment;

(c) how far the Central Govern-
ment will have a say in the matter
of working of the coal mines in the
State and in the utilisation of the
coal produced from these mines; and

(d) whether Government propose
to enter into agreements with other
States on the same lines?

Minister of Mines and Fuel (Shri
K. D, Malaviya): (a) to (c). Yes. An
Agreement has been reached between
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the Centre and the West Bengal
Government about the exploitation of
coal reserves in that State and the
manner in which the Government of
India and the State Government
would be associated in this work.
The details of this arrangement have
already been explained in the state-
ment which I made in the House on
10-8-1962. :

(d) The present agreement has been
arrived at on specific issues raised by
the West Bengal Government and
the Central Government. If and when
any State Government wishes to ex-
ploit its own coal mines wunder the
conditions which exist between the
West Bengal Government and the
Central Government, it is most wel-
come to follow this pattern of ar-
rangement.

Iron Ore Smelting Techniques Study
Team

{ Shri Subodh Hansda:
*251.4 Shri 8. C. Samanta:
Shri B. K. Das:
| Shri M. L. Dwivedi:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether it is a fact that a
number of Officers went to Norway
and East Germany to study the
various processes of iron smelting and
production;

(b) whether it is also a fact that
they are to study the tests that are
carried out for the production of iron
from Neyveli lignite and Salem
ore;

(c) what are the results of the
tests; and

(d) whether they have
any report?

submitted

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). Yes, Sir,

(c) and (d). The results of these
tests are awaited. The Madras Gov-
ernment have, however, received a
preliminary communication from their
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representative on the team of obser-
vers, stating that the results of some
tests appeared very satisfactory.

Manufacture of Tanks in Ordnance
Factories

{ Shri D. C. Sharma:
7\ Shri Daljit Singh:

Will the Minister of Defenee be
pleased to state the further progress
that has been made regarding manu-

©252.

facture of Tanks in the Ordnance
Factories?
The Minister of Defence (Shri

Krishna Menon): Detailed planning
of the Heavy Vehicles factory build-
ings has been completed in consulta-
tion with the collaborators. The
construction of the steel structure for
the main factory buildings has already
commenced. Planning of the town-
ship is in the advanced stages of
finalisation. Plant and machinery
requirements for the main tank shop,
the machine shop, and tool room,
have been finalised and indents placed
on Director General of Supplies and
Disposals. The requirements of
engine shop are now being finalised.
Orders for Electric Overhead Travel-
ling Cranes have been placed at an
estimated cost of Rs. 35 lakhs. Indents
for the remainder of machines will
be placed by the end of October 1962.

Excise Duty on Eucalyptus Ol1

*253. Shri A. K. Gopalan: Will the
Minister of Finance be pleased to
state:

(a) whether the Nilgiris Eucalyptus
Oil Merchants' Association have sub-
mitted any request for exemption of
Eucalyptus Oil from excise duty;

(b) if so, the basis on which this
exemption has been requested; and

(e) what action Government have
taken in the matter?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes, Sir.
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(b) That eucalyptus oil is neither
a drug nor a medicinal preparation;

(c) The Association have been
informed that eucalyptus oil is a
drug and is chargebale to duty when
it falls under the definition of Patent
or Proprietary Medicines as given in
the Central Excises and Salt Aect,
1944 Writ petitions field by some
dealers in eucalyptus oil are pending
in the Madras High Court.

Election Propaganda Literature

[ Shri Harish Chandra
2 J Mathaur:
54' Shri Bhakt Darshan:

|. Shri Prakash Vir Shastri:

Will the Minister of Home Affairs
be pleased to state:

(a) whether examination of the
propaganda literature issued during
General Elections has been completed;

(b) it so, what are Government's
conclusions and proposed action; and

(¢} whether this material will be
laid on the Table?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) No.

(b) Does not arise.

(¢) An exhibition of election post-
ers was held in Vigyan Bhavan from
June 2 to 11, 1962. It was open to
the public from June 5 to 11, It is
therefore not proposed to place this
material on the Table of the House.

Confirmation of Civilian Defence
Employees

*255. Shri S, M. Banerjee: Will
the Minister of Defence be pleased
to state:

(a) whether it is a fact that orders
regarding 807/ permanency to indus-
trial and non-industrial civilian
employees in Defence establishments
have not yet been implemented;

(b) if so, when the orders were
issued by his Ministry; and

(c) reasons for this delay?

The Minister of Defence (Shri
Krishna Menon): (a) The orders are
being implemented.

(b) The orders were issued on
6-9-1960 in respect of non-industrial
employees and on 1-8-1861 in respect
of industrial] employees,

(c) Conversion of temporary posts
into permanent ones involves veri-
fication of strength from audit
authorities and working out of actual
permanent requirements on the basis
of actual workload and production
programme etc.

Change over from Coal to Furnace
[1)1]

256 [ Shri P. C. Borooah:
* Shri Prabhat Kar:

Will the Minister of Mines & Fuel
ke plerused lo state:

(a) whether enquiries have been
made about the proposed change
over from coal to furnace oil by
textile Mills at Ahmedabad;

(b) if so, the response
industry to the proposal; and

of the

(c) what steps are being taken to
cncourape the use of furnace oil by
the industries in place of coal?

The Minister of Mines and Fuel
iShri K. P Malaviva): (a) Govt. of
India has been considering the
dificulty of industries in the Western
and Southern regions in respect of
transport of coal and the possible
ways & means to encourage switch-
over of some of these industries
from coal to furnace oil. No formal
ernquiries were made to the mills at
Ahmedabad. although some discus-
sions with representatives of Gujarat

Govt, and commercial industrial
interests took place.
(b) The industries, in general

secmed to want reduction in delivered
prices of ‘furnace oil’.

(e} In order to facilitate the
change-over from coal to furnace oil
for industries remotely located from
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coalflelds and at some distance from
the ports, the scheme of subsidized
rail freight as announced by Finance
Minister during his Budget Speech
or 23-4-62 has been implemented
w.ef. 1-7-62 has been implemented
been extended to cover despatches
from inland refineries as well. In
addition to this general concession,
selected cement factories in the
Western and Southern regions of the
country are being given additional
fiscal relief in the switch-over.

Pakistanl Immigrants in Tripura

( Shri Hari Vishnu Eamath:
Shri Indrajit Gupta:
Shri P, B. Chakraverti:

1 Shri Prakash Vir Shastrl:
Shri P. C, Borooah:

Shri Yallamanda Reddy:

Shri Yashpal Singh:

| Shrl Raghunath Singh:
| Shri Bhagwat Jha Azad:
phri Bhakt Darshan:

*257. ) Shri Tridib Eumar

Chaudhuri:
Shri C. K. Bhattacharyya:
i Shri Dasaratha Deb:

Shri Bagri:

Shri Ram Sewak Yadav:

Shri Rishang Keishing:

| Shri Ram Ratan Gupla:

| Shri 8. N. Chaturvedi:

| Shri K. Patfnayak:

L Shrl Hem Barua:

Will the Minister of Home Affairs
be pleased to state:

immi-
Pakistan
since 23rd

(a) the number of illegal
grants into Tripura from
who have been expelled
June, 1962;

(b) the number of such immi-
grants at present in Tripura;

(c) whether Government have
decided to stop the expulsion of such
immigrantg from Tripura; and

(d) if so, the reasons therefor?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) 2,778

tb) About 45,000.
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(e) and (d). The eviction of such
persons has been suspended for the
time-being on human congiderations
and to reduce tenmsion in the border
areas.

Looting of Ammunition at Dankuni
Railway Station

*258, Shri Indrajit Gupta: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that a
large quantity of ammunition was
looted from a railway wagon on the
13th May, 1962 at Dankuni on the
Eastern Railway;

(b) whether the miscreants respon-
sible have been apprehended;

(e) whether the stolen ammunition
has been recovered; and

(d) circumstances in
looting took place?

The Minister of Defence (Shri
Krishna Menon): (a) to (d). It is a
fact that some ammunition was
looted by miscreants from a railway
wagon on the 13th May, 1862 near
Dankuni station. The matter is at
present under investigation by the
police authorities who have already
arrested some suspected persons.
Out of 9,600 Cartridges originally
reported as lost, 8,688 have since
been recovered.

which  the

Indian Currency Notes in Persian
Gulf

*259. Shri R. Barua: Will the Mini-
ster of Finance be pleased to state:

(a) whether the Indian currency
notes specially issued for the Persian
Gulf have been completely replaced
by the Indian rupee coins and coins
of smaller denominations;

(b) whether it is a fact that Indian
rupee coins are in circulation far in
excess of the normal trade require-
ments; and

(e) if so, what steps are being
taken to save foreign exchange and to
stop the unauthorised flow of Indian
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rupee coins to the Persian Gulf

area?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) No, Sir. Indian notes and coins
are still in ecirculation outside the
Sheikhdom of Kuwait.

(b) and (c), There are indications
to show that the circulation of Indian
coins in these areas is somewhat
above the normal requirements.
Although no immediate action on the
part of the Government of India is
considered necessary, the position is
being watched very carefully, and
whatever action is necessary will be
taken in consultation with the Reserve
Bank.

Foundry Forge Project at Ranchi

*260. Dr. L. M. Singhvi: Will the
Minister of Steel and Heavy Industries
be pleased to state:

(a) when the foundry forge project
at Ranchi is expected to be completed;
and

(b) whether the expected time of
completion of the project is in accor-
dance with the Schedule originally
fixed?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). A statement is laid on the
Table of the House.

STATEMENT

(a) The Plant is expected to be
completed during 1965-66.

(b) The original time schedule for
the Foundry Forge Plant was based
on the construction of the first stage
of the project corresponding to a pro-
duction capacity of 23,000 tons of
Heavy Machine Building Plant, Ranchi
and also on the data regarding the
soil conditions and availability of
structurals and construction equip-
ment as envisaged earlier. The sche-
dule for the Plant was revised when
the contract for the second stage for a
eorresponding production capacity of

1434 (Ai) LSD—3.

45,000 tons at the Heavy Machine
Building Plant was signed on the 31st
March, 1961, with Messrs. Techno-
export, Prague. The revised time
schedule has now been maintained for
the completion of the first and second
stages of the Foundry Forge Project
simultaneously.

Three Language Formula

[ Shri Basumatari:
261 J Shri Bishanchander Seth:
"7 Shri Bhakt Damshan:
| Shri Raghunath Singh:

Will the Minister of Education be
pleased to state:

(a) whether the three-language for-
mula evolved by the Central Govern-
ment in consultation with the State
Governments has been fully imple-
mented;

(b) if so, the details thereof; and

(¢) what steps the respective State
Governments have taken uptill now
and the progress made so far?

The Minister of Fducation (Dr. K.
L. Shrimali): (a) The State Govern-
ments have generally accepted the
three-language formula with some
variations to suit local conditions.

(b) The simplified three-language
formula adopted by the Chief Minis-
ters' Conference held in August, 1961,
is as follows:—

(i) the regional language and
mother tongue when the latter
is different from the regional
language;

(ii) Hindi or, in Hindi speaking
areas, another Indian langu-
age; and

(iii) English or any other modern
European language.

(¢) A statement is laid on the Table
of the House.
[See Appendix I, Annexure No. €3].
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Oil Refinery in South

- Shri Subodh Hansda:
Shri §, C. Samanta:
Shri B. K. Das:

Shri M. L, Dwivedi:
Shri Umanath:

Shri Kappen:

Shri A. V. Raghavan:
Shri Pottekkatt:

Shri A. K. Gopalan:
*262. { Shri Yallamanda Reddy:
Shri Warior:

Shri M. K. Kumaran:
Shri Hem Barua:

Shri D. C. Sharma:
Shri Ram Ratan Gupta:
Maharajkumar Vijaya

Ananda:

Shri Yashpal Singh:
Shri Raghunath Singh:
L Shri P, C. Borooah:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the site for the oil re-
finery in the south has been finalised;

(b) i so, what is its location;

(c) what is the total amount set
apart for this project; and

(d) what percentage of it will be
borne by the Italian Collaborators?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) and (b).
No, Sir.

(¢) No specific amount has been
provided in the Third Plan.

(d) This has not yet been determin-
ed.

University in New Delhi

263 J Shri D. C. Sharma:
"\ Shri Prakash Vir Shastri:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 110 on the 23rd
April, 1962 and state the progress
made so far regarding the proposal to
establish a new university at New

Delhi?
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The Minister of Education (Dr. K.
L, Shrimali): The matter is still under
consideration of the University Grants
Commission.

Mineral Exploitation in Rajasthan

#264. Shri Harish Chandra Mathur:
Will the Minister of Mines and Fuel
be pleased to state:

(a) the progress that has so far
been registered in the public sector
and private sector in respect of the
mineral exploitation in Rajasthan dur-
ing the Third Plan period; and

(b) whether the progress is accord-
ing to the phased programme is res-
pect of public sector projects?

The Deputy Minister in the Ministry
of Mines and Fuel (Shri Hajarnavis):
(a) A stalement giving the required
information is laid on the Table of the
House.

[See Appendix I, annexure No. 66].

(b) Yes Sir, The progress is ac-
cording to the phased programme in
respect of public sector projects.

Manufacture of Coal Barges

{ Shri P. C. Borooah:
“265. J Shri Indrajit Gupia: )
B Shri Subodh Hansda:

| Shri §. C. Samanta:

Will the Minister of Defence be
pleased to state:

(a) whether a Defence official had
been sent to West Germany towards
the end of June, 1962 to make ar-
rangements for the manufaciure of
Coal Barges;

(b) it so, what assistance is sought
from West Germany; and

(c) what arrangements have since
been made?

The Minister of Defence (Shri
Krishna Menon): (a) Yes Sir. The
officer was instructed to make suit-
able preliminary investigations, re-
garding the mode of transport most
suited to Indian conditions,
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(b) Such essential assistance as may
be desired in regard to design of the
power unit has been explored.

(c) The officer has recently return-
ed and his report is under examina-
tion.

High Pressure Boiler Plant at Tiruchi-
rapalli

#266. Shri Rameshwar Tantia: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) what will be the total outlay on
the High Pressure Boiler Plant pro-
posed to be set up at Tiruchirapalli
with Czechoslovakian collaboration:

(b) what will be the extent of the
Czechoslovakian aid for its implemen-
tation; and

(c) when the project is likely to be
completed?

The Minister of Steel and Heavy
Industries (8hri C. Subramaniam):
{a) and (b). The Detailed Project
Report of the project is expected to be
received by the end of this month. A
clear and precise estimate of the total
Capital cost and the extent to which
the foreign exchange expenditure will
be covered under the Czech. Credit
will be known after the Detailed Pro-
ject Report has been considered and
accepted.

{c¢) The project is expected to be
completed by 1965.

Missing LA.F. Canberra

( Shri Bishanchander Seth:

] Shri P. C. Borooah:

| Shri Raghunath Singh:

| Shri Indrajit Gupta:
"267.4[ Shri §. M. Banerjee:
Shri Ram Sewak Yadav:
Shri Yashpal Bingh:
Shrimati Maimoona Sultan:
|. Shri Basumatari:

Will the Minister of Defence be
pleased to state:

‘(a) whether it is a fact that a' Can-
berra bomber of Indian Air Force was

reported missing while on a cross
country fight from Poona to Bhopal on
the Tth July, 1962;

(b) if so, the reasons therefor:

(c) whether any search had been
made; and

(d) if so, the result thereof?

The Minisier of Defence (Shri
Krishna Menon): (a) to (d). The air-
craft was reported missing. A search
was immediately carried out. The
crash was located on the same day by
the local police. A Court of Inquiry
has been ordered and further details
will be known only when the report
iz received.

Delhi Polytechnic

*268. Dr. L. M. Singhvi: Will the
Minister of Scientific Research and
Cultural Affairs be pleased tp state:

(a) whether Delhi Polytechnic is
being transferred by the Union Gov-
ernment to the Delhi Administration
in the near future; and

(b) if so, the reasons therefor and
the details of the proposed change-
over?

The Minister of Scientific Research
ang Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir. The
Union Government has established
in Delhj a College of Enginecring and
Technology with provision for degree
course, admissions to which are made
on an all-India basis. The decision to
continue degree courses in the Poly-
technic has been taken at the instance
of the Delhi Administration primarily
for the benefit of local students. It
is, therefore, considered appropriate
that the administrative control of the
Delhi Polytechnic should be trans-
ferred to the Delhi Administration,

Details of the proposed change-over
are being worked out.

Development of Tribal Calture in
Tripua -

539. Shri Dasaratha Deb: Will the
Minister of Bcientific Research and
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Cultural Affairs be pleased to state:

(a) the total amount allocated for
developing tribal culture sueh as
dance, songs etc. in Tripura in 1961-62
and 1962-63;

(b) the major items on which the
money was spent;

(c¢) the account of the progress
made; and
(d) whether any tribal persennel

were deputed by Government to
supervise this work or it is being
carried out by non-tribal personnel?

The Minister of Scientific Research
and Cultural Affairg (Shri Humayun
Kabir): (a) 1961-62: Rs. 31,680.00;
1962-63: Rs. 34,000:00.

(b) Folk Dance competilions; songs
and variety shows; participation of
Tribal artistes in the Republic Day
Celebrations; purchase of books and
other articles for research unit; prizes
to the artistes; and pay of Research
Officer and his staff.

(¢) Ten cultural centres for tribals
have been established; 11 Folk Enter-
tainment Units are Working with the
aim of developing 'the cultural life
of tribals; 12 more Folk Entertain-
ment Units are proposed to be opened
during 1962-63; Tribal Songs are tape-
recorded in the Tribal areas and are
broadcast daily from the All India
Radio, Calcutta in its programme for
Tripura.

(d) The work is supervised by an
Officer who is a member of the Sche-
duled Tribes,

Ganki Colony in Tripura

540, Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of landless
families who were rehabilitated in
the Ganki Colony in Khowai, Tri-
pura;

(b) the total amount spent so far
on this colony;
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(¢) under whose supervision the
colony is being run now;

(d) whether any desertion among
inmates has taken place since its in-
ception; angd

(e) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri B. N.
Datar): (a) 308.

{b) Rs. 8,039 as grant and Rs. 3,480
as loans from Government and Rs.

16,690 as loans from Co-operative
Bank.

(c) The affairs of the colony are
being managed by an elected com-
mittee. B.D.O. Khowai and co-ope-
rative Supervisor have been nomi-
nated as er-officio Chairman and
Secretary of the same.

(d) Yes.

(e) The desertions are mainly
accountable to a desire on the parti of
the persons concerned tp escape pay-
ment of loans due from them.

Hunger Sirike in Tripura

541. Shri Dasaratha Deb: Wil! the
Minister of Home Affairs be pleased
to state:

(a) whether Government contem-
plate to withdraw cases against those
who went on hunger strike in 1960 in
Tripura; and

(b) if so, when it will be effected?

The Minister of State in the Minis-
try of Home Affairs (Shri B. N.
Datar): (a) and (b). The informatiom
is being collected and will be laid on
the Table of the House,

Children’s Education

542, Shri Sham Lal Saraf: Will the
‘Minister of Education be pleased to
state:

(a) how far the scheme of provid-
ing free and compulsory education to
children in the age group of six to
eleven has proveq successful; and
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(b) how many States have intro-
duced this scheme in right earnest?

The Minister of Education (Dr.
K. L. Shrimali): (a) In the first year
of the Third Five Year Plan, the
targets have been exceeded as will be
seen from the attached statement.

(b) In five States, the model legis-
latlon for compulsory education has

been adopted so far and other States
are considering it

STATEMENT

{Figures in lakhs.)

Name of State Additionai
enrolment in

1961-62
(Class I to V)
Target Actual
fixed enrol-
ment
1. Andhra Pradesh 1.20 1.62
2. Assam 0 1.05
3. Bihar 2.85 2.85
4. Gujarat 1.54 2.13
5 J &K 0.21 0.23
6. Kerala 0.80 0.81
7. Madhya Pradesh 1.44 355
8. Madras 2.00 5.00
9. Maharashtra 2.45 2.70
10, Mysore 1.92 2.23
11. Orissa 2.00 1.50
12. Punjab 1.00 4.00
13. Rajasthan 1.25 1.90
14, Uttar Pradesh 414 5.50
15. West Brngal 1.47 2.28

Development of Aviation

542 Shri ““am '.1 Saraf: Will the
Minister of Defence be pleased to
state:

(a) the steps that are being taken
to encourage and develop aviation;

(b) how many aircraft factories
were opened upto the end of Second
Five Year Plan and how many more
will be opened by the end of Third
Five Year Plan period; and

(c) whether these factories provide
diversified training in the profession?

The Minister of Defence (Shri
Krishna Menon): (a) On the Defence
side, the following steps have been
taken:—

(i) A number of establishments
have been set up for carrying
out research and development
work in the aeronautical field.

(ii) It is proposed to set up a
centre for the advancement pf
flight sciences and technology.
Laboratories will be set up
at this centre for research and
development and teaching in
various fields of aeronautics at
a post graduate level

(b) There are two aircraft factories
in the country, one at Bangalore,
(Hindustan Aircraft Ltd.,) and the
other at Kanpur (Aircraft Manufac-
turing Depot, IAF). Proposals are
under consideration for increasing the
volume of aircraft production, related
to the operational requirements of the
Defence Services and to the civilian
requirements,

(¢} Facilities exist at Hindustan
Aircraft Litd., for the training of Trade
Apprentices. Similar facilities are be-
ing set up at the A.M.D., Kanpur.
Evening classes have been started at
the Air Force Station, Kanpur, to help
Air Force and Civilian Personne] to
prepare for Parts II and III of the
Associate Fellowship Examination of
the Aeronautical Society of India.
Similarly, evening classes in aeronau-
tics and gas turbine technology have
also been started at Hindustan Aircraft
Lid., Bangalore,

Preclous Stone Deposits in Kerala

544 Shri M. K. Kumaran:
"1 Shri P, Kunhan:

Will the Minister of Mines and Fuel
be pleased to state:

{a) whether it is a fact that deposits
of precious stones have been found at
a place called Thalachira near Kotta-
rakara in Kerala State;
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(b) whether Government have con-
du~ted any geological examination of
the spot; and

(¢) if so, the result thereof?

The Deputy Minister in the Ministry
of Mines and Fuel (Shri Hajarnavis):
(a) No, Sir. .

(by) and (¢). The investigation car-
ried out on the spot by the Depart-
ment of Geology of the Government of
Kerala did not indicate the presence
of any rare mineral.

Minority Commission

545. Shri M. K. Kumaran: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the All Kerala Catholic
Congress has submitted a memaoran-
dum to the Union Home Ministry
pleading for the appointment of a per-
manent Minority Commision in India;
and

(b) if so, the reactions of Govern-
ment thereto?

The Minis.er of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b), A memorandum dated Tth
July, 1962 was received from the
Minorities' Rights Protection Commit-
tee of the All Kerala Catholic Lea-
ders’ Congress. The Government of
India do not consider it necessary to
appoint such a commission.

Es.imate of Income of Tripura State

546, Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Tripura Administration
has any organisation for the estimation
of State income;

(b) if so, what are the results of its
work; and

(c) if not, whether the Administra-
tion proposes to set up such an orga-
nisation?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes.
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(b) Estimates of State income for
the period 1955-56 to-1959-60 are bemg
compiled. The report is under pre-
paration.

(c) Does not arise,
Expenses on Third General Elections

547. Shri Hem Raj: Will the Minis-
ter of Law be pleased to state:

(a) the expenses incurred by the
Central and the State Governments on
the Third General Elections held im
the country; and

(b) how these expenses compare
with those of the Second and First
Gencral Elections?

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Misra): (a)
The required information has not been
receivej so far from gll the State
governments,_

(b) A comparison can be made only
after the required information is re-
ceived.

Female Language Teachers in Delld

548. Shri A, V. Raghavan: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 2875 on the 11th June,
1962 and state:

(a) how many vacancies of female
language teachers are likely to occur
in the Delhi Administration during
this year;

(b) what is the policy of Govern-
ment in absorbing those candidates
who are registered with Employment
Exchange in Delhi with the qualifica-
tion of M.AB.T. and Sahitya Rattan;
and

(c) whether Government give pre-
ference to the qualified applicants?

The Minister of Education (Dr. K.
L. Shrimali): (a) 33 in Grade I and
3 in Grade II,

(b) They are eligible for appoint-
ment against posts required t{o be
filled by direct recruitment

(c) Always.
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Housing Grants for Harijans

549 J Shri Basumatari:

" | Shri Rameshwar Tantia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that there
is a move by Government for bigger
housing grants to the Ilarijans;

(b) if so, what is likely t» he the
revised enhanced ceiling according to
such a move;

(c) if not, whether Geverument re-
ceived representations to this effect
from the local Harijan Welfare Board:
and

(d) if so, the action tsken thcreon
by Government?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). The
question of increasing the ceiling fix-
ed at Rs. 750/- for the financial assis-
tance from Government towards the
cost of construction of houses by mem-
bers of the Scheduled Castes to Rs. 900
is under consideration in consultation
with the State Governments.

(c) and (d). Do not arise.
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Use of Red Number Plates and Flags
in Cars by Ex-Rulers

552. Shri Daji: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is a fact that the for-
mer princes are still allowed to use
distinctive Redq Colour Plates on the
motor cars and also their own flags;
and

(b) if so, when Government propose
to do away with this practice?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) Yes. This
is one of the privileges guaranteed to
the Rulers of former Indian States in
the Agreements of merger executed
with them.

(b) There is no proposal to do so.

National Small Savings

[ Shri S. B. Das:

) Shri Subodh Hansda:
"7 Shri Basumatari:

| Shri S. C. Samanta:

553

Will the Minister of Finance be
pleased to state:
(a) whether it is a fact that there
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is a trend towards fall in mnational
small savings;

(b) if so, the reason therefor; and

(¢) since when such fall has start-
ed?

The Minister of Finance (Shrl
Morarji Desai). (a) to (c). The net
collections in 1961-62 amounted to Rs.
91 crores as compared to Rs. 105 crores
in 1960-61. The large increase in
1960-61 was due mainly to a diversion
of the deposits in the Post Office Sav-
ings Banks, a trend which has been
partly reversed in 1961-62, following
the revival of the public confidence
in the commercial banks. It is not
therefore, correct to assume that there
has been any continuing trend of a
decline in these collections.

Gold From Kolar Kept in Reserves

554. Shri Rameshwar Tantia: Will
the Minister of Finance be pleased
to state:

(a) the reasons for Government's
decision to keep the gold from Kolar

in official reserves instead of selling it .

in the open market; and

(b) what is the extent of the stag--

nation of finances under such an
arrangement?

The Minister of Finance (Shri
Morarjj Desai): (a) The gold is being
acquired to augment the country's
foreign exchange reserves.

(b) An amount of Rs. 21-08 crores
has been invested in the acquisition of
gold from the gold mines in Mysore
during the period July 1958 (the date
from which the Central Government
started acquiring the gold) tp March
1962.

Delhi Police Lock-Ups

555. Shri Surendra Pal Singh: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether Government’s attention
has been drawn to the complaints in

the daily papers regarding the over-

crowding and insanitary conditions in-
side the Delhi Police lockups; and

(b) if so, how far these complaints
are correct, and what steps are being
taken to improve matters?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar): (a)
and (b). Government have seen the
report in question. There is no subs-
tance in the allegation that the Police
lock-ups are over-crowded or insani-
tary.

Selection Grade for Assistants

556 J Shri Surendra Pal Singh:
"\ Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have taken
any final decision regarding ‘Selection
Grade’ for Assistants;

(b) if so, what is the proposed
grade; and

(¢) whether there is any minimum
period of service for that?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). The matter is still under con-
sideration.

Fire Accidents in Delhi

551 fSIlri Basumatari:
" Shri Bishanchander Seth:

Will the Minister of Home Affairs
be pleased to refer to his statement
made in the Lok Sabha on the 5th
June, 1962 regarding fire in Con-
naught Place, New Delhi and state:

(a) whether enquiries have since
been made;

(b) if so, the details thereof; and

(c) what measures GoOvernment
have taken to avoid recurrence of
such incidents in future?

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar):
(a) to (c). Enguiries were made in
the matter. Replies have been
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received from the authorities con-
cerned, and they are being examined.
A statement will be laid on the Table
of the House in due course.

Diploma Issued by WNational Council
for Rural Education

558 J Shri Bishanchander Seth:
* \_ Shri Rameshwar Tantia:

‘Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering to extend
the provisional recognition of diploma
in civil and rural engineering award-
ed by the National Council for Rural
Higher Education;

(b) if so, the period proposed to be
extended;

(c) whether any decision has been
reached regarding permanent recog-
nition of the diploma; and

(d) if not, when it is likely to be
taken and the reasons for such
delay?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). Yes,
Sir. The provisional recognition has
already been extended up to July
1963 or till such time as a decision
Is taken regarding the recognition of
the diploma on a permanent basis,
whichever is earlier,

(c) and (d). Visiting Committees
appointed by the Board of Assess-
ment for Technical and Professional
Qualifications have so far visited
three Rural Institutes, As soon as
all six Rural Institutes with the
Engineering Course have been visit-
ed, reports will be placed before the
Board, whose recommendations will
be considered by the Government.

Promotion in Income Tax
Department

559. Shri Nath Pal: Will the Minis-
ter of Finance be pleased to state:
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(a) the number of persons direct-
ly recruited through the ILA.S. ete
examinations each year +to the
Income-Tax service Class I as well as
the number of persons promoted
from Class II to Class I service in
Income-Tax Department from 1944 to
1962;

(b) whether it is a fact that each
of the persons promoted upto 1957
from Class II to Class I in Income-
Tax Service has been given weight-
age of three years gservice vis-g-vis
persons directly recruited from the
competitive examinations; and

(¢) whether it is also a fact that
several representations from the
direct recruits against the arbitrary
weightage given to promotees and also
violation of the quota rules prescrib-
ed by Government have been pend-
ing for years and that no final deci-
sion has yet been reached?

i

The Minister of Finance Shri
Morarji Desai): (a) A statement is
laid on the Table of the Houses
[See Appendix I, annexure No. 67].

(b) The persons promoted to
Income-tax Officer, Class I up to 1956
{not 1957) have been given weight-
age in  seniority wvis-a-vis  direct
recruits, in accordance with the
relevant Seniority Rules.

(c) Certain direct recruits submit-
ted representations against weightage
in seniority granted to departmental
promotees, and regarding promotions
to Class I. Some of them have now
filed writ petitions in the Punjab
High Court, raising, amongst other
things, the same points.

Harijans in Government Employment

560, Shri Vishram Prasad: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Harijans (Sche-
duled Castes and Scheduled Tribes)
in the Central Government employ=-
ment in Class I, Class II, Class III and
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Class IV services in different Minis-
tries and Departments at present; and

(b) their number, Statewise?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) and (b). Information
is being collected and a state-
ment will be laid on the Table
of the House as soon as possible.

Budget Grants of Ministries

562, Shri Jashvant Mehta: Will the
Minister of Finance be pleased to
state:

(a) the number of Ministries and
their names who have not been able
to utilise sanctioned grant in the last
year's budget; and

(b) the number of Ministries who
had surrendered their sanctioned
grants for the last year?

The Minister of Finance (Shri
Morarji Desal) (a) Information about
the utilisation of sanctioned grants
will be known only after the accounts
for the year are closed and the Ap-
propriation Accounts to be compiled
by the Comptroller and Auditor Gene-
ral are presented to the Parliament.

(b) 18 Ministries and 8 Departments
including certain Secretariats sur-
rendered a part of their sanctioned
grants for the year.

Sangeet Natak Akademi

563. Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer to
the reply given to Starred Question
No. 125 on the 23rd April, 1862 and
state:

(a) whether there have been any
new developments in regard to the
alleged embezzlement case  against
the Secretary of Sangeet Natak
Akademy; and

(b) the steps taken to realise the
amount from the persons concerned?

The Minister of Scientific Research
and Cultoral Affajrs (Shri Humayun

Kabir): (a) The case is still under

trial in a Delhi Court.

(b) The position has already been
explained in part (b) of the reply to-
Starred Question No., 125 answered
on 23-4-1962.

Hungarian Government
Scholarships

564. Shri P, Kunhan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether Government have
made any selection of candidates for
the five scholarships offered by the
Hungarian Government for specialised
training in Aluminium, Thermal and
Water Power, Crane and Mine
Engineering, Precision Instrument
Engineering and Chemical Engineer-
ing;

(b) if so, the details of the selec-
tion; and

(c) the basis on which the selection
has been made?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Not yet.

(b) and (c). Do not arise.
Training for the Blind

565, Shri P, Kunhan;: Will the Min-
ister of Education be pleased to state:

(a) how many institutes are func-
tioning in India at present for impart-
ing training to the blind;

(b) what is the number of students
who have passed out of these institutes
each year (separately) during the last
five years;

(¢) whether Government have for-
mulated any scheme for providing em-
ployment for these trainees; and

(d) how many have been provided
employment each year separately dur-
ing the last five years and what is the
number of blind trainees still await-
ing employment?
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The Minister of Education (Dr, K.
L. Shrimali): (a) According to the
‘information at present available there
are about 94 institutions for the educa-
‘tion and training of the blind in the
country.

(b) The information is being collect-
ed and will be laid on the Table of
the Sabha as soon as possible.

(c) Yes Sir; A scheme for the es-
‘tablishment of Special Employment
‘Exchanges for the Physically Handi-
‘capped has been undertaken,

(d) The Special Employment Ex-
changes for the Physically Handicap-
ped at Bombay, Delhi and Madras
have made the following placements
since their inception yearwise:—

Name of Exchange Year Number

placed

1. Bombay 1959-fi0 8
1960-61 3

1961-62 9

1962-63 4

ToTtaL (upto

30-6-196:2) 24

2. Delhi 1961-62 10
1962-63 17

ToTtaL 27

3. Madras 1957-58 29
1958-59 11

1959-60 29

1960-61 15

1961-62 10

‘TorAL 94
GRraND ToTaL 145
The three exchanges at Bombay, Delhi
and Madras had 221 blind persons on their
Live Registers as on  30-6-1962.
Kerala Grandhasala Sangham

Shri A. K. Gopalan:
s { Shri Imbichibava:

Will the Minister of Education be
pleased to refer to the reply given to
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Unstared Question No. 990 on the 9th
May, 1962 and state:

(a) Whether the Central Govern-
ment have taken any decision on the
application of the Kerala Grandhasala
Sangham, Trivandrum for financial
assistance; and

(b) if so, the details thereof?

The Minister of Education (Dr, K. L.
Shrimali): (a) Yes, Sir.

(b) A statement
Table of the House,

is laid on the

STATEMENT

The Kerala Grandhasala Sangham
applied for Central Government grant
under the Scheme of ‘Assistance to
Voluntary Educational Organisations’
for the following five projects, which
were  examined and the decisions
arrived at, as indicated against each,
were communicated to the Sang-
hom:—

1. Institution of a library training
course.

The project was not found to fall
within the purview of the
Scheme and as such did not
qualify for Central Govern-
ment assistance.

2. Preparation of a bibliography in
Malayalam,

The Sangham was advised to
apply to the Ministry of Scien-
tific Research and Cultural
Affairs for assistance under
the Scheme ‘Development of
Modern Indian Languages’.

3. Publication of books in Malaya-
lam on library Science and Social
education.

A grant of Rs. 2,400 at 60 per ce?‘l't
of the estimated cost of Rs
4,000 was approved for the
publication of two books in
Malayalam on social educa-
tion. The grant will be re-
leased after some necessary
information called for from
the Sangham is received,
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4, Setting up of Taluka Central
“libraries.
The project will be considered

after reply to clarifications
sought from the Sangham and
the State Government is re-
ceived.

5. Library intensive qrea scheme.

The project appeared to overlap
with the proposed Taluka lib-
raries and the functions of the
Community Development pro-
jects and as such was not con=-
sidered for Central assistance.

Life Insurance Companies in Goa

[Dr. P, N. Khan:

567, 0 Shri Subodh Hansda:
" 7 Shri Basumatari:

[ Shri S. C, Samanta:

Will the Minister of Finance be
pleased to stale:

(a) whether it is a fact thal the Life
Insurance Corporation of Lndia has
taken over al] the liabilities of differ-
ent companies functioning in Goa;

(b) if so, the total amount of liabi-
lities of these companies;

(r) whether it has opened offices;
and

(d) if so, number of offices opened?

The Minister of Finance (Shri
Morarji Desai): (a) In order to avoid
hardship to the Indian Citizens resi-
dent in Goa, Daman and Diu who had
taken out Life insurance policies with
Portuguese companies operating in
Portuguese held territories in India be=
fore the liberation, the Government of
India, in consultation with the Life
Insurance Corporation, decided that
such policies would, in future, be
serviced by the Corpnration. The Gov-
ernment further decided that delays
in payment which occurred because of
the political changes would be con-
doned provided all outstanding
amounts were paid in by 1st Septem-
ber, 1862 and provided the policies
were in full force and the payment of
premiums thereon was up-to-date as
on 18th December, 1961,

(b) Information in regard to the
tota] amount of liabilities of these
companies is being collected by the
Life Insurance Corporation.

(¢) Yes, Sir.

(d) Two, One Branch Office at
Panjim and one sub-office at Margao.

Friendship University, Moscow

568, Shri Indrajit Gupta: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether Government are aware
that most of the non-Indian students
admitted to the Friendship (Lumumba)
University, Moscow, come direct from
schools and hence have much Jower
educational qualifications than their
Indian colleagues;

(b) whether, as a result, the Indian
students have wirtually to waste the
first yoeur or two until the non-Indians
catch up with them, particularly in
science subjects; and

(c) wheher in view of the above,
Government wil] reconsider the pre-
sent policy of restricting applicants to
graduates of Indian Universities

The Minister of Scientific Research
and Cultura] Affairs (Shri Humayun
Kabir): (a) Government are aware
that the minimum qualification pres-
cribed by the University for admis-
sion is the passing of the final Secon-
dary School Examination, but have no
information about the qualifications of
non-Indian students admitted to the
University.

(b) and (c). The Indian students
spend their first year in learning the
Russian language. In view of their
qualifications, they are also considered
for exemption of one year of the
course. As such, there is no need to
change the present policy.

Political Prisoners

569. Shri S, M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that workers
of various political parties who go to
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jail in connection with various strug-
gles against some policies of Govern-
ment are not treated as political pri-
- soners;

(b) if so, the reasons therefor; and

(c) the definition of ‘political priso-
ner’ now in India?t

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) to
(e¢). The information is being collect-
ed and wil]l be laid on the table of the
House in due course.

Holiday Homes

570, Shri S§. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether some holiday homes
are likely to be established for the
civilian employees of defence; and

(b) if so, where and when?

The Minister of State in the Minis-
try of Defence (Shri Raghu Ramaiah):
(a) and (b). The question whether
Holiday homes should be established
for certain Central Government em-
ployees has been exawnined by the
Staff Welfare Review Committee sct
up by the Ministry of Home Affairs;
but no final decision has yet been
taken bv the Government on the re-
commendation of that Committee.
When a final decision is made the
matter will be specifically examined
with reference to Defence civilians.
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Terminology for Science Subjects

573, J Shri Shree Narayan Das:
‘7 Shri Bibhutj Mishra:

Will the Minister of Education be
pleased to state:

(a) whether the technological ter-
minology for Indian languages in
Science subjects has been revised; and
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(b) if not, the progress made in
the direction?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). A commission
for Scientific and Technical Terminolo-
gy consisting of eminent scientists and
linguists has been set up and its
functions include:—

(a) Review of the work done so
far in the field of scientific
and technical terminology in
the light of the principles laid
down in paragraph 3 of the
Presidential Order published
with the Ministry of Home
Affairs Notification No. 2/8/
60-0O.L. dated the 2Tth April,
1960;

{b) Formulation of principles re-
lating to coordination and
evolution of scientific and
technical termineclogy in Hindi
and other languages;

Coordination of the work done
by different agencies in the
States in the field of scientific
and techinical] terminology,
with the consent or at the ins-
tance of the [State Govern-
m. ais concerned, and approval
of glossaries for use in Hindi
and other Indian languages as
may be submitted to it by the
concerned agencies; and

{c

—

(d) The Commission may also take
up preparation of standard
scientific textbooks using the
new terminology evolved or
approved by it, preparation of
scientific and technical dic-
tionaries and translation into
Indian languages of scientific
books in foreign languages.

The Commission has taken up the
work of review and coordination of
‘Scientific and Technical terms in Hindi
evolved by the Ministry of Education.
Recently they have reviewed and co-
ordinated terms upto graduate level
in Physics, Chemistry and Mathe-
matics,
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Utilization of Natural Gas

575. Shri P, C, Borocoah: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether the committee set up
by the i\ Governtnent of Assam on
which the 01l India is represented, has
completed its study of the question
of utilization of the natural gas; and

(b) when the Committee is expect-
ed to submit its report?

The Minister of Mines and Fuel
(Shri K. D, Ma'aviya): (a) On 19-4-62
the Government of Assam sct up a
Committee for co-ordinating the
physical work of the projects based
on natural gas with a view to ensure
their speedy implementation.

(b) It is not known whether the
Committee is expected to submit a
formal report to the Government of
Assam,

Recommendations of Staff Councils

576. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 3046 on the 13th June,
1962 and state the reason for mnot
accepting the recommendations of the
staff councils?

The Minister of Finance (Shri
Morarji Desal): The reasons for not
accepting the recommendations of the
Staft Council are:—

(a) The Second Pay Commission
had recommended lowering
of rent from 10 per cent. to
75 only in the case of Class
IV and Class [II employees
drawing pay les than Rs. 150
per mensem. This recom-
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mendation of the Pay Com-
mission has been accepted and
implemented; and

(b

the rents of quarters for the
lower staff being already
heavily subsidized, it was not
considered posible tp agree
to any further conocession.

Forged Currency Notes

[ Shri Warior:
\ Shri M. K, Kumaran:

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. 1297 on the
5th June, 1962 and state:

577.

(a) whether the sources of the
forged hundred rupee notes have
been found; and

(b) if so, the details thereof?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). Out of
the 5 forged hundred rupce notes
detected earlier, cases in respect of
four have been filed by the police as
untraced and the cases rclating to the
fifth is still under their investigation.

Rat Menace in Minicoy Islands

578, Shri A. V, Raghavan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government are
aware of the rat 'menace to the coco-
nut crop in Minicoy Islands;

(b) the measures Government pro-
pose to tackle this problem; and

(c) the amount sanctioned for this
purpose for the year 1962-637

The Minister of State ‘n the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) (1) Organisation of periodical
rat hunts.

(2) Supply of rat poison free of
cost to the growers
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(3) Supply of rat traps; and tin
sheets to planters at subsi-
dised rates for banding coco-
nut trees to prevent rats from
climbing up.

(¢) An amount of Rs. 25500/- is
proposed 1o be spent during the year
1962-63 for eradication of rats from
coconut plantations.

All India Council of Sports

579. Shri Prabhat Kar: Will the
Miaister of Education be pleassd to
siate:

(a) whether it is a fact that All
India Council of Sports has deputed
three of its members as obscrvers for
the athletic trials at Bangalore to
choose the Indian  contingent  for
Jakarta;

(b) whether all the amateur athletes
of the country will have a chance to
represent in the irials; and

(c) if su, what steps the All India
Council of Sports has taken to bring
tegether all the sport units so that
India can put forward the best of
her performance at Jakarta?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) All athletes sent by the affie
lialed Unaits of the Amatleur Athletic
Federation of India were allowed to
take part in the trials.

(c) This concerns the Indian Olym-
pic  Association. The All India
Council of Sports has been keepi_ng a
close walch and recommending assis-
tance for participation only in items
in which Indyan sportsmen can
acquit  themselves creditably.

Handicapped Children

580, Dr, U, Misra: Will the Minister
of Education be pleased to state:

(a) whether it is a fact that the
sample survey conducted by the
Delhi School of Social Work showed
that rural areas have more handi-
capped children than urban areas;
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(b) whether it is also a fact that
the survey points out that the insti-
tutions for the handicapped do not
have enough room and amenities for
the inmates; and

(e) if so, what steps Government
propose to take in the matter?

The Minister of Education (Dr. K.
L. Shrimali): (a) The sample survey
undertakea by the Delhi School of
Social Work was  substantially in
urban areas. No definite conclusion
can, therefore, be drawn from this
survey regarding the incidence of
handicapping conditions in rural areas.

(h) The sample survey did not
include a study of institutions for the
handicapped in Delhi,

ic) Does not arise.
Hindustan Steel Employees at Ranchi

( Shri A. K. Gopalan:
581. { Shri Umanath:
LShri P. Kunhan:
Will the Minister of Steel and Heavy
Indusiries be pleased to state:

(a) whether the award of the
Second Pay Commission has been
made applicable to the emplovees
working in Hindustan Steel at Ranchi;
and

(b) if not, tke reasons therefor?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). Hindustan Steel Limit=
cd have decided to revise pay scales
and increase Decarness Allowance
with effect from 1st July, 1962 gene-
rally on the lines of those of the
Centra] Government employves.

Fertilizers and Machine Tool
Industries ete.

f Shri Yallamanda Reddy:

582"1 Shri Eswara Reddy:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether it is a fact that many
essentia] industries like fertilizers,
machine tools, steel castings, special
alloy which are allotted to pricate sec-
tor, have not made any progress;
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(b) if so, the reasons therefor; and

(c) the action taken by
ment in the matter?

Govern-

The Minister of Steel apng Heavy
Industries (Shri C. Subramaniam):
(a) While machine tool schemes
licensed in the private sector have
made good progress, the progress of
schemes relating to fertilizers, steel
castings and special alloy steels has
been somewhat slow.

(b) The capita]l cost of a Fertilizer
Project is of the order of Rs. 20
crores, about half of which would be
required in foreign exchange. The
licensees have to secure suitable
foreign collaborators to provide tech-
nical know-how as well as financial
assistance. The commitments in-
volved, are very large. Furthermore
it is only recently that this industry
has been thrown open for the nrivate
sector also to participate. There are
also problems regarding the supply of
raw materials like Naptha. Negotia-
tions for collaboration naturally take
a little time in these circumstances.

The lack of progress in the imple-
mentation of steel castings schemes
is due to a variety of reasons of which
an important one is difficulty in
securing collaboration from abroad.
The industry is intrinsically somewhat
difficult and some licensees failed to
take any steps to implement their
schemes.

The manufacture of alloy steels in-
volves high technical skill and consi-
derable time is taken in finalising
negotiations with foreign collaborators.
The schemes also involve considerable
investment with a high foreign ex-
change content. Nevertheless, twenty-
two units representing a total capacity
of 315,200 tons of special alloy and
tool steels have been licensed. The
industry is being dealt with as a prio-
rity industry for the allocation of
foreign exchange.

(c) A careful watch is kept by
Government over all the licensed pro-
jects and all efforts are made to make
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the licensees go ahead with the
schemes. High priority is being
accorded to all these schemes.

Credit from Poland

553,J Shri Yallamanda Reddy:
“\ Shri Eswara Reddy:

Will the Minister of Finance be
pleased to state:

(a) whether the Government of
Poland have extended additional credit
during the remaining period of the
Third Plan;

(b) if so, the amount that has been
offered: and

(c) the projects for which it s
intended?

The Minist of Fi (Shri
Morarji Desai): (a) to (c¢). There have
been some preliminary discussions with
the Polish authorities in regard to
further assistance and an Indian team
is likely to visit Poland shortly in this
connection,

Stee] Plant at Kothagudam

581, Shri Yallamanda Ready: Will
the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether a technical committee
has been examining the question of
establishing a steel plant at Kothagu-
dam in Khamman District Andhra
Pradesh; and

(b) it so, what is the report of the
committee in this regard?

The Minister of Stee] and Heavy
Industries (Shri C. Subramaniam):
(a) Yes, Sir. Government of India
have appointed a Technical Commitiee
which is examining the possibility of
setting up a pig iron plant—later
possibly a steel plant at various sites
in Andhra Pradesh based on the raw
materials locally available,

(b) The report of the Technical
Committee is awaited.
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Cement Factory mnear Nagarjunasagar
in Andhra Pradesh

585, Shri Yallamanda Reddy: Will
the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether Government of Andhra
Pradesh have requested the Central
Government to give permission to es-
tabilish a Cement Factory in the public
sector mear Nagarjunasagar in Guntur
District, Andhra Pradesh; and

(b) if so, the action takem by Gov-
ernment in this regard?

‘The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) No, Sir.

(b) Does not arise,

Durgapur Steel Plant

586. Shri Rameshwar Tantia: Will
the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is a fact the perfor-
mance of Durgapur Steel Works is not
according to the plan; and

(b) if so, the reasons therefor?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). Production at the Durga-
pur Steel Plant has sometimes fallen
short of the target fixed due to some
difficulties such as jamming of slag
underneath the open hearth furnaces,
inadequate facilities for handling Box
wagons etc. However, these difficulties
are being removed.
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Loans to States

588. Shri Morarka: Will the Minister
of Finance be pleased to state:

(a) the total amount of loans given
to different States by the Centre during
the first two years of the Third Five
period;

(b) whether the State Governments
have utilised the loans for the purposes
for which they were given; and

(c) the rate of interest charged by
the Centre on these loans?

The Minister of Finance (Shri
Morarji Desai): (a) to (¢). The
information is being collected and will
be laid on the table of the House.

Pipeline between Siligurj and Gauhati

[ Shri Morarka:
589. { Shri M. K. Kumaran:
| Shri Hem Barua:

Will the Minister of Mines and Fuel
be pleased to state:

{a) whether it has been decided to
lay the product pipeline between Sili-
guri and Gauhati;

(b) if so, the length of the pipeline
and the estimated cost;

{c) whether contract has been given
to any firm; and

(d) it not, when It is likely to be
given?
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The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) to (d).
M/s Bechtel Corporation of California
(U.S.A.) have been entrusted with the
work of preparation of Project Report
of Siliguri—Gauhati pipeline project
(about 270 miles in length). Final
decision in the matter will be taken
after the Project Report has been
examined. Details regarding length
of pipeline, the estimated cost and
other details can be indicated only
after examination of the Project Re-
port has been completed.

Fertilizer Plant

590. Shri Morarka: Will the Minister
of Steel and Heavy Industries be
pleased to state:

(a) whether detailed review of cach
fertilizer plant is made by Govern-
ment; and

(b) if so, the details thereot?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b’. A constant watch is being
kept over the progress made in the
establishment of fertilizer factories
licensed in the public and private
sectors. A review of the progress is
incorporailed in the Annual Reports of
the Ministry, copies of which are made
available to the House during the
Budget Session of Parliament. In
addition a review of the progress in
respect of public sector projects in the
charge of the Fertilizer Corporation
of India Limited is included in the
Annual Reporls of the Corporation
copies of which are placed on the
Table of the House as and when they
are ready. There are also Directors
on the Board of Directors of the Ferti-
lizer Corporation of India Limited
representing both the administrative
Ministry and the Ministry of Finance
who keep in constant and continuing
touch with the conduct of affairs of
the Corporation and each of its units.

Co-operative Socleties in Tripura

591, Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstarred
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Question No. 1232 on the 14th May,
1962 and state*- *

(a) whether the Official Committee
has submitted report to the Tripura
Administration regarding their find-
ings on the working of each of the
Co-operative Societies of Tripura run
by the Rehabilitation Centres;

(b) if so, what are the findings; and

(c) what steps Government propose
to iuke to improve the condition of
those unmanaged societies?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) Not
yet,

th) Does not arisc,

(¢) This will be examined on receipt
of the report of the Committee,

Smuggling Activities of Pakistanis in
Tripura

592, Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
o state:

{a) whether Government received
in the months of April and June, 1962
any list of Dakistani nationals who
were alleged 11 have carried on smug-
gling activities in Kurti Bazar and
have stayed there regularly without
legal passports and visas;

(b) if so, what steps have been
taken against those persons; and

(c) the number of persons involv-
ed?

The Minister of State in the Minis-
try of Home Affairs. (Shri Datar):
fa) to  (c). The information is
being collected and will be laid ovn
the Table of the House, as soon as it
is available.

Businessmen of Tripura

583. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
businessmen of Tripura have been
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experiencing extreme difficulties in
transporting goods via Pakistan after
the Rajshahi incidents;

~

(b) it sp, whether their volume of
transport has decreased;

(c) if so, to what extent; and

(d) steps, if any, taken to improve
the situation?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
{a) No.

(b) and (c). Do not arise,

Abdul Nabi’'s Mosque, New Delhi

[ Shri Dasaratha Deb:
59¢. \ Shri Shree Narayan Das:

' Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
1o state:

(a) whether Government have de-
clined to treat Abdul Nabi's mosque
on Mathura Road, New Delhi, as a
protected monument; and

(b) if so, the reasons therefor?
The Deputy Minister of

Research and Cultural
M. M. Das): (a) Yes.

Scientific
Affairs, (Dr.

(b) The archaeological survey is
overburdened Therefore, as  this
monument is of minor importance, it
1s proposed to hand it over to a pri-
vate organisation under certain con-
ditions, one of which will be that the
mosque will be maintained in consul-
tation with the archaeological survey.
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Assistance to West Bengal

597. Shri Indrajit Gupta: Will the
Minister of Finance be pleased to
state:

(a) whether there has been a recent
change in the basis of Government’s
assistance to West Bengal towards re-
lief expenditure;

(b) whether as a result, this ex-
penditure will no longer be shared on
a fifty-fifty basis;

(c) if so, the considerations for
effecting the change; and

(d) whether this will adversely
affect West Bengal's projects under
the Third Plan?

The Minister of Finance (Shri
Morarji Desal): (a) No, Sir. However,
Government has accepted the recom-
mendation of the team of Central
Government officers which recently
visited the State that a large portion
of the relief expenditure incurred by
the State Government is unrelated
with the occurrence of natural calami-
ties and is therefore ineligible for
assistance under their prescribed pat-
tern.

(b) to (d). Does not arise.

Indian Scientists

598, Shri Raghunath Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether Government are con-
sidering any proposal to enlarge the
pool of Indian Scientists; and

(b) if so, the details thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). The strength of
the Pool has been raised from 300 to
500 in June, 1962.

Pre-University Classes

599, Shri Umanath: Will the Minis-
ter of Edueation be pleased to state:

(a) whether it is a fact that failures
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in pre-university classes in the vari-
ous States were more in the academic
year 1961-62 than during previous
years; ,

(b) if so, whether reasons were as-
certained for the larger percentage of
failures;

(c) whether it is a fact that these
failures in pre-university classes in
various States are due to sudden
change-over from regional languages
to English as medium of instruction;
and

(d) ff not, which are the States,
where the reason stated in part (c)
above applies and the steps contem-
plated to resolve thig difficulty?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (d). Statistical
information on results of the Pre-
University Course Examinations heid
in 1962 are not yet available. The
results will, however, be examined by
the Standards Committee of the Uni-
versity Grants Commission if the re-
sults of the Pre-University Course
Examination held in 1962 (for acade-
mic year 1961-62) are more unsatis-
factory than those of previous years.

Pre-University Classes Examination

600. Shri Umanath: Will the Minis-
ter of Education be pleased to lay on
the Table a statement showing:

(i) the {otal number of students
that appeared for pre-university
classes examination in the academic
year 1861-62, State-wise;

(ii) the number in each State de-
clared eligible during the said year;

(iii) the percentage of those who
passed to the total number of those
who appeared in each State; and

(iv) how it compares with the per
centage of passes during academic
vear 1960-19617

The Minister of Education (Dr.
K. L. Shrimali): (i) to (iv). The in-
formation is being collected and will
be placed on the Table of the Sabha
as soon as available,
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Neyveli Lignite

801. Shri Umanath: Will the Minis-
ter of Steel and Heavy Industiries be
pleased to state:

(a) whether it is a fact that techni-
cal consultants have been appointed
for preparing detailed project report
for the proposed steel plant on Salem
Iron Ore and Neyveli lignite;

(b) if so, who are the technical con-
sultants;

(c) the terms on which they have
been appointed and all connected de-
tails; and

(d) when they are required to sub-
mit their report and what are the
points on which they are required to
recommend?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (d). The appointment of Messrs
Dastur & Co., a firm of consultants
for preparing a Detailed Project Re-
port for a steel plant based on Ney-
veli Lignite and Salem or other Iron
Ores, is at present under the consi-
deration of Government. Details re-
garding the scope of the report and
other terms and conditions are yet to
be settled.

Unsettled Claims of L.1.C. Policy
Holders

602. Shri S. N. Chaturvedi: Will the
Minister of Finance be pleased to
state:

(a) the number of claims of
policy holders of the Life Insurance
Corporation that have remained un-
settled and unpaid for (i) over two
vears; (ii) over one year; (iii) over
six months and (iv) over three
months;

(b) the reasons for the delay in
settlement and payment of claims;
and

(¢) the average time taken in the
disposal of claims?

The Minister of Finance (Shri
Moraril Desai): (a) to (c). The in-

formativn is being collected and will
be laid on the Table of the House as
soon as available,

Plant for High-octane Petrol

603. Shri Hem Barua: Will the
Minister of Mines and Fuel be pleased
to state: (a) whether Government
propose to establish a plant for obtain-
ing high-octane petrol in the State of
Gujarat;

(b) whether it is a fact that this
installation has been designed by the
Soviet engineers;

(c) whether Government had made
enquiries from other countries for
obtaining such a plant; and

(d) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) One of the
units in the Gujarat Refinery is ex-
pected to be a Platformer, which is
designed to upgrade the octane rating
of straight-run motor spirit fractions.

(b) This is being designed by Soviet
party, as a part of the design of the
whole refinery project in terms of the
Indo-Soviet Agreement.

(e) and (d). Do not arise.
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Cement Prices

607, Shri Hem Raj: Will the Minis-
ter of Steel and Heavy Industries be
pleased to state:

(a) whether it is a fact that cement
has become non-available in the
market at fixej prices and it is being
sold at higher prices in the black
market; and

(b) if so, the reasons therefor?
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The Minister of Steel and Heavy
Industries (Shrl C. Subramaniam):
(a) and (b). Cement for consumption
by the public is channelled through
stockist: who are, in most States,
licensed by State Governments and
who sell cement at retail prices fixed
by State Governments. Also in most
States cement is sold to consumers
against permits issued by the State
authorities. State Governments have
also powers to take action if cement
is sold at higher prices. In the con-
ditions of shortage now prevailing and
in view of the relatively high priori-
ties accorded te essential projects, the
allocation of cement to stockists is not
likely to meet the full demands of the
general public for some time to come.
This is likely to result in short or
delayed supplies. In these conditions
there are, often, malpractices. State
Governments are doing their best to
eradicate these evils,

Organisational Changes in Education
Ministry

608. Shri Yashpal Singh: Will the
Minister of Education be pleased 1o
state:

(a) whether it is a fact that
steps are being taken by his Ministry
to enable its senior officials to concen-
trale on education and advisory work
and some organisational changes are
being initiated with this end in view;
and

(b) if so, the details thereof?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) This is a conlinuous process,
calling for constant review. Some of
the significant steps taken in the past
include extensive delegations of
powers and functions vested in the
higher officers of the Ministry to
lower ranks, establishment of subordi-
nate and autonomous organisations to
carry out purely executive functlons
earlier performed by the Minlstry,
and orginisational changes introduced
within the Ministry to relieve higher
officers of less important work. Re-
cent instances include the establish-
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ment of the National Council for
Educational Research and Trainlng.
It has also been decided to set up a
Grants Committee Unit to deal with
all the requests for financial assistance
to Voluntary Organisations working in
the various fields of Education. The
gtep is designed to relieve the Divi-
sional Heads in the various Divisions
of the Ministry, where at present
these requests involving a great deal
of routine work of scrutinising and
processing, are dealt with,

Ration of Soldiers

[ Shri A. V. Raghavan:

. 7 Shri & K. Gopalan:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that only
75 nP is allowed per month per solider
as price of condiments towards his
ration;

(b) the year in which this amount
was originally fixed; and

(c) whether there is any proposal
before Government to revise this
scale?

The Minister of Defemce (Shri
Krishna Menonm): (a) The following
rates of condiment allowance are
authorised at present:—

(i) For big units with a strength
of above 50—Rs. 0.75 nP per
man per month.

(ii) For small units with a
strength of 50 or less—Rs. 1.00
nP per man per month.

(b) The amount of Rs. 0.75 nP as
condiment allowance was originally
fixed in 1946. It was reviewed later
and small units having a strength of
50 or less were authorised to draw
Rs. 1.00 nP. as condiment allowance
per man per month, with effect from
1st December 1958,

(c) No Sir.
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Promotions of Jawans

0 J Shri A. V. Raghavan:
"\ Shri A. K. Gopalan:

Will the Minister of Defence be
pleased to state:

61

(a) the num-i»er of Jawans whose
promotions have been withheld for not
passing the basic Hindi examination;

(b) whether there is any proposal
before the Government to relax this
rule; and

(c) whether there is any proposal
to introduce time scale in the matter
of promotion?

The Minister of Defence (Shri
Krishna Meon): (a) All Jawans are
imparted education during their ser-
vice and this education includes ins-
truction in Hindi. Their promotion to
higher classes and ranks is dependent
inter alia on the possession of the
prescribed educational qualifications,
such as the Army Certificates of
Education. To enable the Jawans to
pass the examinations for the grant of
these certificates, there are prescribed
courses of instruction. The medium
of instruction for these courses is
Hindi in Devnagri script and the
medium of examinations, which in-
clude, among other subjects, Hindi
language, is also Hindi in Devnagri
script. A Jawan is given every faci-
ity to acquire the requisite profi-
tiency in Hindi and the question of
fis promotion being withheld in the
circumstances mentioned by the Hon'
ble hizmbers, does not or should not
normally arise.

{b) There is no proposal before
Government to change the existing
procedures.

{e) No, Sir.

Tax Appellate Authority in Manipar

611. Shri Rishang Keishing: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that the
Commis=ioner of Taxes of Manipur
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appointed under the Amusement Tax
Act is the only Appellate Authority
under the Assam Sales Tax Act in
force at present in Manipur although
there are stages of Appellate Autho-
rities in Assam and other States to
meet the ends of justice; and

(b) if so, the action taken or pro-
posed to be taken by Government in
this connection?

The Minister of State in the Minis-
try of Home Affairs (Shri B. N.
Datar): (a) It is a fact that the Com-
missioner of Taxes in Manipur is the
only appellate authority in the
territory.

(b) Manipur being a one district
territory, the present arrangements
are considered adequate.

National Scholarships

61 J Shri Rishang Keishing:
~ q Shri Hem Raj:

Will the Minister of Education be
pleased to state:

(a) the total amount allotted and
the number of national scholarships
awarded to poor but meritories stu-
dents to prosecute higher studies
during 1962-63; and

(b) the number of the scholarships
allotted to each states and wunion
territory?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b)., A statement
is laid on the Table of House. [See
Appendix 1, annexure 68].

Government Quarters in Manipur

613. Shri Rishang Keishing: Will the
Minister of Home Affairs be pleased
to state:

(a) the total amount spent so far
in the construction of Government
quarters and buildings at Lamphel Pat
in Manipur;

(b) whether every building in Lam-
phel Pat was almost submerged by
flood water recently;
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{c) the extent of damange caused
to the buildings if any; and

(d) measures proposed to be adbpt-
ed in order to check recurrence of
such incidents?

The Minister of State in the Minis-
try of Home Affairs (Shri B. N.
Datar): (a) Rs. 26.70 lacs.

(b) to (d). In Lamphel Pat there
are 16 blocks of non-residential build-
ings and 83 blocks of residential
quarters have been constructed or
are under-construction. During the
unprecendented floods in the second
week of June, 1962, some of these
buildings were covered with water
beyond the plinth area but no visible
damage occurred. In order to pro-
tect the built-up area from inundation
during the floods a storm water
drainage scheme has been drawn up
and the work is in progress.

Examination System

614. Shri N. Sreekantan Nair: Will
the Minister of Education be pleased
1o state:

(a) whether the Aligarih Muslim
University and the University of Baro-
da have prepared and subuulted pilot
projects to reform the examination
system;

(b) what action hag becn taken on
the recommendations of the 9-man
committee of educationists constituted
to make recommendations on the
question of examinations in Universi-
ties?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) The Committee of educationists
appointed by the University Grants
Commission to advise it on reform in
the Examination sgystem in Indian
Universities has submitted its report.
Its recommendations have been cir-
culated to the Univ@rsities for com-
ments, that are awaited.

1454

Coal for Pumjab

[ Shri Ram Ratan Gupta:
615. { Maharajkumar Vijaya
| Ananda:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the Punjab Govern-
ment have been permitted to procure
coal from Kalakot Mines in Kashmir;
and

(b) if so, the reasons therefor?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
The Jammu & Kashmir Government
have a stgck of about 25,000 tons of
coal at e¢ir Kalakot mines. The
Punjab Government expressed a desire
to take this coal by road and Govern-
ment of India have agreed to 1ihis
agreement.

Evening Colleges

( Shri Ram Ratan Gupta:
616. { Maharajkumar Vijaya
| Ananda:

Will the Minister of Educatiom be
pleazed to state:

(a) whether Government have
decided to start more evening colleges;
and

(b) if so, the allocations made to
different States for the purpose?

The Minister of Education (Dr. K. L.
Shrimali): (a) The Expert Committee
appointed by Government to work out
the details of the scheme of Corres
pondence Courses and Evening Col-
leges has not yel finalized its delibera~
tions on Evening Colleges.

(b) Does not arise.

Aslan Games In Djakarta

617. Shri Surendranath Dwlvedy-
Will the Minister of Educalion be
pleased to state:

(a) whether any request has been
made by the Indian Olympic Associa-
tion for flnancial assistance for the
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indian Contingent to participate in
the Asian Games to be held in
Djakarta;

(b) the amount sanctioned and
whether this amount would also cover
the expenditure of the Managers and
.others accompanying the Indian con-
tingent; and

(¢) the number of participanrts?
The Minister of Cducation (Dr. K. L.
Shrimall): (a) Yes, Sir.

(b) A sum of Rs. 1*51:012.00 is
being sanctioned to the Indian Olym-
pic Association and this will cover

expenditure on Managers ﬂc,
(¢) One Chief-de-Mission, 7 players,
6 other officials and one coo

Army Expedition Lo Leopargail Peak

{ Maharajkumar Vijaya Ananda?
7 Shri Ram Ratan Gupia:

Will the Minister of Defence be
pleased to state:

618.

(a) whether any army exp_cdition
was sent this year to Leopargail peak
in Spiti; and

(b) if so, the details thereof?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) The expedition to Riwo Phar-
guyl was sponsored by the Army
Mountaincering  Association. The
peak (22,000 ft.) is located near the
Shipki-La Pass in the Himachal _Pra-
desh. The expedition party consisted
of the following five Army officersi—

(1) Capt. P. S. Bakshi (Leader).
(2) Capt. J. N. Wadhwa,

(3) Capt K. P. Sharma.

(4) Lt. H. Bahuguna.

(5) Lt. Y. Bhargava.

The expedition left Simla on the Tth
June 19862. On 20th June 1962, Capt
‘Bakshi, Leader of the expedition,
along with Capt. J. N. Wadhwa and
2 Sherpas, left Camp I (18,000 ft.) to
look for a suitable site for Camp IL
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Having selected a site for Camp II at
a height of approximately 21,000 ft.,
the party commenced their descent at
3 pm. Visibility was very bad und
at 4-15 p.m. Capt. Bakshi slipped over
hard ice pulling down with him the
other 3 members of his party who
were on the same rope. Capt. Bakshi
and the 2 sherpas sustained severs
head injuries and died on the spot
Capt. Wadhwa, who survied, was
unconscious for about 15 minutes.

The dead were given the traditional
mountaineers’ burial on 21-6-1962 at
a height of 20,000 ft.

After this tragic accident the
expedition had to be abandoned and
the remaining members returned safe-
ly from the mountain.

Naga Hostiles

619. Shri Ram Ratan Gupta: Will
the Minister of Defence be pleased
to siate:

(a) whether three Naga hostiles
clashed with security foree. on  the
3rd July, 1962; and

(b) if so, the details thereof?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). No
incident with 3 Naga hostiles took
place on 3rd July, 1962. However,
the follo;uing two incidenis occurred
on that date:—

(i) Some hostiles (exact number
not known) fired at a vehicie
convoy on Dimapur-Kohima
road. Fire was returned by
our security forces.

(ii) An Assam Rifles column en-
countered about 40 hostiles
in an area approximately 1B}
mijes north east of Phek
There was an exchange of
fire.

All Indla Agricultural Service

620. Shri Inder J. Malhotra: Will

the Minister of Home Affairs be pleas-

ed to state:
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(a) whether there is any proposal
under the consideration of Govern-
ment to create an All-India Agricul-
tural Service, for better and more co-
ordinated Administration in the field
of agriculture; and

(b) whether the Ministry of Food
and Agriculture or any other Govern~
ment agency have approached his
Ministry to create such a service?

The Minister of State in the Minis-
try of Home Affairs (Shri B. N.
Datar): (a) and (b). Yes.

Amendment of Hindu Succession Act

( Shri Sadhu Ram:
621.< Shri Hem Raj:
| Shr: D. C. Sharma:

Will the Minister of Law be pleas-
ed tu slale:

(a) whether the Punjab Govern-
ment have moved the Central Gov-
ernment for amendment of Hindu
Succession Act; and

{b) if so, what measures are being
taken to amend the law and how much
time it is likely to take?

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Misra): (a)
No, Sir.

(b) Does not arise.

Chhaw Dance

622, Dr, U, Misra; Will the Minister
of Scientific Research and Cultural
Affairs be pleased to state what pro-
vision has been made to preserve and
promote ‘Chhaw dance' of Saraikala, a
classical dance of India?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The Sangeet Natak Akademi,
New Delhi has recognised ‘Chhaw’ as
a traditional dance form. Eminent
exponents of this dance are eligible
for Akademi Awards. The Akademi
also gives financial assistance fcr
specific projects to recognised institu-
tions engaged in the promotion and

preservation of ‘Chhaw’. No separate
funds are allocated for the purpose
but requests received are considered
by the Akademi under its Rules.

Sujanpur Tira Fort

623, Shri Hem Raj: \'Eil] the Minis=
ter of Scientific Research and Cultural
Affairs be pleased to state:

(a) whether it is a fact that the
Sujanpur Tira.Fort in Kangra District
(Punjab) has rare type of paintings
of the Kangra School of Painting on
its walls and roofs;

(b) if so. whether it is a fact that
they are being spoiled and damaged;
and

(¢} whether Government propase
to declare il a protected monument
and take it under their protection?

The Deputy Minister in the Minis-
try of Scientific l:search and Cultural
Affairs (Dr. M. M. Das): (a) Some
traces of paintings on the walls of
Gauri Shankar temple and on a pait
of Zanana Palace at Tira Sujanpur
located within the complex of a ruin-
ed fort have been found.

(b) Extensive damage was done by
the earthguake of 1805, buif not by
human hands.

(c) The Katoch palace within the
fort complex is protected. The ques-
tion of protecting the paintings is
under examination.

Indian Council for Cultural Relations

624. Shri P. K. Deo: Wiil the Min-
ister of Scientific Research and Cul-
tural Affairs be pleased to state:

(a) whether it is a fact that there
have been frequent compi:aints that
in regard to appointment, promotions
and confirmation of staff in the Indian
Council of Cultural Reiations weight-
age is given to particular section;

(b) if so, the reason thereof; and
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(c) what action has been taken to
.avoid the recurrence of such com-
plaints?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (c). Some complaints
were received, but on enquiry it was
found that the allegations had no
substance. -

Aid to National Council of University
Students

625. Shri P. K. Deo: Will the Min-
ister of Education be pleascd to state:

(a) the basis of aid being given by
the University Grants Commission to
the National Council of TUniversity
Students of India (NCUSI) affiliated
with International Students Con-
ference: and

(b) why this aid is given by the
University Grants Commission through
Aligarh University and not directly to
.the Council?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). Under the
scheme of Student Welfare, the Uni-
versity Grants Commission, paid to
the Aligarh Muslim University wuntil
March, 1862 a recurring grant not
exceeding Rs. 3000)- a year towards
the appointment of an Executive
‘Secretary for the National Council of
University Students of India. Under
itg Act, the Commissio~ is empowered
to pay grants only to universities or
institutions deemed to ve universities.
The Commission has not paid any
grants for this purpose after March,
1982.

Manufacture of Textile Machinery in
Madhya Pradesh

626. Shrimati Maimoona Sultan:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether a public sector uni. to
manufacture textile machinery is to
‘be set up in Madhya Pradesh with
:Soviet Collaboration;
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(b) if so, at what cost; and

(e) what steps have so far been
taken towards implementation of the
scheme?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (e). There is no proposal to set
up a public sector plant in Madhya
Pradesh for the manufacture of textile
machinery with Soviet Collaboration.
A licence under the industries (D &
R) Act, 1951, has however, been
granted to a private party for setting
up of a plant for the manufacture of
a few items of textile machinery
with Soviet collaboration. The exact
location of the plant has not yet been
decided.

feeat # wrergand’

TR0, WY A ;T TE-ETE AT
qg TATT ¥ FAT 47 F

(%) o= & 7 & faeelt w0 &
ST O oew gar # fFAAT gEAny
g% o 99 F ® FTOw 4 6

(=) °x grerdi §1 OF7 F @7
TP 3T 390 Frrardy #1 s1 wf
27

TE-FTH WATHT | 9T A (s
TAR) : (F) 97 q4T AATE, 1853
¥ AgET A9 Teq g7 freer #
Ruy Afeat gt ¢ FAeTEAT F AT
=™ fFg w4 | ATIREATHT & w0
ﬁ"ﬁfﬁ'ﬁlﬁ' g —_—

() wifrarfes swame 5
(R) g=me ¥
(3) = =t 2
(¥) fafew qar st Freor
AR T g o

orr £4



1461 Written Answers SRAVANA 22, 1884 (SAKA) Written Ansyers 1462

(&) wgt a% sif@i & F=w
g gfew a@t faroft @ @ &
R WG F e avgfawe| qor HA
are mifea # e Am @ Y gfew
AT # OFA & fag geafoi ©
famoHY @ Tve ST |fgar #1 aTa
208 W 0 ¥ weftw frdters wrd-
arfgat mifz 5% Fomr fFd &

mAgAmt F1 UFF & fod a3
fasig 3amr geqa adf &

Enrolment of Scheduled Castes in
Educational Institutione

628. Shri Balmiki: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that his
Ministry has proposed 1n ccliect the
figzures of enrolment of Scheduled
Castes in educational institutions in
wvarious States from the beginning of
the Third Five Year Plan period;

(b) whether the required machinery
has been created to collect the figures
from all the States;

(¢) whether there is any expendi-
ture to be incurred to complete this
work;

id) wh= are the difliculties for
Government to collect similar figures
for S..ond Five Year Plan; and

(e) whether the introduction of
‘Means Test' would be postponed till
the figures of Third Five Year Plan
are collected?

The Minister of Education (DPr. K. L.
Shrimali): (a) Yes, Sir. The collec-
tion of the requisite information was
taken up. on experimentali basis,
towards the end of the Sccond Five
Year Plan jtself.

(b) The machinery for the collec-
tion of annual educational statistics
exists in almost all the States.

{c) No direct expenditure
volved.

(d) As stated in reply to part (a),
the collection of this information was

is in-

started towards the end of the Second
Five Year Plan. The collection of
information for earlier years of the
Second Five Year Plan depends upon
the availability of old records in all
the educational Institutions running
into lakhs. It is doubtful if all the
records are available, but cven if they
are it will be a stupendous task to
collect thig information.

(e) No, Sir.
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Orissa Mining Corporation

630. Shri Heda: Will the Llinister
of Mines and Fuel be pleas:d to State:

(a) the capital raised by Orissa

Mining Corporation;

(b) the programme unccrtaken; and

(c) the allied schemes witii which
this Corporation is inter-linked?

The Minister of Mines and Fuel (Shri
K. D. Malavlya): (a) to (c¢c). The in-
formation is being collected and will
be laid on the Table of the House as
early as possible.
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State Bank of India Branches
in Punjab

631. Shri Daljit Singh: Will the
Minister of Finance be pleascd 1o state
the number of branches and sub-
branches of the State Bank of India
opened in Punjab from ict June, 1960
upto date with their locations?

The Minister of Finance (Shri
Morarji Desai);: During the period
form the 1st June, 1960 to the 3lst
July, 1862, the State Bank of India
openeq 3 branches and 1 sub-office in
Punjab at the following centres.

Name of the Centre Date of
upeniny
Branches
1. Nangal Township 30-7-1960
2. Palampur 28-2-1961
3. Jutundur Canit. 1-9-1961
Sub-office
1. Ballabgarh 2-10- 1450

Role of Police in Nalional
Integration

632. Shri D. C. Sharma: W:ll the
Minister of Home Affairs be pleased to
state:

(a) whether a Commitlez ‘o consi-
der how to make the police a force
for national integration has becn set
up by his Ministry; and

(b) if so, the progress made by it in
its work?

The Minister of State in the Minist-
ry of Home Affairs (Shri Datar): (a)
and (b). No. But a good dcal of
thought is being given to the role of
the police in National Integration,

Centres for Advanced Training
and Research

633. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the steps taken or proposed to be
taken to implement the scheme for-
mulated by the University Grant
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Commission to start centres for
advanced training and rescarch in
selected subjects at different Univer-
sities; and

(b) the details thereof?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). A statement
is laid on the Table of the House.
|See Appendix I, annexure No. 69].

Indian Bankers' Seminar

[ Shri Raghunath Singh:
1 Shri P. C. Borocah:

Will the Minister of Finance be
pleased Lo state:

634.

(a) whether an Indian Bunkers'
Seminar was held in Bembay in the
third week of July organised by the
Indian Banks Association;

(b) if so, what are the main sugges-
tions; and

(¢) whether Governmcrd «re consi-
dering the suggestion thil interest on
bank deposits must he everipted from
tax?

The Minister of Faance  [Shri
Morarji D-sai): (a) Yos.

tb) The seminar, it iz under:teod,
discussed a number of question includ-
ing those relating to the establishment
of branches at p'aces where there are
now no offices of commerciar banks,
the provision of increased facilities for
the marketing of Goveramert sviuri-
tics and the remittance of funds, the
creation of a regular bi'l marka! in
the country. the grant of relief from
incomg tax in respect of il.e intorest
on deposits in commercial banks or
appropriations towards reserves by
such banks, and the improvement of
the services provided by banks to the
general public.

(c) It is understood that the various
proposals in this connectivn are stil!
under consideration by the C i:nmittee
of the Indian Banks Asscciation. The
question of Government examining
any of these suggestions at this stage
does not, therefore, arisc.
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Legal Aid to Scheduled Castes and
Scheduled Trilies

638. Shri Mohammad Tahir: Will
the Minister of Home AfNairs be
pleased to state:

(a) whether the stheme of piving
legal aid to Schedulea Castes and
Scheduled Tribes is fullv known o all
such people in the country; and

(b) what steps Government have
taken to publicise this scheme among
all the  Scheduled Castes and
Scheduled Tirbes?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b) Legal
aid for Scheduled Castes and
Scheduled  Tribes is a scheme
included by some of the State Gowv-
ernments  and Union Territory
Administrations in the Backward
Classes Sector of their III Plan. The
Government of India share 50% of
the expenditure incurred by the State
Governments. The State Govern-
ments are responsible for the execu-
tion of the scheme. However they
will be requested to give more publi-
city to the scheme.

Aid to Assam for Studies in Sanskril

639. Shrimati Jyotsna Chanda: Will
the Minister of Education be pleased
to state:

(a) whether the Central Govern-
ment granted any amounts of money
to the Government of Assam for
promoting studies in Sanskrit, Pali
Arabic and Persian;
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(b) if so, how much money was
spent for each of these languages
during the first and second five year
plans and the first year of the third
plan period; and

(¢) whether the Central Govern-
ment allot any money to States for
physical education and how this
money is utilised, State-wise?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b) No grant
has been paid by the Central Gov-
ernment to the Government of Assam
for promoting studies in Pali, Arabic
and Pucsian. As regards studies in
Sanskrit, the following grants have
been given to the Department of
Historical and Antiquarian studies in
Assam, Gauhati during the year,
1960-61, 1961-62:

1960-61—Rs. 800:00 for publication of
a catalogue of Sanskrit
manuscripts in Assamese
Script.

1961-62—Rs. 1,190:00 for editing and
publication of two rare
manuscripts in Sanskrit,

(¢) Central grants for promolion
of Physical Education are given
direct to the Institutions concerned
and no allotment is made to the State
Governments for this purpose.

Agra Fort

640, Shri Achal Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that repairs
of walls and other places of Agra
Fort are not carried out in spite of
the fact that it is a place of historic
importance; and

(b) the steps being taken for the
repair of this monument?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) no.

{b) The fort is being preserved by

way of special and annual repairs.

Income-tax Return Forms

[ Shri Hem Barua:
€41. { Shri Yashpal Singh:
| Shri Ram Ratan Gupta

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Income-
tax return forms are out of stock in
the Income-tax Office in Delhi;

(b) i so, what arrangements are
being made by Government to enable
the income-tax payers to submit
their returns voluntarily before the
date of expiry:

(¢) whether Government propose
to extend the date to enable them to
get more time;

(d) whether there prevails any
misunderstanding among the Income-
tax Officers regarding the submission
ot returns by the salaried people; and

(e) if so, the details thereof?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir.

(b) Arrangements have already
been made for a further reprint of
an adequate quantity of the forms on
a high priority basis and a further
distribution will be made soon.

(¢) 'The date for voluntary sub-
mission of TIncome-tax returns . has
already been extended by two
months,

(d) No, Sir.

(e) Does not arise.

Game of ‘Soft Ball’

642. Dr. L. M. Singhvi: Will the
Minister of Education be pleased to
state:

(a) whether the game of ‘soft hall'
is known and played to an'y con-
siderable extent in India;

(by if not, whether Government
propose to take any step to popularise
the game; and
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(c) whether there is any organiza-
tion at persent for promoting and
fostering this game?

The Minister of Education (Dr. K.
L. Shrimali): (a) The game is played
in a few parts of the country.

(b) There is no such proposal for
the present.

(¢) The ‘Soft-Ball’ Federation of
India is expecteq to look this work.

Defence Organisation Mutual
Assistance Fund

643. Shri Raghunath Singh: Will
the  Minister of Defence be
pleased to refer to the reply given to
Unsiarred Question No. 114 on the
23rd April, 1962 ang state:

(a) the progress made so far in the
refund of money from Defence
Organisation Mutual Assistance Fund
to the ex-employees of the AFHQ
now  serving in other Ministries/
Departments of the Government of
India;

(b) whether it is a fact that a
number of ex-employees of the
AFHQ have asked in writing for the
refund of their money;

(c) wether it is also a fact that
their representations addressed to
the Chief Administrative Officer,
Ministry of Defence, for the refund
of money remained unacknowledged;
and

(d) if so, the recasons thercfor and
the time by which the ex-employees
are likely to be paid back their con-
tributions from the DOMA Fund?

The Minister of State in the
Ministry of Defemce (Shri Raghu-
Ramaiah): (a) An amount of Rs,
305/- has been paid since April
1962 to 15 ex-employees lof Armed
Forces Headguarters now serving in
other Ministries{Departmenls of the
Government of India, An amount of
about Rs. 250:00 only remains to be
paid tp 24 ex-employees
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(b) to (d).- Yes, Sir. Avbplications
from some persons for payment of the
amounts due to them were received
by the Honorary Treasurer of the
DOMA Fund in the normal course of
official business and it was not con-
sidered necessary to acknowledge
them. It is expected that payment
of the remaining amount will be
made to the persons concerned in
about a month’s time.
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Case Registered Under Sea Customs
Act

645, Shri Umanath: Will the
Minister of Finance be pleased  to
state:

ta) how many cases under Sea
Customs Act were registered in res-
spect of each policy period regarding
Art Silk Export Promotion Scheme
under the following heads (i) for
fabrication of export invoice (i.e. gne
invoice to customs but a different one
to Reserve Bank), (ii) over invoie-
ing of goods; (iii) not sending actual
goods but packing cases with jute
bags, husk and waste papers; and
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(b) how many cases in each policy
period endeq in conviction?

The Minister of Finance (Shri
Morarjl Desai): (a) and (b). The in-
formation is being collected and will
be placed on the Table of the Sabha.

12.03 hrs.
PAPERS LAID ON THE TABLE
SoLvEEN DELEGATION's REPORT

The Minister of Steel ond Heavy
Industries (Shri C. Subramaniam): I
beg to lay on the Table ‘Report of
Experts on the Rourkela Iron and
Steel Works” (Solveen Delegation’s
Report. [Placed in Library, see No.
LT-311/62]

ACCOUNTS OF THE INDIAN INSTITUTE OF
TECHNOLOGY, KHARAGPUR

The Minister of Scientific Research
and Cultural Affairs (Shri Humayunm
Kabir): I beg to lay on the Table a
copy of the Certified Accounts of the
Indian Institute of Technology, Kha-
ragpur, for the ycar 1960-61 aleng
with the Audit Report thereon, under
sub-section (4) of section 23 of the
Institutes of Technology Act, 1961,
[Placed in Library, see No, LT-312/
621

TrrniToriAL CoUNCILS (SECOND AMEND-
MENT) FuLks

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to lay on the Table a copy of the
Territorial Councils (Second Amend-
moent) Rules. 1962 published in - Noti-
fication No. G. S. R, 986 dated the 21st
July, 1962, under sub-section (3) of
section 54 of the Territorial Councils
Act, 1956. [Placed in Library, see No.
LT-313/62]

NOTIFICATIONS UNDER Sga Customs Act

The Deputy Minister in the Ministry
of Finance (Shrimatli Tarkeshwari
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Sinha): On behalf of Shri B. R. Bhagat
I beg to lay on the Table—

(i) A copy each of the following
Notifications under  sub-section
(4) of section 43B of the Sea
Customs Act, 1878 and section 38
of the Central Excises and Salt
Act, 1944, making certain further
amendments to the Customs and

Central Excise Duties Export
Drawback (General) Rules,
1960: —

(a) G. S. R, No 763 dated the
9th Junc, 1962,

(b) G, S. R. No 764 dated the
9th June, 1962.

(c) G. S. R, No. 779 dated the
16th June, 1962

(d) G. S. R. No. 830 dated the
23rd June, 1962.

{(e) G, 5. R. No. 831 dated the
23rd June, 1962,

(f)y G. S. R, No. 872 dated the
30th June, 1962 [Placed in Library
see No, LT-314/62].

(i) a copy of the following
notifications under section 38  of
the Centra] Excise; and Salt Act,
1944, making certain  further
amendments to the Central Excise
Rules, 1944: —

(a) G. S. R. No. 759 dated the
9th June, 1962,

(by G. S. R. No, 799 dated the
13th June, 1962,

(e) G. S. R. No. 865 dated the
30th June, 1962,

(d) G. S. R. No. 866 dated the
30th June, 1962

(e} G. 8. R. No. 867 dated the
30th June. 1962.]

(f) G. S. R. No. B68 dated the
30th June 1962.

(g) G.S.R. No. 936 dated the

14th July, 1962. [Placed in Library
see No. LT-SJS,IGZ,]

(iii) a copy each of the following
Notifications under sub-section (4)
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of section 43B of the Sea Customs
Act 1878:

(a) G. 5. R, No. 828 dated the
23rd June, 1962.

(b) G. S. R. No. 863 dated the
30th June, 1962,

(e} G. S. R. No. 870 dated the
30th June, 1962,

(d) G. S. R. No. 840 dated the
14th July, 1962. [Placed in Lib-
rary, see No, LT-316/62].

(iv) a copy each of the follow-
ing Rules:—

(a) The Union Duties of Excise
(Distribution)  Rules, 1962
published in Notification No.
G. 5. R. No. 933 dated the
14th July, 1962, under sub-
section (2) of section 5 of the
Union Duties of Excise (Dis-
tribution) Act, 1962. [Placed
in Library, see No. LT-317/62]

(b) The additional Duties of Ex-
cise  (Distribution)  Rules,
1962 published in Notification
No. G. 8. R. 934 dated the
14th July 1962, wunder sub-
section (2) of section 6 of the
Additional Duties of Excise
(Goods of Special Importance)
Act 1957. [Placed in Library,
see No. LT-318/62] f

12.06 hrs.
IMPRISONMENT OF MEMBER

Mr. Speaker: I have to inform the
House that I have received the fol-
lowing letter, dated the 9th August,
1962, from the Special First Class
Magistrate, Tiruchirapalli:—

“I have the honour to inform
you that Shri Era Sezhiyan,
Member, Lok Sabha, wasg tried at
the Special First Class Magistrate's
Court before me on a charge under
section 143, Indian Penal Code and
section 7 (1) (a) and (b) of the
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Criminal Law Amendment Act
XXIII of 1932, and on the 9th
August, 1962, after a trial lasting
for one day, I found him guilty
of the said offences and sentenced
him to suffer rigorous imprison-
ment for two months under sec-
tion 143, Indian Penal Code and
rigorous imprisonment for two
months under section 7 (1) (a)
and (b) of TtThe Criminal Law
Amendmenf Act XXIII of 1932,
the sentences to run concurrently.
He has been lodged in the Centra!
Jail, Tiruchirapalli.”

12.07 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1962-63

The Minister of Finance (Shri
Morarji Desai): I beg to present a
statement showing Supplementary De-
mands for Grants in respect of the
Budget (General) for 1962-63.

12.074 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1962-63

The Minister of Railways (Sardar
Swaran Singh): 1 beg to present a
statement showing  Supplementary
Demands for Grants in respect of the
Budget (Railways) for 1962-63.

12.074 hrs.
ATOMIC ENERGY BILL*

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
1 beg to move for leave to introduce a
Bill to provide for the development,
control and use of atomic energy for
the welfare of the people of India and

-for other peaceful purposes and for

matters connected therewith.

*Published in the Gazette of India Extraordinary Part I—Section 2,

dated 13.8.62,
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Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the deve-
lopment, control and use of atomic
energy for the welfare of the peo-
ple of India and for other peaceful
purposes and for matters connect-
ed therewith.”

The motion was adopted.

Shri Jawaharlal Nehru: I introduce
the Bill A

12:08 hrs.

ADVOCATES (THIRD AMEND-
MENT) BILL*

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Mishra):
On behalf of Shri A. K. Sen, I beg to
move for leave to introduce a Bill
further to ameng the Advocates Act,
1961.

Mr. Speaker: The question is

“That leave be granted to intro-
duce a Bill further to amend the
Advocates Act, 1961.".

The motion was adopted,

Shri Bibudhendra Mishra: I iniro-
duce the Bill.

12:09 hrs.

INDIA-CHINA BORDER SITUATION
MOTION RE:

The Prime Minister and Ministe, of
External Affairs ang Minister of Ate-
mic Energy (Shri Jawaharlal Nehru):
Mr. Speaker, Sir, I beg to move:

“That the situation along the
India China border, particularly
in the Ladakh region, be taken into
consideration.”

A week ago, on the 6th of August, 1
placed a new White Paper, No, VI,
on the Table of the House. This con-
tained the notes and correspondence
between the Government of India and
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the Geovornment of China since the
previous White Paper was published.
Similarly, I placed a letter which the
Gove.ament of India had sent to the
Gove.nument of China dated 26th July.
We received a telegram giving the
purport of the reply from Chinese
Government, on the morning of the
6th August. In the statement ] made
then, I quoted some portions of the
reply of the Chinese Government.
Since then, we have placed the full
text of the Chinese note in the library
of Parliament and have also placed
copies in the Parliament Office for the
convenience of Members.

Since then, no major incident has
happened on the frontier. According
to our information, there were three
instances of firing by Chinese troops
from a distance. These occurred, on
the 27th July in the Pangong lake area
when two shots were apparently fired
towards our forces; on the 29th July
also in the Pangong lake area, three
shots were fired; on the 4th August,
north east of Daulat Beg Oldi, one
shot was fired.

All these were from big distances
and no damage was done, We have
protested to the Chinese Government
about the first two incidents,

The Chinese have protested to us as,
according to them, the Indian troops
fired in their direction on four occa-
sions: on 27th July in Chip Chap river
area, two shots were said to have been
fired;, on the 27th July also in the
Nyagzu arca, sixleen shots are repori-
ed to have been fired by our troops;
on 3lst July in the Galwan valley
area, one shot is said to have been
fired; on 1st August, also in the Gal-
wan valley area, seven shots are alleg-
ed to have been fired by our troops.

According to our information, these
allegations of firing by our patrols are
not correct.

For the rest, according to our infor-
mation, some Chinese patrols have
been moving about in the vicinity of

*Published in the Gazette. of India Extraordinary Part II—Section 2, dated

13-8-62.
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the Galwan Valley area and have
cecasionally been observed digging in.

Otherwise, the situation remains the
same. Our aircraft have been visiting
our posts and giving them supplies.
The Chinese have protested against
our aircraft flying over what they call
Chinese territory. They have given a
long list of such flightss. We Thave
replied that il is absurd to allege that
they were flying over their territory
as they have all along been over
Indian territory.

The situation, therefore, on the
fronticr remains serious as it has been
in the past and is likely to continue in
the future.

Sin e I made the stalement in the
Lok Sabha a week ago, there has
apparently been some misunderstand-
ing and misinterpretation of what I
said. Some people, who ought to have
known betier, have had the temerity
to suggest that we are going to take
some action which would bring dis-
honour to India. T can only imagine
that th~se who have said this are not
very well arquainted with the train-
ing and background we have had in
the past. That past training as well
as our present mood lead us to seck
peaceful settlements of disputes with
foreion countries and we shall try to
do so to the utmost of our ability. It
also confirms us in our decision to pro-
tect the honour of India and tne
defence of India to the utmost of our
capacity.

But there has been apparently some
misunderstanding about the two lines
which the Chinese have claimed  on
different orcasions as their alleged
frontier in Ladakh: one iz that which
Premier Chou-En-laj indicated while
confirming the boundary line given in
the Chinese map of 1956, and the other
is the line which was indicated in the
Chinese map which was given to our
officials. These lines differ and the
latter line is much more to the west
than the former. We have pointed
out to the Chinese Government that
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some of their posts have even gone
beyond the Chzu En-lai line. This was
obviously a further aggression on
India and something which could be
easily verified by a reference to the
maps, To this the Chinese replied that
the two maps are more or less the
same. This is wvery extraordinary.
These facts are capable of easy veri-
fication, We drew the Chinese Gove-
rnment’s attention to this matter. This
has led some people to say that we
accept Chou En-lai's line. This is ut-
terly wrong. As we have repeatedly
stated, we do not accept any of their
lines, We stand by the international
frontier which js shown in our maps
and abouiy which so much evidence
was produced by our officials.

The other question that is raised is
aboul our proposal to have further
discussions on the India-China boun-
dary question on the basis of the re-
port of the officials, as coniemplated
during the meeting with  Premier
Chou En-lai in 1960. Jt was at that
time understood that there would he
surh a consideration after the officials
had done their work,

We have not been able to do =0
owing to tensions and further aggros-
sion by the Chinese.  We made it
clear that such  further discussions
sould rnly take place after the cur-
rent tensions had cased and  appro-
priate - climate was created,. We  had
previously said that in order lo  ease
tensiony there should be withdrawals
of both our forces to beyond the line
claimed by the other. It seemed to us
casential, and we laid stress on  this,
that any further discussions on the
boundary question would be fruitless
unless there was relaxation of tensions
and the right climate far negotiation
wus created.

On the 6th of August, when I refer-
red to the Chinese reply, I stated that
it wag a disappointing one. The
Chinese Foreign Minister, in a broad-
cast in Europe made on the 3rd
August, had stated that “to wish that
Chinese troops should be withdrawn
from their own territory is impossible.
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‘That would be again { the will of the
650 million Chinese, No force in the
wirld could oblige us to do something
of this kind.”

1 realise that in public statements,
Ministers often emphasise their claims
in strong language, but, even allowing
for that, what the Chinesc Foreign
Minister has said, means laying down
pre-conditionz which make it impos-
sible for us to carry on discussions and
negotiations. We had not suggested
firce being used to make the Chinese
troops withdraw, but a proposal to
create a climate for peaceful discus-
sion which was honourable to both
India and China.

It is clear {o us that any discussion
on the basis of the report of the offi-
cials canot start unless present ten=
sions are removed and the status quo
of the boundary which existed before
and which has since been altered by
foree is restored. The Government of
India j5 prepared to distuss what mea-
surcs should be taken to pemove the
fensiong that exist in this region and
to create the appropriate climate for
further discussions, Thiz would he
preliminary to any further discussions
on the basis of the report of  the
officialg with a view to resolving the
difference: between the two Govern-
moent: on the boundary question,

We have not vel sent a reply {o the
Chinese Government to their note of
the 4th August. We hope to send it
within two or three davs. It will be
on the lincs I have indicaled,

At this stage, 1 do not want to sav
more; T should like to hear what the
hon, Members have to -av in regard
to this -ituation and then make such
statement as T can,

Mr. Speaker: Motion moved:

“That the situation along the
India China border, particularly
in the Ladakh region, be taken into
consideration.”

We have got two amendments that
have been circulated; one is by Shri
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Surendranath Dwivedy and the second
is by Shri P. K. Deo and Shri Naren-
dra Singh Mahida. Are they being
moved?

Shri Surendranath Dwivedy (Ken-
drapara): Sir, I beg to move:

That for the original motion,
the following be. substituted,
namely: —

“This House, having considered
the situation along the India China
border, particularly in the Ladakh
region, is of the opinion—

(a) that negotiations as one of the
means of salution of the situa-
tion should not be ruled out;

(b) that the negotiations should
be held only in proper con-
text:

(¢) that proper context could be
created only when—

(i) the Chinese forces are with-
drawn beyond the International
boundary on the Chinese side;

(ii) the Chinese Government
accept the possibility and desira-
bility of defining firmly the boun-
daries between the Sovercign
States;

{dy that negitiations should be
confined only to minor recti-
fications in International
boundary and not for reopen-
ing the question of Interna-
tional  boundary between
India and China which is
well-defined by International
treatics, customs and usages;
and

that in case the Chinese refuse
to negotiate on thiz line
within reasonable - time, the
Government should take other
measures, consistent with our
policy of non-alignment, to
vacate the aggression.”

Shri P. K. Deo (Kalahandi): T beg

to move:

-

(e

That for the original motion, the
following be substituted, namely: —
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“This House, having considered
the situation along the India China
border, particularly in the Ladakh
region, is of the opinion that the
Government of India has comple-
tely failed in their foreign policy
so far as it relates to India-China

relationship and urges upon

the

Government to take the following
steps: —

(a)

(b)

{e)

(d)

(e)

(1)

Mr. Speaker:

Immeidate breaking of diplo-
matic relationship with China;

Calling of a Conference of
free countries of S.E. Asia to
discuss common security mea-
sures;

To arrange for military aids
from other countries to gear
up our defence;

To improve our relations with
Nepal;

That the Prime Minister
should himself take over the
defence portfolio;

That the Prime Minister
should come out with a cate-
gorical statement that there
will be no negotiation with
China unless and until they
withdraw from Indian terri-
tory.”

These

two amend-

ments and the main motion are now
before the House.

I have also received notice of three

amendments, They came too

late.

They have therefore not been circu-

lated.

Shri U. M. Trivedi’s motion reads:

That

at the end of the motion,

the following be added, namely:—

“But

this House directs the
Government of India that
under no circumstances any
talk of border dispute with
China be made till Chinese
forces have withdrawn from
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the Indian Territory which

has been recognised by law

and history.”

Frank Anthony's motion reads:

for the original motion, tne

following be substituted, namely:—

“This House,

having considered
the situation along the India
China border, particularly
in the Ladakh region, is of
the opinion that there should
be a clear statement or re-
affirmation of policy that
Indian territory is not
negotiable ang that no dis-
cussion can be fruitfu] unless
the Chinese posts on Indian
s0il, namely, upto the tradi-

tional frontier, are first
vacated.”
Shri  Tridib Kumar Chaudhuri's
motion reads:
That for the original motion, the
following be subsituted, namely:—
“This House, having considered

(1

(2)

tie situation along the India
China border, particularly in
the Ladakh region, is of the
opinion—

whiie Defence  preparations
must further be stepped up
in order to stop aggression,
all avenues for settling the
border dispute with China
through peaceful negotiations
on a basis consisten with the
sovereignty and territorial
integrity of both countries
must be explored, and

the proposals made by the
Government of India in their
note to Government of China
is to be welcomed as being in
the right direction.”

These three have been received too

late.

Therefore, 1 am disallowing

I cannot condone the delay.

them.

Now, we have the two amendments
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as well as the original motion before
the House.

Shri S. M. Bamerjee (Kanpur):
You have read those amendments.

Mr. Speaker: 1 wanted the hon.
Members to know that they have
tried to move them and so I read
them. But I am disallowing them.

‘We might place g time-limit on the
speeches. Of course, as has been
saig by the Prime Minister, the situa-
tion is serious; the subject is delicate.
Hon. Members have every right to
eriticise. Not only that, perhaps
sometimes it is their obligation to
criticise. They have all - these
privileges as well as those duties.
But in my opinion if the speeches are
short and not very long, perhaps that
would be much better. 1 would
suggest 15 minutes for leaders.

Shri P. K. Deo: Half an hour at
least.

Mr. Speaker: For leaders, I shall
allow 20 to 25 minutes and not half
an hour which would be too long.
The longer the speech, perhaps the
greater might be the danger of going
out of the subject. I will allow 20 to
25 minutes to the leaders and for
others, 1 will allow ten to 15 minutes.

Shri Hem Barua (Ganhrti): When
is the Prime Minister rep!ving?

Mr. Speaker: Would he reply at the
end, say, at 4 O’clock?

Shri Jawaharlal Nehru: It depends
on what hon. Members on the other
side, especially, say, because much
that they say seems to me so wide of
the mark that it deserves a strong
reply and | proposc to give one when
the time comes.

Mr. Speaker: At 4 O'clock I will
be asking the hon. Prima Minister to
reply.

Shri Nath Pai (Rajapur): We plcad
that the Prime Minister might be
asked to reply at 5 O'clock.

Shri S, M. Bamerjee: He may reply
tomorrow, Sir.

Mr. Speaker: Then, I think at 5
O'clock he may reply.
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Shri Jawaharlal Nehru: I do not
mind; I can reply from now onwards,
at any time.

Mr, Speaker: Very well; up till
5 O'clock hon. Members can continue.

Shri Surendranath Dwivedy: I am
told that the substitute motion that
I have moved is a mild one and very
softly worded. My hon. friends tell
me so. After the preliminary state-
ment that the Prime Minister made,
I hope that this motion will be un-
animously adopted in this House.

I beg to recall that on the 20th
April, 1960, just after the communique
was issued gfier the meeting of the
two Prime * Ministers—Chinese and
Indian—this House also debated this
India-China relationship, Then, on
behalf of my party, I had the honour
to move on behalt of my party a
amendment to that motion, whose
operative portion was like this:

“That having noted the in-
transigent attitude adopted by
the Chinese, this House is of opi-
nion that no useful purpose
would be served by continuing
the talks and by appointing a
team of officers to consider the de-
tails of the Chinese claims.”

Subsequent developments have prov-
ed to the hilt how true all these
claims had been at that moment.
There has been no change whatso-
ever, and if there is any change in
the attitude of the Chinese which can
be called a change, it is this: there
has been progressive aggression, The
Chinese have almost occupied what
they wanted. Of course, it is claimed
by us that our military position has
improved a little; that is a matter of
satisfaction. But it must also be re-
membered at the same time that the
Chinesc are today in a far more ad-
vantageous position. Therefore, we
have to view this from another point
of view.

When 1 am offering any criticism in
this matter, it is not with the purpose
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of taking any political advantage of
the serious situation which continues
to be serious according to the Prime
Minister.

I quote what the Prime Minister has
said in this connection sometime
back in the last Parliament, namely,
that this question is a serious question
and the House should consider this
question in all its various aspects and
then decide jointly, because it is not
a party matter and it cannot be a
party matter. I entirely agrec with
this view.

Let us take this problem from the
point of view that this is a matter
which is the concern of all polilical
parties. 1 would go so far as to say.
let the Prime Minister not think that
it is a question of his personal pres-
tige. I would think that today this
is the greatest challenge. after inde-
pendence, that the nation s faced
with and this iz a challenge 1o the
statesmanship and wisdom not only of
our great Prime Minister. but of this
sovercign Parliament and the centire
nation. Therefore, what we do today,
what steps we decide to take for the
future, are going to matter very much
for the future of this country and for
the future grneration.

1 do not fing a paralicl to this
situation, excepting that I am remind-
cd of 1942, when we fought the last
battle under the lcadership of
Mahatma Gandhi. Then there was a
world wuar going on and anybody
raising his voice for the independence
of the country was being characteris-
ed as an agent of the fascists, because
it was a fascists' war. In our country
also, there were forces which charac-
terised our great leaders in this great
struggle for independence as agents of
fascist powers. But still, Mahatma
Gandhi, under whose leadership, some
of us had the ppportunity, as humble
soldiers, to take part in this struggle
for independence, was not deterred
from launching the struggle in these
circumstances, merely because he
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would be misunderstood by forces
outside. Attempts were made to
confuse the entire worlg about the
intentions of a struggle at that
moment, He did not use arms; he was
ready for negotiations. 1 am remind-
ed of that famous announcement of
8th August at Bombay. At the AICC
meeting, after passing the Quit India
resolution, he gave the call to do or
die and at the same time he said, “If
at the dead of night there was a call
from the Viceroy, T would go and talk
to him.” Nobody misunderstood him
then. I do not think anybody in the
country suggested directly or indirect-
ly then that Mahatma Gandhi was
going to compromise on the wvery
fundamental issue.

I think thiz igs a similar situation
today. Years have passed ang we are
finding no solution. We want to avoid
war,. I think there are no two opinions
about avoiding war as far as possible.
We want to negotiate, buil negotiate
when the proper time comes. Nobody
rules out that possibility. But. when
the adversary hits us like this, would
we go out of our way to beg for
negotliations? On this point, I think
there i some misapprehension. I am
constrained to sav that the leadership
at the Government level has failed
completely {o remove the suspicion
from the mind of the people that on
this border question. we will never
compromise. That categorical state-
ment e still lacking and is still called
for.

I want to make it clear that there
is no dispute on the question of non-
alignment.  Always this bogey of
non-alignment has been raised. Here
the main, foremost, supreme question
is that the integrity of our frontiers
must be maintained and we must get
the aggression vacated. Are we
moving in that direction? That is the
on': -ue before us, so far as the
question of India-China border, spe-
cially the Ladakh problem is concern-
ed. But I am sorry the feeling has
been created by the wvarious state-
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ments and notes—they may be worded
in a different manner—that we are
trying to explain away things after
doing something. It has created a
suspicion and a feeling that we are
going in for appeasement. That is
the least thing that we should don in
case of an adversary like China. Sir,
I do not think that to defend one's
frontier or territory or to preparec to
protect it can be called a war-like
aclivity. Gandhiji was trying to put
the enemy in the wrong, but what are
we doing? We are, instead of creat-
ing confusion in the minds of the
enemy, creating more confusion in the
minds of our own men in our own
country. I would, therefore, beg of
the Prime Minister, when he speaks
in this Hr e, onee for all to clear all
deubts: from the minds of the people.
He muay say that those people who do
not want {o be convineed can never
be convinced by him. But he must
take into geeount the factors that give
room for this confusing situation.

Sir, the Prime Minister, immediate-
Iv when this serious incident happen-
ed, said that the situation is scrious
and the country should be wide
awake. Hr went to Calcutta and
made a speech there also. There he
said that after the surprising beha-
viour of the Chinese one cannot be
sure of the Chinese intentions. Then
there was firing. In the midst of that
firing what happened? Our Defence
Minister went to Geneva., It is said—
though there is some other story in
the Press, but we have to believe the
Prime Minister—that the Prime Min-
ister asked him to meet Mr, Chen Yi.
For what? It is said. to put in strong
language our demand, our case—as if
we have not put it very strongly in
any of our notes so far and we speci-
fically sent our Defence Minister to
put the case very strongly before the
Chinese. Sir, I cannot for a moment
imagine how a Defence Minister, in
the circumstances that were obtaining
then. when our men have been fired
at, when our men are in a most diffi-
cult position, when our country is
threatened, when the whole country
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is surcharged with emotion, could go

and talk with the Foreign Minister of

an unfriendly country.

And, what happened? Mr. Chen Yi
made a slatement about which I will
speak a little later. Our Defence
Minister, after the talks there and
before he met the Prime Minister on
the 25th and before this ambiguous
note of July 26 was sent, made a
statement in Geneva in which he said:
“these arc largely unoccupied areas”.
Here is a call given by the Prime
Minister to be wide awake because a
serious siluation has ariscn, and there
comes the  explanation from the
Defenee Minister, from Geneva, that
“these are largely unoccupied arcas"™.
When he was confronted here by press
people-—1 du not know whether that
report is truc—he is reported Lo have
said: *I am not gong (o cxplain
matters to vou because the press men
are alwavs misreporting me. 1f 1 say
that I have eato: a banana you will
report that a banana has eaten me.”
Sir, we have a Defence Minister. 1
am surprised that he is always mis-
reported, misquoted in the Indian
Press.  In the Parliament he is mis-
undersiood, and in the western world
he is misunderstood. Perhaps,  Sir,
the onlv people who understand him
better are  the Chinese, not  other
countrics of the world. Sir, if the
defenee forees who are required Lo
fight to the last inch of our territory
in the most difficull circumstances are
told that most of these are unoccupied
areas, I do not know what would be
their impression and feeling in this
matter. Therefore, it is better—I am
not making this a personal issue—
when the Prime Minister for the sake
of the success of our foreign policy is
required to lobby in other blocs and
in other countries for which perhaps
he is the best fitted person, he may
make him the Minisier for Sovict
Bloc or something like that.

Sir, on this question, I would sug-
gest that the confusion created must
be removed and our policy must be
made very clear. Our Prime Minister
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has gone out of his way to accommo-
date the Chinese in various manners
But what has been the attitude of the
Chinese? Have they kept any room
even for a discussion as a preliminary
which the Prime Minister wants us
to do now?

What has been their attitude? 1
would not say much on this matter
although they are humiliating us. 1
will only quote the note of the 14th
July which our Government has sent.
It has been very clearly stated in
that gbout the attitude of the Chinese
to all these feelers from our side. It
has said—I am gquoting—

“It has been repeatedly pointed
out in note after note from the
Government of India that since
1957 the Government of China
have started a process of intrusion
and occupation of Indian territory.
This process continued unabated
even during the official talks when
it was expected that the two sides
would not push forward or send
out patrols. By Scptember 1961
since Chinese fi:.s have made
further advance into Indian terri-
tory and have set up three new
posts as cited in the Government
of India's note of the 31st Octo-
ber, 1961 . . .".

‘Then it is stated: —

“Thus, in recent menihs Chinese
intruders have set ur 3 less than
13 new posts in Indiq: territory.”

Even in our note of the 10th July
we have pointed out how the Galwan
Valley is completely in Indian terri-
tory. Even on the 24th July in the
letter preceding the letter of the 26th
July we have said:—

“The Government of India hope
that this interference will cease
and the Chinese forces will with-
draw peacetully to the east of the
international frontier in this
region.”
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When this has been so clearly
demanded from time to time I do not
think there is any spirit shown.
Whenever there have been questions
in this House about this place or about
that place and if there is a contro-
versy raised the hon. Prime Minister
has always assured us that it does
not matter much whether a yard here
or a yard there, a mountain region
here or & mountain region there
belongs to that part or to this part.
But the whole question js as to what
the spirit of approach in this matter
is. I will just quote the hon. Prime
Minister.

On the 12th September, 1959, he
made it very clear in this House when
he =aid:—

“At first, whenever the maps
were referred to, it was said, “Oh,
these are old maps, we will revise
them”. It was a totally inade-
quate answer. Well, it was some
kind of an answer, postponement
of an answer if you like. But now
the real thing is that this is held
out as something more definite.”

Then he also said: —

“The question is, again 1
repeat . . ",

The :¢ are the hon. Prime Minister's
wo:r is.

“ .. for the moment do not
woarry about these pelty spots. A
petty spot is important it coer-
cively and aggressively even a
yard of territory is taken from
us, Because, it is not a yard of
territory that counts but the
coercion . . . Because, it makes
np difference to China or India
whether a few yards of territory
in the mountain are on this side
or on that side. But it makes a
great deal of difference if that is
done in an insulting, aggressive,
offensive, violent manner, by us
or by them.”
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I want to put it very humbly to the
hon. Prime Minister whether the
present spirit of the Chinese is not
very adequately described in his own
specch. Chen ¥Yj to whom he has
alrcady referred has said that it is the
spirit with which this approach is
made that no power on earth can
force us to leave this territory. I will
even go so far as to say that the hon.
Prime Minister had suggesteq many
things. The main points of dispute on
the entire border are Bara Hoti,
Longju and Ladakh. Have they
shown any accommodation on any of
these points at any moment during
these hundreds of notes exchanged?
Even ybout the report of the official
team which we were thinking would
one day be the basis, for which the
Secretary-General was  specifically
sent to find out whether it is possible
to make jt a basis for future talks of
which a mention was made in  this
Housc, the hon. Prime Minister clear-
1v sialed that he found nothing., It
wa« mere repetition. It is a separale
report. They have a different report
and we have a different report. That
report has  not  been  published.
For the sake of peaceful settlement,
we have suggested something  wvery
strange. We have suggested, that we
will withdraw from our own territory,
wi- will not re-occupy it. Is it not a
great gestoeo vour own country, your
own area. vou are not going to re-
occup:x” Not only that. The Chinese
built the Aksai Chin road without
your knowledge. You did not know
that. The Prime Minister suggested
for the sake of peaceful settlement
that vou may have civilian use of that
road. What has bern the Chinese
reartion? The Chinese reaction is
contained in the letter of June 2nd.
I do not think there can be any more
offensive letter than this. In this, the
Peking note said:

“it is like the trick of a thief
calling “stop thief”, which serves
all the more to reveal the offence
he intends to cover up"
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About this particular road to be used
by them, they say:

“Why should China need to ask
India’s permission for using its
own road on its own territory?
What an gbsurdity!”

That is the reaction of the Chinese all
along to this guestion. In this book
which was given to us, in the preface
it has been stated that, on the other
hand, the Chinese are following a
policy of dissimulation. Even on the
6th of August, when he made this
statement, the Prime Minister has
right]y said that the Chinese notes
display a charactcristic ambivalance,

After all these things, I would say
that by what we have done, confusion
is worse confounded by the July 26th
letter; probably we have broken the
pledge that we have given to tha
people. 1 will just again quote from
the Congress Election manifesto. It is
for the Prime Minister to explain to
this country how he is going to fulfil
that mandate, the mandate on which
he is today enjoying the reins of
Government in this country. In that
Eleetion maniferto, it was specifically
stateqd:

“According to her basic policy.
India seeks peaceful settlement
with other countries, but it cannot
tolerate aggression from any
guarter. Efforts must, therefore,
continue to be made to recover
such areas”

The Prime Minister, explaining the .
Congress Resolution at Chandigarh un
October 8, 1959, said—I am quoting
from a Government book—:

“But if any kind of advance 13
made on the border from exist-
ing positions, that will be certain-
ly fully resisted.”

The Defence Minl:ter will perhaps
explain to us haw he has been able
to resist further advances in this
country by the Chinese since 1959.
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1 am one with the Prime Minister.
I, therefore, think that there cannot
be any talk, any negotiation, any dis-
cussion unless, first, the Chinese with-
draw from our own territory. This
is on the basis not of my notes. I
wil]l again quole what the Prime
Minister said in the Rajya Sabha. He
‘eaid, we arc going to have this to find
out a preliminary . . . what he is oing
to find out, I do not know. Here is
a statement in which he has categori-
cally committed this country. This is
your pledge to this Parliament, to
everybody. Here, the Prime Minister
has said thus in the Rajya Sabha. This
is at the time when the official report
was published. The Communist party
supporting the Prime Minister, then
said, have talks, have talks, let us
have ncgotiations. That suits their
purpose. The Prime Minister said in
the Rajya Sabha:

“Anyhow, our position is that it
is a defined border, it is a known
border, known by custom, by
practice, by usage, by treaty and
so on and so forth. So. the guos-
tion of silling down wilh the
Chincse people to define it and
consider the whole matter afresh
dors not grise, so far as we are
eoncerned.”

At the end. he says:

“The fact of the matier is that
our case in regard to the border
i= almost foolproof. 1t does nol

* require high intelligence to realise
how strong this case is and that—
whatever the reason may be for
the Chinese to do it; it is up to
them—they were wrong in doing
€0, in occupying our territory.
The question will only be settl-
ed—mark these words—when they
leave this territory. That is the
simple issue and it is not a ques-
tion of horse-trading “All right.
You take this, I take this. Let
us halve this" Tt is not g3 question
of that”
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What 1 have tried to do is this.
Because of this confusing atmosphere,
in my motion, 1 have tried gpecifically
1o stick to this very position which
the Prime Minister took in the Par-
hament and which Parliament approv-
ed. 1 have nothing more to say as
you have rung the bell. I will try to
shorten my speech and finish it as
soon as possible, In spite of what the
Prime Minister has explaineq about
the note of the 26th, there is no doubi
that that is a most shocking and su:-
prising document. He will excuse me
it the feeling is there that it is a
disgraceful note. Because, the Chlinose
have immediately jumped on tus
document. It is on record that they
have not published any of our notes
in their country, not even the official
team's report.  But, they have jumped
over tus letter which has been pub-
lwized widely all over China. That
i+, they read some meaning in  this
lettes by daily mentioning that they
wunt that a proper climate is created
and tension removed. What is  the
tension?  The tension can be removed
only :f they withdraw  beyond  the
mternational fronticr. Un August 4ih,
he has clarified the position: they
muke no distinction whatsoever bot.
ween the 1956 line or the 1260 hine
I think, cven for a preliminacy discus-
sion, there is no proper atmospher.
we should rather prepare the country
for the goal, The immediate am
before us is to make the Chincse
vacate the aggression. The bogey of
wa. should not deter us from firm
actinn and firm policy and preparing
the country fo- any eventuality. Let
not the peop. be kepl in suspense.
Lot thom be @t @y told aboul the
mugnilude ar.  impiications of the
serious situcticn at our border. We are
not for an iduvicg. sl war. Nobody
says that. It is nol an ideolog.ca. wai
It is a question of kecping and main-
taining the integrity of the nation.
which nation has won independence
after a hard battle. As I have said
in my motion, we do not rule out
negotiation.  Negotiations or talks
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cannot be carried on in the most
humiliatingl dircumstances. The Chi-
nese Foreign Minister has spoken of
the will of the people, 650 million
Chinese and if we withdraw, we will
go against that. Here is the organised
will of the millions of Indians here.
They want that the Chinese should be
removed from Indian territory, that
our Government should take all steps
necessary to see that thye are remcv-
ed. 1 would again beg of him, that
this organised will of the nation is
behind him. But, by confusing, by
making statements which may have
many interpretations here in this
countrv, he has given room for ihe
organisation of a Chinese lobby. It
1s having ite own sphere of influence
in many spheres. Some time, this
lobby is going to create difficulties
whoen actually we are faced with &
verv serious conflict. It is up to him
to clear this misunderstanding......

Shri Harish Chandra Mathur: No
such lobby will be tolerated.

Shri Surendranath Dwivedy:
wherever it may exist, to clear it

Shri P. K. Deo: Sir, while moving
the substitute motion standing in my
name and in the name of Shri
Narendra Singh Mahida, I do submit
that it is a pride to all of us that we
have got a Prime Minister of the
stature o! Shri Jawaharlal Nehru, a
patriot who %as devoted his very life
to free the country from the shackles
of foreign rule, whose contribution,
whose endeavour for restoration and
preservation of world peace will be
written in letters of gold in the
annals of world history at the same
time, I beg to submit that the policy
that we have followed in regard to
foreign affairs, in so far as it relates
to- the Sino-Indian relationship, is a
matter of utter failure. I accuse those
who have misguided him; 1 accuse
those of his advisers who have put
him in the wrong and made him
pursue a policy of complacency and
a policy of appeasement in dealing
with a hostile, belligerent and expan-
sionist neighbour like Communist
China.
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The story of Sino-Indian relation-
ship is a story or is a narration of a
series of blunders on our part, and
a series of breaches of faith on the
part of China, and as a result, it has

developed to a potentially inflam-
mable situation on our northern
border, which has imperilled the

security and integrity of this country.

From the very day that is, from the
1st of October, 1949, when the Peo-
ple’'s Republic of China was pro-
claimed, we have been extending a
helping hand of genuine friendship to
help them, We were the first to
recognise the People’s Republic of
China, and we have been fighting
ever since for ils representation in
the UNO. It was we who first voted
against the resolution branding China
as an aggressor in the Korean issue,
It was we who declined to attend the
peace treaty with Japan which was
signed in San Francisco, because
China was not a party to it. We not
only supported the Chinese claim to
the off-shore islands, but especially,
when the Chinese invaded Tibet and
butchered thousands of Tibetans and
let loose a reign of terror, we did not

raise our little finger against it
according to our traditional good
behaviour towards a neighbour.

Rather, we were very quick to forgo
our extra-territorial privileges and
rights, to satisfy our neighbour, and
entered into a trade agreement with
China. In that trade agreement, we
mentioned everything from pilgrim
routes to markets and all such things,
but in our first agreement with the

Chinese, we never tried to delimit
and define eur frontier. If we had
tried at that moment, in our first

engagement, to define our northern
border, the Chinese would very well
have agreed to it at that time. But,
how complacent we were then: we
never expected that there would ever
be any trouble on our northern
border.

In this connection, I would like to
quote a line from the famous but
controve-sial book In Two Chinas
written by our former Ambassador,



1499

[Shri P. K. Dec]

Mr. K. M. Panikkar. At page 175 of
that book, he points out how the
Tibetan issue was a simple one, and
he felt and hoped that it would be
solved very smoothly. But time has
unearthed the real intention of the
Chinese, and we have seen that it has
posed a threat to the integrity and
sovereignty of this country.

Especially when the question of
Chinese aggression and invasion of
Tibet was going to be discussed in
the Steering Committee of the
General Assembly of the United
Nations, on the assurance of the
Indian Government of a peaceful
settlement, the matter was dropped.
At that time, our Defence Minister
was heading the Indian delegation.
Instead of our friendliness being reci-
procated, we are stabbed at the back.
On the question of Kashmir, the atti-
tude of China was all along in our
favour, and they had already accepted
that the accession of Kushmir to India
was thz corrcet thing. But behind
our back. thev are starling negotia-
tions to delimit their common border
with Pakistan. It is most unfriendly.

We along with the Chinese were the
loudest in proclaiming Panchshil, the
five principles of peaceful Co-existence,
and thought them to be the stepping-
stone to a solid foundation for world
preace. When, on the 25th of June,
1954, the Chinese Prime  Minister
came to this country, in a joint state-
ment, both the Prime Ministers came
forward and reiterated their full
faith in Panchshil, But hardly 20
days had passed after that, and the
Chinese placed their ferritorial claim
to Bara lioti. Ewer since then, there
have been as many as 30 cases of in-
trusion, and about 20,000 .square miles
of Indian territory have been forci-
bly occupied by the Chinese. Indians
have been shot at at their check-
posts, and Indian patrol parties and
many of our Indian soldiers have
been takepn into captivity, and have
been subjected to inhuman and harsh
trealment Our check-posts have also
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been fired at. By occupying these
territories, in the meantime, they
have with the help of a large con-
centration of Chinese forces, built
their own check-posts having a net-
work of roads.

The Chinese, as usual, have started
with their cartographical aggression,
as has been pointed out by the pre-
vious speaker. First, when our Prime
Minister visited Peking, when the
wrong Chinese map was pointed out,
the reply was given that if was just
a reproduction of the Kuomintang
map and that in no time it would be
corrected. Then came the 1956 map,
which was placed by the Prime
Minister of China, when he visited
this country, where a bigger chunk of
Indian territory was claimed to be
part of China. Then, when there
were protracted negotiations between
the officials of the two countries im
1960, in another map, a still larger
chunk of Indian territories was
claimed to be that of China, In their
latest letter, of the 14th of August, it
i= most surprising how the Chinese
claim that the 1956 map and the 1968
map are both the same maps, or, in
other words, that they are identical
I fail to understand that.

To these aggressions, we have
always sent a feeble protesi, which is
always replied to by saying that it is
not a fact; rather, a further counter-
charge is made that we have committeq
aggression on Chinese land. At :hat
time. not only are the old claims
affirmed, but new claims are asserted
Our protests have acted as appetisers
to increase the appetite of Chinese
territorial claims.

We have been telling on the floor
of the House for the last 50 many years
that China can only understand the
language of strength and the language
of determination; the language of rea=
soning only falls before the deaf ears
of an expansionist coun:ry like Com-
munist China.

In the meantime, a serious situatiom
has developed on the Ladakh border.
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It has posed a positive threat to our
integrity. Our officials in their well-
documented report, have proved it to
the hilt that these territories are
Indian territories. Further, the agree-
ment between the Maharaja of Kash-
mir ang the Dalai Lama, to which the
representative of the Chinese emperor
was a party, namely the agreement of
1842 has further corroborated this
fact. Aksai Chin has been occupied.
The Chinese are inflexible in  their
stand. Thev want, to convert these
illegal possessions to legal occupation
by persistent emphasis of status quo.
This has been the most jmportant key-
note of the various communications
from the Chinese. They are not in a
mood to withdraw. Qur Beloved
Prime Minister has referred to the
latest statement of Marshal Chen Yi
where he says thai on force on earth
will ever compel them to withdraw
from the territory they have occupied.

18 hrs.

During the last month, the siutation
in Ladakh has further deteriorated.
It has been a matter of great concern
to all of us in this country. Qur check-
post in the Galwan Valley had been
surrounded. Our troops in the Pan-
gong area and in  the Chip Chap
Valley have been shot at. This means
that the Chinese whose activities werc
so far concentrated on the plateau of
the Aksai Chin area, have now des-
cended to the Galwan and Chip Chap
Valleys. They have made further pro-
gress in their aggression. Trigger-
happy Chinese fire at our troops while
committing such acts of aggression, but
our soldiers have been definitely told
not to fire unless fired upon. It is the
legitimate duty of the soldier to push
out the intruder when he enters one's
territory.

Realising the seriousness of the
situation, the Prime Minister has
rightly called upon the country to be
wide awake. But contrary to all
expectations, to add insult to injury,
the photograph of the Defence Minis-
ter clinking glasses with Marshal Chen
Yi and toasting Hindi-Chiri-bhai-bhai
has been flashed throughout the coun-
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try. Unfortunately. It has synchronis-
ed with the clang of metals in that
high altitude, the raining of Chinesc
machine gun fire and mortar attacks
upon Indian soldiers, 1 pay my tri-
bute to those who have laid down
their lives in the defence of this coun-
t7y and to those who have been fight-
ing in those difficult conditions at that
high altitude against heavy odds.
What a demoralising effect this pho-
tograph would have when it js ecircu-
lated. When they are making this
supreme sacrifice, the Defence Minls-
ter goes and clinks his glass with the
Chinese Marshal whose hand has been
tainted with Indian blood! 1 remembey
the famous words of our Prime Minis-
ter when he refused to meet Mussolini
because his hands were tainted with
Ethiopian blood. The most mysterious
pirt of the manoceuvre is that on the
24th of last Month in a communication
the Government of India write to the
Chinese Government:

“The Government of India hope
that this interference will cease
and Chinese forces will withdraw
peacefully to the east of the inter-
national frontier in this region".

This is quite consistent with the stand
we have taken so far. The Defence
Minister comes to this country on the
25th and on the 26th the fateful Jatter
roes, where it i= mentioned:

“It is true that the Government
of 1ndia contest the validity of the
1956 Chinese map claim line, but
the Chinese local forces should
not go beyond their own claim line
confirmed by I'rime Minister Chou
En-lai”.

This is by no means the language of
a self-respecting wvictim of aggression
who has been nursing a genuine sense
of hurt and is determined to keep his
own back. We feel too much hurt by
this letter. There is a genuine fear
that probably this has been working
at the back of the mind, that Aksai
Chin would be ultimately surrendered.
Even though cvery letter of ours has
been rephed to by a  humiliating
Chinese note devoid of usual courtesy,
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we will go on in an infantile pursuit
with the hope that good sense wounld
prevail with the Chinese, at the same
time proposing more and more con-
cessions.

1 would like to invite attention to
our letter of 16th November 1959. In
our first offer, we mentioned that ‘as
an interim measure, the Government
of India should withdraw their troops
to the line which China claimed as her
boundary and Chinese troops should
withdraw  behind the traditional
boundary alignment shown on the
Indian map'. In our second offer of
14th May 1962, we repeated the first
offer and we suggcested that in  the
interest of a peaceful settlement the
Chinese might use the Aksai Chin
road for civilian traffic. The third
offer is the pathetic offer, to which
we do not subscribe, where it is said
that China should not go beyond
their own claim line.

From these three offers, you can
understand how Government have
resiled from their original stand.
With all humility, T beg to submit
that this country is not a zamindari
of any individual or of the Congress
Party.

Shri Ansar Harvani (Bisauli): We
abolisheq zamindari long ago.

Shri P. K. Deo: We have all fought
and contributed in building up the
democratic India of today. If the
Chinese can get what they want with-
out a conflit, why should they not
agree to such a proposal? The Chinese
have been harping on the status quo,
and at last we have agreed to retain
the status quo.

" Regarding NEFA, as the Chinese
Prime Minister has more or less ad-
mitted during his last wvisit to this
country, they are not keen about it
Thev arc prepared to accept the Mac-
Mahon Line. But we feel that their
claim in NEFA is a bargaining coun-
ter for the Aksai Chin area which
they have already occupied.
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Now, there is a proposal of negotia-
tion on the basis of the officials’ Re-
port. When the findings of the offi-
cials of the two countries are dia-
metrically opposite, I cannot under-
stand where the meeting ground is
for such talks. We feel that this is
the thin end of the wedge to further
vivisect this country or the proposal
meeting is just a plea to put the for-
mal seal of approval on surrender of
Indian territory. We expect a cate-
gorical statement from the Prime
Minister that there will be no talks so
long as the Chinese are in illegal oe-
cupation of Indian territory  Neut-
rality does not mean appeasement.
We have zeen how Egypt crossed
swords with the powerful ‘western
powers when the question of national
prestige was involved over the Suez
Canal issue.

In all humility I submit that we
should shed this weak-kneed and
vascillating policy of appeasement.
Appeasement has never paid. The
Government has not yet learnt from
the pages of history the after-effect
of Chamberlain’s peace talks at
Munich. Most respectfully X beg to
submit that we should sever diplo-
matic ties with China. Our diplo-
mats have been put to all sorts of
restrictions and humiliations to China.
In 1955 when our satyagrahis were
fired upon by the Portuguese in Goa,
which had been in their possession
for nearly 400 years, we severed dip-
lomatic relations with Portugal. When
in our own country, our own soldiers
have been shot, 1 cannot understand
what fruitful purpose there would
be in continuing these diplomatic
ties.

At the same time, we should call for
a conference of the South-East Asian
countries. In South-East Asia, Com-
munist expansionist designs are a
common theart to al] the neighbouring
countries, whether it is Burma, Thai-
lang or Malaya or Indonesia or Nepal
or even Pakistan. This is the usual
Communist tactic, the story of in-
filtration, subversion and invasion,
which holds goed right from Korea
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to Viet Nam, or from Telengana to
Kashmir. We know it very well that
these expansionist Chinese designs
are a common threat to all our neigh-
bours. Is it not our duty that we
should all rally together and try to
chalk out common security measures?

In this respect, better relations
should be developed with the Hima-
layan kingdom of Nepal, whose friend=-
ship is so important to us. It is most
unfortunate that due to some reccnt
incidents, misunderstanding has crept
up between Nepal and India. This
should be cleared and better relation-
ship should be created with the
Himalayan kingdom.

At the same time, regarding mili-
tary aid, 1 submit that if for our
economic prosperity we accept eco-
nomic aid from various countries,
what is the harm if we accept mili-
tary aid to preserve our integrity?
Whether it comes from the USA or
the USSR is immaterial, but in the
context of our strained relations with
China, 1 rule out any help will come
from the USSR because there are
ideological affinities between Com-
munist countries, and the tie of inter-
national communism binds them to-
gether.

Lastly I would like to point out that
the bogey of Chinese superiority in
military strength is far from reality.
It should not worry our military ex=-
perts. This so-called military strength
has been subjected to various limita-
tions. They have got a very long
and inadequate line of supply to Tibet
from the Chinese mainland, there are
no local oil resources in Tibet, and
they find it extremely difficult to
feed their civil population in Tibet.
After all, there is a large concentra-
tion of Chinese troops there, and they
find it difficult to feed them too. The
real threat to the Chinese mainland
comes from Formosa and Korea, as-
sisted by the Seventh Fleet of the
Americans. And the most important

. thing is the internal threat which
faces China from the revolt of a de-
jacded and frustrated population
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which has been seeing that its eco-
nomic condition has been going from
bad to worse. China is in the grip
of a famine.

Taking all these factors into comn-
sideration, I submit that we should
follow a policy of firmness and de-
termination, and if the Government
pursues such a policy, 1 am sure this
country will stand behind it to the
lastman.

.

The attitude of the hon. friends
sitting to my right on this Chinese
question has been a matter of per-
plexity. We have not yet followed
fully what their designs are. We
find that it is in tune with this famous
book on internationalism and Na-
tionalism written by no less a person
than Liu Shao Chi. In this book he
hag prescribed a code of conduct for
the Communists of various countries,
especially those of India, telling them
what to do and wbat not to do, bring-
ing out a new definition of patriotism
and how it should be.affiliated with
the so-called proletariat internationa-
lism. Our Government should take a
careful note of the attitude of our
Communist friends. At the same
time, I most respectfully submit that
taking into consideration the serious=
ness of the situation, the Prime Min-
ister should take over the defence
portfolio himself, ag the Defence Min-
ister has forfeited the confidence of
the House and the country in this re-
gard,

Shri H. N. Mukerjee (Calcutta
Central): Mr. Speaker, Sir, you were
good enough to observe in the begin-
ning that the House is discussing a
delicate and difficult subject, and
perhaps you expected that there
would be some reciprocation to thut
warning of ycurs. Unfortunatery,
however, we have heard two of our
friends, Shri Dwivedy who spouled
thunder, and Shri Deo who spouted
venom; and between the two of them,
they spoke as if ‘e live in an unreal
world, insulated from everything ex-
cept this Ind s-China border issue,
and that we were already at war
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with China. Otherwise, they would
not have used certain expressions
which are usually withheld in parlia-
mentary discussion. Whatever you
might say in a public meeting out-
side, for responsible Members of Par-
liament to refer to another country,
with which we have diplomatic re-
lations of the normal sort, us an un-
friendly country, from the forum of
Parliament, is something to which 1
take strong exception; only 1 did not
object at the time because I knew
that perhaps in the temper which has
been manufactured in certain seclions
of the House, il would be merely
voice in the wilderness.

They take it for granted as if we
are at war, and I know why they are
shouting at the top of their lungs.
They are doing so because there has
recently been a change. certainly if
1 might put it so, for the better. T
is still a dark. difficult and delicate
situation as wou put it, but there has
been a change for the better which
made the Prime Minister only the
other day to talk about a hunch that
he had about China and India perhips
being likely to come to some sort of
understanding.  Tn the press of  the
Woestern European countries  and  of
Seandinavia, according to the inforrm-
ed sources who brief our friends of
the press, there were reports abown
large-scale conflicts” being imminent
in the Imdia-China border, and that
was the cxpectation, but those pro-
phecies did not come to be fulfilled.
and that is why they arc so angry.
that is why they are talking at the
present moment in such terms of
thunder and of venom.

1 do not for a moment under-rate
the seriousness of the situation, I do
not for a moment suggest that we as
a countiry. as a sovereign State, who
have to function in a system of States
shall give up our army. shall give up
our primary. bounden. clementary

anlicotinn nf defending our borders,

AUGUST 13, 1062

Indo.China Border 1508
Situation

that our national policy is the policy
of settling these problems through
negotiations, That is the main pro-
blem. Where you start, how you
start, is a matter of detail. which, in
the temperature of this House. we
cannot always discuss with any great
advantage, but the point is that dis-
cussions have got to take place, and
the Prime Minister himself has said
preliminary ncgotiations have to take
place. What the Chinese have sug-
gested is negotiations on the basis of
the Officials’ Reports. Obvicusly,
there are certain difficulties. There
are certain peculiar complications.
But. that does not mean that we shut
the door for negotiations. That the
Prime Minister does not suggi-st. And,
that is why I say that the cmphasis
is and has % be always on negotia-
tions, negotiations through settlement,
while we keep our powder dry, while
we keep our borders intact, while we
maintain  the security and integrity
of our country. That is the policy
which we have to pursue,

What is the perspective of the world
today? What is the kind of world in
which we functian? Today cosmonauts
are orbiting our earth. They are
fighting their way in space. Even
the United States have offered a
guarantce., They have offered con-
gratulations to the Soviet cosmonaut,;
and :“cr have given a guarantec that
nothing would be done in the upper
space so that any danger accrues to
the cosmonaut, That is the time in
whirh we live. We are having a heap
from the realm of necessity to the
realm of freedom. We are mastering
Naturc's laws: we are moulding Na-
ture's laws to our own advantage.
That i why countries dare coming
closer together, What is the werld
in which we are living? Only fiddl-
ing always that we will think only of
these border difficulties.

1 do not say for a moment that
thesc tasks of maintaining our borders
- Tt vmites kawe ta he pegloct-
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are fighting there in condiion. of
such difficulty. As the Prime Minis-
ter said, the other day, it is almost
impossible to breathe there. They
are working there; and they certain-
ly deserve a word encouragement,

At the same time, whatl is the main
job that we have at the pres-nt mo-
ment to do? And, what is Lgppauing
all over the world? China had
difficult problem with Indonesia. Mil-
liong of people were involved and
China and Indoncsia have solved that.
The Chinese border difficultios with
Burma and Nepal have been sulved.
Indonesia and Holland werre almicsi
on the point of going war; but be-
cause of certain circumstances, which
are only in conformity with the
spirit of our times, they have come to
a settlement.

Herc are India and China, wherc
the Prime Minister of our country and
also people very high up in the other
country say that they want a sctile-
ment. It may be that somebody said
something wrong, To put things like
that, as Mr., Chen-Yi said or i: re-
ported to have said that this will not
be cause the 650 million people ar:
going to allow them to do i, that is
a wrong way of putting it. But, we
do not want to follow in the foot-
steps of Mr. Chen-Y!.  As for oo thaat
goes we do not do so. I hope and
trust that our Prime Minister is not
proposing to follow in the footsteps
of Mr. Chen-Yi as far as making
pronouncements are concerncd. A
far ag I can make it out, he is still
asking for preliminary negotiations. 1
wish the door was a littl. more
widely open. I wish there was a little
more imaginative approach to this
whole matter because, after all, what
is happening is that the latest Chinese
note makes a categorical statrment
that we want a discussion. It only
makes a proviso that the discussion is
to be on the basis pf the officials’ re-
port. It may be that they might
argue—I do not know—it may be
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consider them. At least we have ‘o
sit round a table and they may say
that on the  basis o0* the:
findings we cannot proceed.

Therefore, there might have to be
some kind of change somewhere. [
cannot go into the details. I am no!
vquipped to do so. I have not got
the facts. It is for the Prime Minis-
ter and the Defence Minister and their
colleagues on the other side to find
nut how  there can be a modus
operuandi, as far as the scttlement of
the matter is concerned. And, that is
why 1 say that it is all very easy to
shout about our having to go to war
and that sort of thing. It is all very
casy to talk about somebody’'s hands
being tinctureq with blood and that
kind of thing. It is all very easy to
rouse that kind of militant feeling in
the country. It is an occupation in
which many believe. At the same
time, that is not an occupation which
we are going to take upon ourselves
because that is an irresponsible way
of doing things.

What is our relationship with
Pakistan? How many times has
Pakistan violated our air and land
integrity? How many people have
been tortured by Pakistan? Has not
Pakistan taken away our high-placed
military officers into their own terri-
tory and done something wrong to
them? So many things are happen-
ing; and even then what do we see?
Don't we sit round the table? Arc
not Chief Secretaries' Conferences
held? All the time every effort is
being made by the Prime Minister to
see that India and Pakistan remain
on friendly terms.

It is not a question of our support-
ing the Chinese because China is a
socialist country and our being criti-
cal of Pakistan. In regard to China
as well as Pakistan it is necessary
that we have peaceful relations bet-
ween our respective countries.

As for as Pakistan js conCernotl Il
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in their ignorance appear to pooh
pooh. They are facing troubles. We
know that. But this is not the
occasion for me to refer to these
things. But, even so, in spite of the
unspeakable oppression by Pakistan,
we ask them for negotiation and to
have a settlement with Pakistan. The
Prime Minister also said it.

The climate, therefore, in the wourld
today is one of settlement. That has
been vitiated by certain things which
happen from time to time, And,
what China has done is, as one of the
Government reports says, a shock aud
it is a surprise. We had befriended
the Chinese and we expected | China
to behave in a different manner. At
least China should have worded some
of the notes differently. But I shall
not place too much stress on seman-
tics or linguistic pecularities. Per-
haps, the Prime Minister once sug-
gested that translations from the
original Chinese make a thing look
very different. 1 remember having
once seen in the Chinese statement
their having used the word beautify
for consolidated. Beautify their
position. What do they mean? They
consolidated their position sumewhere.
It may be that in the Chinese langu-
age the word is such that it is trans-
lated in that way. Our command of
an alien language like English is so
recondite that we can possibly for-
mulate our diplomatic documents n
a much more capable fashion than the
Chinese can. But that is more a
matter of detail. I do not put any
great importance on that, except that
1 feel sorry that certain things that
are said by the Chinese ought not to
have been said. We, on our side also,
are not making any bones about it.
The Chinese cannot make much dis-
tinction between what is said by the
Prime Minister and what is said by
friends like Shri Dwivedy and others
in the House. Possibly, they get
confused by these stetements as far
as the Indian mind is concerned,
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It may be also that the Chinese
have a likely feeling that at lea:t as
far as India of Shri Jawaharlal Nehru
is concerned, as far as that India is
concerned, it is all right and the future
can be looked forward to with a cer-
tain amount of confidence. But the
cntourage of the Priine Minister
being what it is, the possibility of
what might take place when the
Prime Minister is not at the helm of
affairs of this country is a likely feur
and apprehensions might arise in the
minds d™our neighbour couniry,

Here is a friend of mine. He was
quoting something written by Lie-
Shen-Shi. 1 do not know. He was
asking me about some advice which
was allegedly given by Lie-Shen-Shi
to communists all over the world.
The advice given by Shri Dwivedy
and that given by Lie-Shen-Shi1 may
pull in different directions. But 1
prefer my own advice. 1 prefer to
stand on my own legs,

Here we are functioning in a coun-
try where the democratic system of
election prevails, Whatever we have
to say is checked and support:i by
those who sent us to this House, I
feel that it is necessary for us to give
stress 1o tirst things first. There is,
perhaps, the Chinese  apprehension
that things may develop in India
whereby people of Shri Deo's politi-
cal way might possibly come into the
picture on a very large scale than at
present. That upsets them and some
things take place which, sometimes,
cannot be justified.

I am trying to think aloud. I ara
not saying that these can be authori-
tative pronouncements of someboedy
or other. T am only trying to think
aloud. I have heard some speeches
here of Shri Deo and others. I nave
an apprehension that it might ex-
tremely perturb the minds of others.
But that is neither here nor thera,

I come back fo my original state-
ment, the basic statement that the
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only consideration which moves us is
that we are responsible and that we
have to proceed in terms of settle-
ment, keeping our powder dry all the
time in case danger to our integrity
and security of our country ‘akes
place. This is the policy we have to
pursue.

This is not something which only a
few communists say, as is sought tu
be trotted out by some peoplc who
could not defeat us at the pells, it is
not something which the communists
say. Here is a paper called Yugantar,
a Bengali daily of Caleutta. It is a
Congress paper; it is owned by a
Minister of West Bengal Government.
On the 8th of August, 1962, this
month, it wrote first an editorial
where it referred to the prouposails
iegarding India-China negotiations.
And, I am quoting some extracts from
It is a Bengali paper. 1 shall read
it. 1 have translated them myself.
that out to you:

“We know for a fact that easy
solution of this complicated bor-
der question is not possible. Be-
sides, there are many political
obstacles to such solution, Inside
our own country there is a group
of reactionaries who will stoutly
resist a settlement, will create a
great deal of noise and turmoil
and will strike an attitude sug-

. Besting that through a peaceful
settlement India would be con-
demning herself. But the task of
maintaining the peace and
security of our wvast republic is
vested in the Nehru Government
and not in any irresponsible
political group that makes a lot
of noise and confuses issues. If

. India is to build her social life
anew, if the Five Year Plans are
to be fulfilled, if the standard of
life of our people is to be stepped
up, there must be a stop to our
having to spend crores of rupees
to maintain the posture of military
strength along two thousand miles
of our Himalayan boundaries on
account of the continuing conflict
over the border. Therefore, we
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hope that the Nehru Government
will, in the interests of the future
welfare of India, proceed with an
open mind and a firm con-
fidence.... And we ask the

Chinese Government to cease

from snipping at us, to give up

all crude diplomatic manoeuvres
apd agreed for land and to begin
discussions with Prime Minister

Ne.ou, Old Asia will achieve

-ew strength when the dispute

between India and China is re=

solved.”

These are not my words but the
words printed in the leading editorial
of the most important Congress-
minded daily in Calcutta whose pro-
prietor, I am told, is a Minister of the
West Bengal Government. It shows
that it is not merely the Government
but all those who have the inferest
of the country at heart who want us
to go ahead with our social and eco-
nomic planning and have a negotiat-
ed settlement of our disputes. I
know there are difficulties, That is
why I always try to point out in this
House that it is for the House to be-
have in a manner which should not
be considereq to be irresponsible; it is
for the house to help the Government
in so far as its efforts for a settle-
ment are concerned. My suggestion
would be that Government keep the
door open as far as negotiations are
concerned. The Prime Minister had
stated that there would be prelimi-
nary negotiations. I am not going to
stress the difference between prelimi-
nary and some other kind of negotia.-
tions, Let not the door be shut; let
discussions take place because dis-
cussions have got to take place. In
this summer and autumn of 1962
there have been anticipations in the
circles which are dominated by the
enemijes of our country that there
woud be a flare-up on a big scale
between India and China. That has
not taken place. On the contrary, in
August, the Chinese Government has
referred through Marshal Chen Yi's
statement to a sense of hurt to their
vanity, a sense of hurt to their amour
propre about Chou En-Lai coming to
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India und about our Priuce Mipister
not going to China and that sort of
thing. It shows also that they are
thinking in that kind of terms. I dvo
not know whether it will be possible
or feasible or desirable for the Prime
Minister to go to China at the moment.
Possibly, there could be no question
of a visit. But since from the Chinese
side that suggestion is thrown out 1
should say that with the generosity
that is the tradition of this country
-we should say that if necessary, cer
tainly the Prime Minister will go or
somebody relse will go on his behalf.
Certainly it is nccessary. We owe il
to our own country's grandeur and
history and that sort of thing and
also we owe it to the present and
future generations of our country
tha! we leave no stone unturned u:
far as efforts at this are concerned.
As I have said carlier keep our
powder dry but try to reach a peace-
mu! settlement through negotiations.
“That is the policy that is to be pur
sued. Let the details be spelt out
by the Prime Minister. Let not the
irrelevant ejaculations of those whose
affiliations are quite obvious com
into the picture and change the policy

Shri Kadilkar (Khed): Sir, to make
some worthwhile contribution to the
.debate, it is necessary to put the issuc
of our relations with China in its
proper  perspective Unfortunatelv,
the two hon, Members [rom the Oppo-
sition who preceded my hon. friend
Shri Mukerjec have tricd in their own
way to confuse the issue and in a way
repeated the line of criticism that we
come across in  the Indinn  Press.
What is the issué before us today”
In order to understand recent deve-
lopments we have got to take some
historical review of the events lead-
ing to the present phase of our Te-
lations. As we all know, in 1958, uni-
lateral action was taken in Aksai Chin
arca by our friendly neighbour China.
when we were all the time having
relationship of trust and frie:ndspip.
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respected our neighbour and we did
everything possible to bring China in
the picture of the world outside and
for providing a platform for China in
o place from which ghey could pro-
cluim Asiatic and African solidarity.
China was welcomed there as one of
the pood neighbours by all the newly
independent countries. From time to
time, since 1950 the Chinese Prime
Minister and the Chinese leaders were
saying to ouwr Prime Minister and
civing vague assurances that the old
maps belonged to the old regime of
Kuumintang and that the  inter-
national  border or the tradi-
tional border would be  recognised.
We gave up our extra-territorial
rights in Tibet unilaterally trusting
their good intentions but we said tha'
iti autonomy should be respected
China had never understood the parl
tirat Himalayas had played in the
life of the Indian people and even
now they fail to understand our ties
with the Tibetan people und Tibet
We wanted to keep the most friendly
relations with China and her people
und also the people of Tibet because
there was ancient  intercourse  bet-
ween India and Tibet for ages to-
gether. Our civilisation ang Tibetan-'
have many things in common. An-
other crude shock was when the
military contingent of China came {v
Tibet. The Chinesc considered Tibet
us a feudal jungle which should be
cleared with military forces. In 1850
the first detachment of Chinese entered
Tibet. Even then, in 1954 we enter-
e¢d into an agreement with China re-
garding Tibet; and then the five prin-
ciples of co-existence were enunciat-
ed. I am not going to repeat them:
they are well-known. Even today
China is an outlawed nation to some
extent: it has no place in the comity
of nations. We are doing our best to
mive it an honoured place: all the tmme
we are exerting our influence towards
this. In the Korean war also, we did
our best to help China. That is well-
known. But in Tibet unilateral ac-
tion was taken very recently after
X S g
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by China. There was this breach of
faith and we have now come to this
pass, In fact in our exuberant enthu-
siasm we had a sort of honeymoon
diplomacy with China. [ use that
word because we always have painted
our neighbour as one who has defeated
imperialism and strengthened freedom
which is very important in the Asiatic
world. Naturally, India would like
to be most friendly with China, but
unfortunately, we were disillusioned
in 1958 when we discovered that a
unilateral action was taken. The road
was built on our land. in the so-called
Aksai Chin area.

In that connection, | remember that
once discussing these subjects in the
External Affairs Committee, when this
question was raised—I am not giving
out any seeret—the Prime  Minister
sawd that. in a friendly manner if
China were to face difficulties of com-
munication with the other part, the
Clunese Turkestan as they cal] it, and
Tibet.  certainly for civilian purposes
we might consider the use of this road
by China. No other country of the
stature of India, having an honoured
place in the comity of nations in the
world, would have taken this attituc-
even when they were kept in ignor-
ance and stealthily a road was con-
structed. And when we came to know
of it. we began Lo protest. Even then
China did not resile. This is the phase
that has come to an end. Since 1958,
in that phase¢ of our relationship with
China which we entered and up  to
1962 .certain developments have taken
place since then—have we deviated
from our policy” That is my question

We have heard eriticisms in - the
press on the communication addressed
to China on the 26th July. Some
people have said that it is appease-
ment. Some other people have said
that we are stooping to conquer. Some
people have said that this is the road
10 dishonour. Al] sorts of things have
been s2id. 1z that justified? Why 1
am raising this issue is, whenever the
issue of China and other policv matters
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endorsed a certain basic fundamen-
tal policy not only in the international
sphere but vis ¢ vis China also. Is
that criticism cansistent with this vote
of confidence for full support of our
Chinese policy? What have we achi-
eved during this period? Let us
make an assessment. As | said, let us
put the issue in its proper perspective.
During this period, we have carried
on a patient diplomacy, all the time,
with great forbearance I must say
that we have achieved two big things.
Firstly, we hdve built up our defence
strength, where China now has come
to feel the pinch of it. They have
started complaining about it. Former-
ly. it was not done. Is it not an
achievemnent? This is one part of the
story. India has builtl up its defen-
sive strength in a very difficult  ter-
rain. We have matched our forces
against Chintse forces in Aksai Chin.
That is one thing.

Another thing is thus. Let me be
very plain about it. As regards the
other boundary with China, which ex-
tends to several thousands of miles,
formerly, it was a bargaining coun-
ter, but now de facto recognition has
been given by Chinu so far a5 the
NEFA is voncerned which s our north-
castern boundary, because, during this
period, they have desisted from any
intrusion. Let us assess the gains and
the weaknesses, whatever they are
What are we fighting for”

Some hon. friends here were speak-
ing in the language of war. They con-
sider that in the modern context of
the world, the word “war"” could he
bandied about so cheaply. 1 dn not
beliewe that They have not the world
perspective, the perspective in which
these things should b properly fixed
and studicn. We are fighting for an
area. We claimed it;: China claimed
it on behalf of Tibet. Let us be very
plain. Our Defence Minister was
attacked formerly for saying that
that arca was situated in & high alti-
tude and was hardly inhabited The
clatm from hnth sidea was mare no-
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is no use 'mincing matters about our
claim. The westerner may say one
thing. Their sympathies are with us.
Do they say that the Indiap claim to
this territory is absolutely just? To
my knowledge, no. The big powers
have come out with such a statement
that—this is my interpretation and I
shall correct myself if it is found to be
wrong—India is right in negotiating,
but China is wrong because, in this
territory, China has—(interruptions).

Mr. Speaker: Order, order.

Shri Khadilkar: Let me finish my
statement. I have studied it this
way; if you have studied it differently,
we will see to it later. They are
blaming China and we are also blam-
ing China, They have taken a unila-
teral military action in that area.
They have made an aggressive claim
which has no legal sanction. Let us
understand it clearly. We had some
historica] background and sanction,
They claim that Tibet and the old
imperialistic regimes of China had a
claim over this. Was it not their duty
to listen to our claims and their claims
and then come to a settlement? 1

think that so far as our policy is con--

cerned, negotiation or talk is the
basic, fundamental aspect of this
matter, We believe—and our tradi-
tion is such—in democracy, and we,
by temperament, are wedded to peace
and democracy. Our neighbour has
won victory through a civil war, prac-
tising ruthlessly the policy of terror
throughout the regime. We are mak-
ing socia] progress on the democratic
basis, and certainly we have achieved
certain things; in certain respects we
are far in advance than China. I am
making that claim boldly, The Chinese
feel that its neighbour, powerful neigh-
bour, is not wedded to its system.
Naturally, the two systems or two ap=-
proaches lo national and international
problems are always bound to clash.
We have to look at this problem
against the background of such an
atmosphere. That is my first submis=
-on.
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Why do 1 say this? If we deviate
from this and just bring in extra-
neous issues, it wil]l lead us nowhere.
Some sections in this House are no
doubt interested—some sections either
on this side or on that side, 1 do not
know—in bringing cold war to the
borders of India, They have, from
the beginning, been inspired not by
the realities of the situation and the
good and honour of the country, but—
(Interruptions).

Mr. Speaker: Order, order.

Shri Khadilkar: They feel “Oh, this
is the point on which we can twist
the tail of the Congress lion and get
some fun out of it” But they have
been defeated all the time. (Inter-
ruption),

Mr. Speaker: Order, order. I hope
that cold war would not be brought
in here! Let the hon. Member pro-
ceed.

Shri Khadiikar: So, let us consider
this problem in this context, as I have
said, in a realistic manner, War is
too serious an affair; a major factor,
and not so light an affair, You must
take all these factors into considera-
tion. Do not be provoked by what-
ever the Chinese Foreign Minister
might have said. We are not to be
provoked. That is the first essential
in our pelicy.

Dr, M, S. Aney (Nagpur): May I
put one guestion with your permission?

Shri Khadilkar: Let me finisa. Are
we to be provoked by the statement
of the Chinese Foreign Minister? The
Chinese are known for their airo-
gance and impudence not only in iheir
dealings with India but in other res-
pects also. I know as a student of
Marxist thought, while dealing with
the Soviet Union and within the
Soviet bloc itself, today they are
taking such a dogmatic attitude that
is inconsistent with the latest state-
ment jointly issued by 31 nations
where they have agreed to respect
parliamentary type of democracy. I
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do not want to go into the details.
But China did not pursue it and did
not publish it. They have a certain
sense of superiority, but you must go
into the psychology of the Chinese.
They were isolated, persecutedq and
exploited for centuries. They went
through a civil war and they  have
come to power. They are naturally
suspect and therefore, every time they
are twitting us, saying, “Oh! You have
been influenced by some foreign im-
perialists”. That is their usual atti-
tude and we must try to understand
it,

Therefore, I would plead that the
fundamentals of our policy are cor-
rect. It is a dual policy. On the one
side, we build up our defence and we
say, we are prepared to face whatever
aggressive steps are taken by China
and we are also wedded to wvacate
that aggression, in that limited sphere.
It is not a general war against China.
That must be clearly understood. At
the same time, our team and Chinese
team discussed this matter together.
We agreed to that and we had a joint
report. It is there, No further pro-
gress is possible, On the 26th July,
our Foreign Minister has taken up that
thread that was left there. They have
said, “All right; if you create a
favourable atmosphere for this, we are
ready for negotiations.”

Then the question of [conditions
comes in, I may plead that once you
have this dua] policy which we have
successfully followed, conditions have
very little meaning. I say this be-
cause, two conditions were laid down.
The Chinese felt that even a little
withdrawal means vacation and then
India might sav, “China has wvacated
the aggression.” They do not want
for once to give that feeling of legiti-
mate pride that would be roused in
this country. I know it is wrong. but
1 would plead personally for taking
things as they are al present We
build up our strength and simulta-
neously, it a proper atmosphere is
there. certainly we shall pursue a
course of negotiations,
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I am drawing some inspiration from
Mahabharata for this course of action.
I would quote what Bhishmacharya
said:

N TR AGT g

When the question of war and peace
was there, he prepared for peace, but
at the same time, he prepared to
protect the honour and integrity of
the people and the nation. That mes-
sage is underlying our policy and
therefore, 1 fully stand by it, whatever
the critics might say, because they
have not given cnough serious thought
to it.

Some Hon. Members: Shame:

Shri Ansar Harvani: Mr. Speaker,
Sir, it is a matter of regrect not only
for the Government and the people of
India, but for the people of the entire
Asiatic and African countries that two
of the biggest countries of Asia are
not on friendly terms. It was a matter
of pride and pleasure for our great
country when China was liberated
from the Chiang Kai-shek regime. It
was India which first extended its
hands of friendship towards that
great country. But unfortunately, in
recent years, certain things have hap-
pened that have spoiled our relations.

What is to be done? There are only
three alternatives before our great
Prime Minister. The first alternative
is surrender. I want to ask this
House, is there any man or woman in
this country who believes that as long
as this country is led by this undaunt-
ed soldier of India's freedom, Shri
Jawaharla] Nehru, this country will
ever surrender to China? I want to
know from the friends on that side,
as long as this country is led by Shri
Jawaharla] Nehru, who never surren-
dered to the mighty empire of British
imperialism, why never surrendered
to the mighty Britishers, is there any
one in this country who can believe
that in any way he can surrender to
China?

The second alternative is  war.
Some of my friends have talked about
war. Some of ‘my friends, if they

1
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have their way, may bring abou: war.
1f some of the newspapers in India
have their way, they will bring about
war., They know the wars beiter than
us, For the newspaper-owners war
had made greater profits and obtained
sreat contracts,  But war for  the
Indian pecple wil]l result in devastation
and subjugation. War for Indian
people will result in a complete col-
lapse of our economy. Therefore, talk
about war is very dangerous.

13.55 hrs.
|IMr. DePuTY SPEAKER in the Chair]

The third alternative is negotiations,
I am glad my hon, friend, Shri
Surendranath Dwivedy, referred to the
great August resolution of 1942
Though he belongs today to a party
different to mine, he joined the fight
for freedom. Unlike the comrades of
the Communist Party and the Maha-
raja of the Swantantra Party, Shri
Surendranath Dwivedy joined the
August resolutian, He knows very
well what happoned there. In spite
of the fact that Mahatma Gandhi and
the entire Congress leadership were
put behind the bars, in spite of the
fact that in eastern U.P,, Bihar, Maha-
rashtra and other places, Indian
people were butchered by the British
army, in spite of the fact that we
were lathi-charged and shot down, we
never closed the door of negotiations.
We remember it very well that sitting
in the Aga Khan Palace, Gandhiji used
to write letters after letters to the
Britidh Viceroy jasking for negotia-
tions, We know that even after their
release from the jails, our Congress
leadership had negotiations with the
Cabinet Mission. We know very well
that the negotiations resulted in the
freedom of this country. Therefore,
if our great Prime Minister hag adopt-
ed a method of negotiations, I want
to ask my friends on that side of the
House, egpecially fmy friend, Shn
Surendranath Dwivedy, what is wrong
about it.

There is one more point. We often
talk, our newspapers specially have

1524

been saying as if our army under
the inspiration of our Defence Minis-
ter is going to surrender to China.
That is very wrong attitude. Today
we should take an opportunity to send
our salute to the gallant soldiers of
the Indian army, the jawans and offi~
cers, who at a height of thousands of
feet, in the snow, are standing as a
sentinal defending this country of
ours from China and other aggressors.
We should salute those memn who had
laid down their lives. We should
calute those men who are standing
there. This neurosis which is being
created, this cynical attitude as if our
Defence Minister is not doing anything
aad our army is not playing its role,
is preposterous and fantastic, I will
not be surprised if at any time some
of my friends stand up ther¢ and
accuse our Defence Minister that he is
not properly protecting the Chinese
borders because he has not sent his
navy to the Hmmalayan borders.

Shri Nath Pai: Indian borders. not
Chinese borders.

Shri Ansar Harvani: Some of my
friends have said that we  should
break diplomatic relations with China,
This 1s for the Prime Minister to
decide. But I cannot understand,
when we talk of negotiations and a
peaceful settlement, what purpose will
be served if we break diplomatic re-
lations with China. Today our rela-
tions are nol very good. But we know
1t very well that these¢ two  great
vountries have got to remain friendly
if Iadia, Asia and Africa are to sur-
vive, Therefore, it should be the
duty of every Member of this House,
irrespective of party affiliation, to ask
for the better relations between two
countries and to bring about better
relations.

Omnce again, I coagratulate the Prime
Minister. Once again I congratulate
the Defence Minister, Omnce again, I
congratulate the men and officers in
the army on the way in which they
are handling the situation and I give
my full support to the Government.
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=SWIT U. M. ITived (Mandsaur): Sir,
1 strongly protest against the langu-
age used by the Deputy Leader of the
Commurist Party inasmuch as he madae
the cruel suggestion oa the floor of
this House that the Indian mind is
confused What is the confusion in
the Indian *nind on this issue? There
15 no confusion, Guarded and guided
by certain considerations, Members
sitting oa my left have merely said
that the negotiations inay proceed, but
they are also very clear on this point
that no territory of India is to be
given up. I do not know if the Con-
gress Party is of the view that some
portion of the Indian territory is to
be given up. 1 do not think they will
agree to it. The whole House is one
ia this, and that iz why T moved.
though late, a motion that although
negotiations may be carried on this
House directs the Government of India
that under no circumstances any talk
of border dispute with China be made
till the Chinese forces have withdrawn
from the Indian territory which has
been recognised by law and history.
Noboady is against this  proposition.
The=¢ are no two minds in this House
on this issue., and the mind of the

Indian i+ not confused. If there i=
vonfusion. it is in the miad of the
Communist Party,

14 brs,

The wholc position s, as 1t was
very recently remarked, that lobbying
is Leing carried out in this country
in favour of China, Professor Khadil-
kar's speech and the speech of Pro-
fessor Mukerjee go to show  that
lobbying in India is being carried in
favour of China. Those of us who
have gone through the voluminous
data that has been supplied Lo the
House and to us have found that,
even though the Government and the
Prime Minister have agreed that we
will not give awav any portion of our
territory, when it comes to the qués-
tion of ‘making a categorical statement
in the House—] do not know why—
this maiter is not made very clear
50 that the country may know that
not an inch of land of vu:r country is
1o be given up.
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Sir, in the letters that have been
published from time to time—you
will find on page 13 of this book that
has been given to us—we have made
an assertion that a bewildering variety
of alignment has beepn shown in the
maps of the Chinese. Why is it be-
wildering? It is bewildering because
we know that the maps we have got
are the maps which delineate the
boundary between India and China
in a specified manner. What has
been said by the Chinese is that in
1956 they had one map and, later on,
in 1959 they had another map accord-
ing to which they want to go still
westward from where they were.
Every time they prepare a map, they
make any alignment that they like. It
is in those circumstances that we have
to see how far we ‘can go wi'th a
neighbour who has been not very
clear in his brain and who, at the
same time, is cunning in the extreme.

Look at the letters thal we have
received. Every time a letter s
written by the Chinese some tra-
vesty of fact is stated, and we are
being tried to be put in the wrong.
When our army is surrounded, when
our soldiers are surrounded by them,
they always say: “We are being sur-
rounded”. Very recently, when this
whole question came up to the fore-
front, towards the end of July, when
it was suggested that the whole of
the Chinese check-posts have been
surrounded by us, it ultimately turned
ont that our check-post at Galwan
Valley wag surrounded by them. It is
with these cunning people that we
have to deal. And, when we are deal-
ing with these people, should we mere-
ly go on talking and talking and not
come to any conclusion that we will
take a particular step in a particular
direction?

Sir, are we afraid of the Chinese?
If Guru Govind Singh could say that
one Sikh was equal to a lakh of
people, I am prepared to say, though
I will not go to the extent of saying
that one Indian is equal to one lakh
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Chinese, that each Indian goldier is
equal to 20 of the Chinese. I have
lived in Burma ang in China too, and
I know what the strength of an
average Chinese is. Compared to
every single Indian soldier, ten
Chinese do not count. 200 Indian sol-
diers are equal to 2000 of the Chinese.
Why should we be afraid of them?
Why are we not able to hurl them
back? We have now come to a level
with them. Our forceg have advanced
and we have now flat area. All our
difficulties are over. We have now
reached a place where we are face
to face with them. We can easily
throw them away. Why should we
stop? Why should we %commit the
same hara-kiri which we committed
at the time of cease-fire¢ in Kashmir?
I cannot understand. W, have got
sufficient forces, If forces ure re-
quired, any number of volunteers will
be forthcoming in our country. A
little patting, a little tolerance to b
shown by the Congress Party and a
little tolerance to be shown by the
Prime Minister will make 40 lakh
Hindus available to fight. Within six
months a well trained army will march
to the Himalayas and throw back the
whole Chinese force. What can
keep them there? This country is
not going to tolerate them. If they
have got to take the will of the 650
million glaves and serfs in thier coun-
try, here 450 million independent per-
sons wil] fight and throw away thosc
slaves. We are not going to tolerate
thig position which is being forced
upon us by a weak policy. We will
not tolerate this weak policy. The
country is not prepared to tolerate
this weak policy.

Certainly, Sir, pobody wants war.
We know what wars are. We know
how in wars we will suffer. But that
should not be a deterrent for us to
show what mettle we are made of.
‘The situation is such that no coun-
try in this world can afford to have
war. It is only because of this posi-
tibn, that no country can afford to have
war, that Suez Canal was scized by a
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very weak nation [like Egypt. The

Iranians were able to drive out the

. British from the Iranian 0Qil Com-

pany simply because of this position
that they realiseq that nobody wants
war., Are we the only persons who are
afraid of war? Are the Chinese not
afraid of war? Is it that we should
have this deterrent and not the
Chinese?

We should realise that those who
have trespassed on our land have no
right to stand on our land. Wg know
from our everyday life that ewven
when a smal] child cries the thief runs
away Dbecause of fear. But thesc
thieves have entereq and trespassed on
our land. We should not be afraid.
We should not be afraid of using our
guns and driving them out. We should
not be afraid of using all means witi-
in our power to drive them out.

Sir, I am not merely talking. and
saying some words. The repetition of
these words have been going on. Here
we have got many books that have
been published. Here is g big volume
on which we have spent much money.
This is called “Official’s Report on
Indo-China Border”. On page 12 of
its summary it is said:

“But the Chinese officials
continued to insist on the
necessity for such negotia-
tions and the affirmation

of what were claimed by Premier
Chou En-lai as the Six Points of
Proximity for the solution of the
problem. These Points were reject-
ed by the Prime Minister of
India, as they contained suggest-

tions for the recognition of the

lineg of actual control......".

If the Prime Minister could then re-
ject the points of Chou En-lai—that
was in 1957 ang 1959—what is there
to goad him to thig conclusion that he
may now agree to a settlement on
those issues which he once very ear-
nestly refused to examine? Further,
in conclusion, it is said:
“The telling contrast between
the wealth of consistent gnd con-
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clusive evidence produced by the
Indian side and the gketchy and
contradictory materia] put forward

the Chinese side, leave no
doubt that the true boundary is
that claimed by India and that
no major dispute regarding it ex-
isted till September 1959. The
majestic arc of the Kuen Lun
and the Great Himalayan ranges
forms the most impressive patu-
ral boundary in the world, has
been recognised in tradition and
custom for centuries, has deter-
mined the limits of administra-
{10m on both sides and has receiv-
od confirmation, for different sec-
tors at different times, during the
last 300 years in wvalid inter-
national agreements.”

It that is the position, why should
we yield at all? Can we not point
ovut 10 the Mount Kailas and say that
the name Kailas itself indicateg that
it must be an Indian name. The name
Mansarover could be given by no
other  nation  except the Indian
nation. We have been going there for
thouzands and thousands of years.
After having achieved independence,
if the Britishers who were just our

, cver-lords  were able lo save this
country and save the boundary for
us, ~re we, the 450 miiiions in this
couniry, {o be cowed down by the
Chinese? Shame for us if we do tha!
We are not prepared to tolerate this
position.

It is enough fer me to say that for
centuries we have been looking up to
the Himalayas. What does the name
indicate? What language does the
word belong to? 1t has not come from
anv Chinese word, It is a word of
the longuage of the Indian nation.
It is him alaya. The meaning of these
words is “the home of snow”. Whose
word is it? It is our. Mount Gauri
Shankar is ours. We pay homage to
it. And there these people dare to
cross. They have tried to cross into
our territory. We have tolerated ijt.
We have supplied mik to the serpent
We should now be prepared to des-
tory the serpent because it cannot give
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up its habit. It is like the story of
the scorpion. You feed a scorpion but
it is going to bite you. We have done
the same thing for the Chinese. We
have sponsored the case of China in
the United Nations and this Chinese
scorpion is going to bite us and sting
us. Are we going to tolerate this posi-
tion? We should not tolerate it, This
is too much for us. The whole coun-
try is feeling it. It is a strain on the
country. It stands today behind the
hon. Prime Minister and the hon. Prime
Minister should not shirk in any man-
ner the duties that have been cast
upon him. He should not, under any
circumstances, agree to the settlement
of the boundary until and unless the
whole Chinese army is withdrawn
beyond Aksai Chin.

It is a very impolitic question for
us and a very impolitic statement that
has been made that we are prepared
to allow them to have civilian traffic
move through the road that has been
built through Aksai Chin. 1 should
sav they have no business to run any
kind of traffie through Aksai Chin
until and unless they agree in the
very beginning to the proposal that is
to be mooled by us and placed before
them, namely, “Withdraw your forces
and take them back bevond the natu-
ra] boundary which belongs to us”
Then, of course, we may consider the
position and what settlement may be
made. A settlment may be made. No-
body will deny the position that settle-
ment is always better.  But with whom
should a settlement be  made?
Not with an aggressor. A settlement
should not be of the defeated or of the
sadhu or of the ashaltiman, We do
not want to be ashaktiman, We are
powerful cnough today to fight and
throw back the Chinese who are try-
ing to penetrate into our territory.
With this strength behind us it does
not befit and behove us to allow this
settlement to come when we are in a
position to throw them back. Cer-
tainly, I do not want a war. Nobody
wants war. But at the same time it
is desirable that our couniry must be
told that we are strong enough to
stand to any army, may it come from
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Russia or Afghanistan, or Pakistan or
China. Our position in the world is
bound to be that of the first nation in
the world and the position of the first
nation in the world is not going to
come by going on tolerating. We are
lacking in going round the earth, but
that does not mean that that position
will not come when we also will be

ing round in the orbit,
' Shri Raghunath Singh (Varanasi):

Your party should go into the orbit.

An Hon. Member: He wants every-
body to go into the orbit.

Shri U M. Trivedi:
Chinese.

This letter of 26th July says:

“The details of the correct in-
ternational boundary in the
Ladakh region have been given

. the full support in documentation
by the Indian side in the meeting
of the officials of the two sides
whose report is now befure the
two Governments. Even if the
Government of China is trying to
contest this boundary, the Gov-
ernment of India fail to under-

. stand why the Government of
China do not restrain their forces
from going beyond even their
1956 Chinese map claim line
which is capable of easy and
quick verification.”

1 think it might have ben couched in

diplomatic language but I feel that

here we have committed a ‘mistake, I

should say, the Chinese must with-

draw beyond the boundary which we
are dlaiming, =that is, the natural
boundary of Ladakh, and which we
have been claiming from very nearly
300 years,

On page 36 of this White Paper we
have reiterated the word that has been
umthe Chinese Government. It
is stited:

Except the

,“The Government of India are
glad to see an affirmation in the
Chinese note -that ‘the Socialistic
system chosen by the Chinese
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people determhines that China does
not need war and also that
‘what China needs from the new-
born Asian countries; which have
achieved independence from un-
der imperialist oppression, is
friendship.’ "

In the same note we have said:

“There is, therefore, no quarrel
of India’s seeking. The boundary
problem is China's quarrel with
India. Throughout history, the
Indian people have shown sincere
affection and warm regard for the
Chinese people.”

We go a little further and say:

“There is in India a long tra-
dition of peace and non-violence.
The people of India by custom
and tradition adhere to peace and
do not look for gquarrels.”

May 1 say in the same strain that the
people of India have not tolerated in-
justice anywhere? They have never
tolerated injustice being done and
therefcre they have suffered from the
greatest calamitics. It was on account
of that injustice that was perpetrated
by the Mohammedan rulers that
people like Maharana Pratap, Durga-
das Rathor, Shivaji and Maharaja Ran-
jit Singh fought against. them. I
would, therefore, say that ours is not
a nation which is going to tolerate in-
justice. That injustice is being done
to us by usurping and trespassing our
own land, particularly by those for
whose greatness we have tried to help,
is patent. We have sponsored their
cause in the United Nations. We have
not talked of anything. We have not
even recognised Formosa. We know,
otherwise diplomatically we  will
know, that if you attack, we will join
hands with Formosa and Formosa
will attack us; we will join hands with
the United States of America and say
you will attack, Korea will attack. No
we have not said that. We do not
want that war should ever come to
China. We want that China should

.remain what it is today. But the
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Chinese, cunning people as they
are, have not behaved in a
manner which befits gentlemen.
They have behaved in a manner which
speaks that they are not true to their
own word and to friends. They are
not worthy to he friends of a great
nation like India. They are trying to
shake hands with Pakistan. They
want to loot and divide the loot bet-
ween themselves and Pakistan. Pakis-
tan, one looter, and China, the other
looter, want to divide this area bet-
ween themselves. What right have
they to approach Pakistan?

Shri Raghunath Singh: May I know
what Pakistan is going to gain from
China?

Shri U. M. Trivedi: You will real-
ise that. Pakistan would be most glad
and willing to give to China the
boundary between Pakistan and China
which does not belong to Pakistan.
Pakistan will say, “Come to any
frontier that you like; it is yours for
the asking.” That is what will hap-
pen if there are negotiations between
Pakistan anq China. Therefore keep-
ing in view the whole perspretive and
the whole picture which is now pre-
sented before the Honse T will only
urge without repeating ang recapitu-
lating all that has becn said befor:
by my predecessor; that the time has
come for us to be very firm ang as-
sertive in this respect angd that with=
out disclosing what the position in our
countrv would he vis-ag-mig China our
army should not be asked to give up
the territory which we have occupied.
Until and unless the Chinese forces
are driven back to the natural bound-
ary we should not have any negotia-
tions with a country which has not
proved to be a true friend.

Shri Frank Anthony (Nominated-
Anglo-Indians): Mr. Deputy-Speaker,
according to my very dear but mis-
guided friend Shri H. N. Mukerjee,
we on this side seem to be exhausting
the gamut of partisanship. Somebody
spoke with thunder according to him,
some one else with venom, according
to him. But as I listened to my friend,
I could not help feeling that here he
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was indulging in special pleading for
a very weak if non-existent brief and
prompted by emotions of almost filial
solicitude.

As 1 mentioned to Shri Khadilkar,
I could understand his point of view
to a certain extent, But, I find parti-
cularly in the ranks of the ruling
party an undue sensitivity with re-
gard to any criticism with regard to
foreign policy. 1 feel that basically
the House ang the country are united
with regard to what our attitude
should be towards China. But, 1 feel
that in certain manifestations, in cer-
tain ways of executing it, sometimes,
we beat an unnecessary retreat in the
face of an ruthless expansionist
neighbour. This happened last time.
When 1 was speaking in May on the
External Affair; Debate, I underlined
this increasing threat from Chjna, I
pleadeq for a reconsideration of cer-
tain facets of our policy towards
China, I said and I repeat that I feit
it was dangerously unwise to do anv-
thing even by implication which
would reinforce the Chinese capacity
for mischief and overall strategy os |
put it, ultimately to liberate India. 1
sajq that it was unwise for u; to von-
tinuge to plead the cause of China's
sitting in the UN. The direct consc-
quence would be that probably it
would lead to handing over of For-
mosa anqd the releasing of a large num-
ber of Chinese troops for operation if
necessary against India. I had asked
for some policy answer to what I con-
sidered a strategv: expansionist, iso-
lating, strangulating us—I  suggesi-
ed—I knew it was not a popular sug-
gestion—a move towards a detente
with Pakistan, a deliberate cultivation
of more friendly relations with Nepal
and above all 1 askeq why we should
exhibit some kind of an overweaning
regard for Chinese susceptibility with
regard to the Dalai Lama, when the
Chinese have broken every undertak-
ing brazenly, cynically with regard
to Tibetan autonomy, when todav
they are pursuing Tibetan genocide
with tvpical Chinese refinement. Ac-
cording to a recent statement of the
Dalaj Lama, two million Chinese have
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been or are about to be imported into
Tibet to be imposed on Tibetan
women. This is not anything new.
This is a typical Chinese pattern.
They did it in Burma. It is the Chinese
refinement of the art of genocide. 1
said, in the face of this, why don't we
allow the Dalai Lama to function
freely? He is not allowed to func-
tion freely. Why should he not be
allowed to form an emigre Govern-
ment in this country. It will at least
give heart to the few Tibetans who
are fighting gallantly against the re-
gime of terror and genocide. Not only
that. It will give heart to the Ne-
palese; it wil] give heart to the Bhuta-
nese and it will give heart to the
people of Sikkim. Because, in the final
analysis, the Buddhisis there do pay
tribute to the Dalai Lama as their re-
ligeous head. But, the Prime Minis-
ter [ am sorry to say, they did de-
vote some of his speech, not an in-
considerable part of his speech to my
speech but, [ put it mildly I was more
than disappointed, he did not answer
one of my questions, but extlracted
from it a non-existent premise that
I had advocated abandonment of the
policy of non-alignment—I had never
cven remotely supggested it—ang in-
dulged in a barrage of invective
against me, But, I did say categori-
cally and 1 repeat it, I do not under-
stand the policy of neutralism to
China. 1 just do not understand it
It is meaningless, It is a contradic-
tion in terms. How can we be neu-
tralist ian the face of continuing
Chinese aggression, arrogance, dupli-
citv and evervthing else I just do not
understand it. T said, let us have some
kind of a policv answer to this over-
all strategy. But, we got no answer
from the Prime Minister.

What worries us is this. It is not a
question of our questioning motives.
We will allow the Government the
luxury of the arrogation of infallibi-
lity with regarg to its foreign policy.
But, surely, the Government will
concede that it is, in the final analy-
als, somewhat human. Surely it will
concede that here and there, in he
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execution of basically correct policies,
it may go wrog. That is what we are
worried about it: ambivalance in the
execution of its policy. This ambiva-
lence was brought out very vividly
by what my hon. fgiend Shri H N.
Mukerjee said. He has stated that
he has read into the statement of
July 26th the hunch of the Prime
Minister that the time is ripe for
negotiation. He has reaq it. That is
the conviction, that is the feeling in
a large part of the country. It may
be explained now.

On one occasion, there was a dec-
laration, a cenvietion of Chinese
duplicity and apgression. There was x
declaration of intention to resist any
further advaice. We got it. In the
next week, we got a declaration which
is completely  contrary to that, al-
mot a special pleading for Chinese
gooq faith, description of aggression
as a local aberration. That is what we
are worriedq about. On the 30th of
April, there way; a positive declaration
from the Prime Minister, there was
the accusation made against China
that they are deliberately creating
situations of tension and conflict in
Asia. On the 21st of May, more re-
cently, the Prime Minister accused
China of un-abated pursuit of aggres-
sive ends, With these bold unequivo-
cal declarations, we were persuaded
to be encouraged. We felt that here
at long last, better late than never,
Government has come to the convic-
tion of Chinese duplicity, a conviction
of overall Chinese strategy and a
declaraion that ,we should resist all
further advance.

What are we asking today? I do
not know why the Prime Minister
should predict that he will assail the
whole lot of us in this House and
aniicipated some kind of a frontal
attack on him. In 1959, I read a
statement of the Prime Minister. This
was what he said: our territory is not
negotiable; no discussions will be
fruitful until the Chinese have vacat-
ed Indian soil, meaning up to our
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traditiona] boundary. Is not there a
qualification in the statement of the
6th August accompanied with the
statement of the 26th July? I do not
know whether I am misreading or
mis-interpreting or being unfair to
the Prime Minister. Here was a
categorial declaration of policy: no
discussions will be fruitful until you
move back to our traditional frontier.
Have not we receded from that posi-
tion? Have not we now said that if
you go back only tp the 1956 line, we
wil] be prepared tp negotiate? 1 see
as a lawyer, as a politician, not with-
out a little of commonsense, that
there is a definite recession from the
position we took up in 1959. In 1959,
we were not prepared to enter into
discussions until the Chinese went
back to the traditional border. In
1962, it would appear that we are
prepared to negotiate merely if they
go back to their 1956 line.

Here, again, on the 8th of October,
1959, the Prime Minister said, any
kind of advance of their post by the
Chinese will be fully resisted. The
Defence Minister was here. I do not
know why people sometimes are un-
duly critical of him. Many of us are
melodramatic by nature. So, perhaps,
according to his nature, the Defence
Minister went a little further. He
said, not one inch of territory will be
conceded. Proud words. But, what
I feel is this. Why do we, first of
all, boost the morale of the country
and then have to eat our own words?
That is what we have been doing. The
Chinese have understood us very
well althoughmy friend has pleaded
that they do not understand English
very well.

‘When the Prime Minister spoke on
the 6th of August, he underlined cer-
tain things. He said, the language of
the [Chinese s ‘increasingly wabusive
and insulting. He said that they are
intensifying their activities in the
Ladakh area. He , said that ithe
Chinese replied repeating their
charges, maintaining their position.
He said that their reply is obviously
ambivalent. Having said all that, I do
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not know what occasion there was—
we are only asking the Prime Minis-
ter—did he say to the Chinese, al-
though you have been abusive ana
offensive, although you have beepn in-
tensifying your aggressive activities,
if you create a climate by going back
not to the traditional frontiers, but
merely to the 1956 line, an appropriate
climate for negotiation will be pre-
sumably created. I do not know. I
feel that we are in a position of dis-
advantage, merely because we are
confronted with a people who are
ruthless, a people who are unscrupu-
lous, a people with complete single-
minded purposcfulness. That is mpy
fear, because we are decent, because
we have this indoctrination of ahimsa,
because there is this national addic-
tion to non-viclence, we may very
wel] make gestures and retreat to
positions of disrdvantage to the coun-
try. And that is what I am really
afraid of.

The Prime Minister will remember
what Mr, Chou En-lai did in 1959. It
wags a deliberate, a typical, calculated
Chinese trick. He claimed, nct
12,000 or 14,000 square miles of ter-
ritory: he claimed 50,000 square miles
of territory. I would remind my hon.
friend Shri Khadilkar, who saig that
recently the Chinese have been de-
cent and have not laid any claims
on the NEFA border or on the north-
east frontier, tn remember this tha!
Mr. Chou En-lai, after claiming 50,000
square miles of {ierritory, followed
it up with a proposed package deal.
And what was the package deal? The
package deal was that if India will
accept the area that they had aggres-
sed over in Ladakh, he will er-gratia,
as a matter of grace, accept our line,
the MacMahon line as a quid pro quo.
I am wondering whether the Chinese
are not proposing another package
deal. And what kind of a packice
deal! T just don't understand it.

As I said, let us have a re-affirma-
tion. We are not just criticising.
There must be a complete bi-partisan,
multi-partisan foreign policy in this
matter. There is no room for us to
accuse and counter-accuse one
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another, not with regard to an outside
power. And all we ask the Prime
Minister is this: is it too much to ask
for a re-affirmation of the policy
statement of 1959 that there is no
room for fruitful discussion unless
the Chinese go back to the traditional
frontier? That is what we are asking.
We are not asking very much.

Ang I say this. As present there is
no semblance of a meeting point. And
I also say this—my hon. friend Mr.
H, N. Mukerjee probably is not as
tortuous as his counterpart; in
Chiza—I say this that today the
Chinese would welcome negotiations
with us. They woulq welcome jt. Be-
cause, the conditions arc completely
inauspicious for us. And I say this
that if we attempt to enter inlto nego-
tlations with China, things beirg
what they are, we will be sitting round
a table where they will be speaking
completely from a position of strength
ang equally we will be speaking
completely from a position of weak-
ness.

1 do not want to analyse the posi-
tion too much, but let us analys: it.
What is the position territorially? Are
we not comparatively in a much
weaker position than we were in
1959? The Chinesc appareatly have
~onsolidated their postion, not only
over the 12,000 square miles or ter-
ritory in Ladakh, but, from an ac-
count I read the other day, they have
advanced Aurther and 'they have
claimed another 1,800 square miles,
presumably according to their 1960
map. And it would appear that they
have virtually taken control over a
further 1,100 square miles. They
have kept on steadily, rapidly ad-
vancing. Territorially they are in a
position of advantage.

What is the position militarily? The
Defence Minister is there. He has an
allergy to trusting this House, He
keeps us deliberately in utter, com-
plete, dangerous ignorance of defence
affairg jn this country. I do not know
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whom he does not trus: in this House.

‘Surely, there are some Members of

the House on this side whn can be
taken into the confidence, if not of
the Defence Minister, of the Prime
Minister. We arc utterly ignorant of
what is taking place, We do not know
whether the Defence Ministry is
dragging its feet. God forbid that it
should be dragging its feet, but how
are we to know when we are niot told
the number of helicopters? We do not
know the number of squadrons you
havé got, of planes. But, wnrn
the British were here, look at their
defence memorandum. Look at their
white paper on defence. They are
a powerful country, down to the last
plane, down to the last gun, thev
take Parliament into confidence, But
the only people who are utterly, com-
pletely and, I say, dangerously ig-
norant of our defence preparation, or
the lack of preparation, is this House.
And we have abandoned our duty
that we owe to the country, because
we appear to be helpless in this
matter,

What do we do militarily? The
Defence Minister will say, “You are
talking through your hat when you
say that militarily we are weak in the
Ladakh area”. I do not say in the
whole area we are weak. But when
the facts are so abtrusive what con-
clusions have we to draw as to our
military preparedness or otherwise
in the Ladakh area? In 1959 the
Prime Minister said, “Any advance
will be fully resisted, no further
posts”. The Defence Minister was not
melodramatic to the extert of say-
ing “If they advance one milli-metre”
but ‘he did say “If they advance one
inch”. These are stark facts.

What has happened since then? As
recently as the 3rd July our protest
note shows that the Chinese have
created nine new posts This was on
3rd July. Six of these posts were
beyong even their 1956 line. In July
they have created six new posts. We
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<id not resist them. Ang I say this,
with a certain sense almost of shame,
‘we have to admit that militarily we
are weak vis-a-vis the Chinese in the
Ladakh area. There is really no
shame in that. Because, for some
reason, after we had accepted, in a
weak moment, the conquest o Tibet,
‘we brought foreign forces to two
thousang miles of our frontier, for the
first time. Tibet is a natural, vast air-
field. The Chinese have been build-
ing up, in a frenzied way, bases, de-
pots, roads and communications. And
#0 it i no disgrace for us to say that
relatively they are in an overwhelm-
ing position of strength so far as the
Ladakh area is concerned. The facts
rpeak for themselves. What hap-
pened in Galwan, what happened in
the Chip Chap Valley? The papers
have said that five hundreg China
men—I am sorry, I do not want to
offend the Chinese—five hundred
Chinese were deployed just like that.
According  to the papers, we had
barely a platoon—about thirty men.
We could not deploy our men., That
is why you had got this extraordinary
phenomenon and this ahimsaic in-
junction to our troops “In your own
territory don’t provoke the aggressor,
only if vou are fired upon act in self-
defence"”,

I am not blaming the Government.
But the Government savs that we arc
sabre rattling. We are not. Govern-
ment says that we want war. We do
nol. I say, even concede to the pro-
ple—although they may receive it
with a secnse of shame—that milita-
rily we are weak in the Ladakh area.
Do not make boastful statements
which we are not able to fulfil—
“even one inch of territory, no more
posts” ete. 1,100 square miles gone
six more posts, And we can't do
anything.

I say, if we are forced, God forbid,
at any time to call the Chinese bluff,—
it is an elementary rule apparently
of military strategy—let us choose our
own ground, let us choose our own
time. We are not saying, “Let us dec-
lare war and fight them in the Ladakh
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area” where we are probably at a tre-
mendous disadvantage I am not say-
ing it at all.

What has happened? I read a state-
ment in the papers the other day,
on the 13th July, that the latest air-
field of the Chinese is at Gurson,
barely 130 miles flying distanre from
Delhi. They are able to accommo-
date their jet -planes there. What is
more, they have built an oil pipeline
from Sinkiang to Gurson, and the
pipeline goes acrags Indian territory.
Let us understand this that while we
are building, the Chinese are build-
ing twice as fast, because the terrain
is in thelr favour.

What I also feel is this, I do not
understand this question of “barren
territory, uninhabited, uscless terri-
tory”. We cannot accuse the Chinese
at least of being obtuse. Why are they
consolidating  themselves in this
Larakh arca” Ac ording to my read-
ing, they have alrcady occupied the
principal passes in the Ladakh area.
1t is significant that their claim on
Pakistan occupied territory includes
almost the remaining  passes in the
Ladakh area. Strategically, my own
view is, whether there are goats or
animal; or anything there, strategi-
cally the Chinese consider Ladakh of
vital importance. And that is why
thev have already consolidated their
claims on the passes and their claim
on Pakistaii rc upied territory is with
their ¢ye on the remaining principal
pas.cs in Ladakh,

Now, Sir, what is the position diplo-
matically. I do not want to give
offence to the Prime Minister. He
does not mind giving offence
to us. Anyway, we are little
people. It is the privilege of people in
seats of power to give offence to smal-
ler people. But what is the stark posi-
tion diplomatically, Are we not being
out-manoeuvred by the Chinese? They
have levered us out of our positions
of friendship at least with Burma and
Nepal. Today it is a tragedy that
Nepal is going increasingly into the
communist vortex. And that is what I
fear is the real danger.
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I have alway; said this—and the
Prime Minister may not agree with
me—that the real threat to this coun-
try is from China. I fee] this also that
the Chinese probably will not make a
frontal military attack on us, not be-
cause they have any undue qualms
about pur intrinsic military strength,
but because they know that the day
they make an attack on us, almost cer-
tainly there will be a counter-attack
on them through Formosa., backed by
the Americans, if not by the British.
That is the deterrent of course, they
may be mad enough, or they may be
impelled to adventurist action, if con-
ditions in China become intalerable.
But my own feeling is that the supreme
motive of Chinese policy is not to take
over India by a frontal attack; the
supreme motive is to build bridge-
heads and then through subversion to
liberate India for communism. That
is what I want to point out, namely
that they want to build their bridge-
heads.

I was talking to a friend of mine, a
knowledgeable friend of mine in the
Congress Party, and he was saying
‘You can see the Chinese cperating
outside Almora; they have got moto-
rable roads right up to Almora." This
is one of the most easily accessible
roads to India. Then, I was reading
the other day that they have their
motorable roads up to Yatung, which
13 ten miles from be Indian border.
I do not think that that represents the
most vulnerable part of India, I have
always felt that the soft under-belly
of India militarily is Nepal Bhutan
and Sikkim, Those are the bridge-
heads that the Chinese are seeking
and will seek out, It is tragic; I do not
know whether we can prevent the
Nepalese from destroying themselves,
but as things are developing, in Nepal
today, I do not believe that it will
take more than two years for Nepal to
be over-run by communism.

I do not know what the position in
Bhutan and Sikkim is. But we know
this, and let us realise it, that the
Chinese have not accepted our special
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relationship with Bhutan and Sikkim.
The Chinese are bound to try and in-
filtrate and subvert Bhutan and Sik-
kim, and they are in a position of psy-
chol~gical advantage. For, what,
ethnically, have we got in Wcommon
with the Bhutanese and Sikkimese?
We have very little. The Chincse will
say that ethnically, at any rate, cul-
turally, thev have got much more in
c-mmmon with them than we have.

So, when these bridge-heads are
established, what will happen? My
hon, friend Shri H. N. Mukerjee's head
will be one of the fir;t heads to roll,
because he belongs to the petty bour-
geoisie and when the Moloch of the
cammunist revolution really takes
over, then, the heads of the high-pri-
ests, the intellectuals, will roll first.
They will come to power through
Bengal and through Assam, They do
not have to attack us; they can have
a limitless supply of man to train as
saboteurs and guerillas. I am told that
Mr, Stalin spoke to some of our Com-
munist friends after their abortive re-
volt in Telengana, and he virtually
abused them for their ignorance of
elementary communist history and
strategy. He said that a minority can
never take over a country by a revo-
lution, unless they have a contiguous
friendly communist country. And that
the way the Chinese are seeking; and
that is Chinese strategy to build ready
bridge-heads in India, use Indians and
train them as saboteurs and guerillas,
and that, I feel, is the real danger.

Talking about the map, I want to
end on this note. What is the position
with regard to Russia? I am not try-
ing to draw a red-herring about it.
Have we not repeatedly drawn the at-
tention of the Russians to the fact that
while after 1955 or so, they acknow-
ledged our special relationship, since
1959 they have been affirming the
Chinese view, for, since 1959, they
show Bhutan and Sikkim as indepen-
dent ecountries? Why? That is exactly
what I want to point out, We may
achieve a temporary advantage at the
moment by trying to play Russia—let
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us be quite frank in saing that—aga-
inst China; we may get an occasional
vote t3y sustain Shri Krishna Menon
in he Security Council on Kashmir.
But, in the long run, what is the
policy? Can we seriously believe that
if we tie up seriously our defensive
arrangements with Ru:sia, as some-
body has said, in a m-ment of crisis,
they will not pull the carpet from
under us? Of course, they will pull
the carpet from under us. I know that
the Russians; temporarily would like
to see a certain denigration of Chinese
strength, because the Russians also
want to be in complete hegemony
over the communist world. But let
us have no jllusions, The Russians
do not want a Chinese giant in Asia;
equaily, they do not want an Indian
giant in Asia; it would suit them to
have no Asian giants in Asia; they
only want the Russian giant in Asia.
In the final and ultimate analysis, what
did Mr. Khruschev say the other day?
He said ‘If there is a crisis in which
China is involved, if there is any
attack on China, we shal] come down
squarely and completely on the side of
China.' That is not what I have said,
but that is what Mr. Khruschev has
said. Is that not an acid test of Rus-
sian bonaq fides? While we are truckl-
ing with them, why have they affirm-
ed the Chinese view? Is that not a
test of their bona fides? We have ask-
ed repeatedly: Why have the Russian
maps affirmeq the Chinese view?

So, I would appeal to the Prime Mi-
nister; he may be inclined to deni-
grate some of us on this side of the
House and to attack us. But we have
only asked for this, in all humility.
He is the Prime Minister and he is the
only person to be able to unite the
country completely in the face of this
real threat. All that we are asking is
that he should reaffirm his statement
of policy of 1959 that there will be no
negotiations until] the Chinese go
back, not to the 1956 line, but to our
traditional frontier,
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of the Dalai Lama into India in 1859
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[ » <gma fag |
that India began to speak of Chinese
aggression.”.
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“Starting from 1949 and 1950, we
began setting up our national de-
fence system. For the past thirteen
years, our soldiers have not left
the areas in which they have been
stationed.”.
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“When India was a British colony
the right of decision lay in the hands
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TH FF FUG FI09 GEF IFT A7 |

saal Wl AW A I | freaw &
aw ® 7T | fTeam &1 oA fEe-
q%9 X9 9T | fFA7 3 7% @ ZT@ F71 o7 |
T & FFT HT T & WIT areHT §
agi A W 2E, fFes W Am w
IE, fERgER A WOw @T w
faiar | w7 AT &Y FaAr @ AerE w
famaa #8)1 wrA sfaem &1 9w 29
ST9&H [ 94T Form fow frgen & at wea
& weeia AgY a1 faeq fFere 3 wreaad .
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F waqT o1 | fREaT 2O F wEr 7
WA FT | FHT FH( FTAT 1 SHF!
OOAT TENT &9 § | § WA gfagm-
wT ¥ 9wAr SEAr g fF A o
~frem 7 TR & ven T ar g &
o7 T HYq FreT &0 AT S F gl
T AGIT qrAT & 7 FA AF =@
E L EA & AUE & N TEE &
A wEEYT §F ARl §F W4T
HETE AG AAT § WA WA FT I
AT 71T 1 59% faada were Wi
FEHIT AT TAT 4 AT WA FTEHT HT
w9y fRETq AT gar 4r a1 W
wA TATZ ZIAT AT IAAT ATAT A
FradrT & frgma 97 e = fasg

AT 9 1 a7 gATir nfagfas o @
&

Al

uq qEq 917 4z & % gw F1 §
wq arfed | Fgd A ME FErd gAdr
= F w7 # o7 frdw @ 7=9f g
TR WA wEedt T v @ gy
fewm fafreraea T Fer & f7 mfrary
TG AT TE A S | T TR T U 1T
TAAAT AR g 1 AT g & HfEA
Fgasw &1 Afufeed M g q@r e
FHAT FT AARA gaT g 7 Aoy F
aifasdr gfafer &1 397 far &
AFAT I AT THGA 17 § T L&
rfa, grar sTavar F1 ATAE @ &
W ZY F1T € | woE # uF @]
SO 2T E | WA qZ F WA &
oY FezETT A gy f feradt @ wv
AT F7 g | F A F | T AT
¥ wam gz 7w 5 fagdr &
afaard aga & waiq ww ¥ fred
g7 & g w0 € faarefafg
&7 § ST gy a7 7 ¢ e oo g2
FT AR FTT § W IT & A2 T
S & 1| 7T F AT AT T
ar ArmaT w ATT WG g gwar €0
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IAFT AT TG g TwaAT & 1 W Y a8
T fasgw & dadt & 1 W< gw fedw
& a99 ¥ aga sumar v ¥4, ga
SUTRT ATT ISTAT, FEI AT 2, F4 8,
grm, w41 ghm, 39 a3 ¥ a1 JerEd
¥ g7 FIA YT sAqEdT gHA W fad
a1 37 9 T feafa # o e =@
fFor@srwndral ag dwaw ¥
g 7S a2

TS qIfmedT F7 Jr=am & | %
ATk ar arfewear fasatfdT arsfae §
qaTe T & fF Frde e &1 &
Y7 A AT T a% szre afear 17
T 2 Ag A9 & | OAT WY 2 7 zaw QY
A & | UF a7 qifaear ag |i=ar &
o =T %7 wRF & 99§99 & 917 |
9 A99 1 a9 I57 F7 I fargeaw
9T AT &L | TAT 7TAH gl @
qifeeaTd & fe%a 9is e =% &7 4y
ST 2 91T gH 7 ¥ 947 Tl |
Zair ard aifea gr=ET @ fF oo
FT ST g Y AT 1 I 9
T AT AET §, I &Y IHE 9
ST ALY &, a1 AT & are & ay Frar
srg | fagrm orfaRare wrTE & ATy #
YT P § AT ¥ A AgE gwar §
THfeg i 30 aTa & ATAYTT AT Tfed
afaerr &1 24, £t oft, 53 771 7 5fa-
g HITE O 2, 7 W {7 97 61
T & A A W 97 #wrEAw fHar g
wfea o ¥ forgrarT a3 orwmor
g & AT & arfeear fergear
qX HTHFHOT FI FFHAT § | g7 AT E 1
i G w@e @ Afed afeers
FRIALELT AL & | AL ATAAIT qaeay
F qraur g w7 aga o AT 7€ ) FfET
aqfFeaTe # 7% ¥ A Ty maaw
T FIX g @ &, wfafew e qed
T Y & TET 3T Y WE, I gA
% 3R oF a9 oft ol
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[#i TgAia fag)
qifeaT £ a7% § WY AEYT E.
1 YT gt dardy wmer g
Shri Krishnapal Singh (Jalesar):
On a point of order. Are we discuss-
ing the situation along the India-

China border or that along the Iadia-
Pakistan bcrder?

Shri Raghunath Singh: Both.

Some Hon, Members: No, no.

it Tgae fag « 4 a7 wfad sgan
g & wfseam 37 7 2 v wrefie
TIHET ¥ | W AT A IHFT FAR 2 /T
g fr offem § St am g &
ot JowAl ¥ TE Ger wfed o ¥
W IR 7 frwwr &% ot e fea
T FE TEAT FATL 7 AT T 9 T |
X FAF g G0 grar 2 ¥ g wm
o1 Fifgd 1 T 7 G faewa ¥
gag ¥ &7 & ) w1y G fF ¢ s Y
ifsr ey & o faafa wfa 1 o
ot foerit wvgr T a1 fF A A o=
fraY Y fosaa % § aanaw | wlafe s
sy afer et £ g7 Q@ s amw
T fF g R am AR Eefs
worar A sgrEr AT wrw] fosEw #§
Tz & | fasadt St & aE faeaa
# ¢ 2 fafags wgiq 03 am s &y
Tofeam wqig 20 ma A T@r =T
HTATE §Y 1 € at IART K Ig grn
fosafaal & 3g¢ g giifanfeEy
FTaw gr s 1 afer Wear F ag i
maraR fear 2 f& o9 @me Y
o9 A% fasqq § I AER 1 9F & 1
o ®#Ar S A oww Wt § o ga
A7 Tl 2 o aere ofar § gmane a8t
2 1 & F wve g oy & A gd
ara &1 o g w0 F wE FT
Tfgd | <t i I w7 AT
2h gt &1 S A qrfest fasa §
e @ g ot g e
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gt wifed 1 gH T 9w dTsmane
NET FT WG FIAT AMEd | FW AT
sraa & f #wrefte & oF FraA @ g
2 foma smarT w1€ argdr T 9
FT qgT WETZ TR BV wwar & | AT
ART @IT AT & | FgA ARAT F
fo orgt o ET® T aTeAw ¥ | T FTAA
# I g § fava fHar od oy wg
gAY q2rE ¥ FTHT AR FAT TE
AT THHT TAFT AiaHIT grar  arfgd |

15 hrs.

ZALr are FaiFarrer £ & 1 AP -
& & W, AA7 gATL g@e ATSAY A
FgT AT AL g1 | FMfeea 7 owar @
5 qge amaf g Tifgd masama |fa
fiarwfed |+ wwE T whoe gen
arfgd wYT sea & wramor graT =nfed o
ST 0% OF ©@F § 99 | 95 a7 AW
arat dfa &3 | aw avaf d@fa wrwa e
A for  wiva £ o wwr §

Ay av @ ag weer & 6 oaEr
A% wfyrea &1 q=9 &, o w1 faeg
&, sifw g9 Qo &y 9% THIFY TeAd
g wwr & safad say fd fagw
ST 3T T WTOEEHAT § 1 GATL AT
faamr & arv WY §, I ¥ FH A wU
nw WY w1 g w7 g wifed fw aw
fas @137 & faog &1 3 |

Y ata wH ag FeAr & foow
A4 ¥ a7 HEsagar dgrg ofer ¥
FIE CHTGIE 4 T &, q87 T UF 65F
g S1fed | 7T agt 9% UwT 9 @
EOT, TF TET T, Y gHILT SAraq @
nfas g@ s |

29 =Rl & qre § fo.T fgAr Hvgar
g & g & Aifa & wmn AT
1 Aifq wremad £ @ 7@ gwHIT M
#F IOET AAGT F@T § |
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Shri Karnj Singhji (Bikaner): I wel-
come this debate on China. This is
not the first time that we have had the
opportunity of expressing our feelings
-on this rather touchy subject. It is
important that through the medium of
Parliament, the feeling of the people
of this country are conveyed 1o the
people of China. It is important that
the resentment that there is in the na-
tion today against the great injustice
that the Chinese people have done to
us imust be conveyed to them fair and
square,

Our Prime Minister has always ex-
tended a hand of friendship to all na-
tions, but unforunately that hand-
shuke of friendship was misunder-
slood, angd instead of reciprocating it
in the same way, they hit us below
the belt. But at the same time, before
we make any observations on parti-
cularly the sabre-rattling line, it is im-
partant that we should understand the
point of view of the Prime Minister
also. You cannot dispute the fact that
ithe Prime Minister of India is one of
the greatest leaders of the world to-
day. Most of us on this side of the
House do feel that as far as  the
Chinese policy is conceraed, he has
not been firm enough, and we do
hope that now at least, after this de-
bate today. he will show us some
more firmness and give the country the
necessary lead in this line.

Our nation is acutely conscious of
this Chinese problem. Whether you
go to the cities of our country or the
villages, you will find pecple asking
“their representatives as to how India
is going to have the Chinese aggrus-
sion wvaeated. 1 am quite sure that
that feeling is more than voiced by all
of us sitting herz,

Often the argument is thrown that
the Members of Parliament particu-
larly on this side of the House are
warmongers. ] think that ig absolu-
tely unfair, because every man in his
right senses knows that a war, a total
war this time, will mean the total
annihilation of mankind and civilisa-
tizn, but it is also important to
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know that we do not want peace with
dishonour, nor do we want peace at
the cost of losing our territory.

India’s rather weak-kneed foreign
policy towards China has shaken the
faith of countries like Nepal, Bhutan
and Sikkim in our leadership. You
cannot blame them for that, In Asia
today there are two major countries,
China and India. India is pledged to
the free way of thinking, whereas
China hag her own way of thinking,
which is well-known to the world. If
the free-thinking world wants to rally
round us, it is important that we give
them the lead, a  strong lead, and
show them that India is a leader in
Asia. There is no doubt that China is
an expansionist country; they are ru-
thless, and I doubt very much if they
have much respect for freedom or for
any democratic feelings. We, on the
other hand, consider ourselves to be
the exponents of the free way of liv-
ing and the exponents of the democra-
tic way of life, Obvisusly we cannot
se¢ this problem from the same point
of view,

Il we want to face the Chinese Co-
lossus and this menace, our country
must naturally be militarily well pre-
pared. 1 will not go into the back-
grrund of the Chinese problem, be-
rause it ha: been debated here so
many times before. Our country was
caught napping on many a border pro-
blem. We were not prepared and we
are paving the price for it. Only the
other day 1 read in the papers some-
where that China hopes to explade an
atomic bomb very soon. That brings
home to us a hard, cold fact and poses
the question: if China which is oppJs-
ing us on our borders is going to go
ahead with its nuclear research and
produce nuclear weapons in due cour-
se, what cxactly are we going ta do?
Unpreparedness in this line would be
fatal. India is a country which be-
lieves in peace. We believe in disar-
mament, and 1 for one wholeheartedly
support that, but I would like to know
from the Prime Minister whether de-

_fence does not involve equality of
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armament between two countries which
may have rather estranged feelings
between them?
know what the situation would be if,
God forbid, the Chinese take it into
their heads cne day to make a nuc-
lear test in that part of Ladakh which
may be Indian territory, but which
may be in their hands at present. What
would the Indian soldier feel if one
day he linds himself confronted with
an atomic burst when our country may
not nece.sarily be prepared in that line
because we do nat believe in the ato-
mic way of wars? It therefore be-
comes incumbent on our country that
we carry out nuclear research in this
country to an extent that in an emer-
gency, we can carry this research to
its logical conclusion.

Tihe Chine:e incursions into our
country have pbeen too numerous, and
I think everybod: in this House knows
all about them. We have made a
large number 7 mistalees, but I hope
that tho:e mistakes will not be made
again. This time we wiill be more wide
awake, and more prepared. And that
brings us te the question of the MIG
deal. Tt mav not direetly have any
bearing on the Chinese issue as such,
but we cannot ignore the fuct that
defrnee preparedness involves; every
poassible type of armament.

We are very grateful ty the Soviet
Union for al] the help that they have
given us in the Security Council in
the veto and every other re:pect, but,
as the saying goes, once burnt, twice
shy. I would like to ask a direct ques-
tion of our Prime Minister. Is he
quite sure that in the event of a show-
down with China, the Soviet Union
would come to our aid? And if the
Prime Minister is not absolutely cer-
tain, I suggest that he makes absslu-
tely certain, because if we put too
much faith on Soviet help and buy
those aircraft and suddenly find, as
Mr. Anthony says, the carpet pulled
from under our feet, the situation may
not be so funny. We have made a mis-
take once. We embraced the Chinese
with our Hindi-Chini bhai bhai slogan,
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and we learnt the lesson the hard
way. Are we going to learn the lesson
the hard way again, or are we going.
to be absolutely certain as to who our
fricnds are, that the cuntries that.
sell their armaments and equipments
to uys are countries that would stand
by us steadfast, that believe in our
democratic or free way of life. are
not countries which necessarily do not
believe in the free aproach that we-
have.

We have often heard the Defence:
Minister telling us that perhaps
greater danger comes from Pakistan
and not from China. I would only
like to say this much that we have
the best of feelings and intentions for
our neighbours, and that goes for
both China and Pakistan, as long as
they are friendly to us, But, I feel
that this dunger of Pakistan is rather
exaggerated and is only a red herring,
beeanse,  geographically, I am not
prepared to believe that Pakistan
can pose #pyv major military threat to
us if thev so desire to go the wrong
wav., However, T would like to have-
the views of Government on thiz
point to convince us as to how Pakis-
tan poses o greater danger to India.

W have also  heard the Govern-
ment make mention about barren
peaks. If these barren peaks are not
important why should the country feel
so apitated aboutl re-occupying them.
I would only like to say this much
that this is a pathetic state of affairs
that any Government in power,
particularly, & government as ours,
can accept such g position and tell the:
nation that these peaks, or whatever:
they are, are not important. How do we
know that in these barren peaks there
is no wuranium? Surely, as Shri
Anthony pointed out, there must be
a jolly good reason why the Chinese:
want these peaks and flats. Surely,
if we tell the nation that today any-
part of Indian territory is not impor-
tant, then, surely, in course of time,
what will be the sanctity of our -
territories?
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I would just like to conclude with
a few remarks. As far as the vaca-
tion of aggression is concerned, the
nation expects a definite answer from
the Prime Minister. We have been
debating this Chinese issue for a long
time and we realise perfectly well
that it is a very difficult proposition.
But, we do want to know as to by
when this aggression can be vacated.
Merely confronting the issues is not
going to get ourselves and our nation
anywhere. As far as negotiations are
concerned, by all means, negotiate.
Not a single man in this country
wants to shed the blood of an Indian
soldier, without giving negotiation a
full opportunity. But I only hope
that these negotiations do not carry
on a hundred years. I do not claim
to be an authority on International
law. But, 1 believe, one of the prin-
ciples is that you should create the
“status quo unte” before any negotia-
tions can take place. It is, therefore,
intumbent on us that we insist on
the Chincse moving back to the origi-
nal borders of India before any
negotiation c¢on take place. That s
one of the fundamental points of
international law.

Wi would like to assure our Prime
Minister thaf we. as a nation, stand
stendfasily behind him, no matter to
which party we belong, because we
have faith in him, because we respect
him as one of the greatest men of
the world; but we expect that he will
lead us, lead our nation to greater
glorv and see  that every inch of
Indian territory is vacated from this
aggression in the foresceable future.

Shri D, C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, Sir, my first duty
this afternoon is to send my felicita-
tions to the jawans who are fighting
the battle of our country and guard-
ing the borders of our country at a
very high altitude and who are serv-
ing the cause of the nation in the
most admirable manner.

Sir, I have heard a lot about Chinese
strategy on the floor of this House;
and all kinds of theories about that
strategy have been given by some of
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the Members who belong to the
Opposition groups. But a theoretical
knowledge of Chinese strategy is one
thing and the practical operational.
knowledge is another thing.

1 think that when some of our-
check-posts were encircled by the
Chinese, according to their strategy,
they surrounded us only on  three
sides and left one side vacant so that
our soldiers may withdraw from that
sile. But I must say that our soldiers
understood that ruse very well and,
being true to Indian tradition of
bravery, heroism and loyalty, they
never retreated. -They stood their
ground and proved a match for the
Chinese soldiers. What I mean to say
is that it is "these jawans, these mem-
bers of the Armed Forces, who are:
doing their best {or us, that have tc
be congratulated for the work tnat
they are doing.

Now, I ask myself this question. We
have built so many check-posts, We
have built so many roads, Some parts
of our country to which China laid
a claim are not left in the same man-
ner in which  Ladakh is left today.
How has all this happened? Even 1n
my Stite, there is a small strip of
land near Spithi which is claimed
by them,  They claim about 22 sq.
miles of land in my State also. There
have been troubles in UP,; there was
a let of trouble about Longju. I think
these places are quiet today and we
do not hear much about them. I am
very happy that we do not hear
much about them.

{ course, our other border is alive
and we hear lots of sensational, dra-
matic and terrifving things about it.
How is it that these places have
become so quiet? I believe that this
is due to the policy which our Gov-
ernment has followed, the policy
which is enunciated by our Prime
Minister and very loyally and faith-
fully carried on by our Defence Minis-
ter. Whatever the subject may be,
whatever the occasion may be, what-
ever the nature of the debate may
be, our Defence Minister must come
in for criticism.
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I do not believe in astrology. But,
I think he was born under some star
which enables him to be vulnerable
to these attacks. But I can assure you
that after all the attacks have been
made he comes out stronger than be-
fore. 1 feel that when you compare
the defences of our country along the
border today with what they were
some time before, certainly, there are
reasons to be grateful to the Defence
Minister and the Prime Minister for
building up those defences in such a
good way. 1 am sure the day is not
far off when our desired objective of
getting aggression vacated will be
achieved.

1 believe that there is no simple
way of cutting the Gordjan knot. I
have listened to so many speecnes io-
day. Everybody wants short-cuts.
Everybody wants quick and imme-
diate results., Eweryone wants that
we should be able to perform mira-
cles. I think in human life there is
no easv way of cutting the Gordian
knot. You have to untie the strings.
You have to loosen the tensions bei-
ween one country and another in u
patient and systematic way. I believe
that way is being followed by our
country and we will follow it till the
problem is solved.

People have been talking in terms
of national emergency. It is true.
Some of my friends have been talk-
ing about national crisis. They have
been saying that the great Chines:
are confronting our nation. But I
want to ask one question. Whenever
any country faces aggression, when-
ever any country is confronted with
a big challenge, what is the function
of the Members of Parliament, ‘o
whatever party they may belong?
What is the duty to our ecountry?
‘What is their function at that *ime?

When England was fighting the
battle, the people of England, elected
Winston Churchill to be their leader.
Every Member of Parliament, belong-
ing to whatever party, and every
citizen of England tried to stand be-
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hind him like one man. All peopie
upheld him as one man and applauded
his prowess, they appreciated his
policy. He was a great man even be-
fore; be became greater because he
was leading the country at that time.
While we talk of the national crisia
in this House, I find that all kind of
ugly things are sald about the per-
sons who are to fight this erisis, all
kinds of ugly names are given to the
policies that are being pursued. That
shows that they do not understand
what is a national crisis. A national
crisis demands that every Member of
this House whether be belongs to
this or that party should support the
Prime Minister, should stand benind
him and should give him strength so
that he can fight the challenge. But
here are my friends who say that he
is following a policy of appeasemen:.
What is appeasement? It is an ugly
word, an  unfortunate word which
came into our dictionary in a very rea!
sense during the last great war. It
is =aid that Chamberlain is responsi=-
ble for appeasement of Hitler. Do
vou know that Chamberlain appeased
Hitler, not at the cost of his own
country but at the cost of the un-
fortunate country, Czechoslovakia? 1
tell you that appeasement is nol a
word that e¥ists in the dictionary of
the Prime Minister of India; surren-
der is not the word to which he is
used. He was a great leader when
we were fighfing the national hbera-
tion movement; he was a great leader
after the liberation movement and he
is a great leader for peace and he will
be one ol the greatest leaders of
mankind. I would advise my friends
to give up the habit of calling the
right thing by the wrong name; they
should try {6 express the right things
in the right way and not express
genuine things in a way which is de-
plorable. There is no question of
surrender on our part. ] speak &s a
humble MemBer of the Congress
Party and among the members in the
councils and inner councils of the
Congress Party, there is no guestion
of appeasenwmnt or surrender. To

equate negotiations with surrender or
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appeasemnent is to misuse words and
in this House consisting of very hon.
persons we should not misuse words.
What has our Prime Minister said?
There should be preliminary negotia-
tions on the basis of the_ officials’
report. Look at the words. It is
preliminary not final, conclusive or
ultimate. It is a kind of exploratory
talk and a fact-finding talk. My hon.
friend talked of President Ayub Khan.
He is now thinking in terms of union
with Afghanistan and Iran. I was
surprised that Afghanistan and Pakis-
tan are going to come together. But
history records many strange things
and sometimes strange things do
happen. Pakistun and Afghanistan
severed diplomatic relations and
would not even allow the goods of one
country to pas: through the nther’s
territorv. Now, they are also angling
for the friendship of Iran. Why are
they doing so? We do not know our
strength and so we talk of the appeas-
ing policy of the Government. But
Pakistan knows the strength of India
and I may tell vou that this is the
biggest tribute that anybody could
have paid to us, that the President of
Pakistan could have paid to us. He
had understood the writing on the
will: he has come to realise our
strength and therefore, he says: alone
I cannot do anything and I mus: seek
the help of Iran and Afghanistan in
order to be a match for India. Can
there be a greater tribute to our policy
with regard to Pakistan?

I do not believe in the newspuper
reports but we cannot also disbelieve
them; that is the difficulty. There was
a newspaper report that China was
coming 1o terms with Kuomintang
Formosa. Why are they doing so?
All these are straws in the wind. They
show that we are building up our
strength and the countries who are
not friendly to us are becoming con-
scious of it. Therefore, I believe that
there is no harm done if we have
preliminary negotiations on the basis
of the officials’ report. If I say all
these things, people say that I am a
member of the Congress Party and
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so it is my®uty to say so. Certainly
not I would have said the same thing
if T had been in another part of the
House also. So you know that the
officials’ report has been looked upon
as oné of the most authentic docu-
ments in the international world? Do
vou know that some persons have held
it to be a model decument of its kind?
1 tell you that in that document
India’s case has been put forth so
beautifully and so well that I believe
anyone who negotiates on the basis
of that document will be a gainer so
far as India is concerned. Therefore,
1 am very happy that we are going
1o have that thing. We are not going
io negotiate on the basis of leading
articles in newspapers in Calcutta
or Madras but on the basis of the
document which is a factual thing,
which gives the historical, administra-
iive and other aspects.

Sir, I am a very law abiding citizen
and I may submit this very respectful-
ly. Somebody said: Nepal is not there.
Bhutan is not there; Sikkim is not
there: we do not have friendly rela-
tions with Nepal. I may say that all
these are figments of imagination.
Only recently we had a visit of the
King of Nepal; he had talks with our
Prime Minister. In these communiques
which are issued, you cannot lay
bare vour heart and you cannot put
down everything that has been said.
Bhutan, T think, is much more with
us today than it has ever been in the
recorded history of India; Sikkim is
a much stronger friend than ever
csince we have had relations with
Sikkim.

Our policy is to build up the defunce
potential of our country. Of course
hon. Members ask: why do you say
that our soldiers should not fire un-
less they are fired upon? Well, that
is our policy with regard to Pakistan
and China all these years I would say
that it is succeeding very well be-
cause in the first place we are build-
ing up our defence potential. In the
second place, our case is not based
upon any cartographers’ whims. You
employ a cartographer today; he
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produces a map and after two years
you employ another and he produces
another. We are not at the mercy of
cartographers who could produce any
kind of map. Our case stands on those
maps that have been there for such
a long time and also because the
country knows the crisis and also be-
cause we are led by a gentleman who,
as I said in the beginning, was a
great freedom fighter, is a great buil-
der of India. And, if ever it comes
to a question of fighting a war, I can
assure you that this gentleman will
prove to be one of the best leaders
in war as he is in times of peace.

Shri Joachim Alva (Kanara): To-
day, we are facing a very delicate and
dangerous position, and in such a
situation we find the Opposition
speaking with several voices. The
last document issued by the Govern-
ment of India in the White Paper has
made our noble objective very clear.
It has also set two conditions and
ended up with a third demand show-
ing how the normal conditions bet-
ween India and China may be restor-
ed. Indeed. in the letter of the 9th
December, 1961, the Government of
India have said:

“The Sino-Indian border was
always a border of peace and
friendship until the Chinese Gov-
ernment embarked on a course
of aggression.”

Now, our case could not have been put
better than this, In very simple words,
this border was a border of friend-
ship and this friendship lasted for
centuries. Now, China has spurned it
and almost put it into the dust-bin.

In the other White Paper, we have
reference to Mahabharata and the
great religious books, according to
which the Himalayas were considered
as our border. That border has to-
day been crossed and that has been
done by the Chinese. As I said once,
on the eve of my going to China, the
Chinese are a very inscrutable race.
The Russians are very enthusiastic,
and either they are friends or ene-
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mies, they tell you what they are.
With the Chiense it is very difficult.

My hon, friend Shri Khadilkagy was
very fair when he said that the
Chinese 40 years ago were treated
worse than dogs. Every power of the
West occupied every city of their
country and only when Mao Tse-tung
ended up with his historic, his long
march, he wrested freedom from
them. Thereafter they came into our
territory knowing not our friendship
and even displeasing the people in
South-east Asia,

Two months ago, I came after a long
trip of South-east Asia, and the things
that I saw were a revelation to me.
During the last seven years, I have
been out of my land sometime or
other seeing things abroad. but the
trip in South-east Asia was the most
important and in a way revealng
Unless we take care of the belt from
Calcutta to Canberra,—this is a very
importiant region and is the life-belt
of India—and unless we take care of
this entire reg.on, we may be ia
trouble,

Some of my friends suggested war
without speaking worq ‘war’. But do
they realise the meaning of war? For
15 years from the day of Independence
we have been grappling with Pakis-
tan, Pakistan is on the Kashmir bor-
der. Pakistan is on the Assam border.
Pakistan is also on the Punjab border.
Do you know how many brave, young
men are serving in the Air Force and
the Army in Kashmir, engaged on first
duty. second duty, third duty, fifth
turn and so on, leaving their wives
and children here and there? You will
not realise what it means to have
double establishments with children
in scheol and children at home and
elsewhere, as indeed we are citizens of
the whole of India. Why are the
young men locked up in Kashmir?
It is very easy to talk of war. My
hon. friendg Shri Karni Singhji of
Bikaner—a great gentleman, and
great patriot,—and I have very great



1565 Motion re:

affection and regard for him—talked
of Russia coming to our aid. But he
forgot the elementary principle of in-
ternational war—that Russia and
China have a non-aggression pact. If
China is attacked, Russia has got to
go to the aid of China. Otherwise,
Russia is gone! How can Russia pro-
mise to come to our aid if there is a
war betwen China and India? Let us
have charity which begins at home.
It begins at home even among the
communist nations of the world,

We talk of appeasement. Let us
talk of my hon. friecnd Shri Anthony
who unfortunately is not here at the
moment. He wanted all the figures for
the army, the navy and the air force
to be given out. Is it an easy thing? I
have been a member of the Defence
Committee from the day I entered as
a Member of Parliament from the year
1950. The hon. Sardar Baldev Singh
was presiding over that small com-
mittee. Once he was ready to give out
full particulars about the defence
forces. May I in all humility, say
that I stopped him from doing that?
I did not want to get such informa-
tion in the interests of the defence
forces: nor do my friends. May [
remind my hon, friend that we should
not betray our country? Toay, the
need for not giving the particulars
about the defence forces is greater
than it was in 1952

The British may give out their
figures. But what is the character of
the British race? I want to pay a tri-
bute to the British race. I quoted
during one of the debates on defence
from a book written by a German
military attache sent by Hitler to the
court of St. James. Why did he send
him? To get at the secrets of Britain.
The book is in the Library and any
hon, Member may see it., I am sorry
I am unable to quote from it. He
said: “I cannot get a single man to
hire out for Germany to spy on Eng-
land.” That is the character of the
British race. My hon, friend may say
that the Prime Minister must take the
Parliament into confldence. He is the
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leader. But one ¢f the leaders, almost
forming a big press conference, met
foreign and Indian correspondents and
gave the whole show away immediate-
ly after the PM's Conference with
Opposition leaders on the subject of
China in the first week of this month.
Is that the way of running the
country? I ask you: are you prepared
for 3 war? And you cannot hold the
secrets of 3 joint conference which the
Prime Minister holds! I shall not give
the name of the opposition leader
here, but I shall give it to the
Speaker right now. [ know he comes
from the Opposition. (Interruptions).

Now, where is our secrecy? Where
is our confidence? You want the
armies to march on their bellies and
give away the secrets and let our
young men die.

Shri U. M. Trivedi: Why are you
afraid of Lenin?

Shri Joachim Alva: I have made an
offer to you. I shall submit the name
to the Speaker. Do not ask me later
on, I am not going to betray my
brother like that. When the security
of the country is concerned, when the
danger is threatening, not one bit of
secret should be let out. That rule
applies for this side as well as that
side,

I have been a newspaperman, but 1
have kept mum where secret discus-
sions are concerned at very impor-
tant conferences. My hon friend
Shri Frank Anthony says, “Why not
give the figures for the army?” Ours
is an already open book in the coun-
try. Our country is an open book.
All the secrets are known to every
military attache of every great power.
Is that the way we run our country?
It is all an open book. I know the
young men are there and they die
for our country: they fly our planes.
The Indian Air Force man makes the
highest quality of sacrifice. Ag I said
on a previous occasion, I met one
of our ace pilots who drove me to the
farmborough Air Show in London
and I asked him, “Are you married?"
“No,” he said, “How can I marry, for
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I work for the country, and if I die
my wife wil] get Rs. 100? T must be
married only to a Teacher or doctor
who can support herself in case of my
death.” These are the young men who
sacrifice their lives for the sake of
their country, who know not the
morrow. And yet, you want the in-
formation and the secrets; and at
whose disposal are these to be placed?
The information cannot be given at
this time when we are facing a great
crisis,

The hon, Prime Minister has mnot
by a single word, thought or action
embittered Pakistan or egged Pakis-
tan to war. We will not get a noble
man like that or any statesman like
that. He has said that war is a thing
which we shall avoid, but if a war is
forced upon us, he has to fight back
in self-defence and he cannot help it.
It is a matter of self-defence. And
then, is it so easy to talk of a war with
Pakistan? A war will blow everyone
fo pieces, and Bombay will be la‘d to
ruin.

From Pakistan, I come to Chna
Shri Surendranath Dwivedy made a
very good speech, except that he at-
tacked the Defence Minister right and
left. But he has forgotten to mention
one small thing. The Defence Minis-
ter was elected by three lakhs of
voters and it resultedq in Acharya
Kripalani going out of politics. The
hon.. Member mentioned all sorts of
things; I grant it; he said he is the
Minister of Defence, Min'ster for
China, and so on. But he forgot to
say the vital point. Three lakhs of
voters in North Bombay in the
heart of India, voted through a demo-
cratic process, for the Defence Minister
in the last general election. The hon.
Member forgot that point, I am not
holding any brief for anybody.
(Interruption). You must give me 2
chance to continue my speech. I have
not interrupteq anyone of you whilst
delivering speeches.

.
Now, what did Mr. Neville Cham-
berlain do? We have lived in that
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generation. We have seen  great
events pass before us. We are not
dead; we are living. We have seen
whole  history enacted before us.
What did Mr. Neville Chamberlain in
the British House of Commons do7
He put up with Hitler up to a certain
extent. Austria was raped! Czecho-
slovakia was razed to the dust, My
friend Sadanad, and my friend Desh-
bandu Gupta who was sitting in front
of me here and who unfortunately is
no more, went to Czechoslovakia and
they suid that the people in that
country told them: “You cannot get
milk; we carfmot give you any milk;
we can give you only milk mixed
with water and that too is reserved
only for the children.” Mr. Chamber-
lain announced the declaration of war
to a crowded House of Commons, and
history shows that after the British
Ambassador, Sir Neville Henderson
banged the door on further negotia-
tions, war started with the German
entry  into that small town of
Danzig,

My hon. friend does not talk of the
preparation of war. He does not
know whether we have got the mental
guts, the physical guts or the politi-
cal guts to fight. Our fine, young men
of the defence forces are there. One
hon, friend from South says that the
South may secede away. Then who
shall fight the battle? The North?

There is another most shocking
thing, namely, a suggestion that there
should be limiled franchise for the
Christians and Muslims. ! have never
raised the question of Christians in
this House and [ hope 1 shall live to
se¢ that T shall never talk of minori-
ties. The word ‘minorities’ should be
wiped off the English distionary. You
are tryving to put vour House in order,
but vou forget that the late Dr. H. C.
Mukherjee, the first Pres:dent of the
Constituent Assembly, who later be-
came the Governor of Benga!, on be-
half of the Christian community, ve-
nounced separate electora‘e for Chris-
tians. I remember Gandhiji wound up
the Borsad ashram anq advised the
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inmates that he would not
reopen it until swaraj. I was the only
non-ashram prisoner that in Nasik
jail along with them, bacause I was
under punishment for having reported
an assault story. The inmates told
me that Mahatma Gandhi used to tell
them, “If you want to be a leader, first
go and clean that latrine’’. Mira Ben
the daughter of a British Admiral, did
seavenging work and the others digd it
also. The Prime Minister also would
have done it had he bcen an inmate
of the ashram. I am saying ihis, be-
cause I want to ask, are we socially
prepared to take up the responsibilily?
Are we prepared to send our girls to
become nurses at the time of war?
How many of you are prepared to send
your girls to become nurses? I know
a Minister in the Central Cabinet sent
his only daughter to become a nurse!

These are very important problems.
We have to train our women. Are you
ready for war with the necessary pre-
paration? Are you ready economical-
ly? The private sector is trying to
drown the public sector. Are you
ready socially? Have our social habits
been improved, It is not so with China.
Only yesterday, there were figures
given about China's economic  pro-
gress. It was published in Economic
Times, We have to know our enemy
before we cast our die. Once the die
is cast, there is no retreat. In the
circumstances, what the Government
of India has done today is the right
thing. When, how and what they will
do is a matter for the Government of
India to decide. My hon. friends in
the opposition are now talking with
50 many voices that the Government
hag blundered. They hal a chance
during the recent elections to throw
out the Government. Do they think
that Shri Jawaharlal Nehru, the man
who fought against the British s
Eoing to sell this country for a mess of
pottage?

Shri U. M. Trivedl: That was never
our allegation.

Bhri Joachim Alva: I went to China
in 1950 full of regret, but I came back
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without regret because what I saw
there in China was a priceless exper-
ience. They have whipped up their
population. Perhaps ons day it may
happen in our country also. Nobody
can say what history has in  store,
seeing the way our prople misbehave
and some M.Ps., including myself, mis-
behave. But it is not s> in that coun-
trv. I will give you some fijures as to
how much Soviet Union owes to China.

15.44 hrs.
[Mr, Speaker in the Chair]

China ran a large surp.us trade with
Soviet Union in 1861. China delivered
to Russia £ 197 millisn worth goods
against which the Soviet Union de-
livered £131 million v.orth goods to
China. In 1960, China delivered to
Russia £303 million worth goods
whereas Russian sale to  China
amounted to £202. I am quoting
these figures, because they are higher
than our balances in Tondon.
Economically that coua.ry is like
that. But whatever thuli may be, we
shall have to be realy. We have al-
ways to be ready mulitarilv, physically,
politically and economically.

As I said, the whole area from Cal-
cutta to Canberra is a very important
one and we cannot neglect any
friecnds on our side. if we think that
a particular nation is friendly to us
and take it for jgrarted and do
not work amongst  them, that
nation will be out of our bag of friend-
ship. Indonesia has her Chinese prob-
lem. When I met one of their fore-
most leaders, he said that while we
are being struck on the head they have
their indigestion also, inside the body.
So far as Thailand is concerned, the
Pathet Lao were only four miles from
their border. Burma, which has a
population of less than 20 million, has
always bowed before the great ex-
pansionist power. It is high time that
we became friendly with all these
countries on the right side of our arm.
Even though we may differ with them
politically, even though they may be
involved in pacts and all that, on
account of our great culture and tradi-
tion, an account of the great ambes-
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sadors who have gone round these
countries in the past, in the modern
age we must not neglect these coun-
tries who constitute our right arm of
defence. Now we are struck on the
head and afterwards we may be dis-
turbed on that side.

I will conclude by saying that we
should be ready, ever ready for any
eventuality,

ol U g% T3 : A7 (99 faug
9 EA A § 991 99 TE) , qF qgq
Tai faeg 21 wmE 9 9REE eW T
T A qfw = & wfuww § 2 o9k
TH ZATE FAET AR 77 qg wiw
gu 21 39 fagq o7 faady aniar
& A fa=r g =rfzg, oEe T
g oTET & g A S e
AT GEAE @7 AT ZU A4 A
HEEEl FT W1T A AIET BT TR
H IARN AU FTORT AT AT THAT
oq A Arferai &t weweTEe A £ 2T
AHT SAAT 47 T AW T WA A
F1¢ fawrg wva &0% =W Fi A A0
feem & &ow 2 &1 W AWAT
A2 41 5T a7 g A8 a1 fE Wew
ZAV FIHTE FAHE WM F wEWT
# AT TE E AT TH A T g
TH-AFAT &1 Faed  g99] amar
g1 ARIA AT F HAAT FEEq &
AT =N 39 W7 & G, 9T g9 3| 95
o7 faae ¢ A7 39 q9g OAT ®TAE
7@ fae ofed e su & A g
Fz5 & fr dYeg g7 aw A= Afw £
Tifae &t T I9T F HW FEA & F
T, afow A @7 dfEw I9 = v
g famnT s <@ & At oA AeA A
 fo o w®TC F AT A9 T
-4l
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fagrr €0 91, A AW 4T AW
= a9 FEA wAr o1 5w
st feai &t Tw & FY o,
AT AHTSE FT 740 §8 1 A0 HT
saifam 3R e, e g wva
W 9T WA 9, WIAT wiuE
STHTT TE@T WY 39 97 2T e ofe
W WTCT FEEA gHT &1 WA 97 0
T T F A T AT weEer
T an frn W) AfEd wma q
N gamge &1 A famr feeafar
E e S e e A Bt
7 ww=v aggw faan, faegema & v
TTET o Afew 971 A% w97
faamge &1 " 2, WA 3m
ATHTE 727 W7 TE[ A4 92 & &
TR A7 IAFT A1 Al @1 AT 2, T
wzmafa zare amg w@ 20

49 A BWITT BATI ATH YT
TR 2| TAT A4 ZERT JIEE,
gieglfas i it g@e g
T g ¥ fEw werfae S F
AT FATT FATAW qFAH 2o fawias,
98¥8 § orF Fmr & & femram |
FHfFz A= F1 M TEH A
Fafwe 9 aF 7 & fFEraEd
qr| FAar A fammaE difa
9T 9 WEGET L8¥E FT ET AT WA
1 W FEA AT RIS (AT H AT
@ 4f 1 guE H#AY 7 39 Fwg =
1 1% &1 7arg &1 4Y fF 27 om0
FIT T FTOFF IT FT O HTLATE
¥ wmgE qE g A9 ¥ OIW & 9w
¥ farg g9 @wz av wfz=re 420 &7
T G T AT AR B T
Feysmfzmr ! sad wwr fFara-
aq ¥ =gz zw fo OAT I & ST
fFRmAf@ispmERFAR
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TE & Wed g11 Ug 99 &Y @2-
e 1 gEar 9w o o fw fegeae
F wfq 41

9 28YY H I 9T ¥ AM6R
A FY faeareardy Aifa w1 9%a faa
F a0 fegrm A W & A9
dfu g€, o 30 Afq & woeaey fosad
& S 1 W A foran m, A aE
A, freaa ¥ w27 fegea & an-
qifer o wer gAY wfEwT S04,
gfaerd ff, 3 = & gavy F7 faan
mr WA & wifed 4 fE faem
o frgem & @19 W R
aifns aammfve #YT AFEfAE Avae
%, 39 #1 §ftz § 7@7 g0 a8 fream 1
AT & T AT A AAFA
e /9§ A7 gAY 39 F A 3N
#1 qTgAT fEATT W W ARINE FEAA
T FY oA H TA AT KT FIAT
et FAft Y e A ATl &
A FET AT B, AT q T FTER AT
orT § weEgivE d29 FT T ATET
7 W7 g1 AvTE faar qan, w7 oA
FCF WA A T HAe fAeae, F1 J1 AT
#1 SAfwdi & s0a 9 s afew
fergeama & ATRA ft TR AAEEA FA
a1 Tar, W17 ag maa feee 3
AT FT WIET FT F0 WA FHTA
#rar gefem T2 @ wHifE vA AwEH
¥ a2 fr=A e AT FTOEAT A 77 4%
et Fregeara &1 I T T | S e
fegeama &Y Amrd = gAY A e o,
wY yawr gofomm 7| o\ 6 R
¥\ mrer FATH AT A ATET w9
A 73 e ¥ AfAai 1 Fedn
g &t wTw B TR AT A Y
M EY T F qwsi & W A
& g fagr=r a1 @8 W U9 AR
¥ ARTA ZATY ATRY W7 v )

w7 ety # Iz gefr o &\ A
a7 7% qArn fE aw ad e
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¥ ¥R g, WK 3T a1e § = A,
teuy w1 IH agi waw fegr ) ozw
m%mm“!\(,coowrlﬁﬂ'
1 zeq fFar YT Yo,0e0 KItﬂth'm
9T 391 1T | fegea A S Arfa
zam € & sfr o 3 ghw A
TE ) | feuy F ¥ wToETe, 28eR
% #04 2 {5 fi9 ¥ #7 & 9% o=
T wridm dmm w1 wfmaew fF@a,
qAPE F w7 Sifedl # wgee
Fr, #Exl #1 faatw feqr, wedg
frarfeat & feerd &y &l
9T weam  fwmr, wET oAb &,
frarfeai ®1 &7 faan, #YT am 3
TR &Y A1 FATT A 91 39t
A7 TAre A1 9T gE IwE ofv
RAZTT A1 At {1 9T qrfeeara &% 2wt
1 FEEA AT AagA FF e
T | 47 AT S oA § ey oo
T 2 f& S oA Aawar A @

&1 fzegem & art & fq7 A% T A=A
21 mfFa 9% 392 gare # A, gAr
A g4 7 A 9 H #w 7 997
AT 9T AT EHAT B gT ATAE AR
T FEAT ZIT gn WT HRE g AT H{
¥ & grfaw €1 a1 &Y, T A
A FF 1 A Al Faan fE femema A
A7HT 97 FEAT f5 A #1157 T
79 ® 7 fAar ww e w7 7 I

Far{r Zan, AT FWrY AR WA #17

axror o1 fa gw odr arT 7 479, #3ifE 18
Fuaar a1 f 9% fum g 7w
1 o 97 Fear fwar W, WA

qzt ey Aram s A ogwean

fe wra Faee 2 wmw S RETt
A7 T #Y ATE WiE| 3 AT
feema @@l @var AfeA fegeamm &
AT A1 97T 9ET #, 67 &% uryee
My W Gt g AR o
gAafaa § o war= 5ot 3 a1 $if7 wong
¢ aw 9z ix Afa & raww A A
A & gom 54 #) w73, m7 At O
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[#t 77 §7F qr=A)
w7 dY w3 o7 a2 fF § e
IFY @I ¥ ) UF av A em owa
R

‘o= FUAT qUAT, AT A9AT 09T,
7z fumw gt #ifaw §, 33 sow &
e § 1"

faaar €1 9z w50 FA T AT
3T & fegErA Al ATEr 3AE
TUET FAT AHT AT GV q9E G
i 1K fF A7 F1 3= fggema Ay
YT QT F&T FEA KT AZL 8, ASTE FT
A 2 3z @i wErd AT AT ITEY
Ry adA A few oqEy 2 7
FT qA &1 ATE 7 FTaw fady 07
¥ AEIW T3 WA F A1 ITTR] A AR
T & R 3z 73 wrw WA A1 3Ad
aroy et & AOFTT T WY TEd
Fo oft St mfekwor 1 gFEAT TH
femm & a8t Fzm fF 7= Fwr
Ffzs, SfFT 7T 20 BT WA & 77 2w
qATT TEA § AT HAOLT IWAT AT E Y
IFT @A fFar v Frfad =g 2w
fFaq &1 FAFT 747 7 &1 | AT AT EY
®r3 247 @1 & ezrd € arg § 78
garar fF sa A A el A Far
fs srevd &Y wrd & FFAT AMEW R
werd #Y 19 FTAT & FAIAT FWAT
ZIATH TR OTH B FAr ALY & SfFa
fipdfy Fm &1 BT ATHT & FTRN AL
Yt fadft 23w o weafor wiigs am
&t ¢ faredt 3 & gafe Wifaw ama
A% & A g NS Y ey 2 & B
A AT IR EH AR A
wid a qrid f& v= fegeaa wane
g a1 d@ H17 AT fergEmm sEm
qr MR & amy # w07 #07 g @
a% ¥ Ams § auat @ dfwTwrw 3w
T IR AT F AT AGT W Y, Yo FW
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A &RY 421 #77 & awi €9 f ¥7 o

T NI AT & AW TR W s ar ¢

FU2 27 327 @ & A i ¥ 30 w0
9 1T 8, 79 fF Ay &1 waara S
A A # 303 &1 o

e AT W & A 7 i ar = T

WO} o % 7 5 frufa 1w

AE FT O%T AT AF ZUrA HA F 9

TZ &1 A9 FTAT & F9947 &) ARAAT

g1 #fFa Fmr o= & 4% w1, afr aw

T ERAT 1 3 Al @W A4 foaw

ATTT F a1 A 1 EmiT AR m=a oA

T w1 sfagwm A wifa frozmen

A1 TUZR IART AEEAT 7 61 ATy

I WA FT FATA FIA AT |

fegrama & At O A wew
X YA 6% 1 F170 W faeg Hify
2 &% HaFT U A9 § Fp0T & HAS
H A H TG g 99 Y @ aY qA7
Fam fa gar w7 faw oF  fafacy
TG AT g ava wF fra, At
f& garfy @fr 7 = S 27 g
AEFT T FATA gU, AT EATT
Ay g aarifa AEF @r oaifs ar
AEET Wl A 2w ¥ frafle gmw
aEATAT & ACRT #1 "rgar @ D
a1, it fF 3 wifed fr o aw oY
T IR wEAT T A A gea A 7 4y

TT 9FEg A6 B gETY qORIINI
=T o, B 51 giesfos foy
3 & 4% g 1 gw ¥ wmew, famw
X Bt gfaard 7 9w&w & 9w-
T FrorarAl W17 wLW fnfar e
f@ra an & saw g 39 WA |
froawsgimgmIsal 7 gw
fergeam # faer faw G &7 &
S st gra 7g ¢ e g el o
TF FTTRTA 7 Y QT dATC A g
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T T fadenl ¥ qF w7 &7 AT w7
T E AT e § fFow
WA § 1wy A7 A A gt @A
&, IfeT o @ wo ¥ 3
oI AT FY @AT § TH AT dqaT w7
AT 7 oW g AW 7 A
ﬂﬁmﬂmq’@é|mq’=ﬂqﬁ
fireft Y e o T Y P qpeear afra
9T 91 7 Feor o feAr § 0 gAY
T A F9AT 917 AZY §, FAAT FT
aTerTgT TE AT, =47 gy fwar arar
fa% qig a1 g grzz iyv gw fag I
F 1 = T §F 93T & HIAAIT qIEq
facromm § 9% a1 gt fr s w
W gET §, T T 1 & A fasg
g7 &, Tf® g ot wrar § I g
& fam T ¥ T T T e & sferra s
w1 T A TG A AT AT
g faag fr 7wt wmr & aw
FA TAAT 1w T gl A
g & 7 & ayfrw g @
37T T AT T WYL gATE Gt ATLATFH T
gar g ET ¥ A A | 9T AF g
¥ ot F1 T g g 9 a% gw
qwAIT TG I qHA W7 T Y &9
TG TFT T AF 397 HT QAT 7T T
& T Arfor wifa £ gfare A aTn
a9 T gW IH A T T A FL AR
FhaT @ T ¥ 9T wTRT Y aeare
qewAT A, star wE4w & & @ar g
o
16 hrs.

am w7 § faEsfr sweweor oW
e @ & 1 91X wfaw W AwT-
forg Farerar & g AT 9@ & 9
w orrEer @TE daT w7 A § 1 W ¥
AT # T7AT qIT T AT ACF AT A
Yoawadfar @ § | W T I
AN T Fgwrmw A oA ¥ At A
I A E TR qar A § 0 wfx
srreqr 3 qfE, depfr Wi Ewwar ®
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58 3 anfaat & #ifem w7 3o 7 |
7§ mmardt &, orat Tiw, e
sfesrd wiz wifas gaf & v &7
fear & | 9a a% g Tl @ A,
W TF g AYT I F1 AT qrAriA®
=7 miaF FF F1 @ agIT T4 I8
T £ vy FYg FAar wfETmEr W)
FeTAT ZEY qF AT AT AW aF I
1 T & v G W F g
frafs' g st et e Tw A §
g v

wt o fare orwa (qT) ¢ HTA-
F7 wIER FATAT FAAT FY I FT &
FIAT  FFAT FAWTAT w7 arfEamret
T g 7 ogiEw A w1 FEeT W@
For £ T TART AT w71 &
T Ay wfEEETET £

it T §3F TIAC ;. WIAAT AIEY
F1 AAAT FT 947 AT FIfH I§ 74T
F AT AEE I )

Y o fme qm¥m : FAT &
afafafusr 73 ame Faw qiarfaes qef
E i o

gee WE@A 0 g7 TR &t AN
genfear wTfeat 21 g7 AT AEER
% fAu w7 werrfgsT wanfeET & 0

WY W AAs gy AT AT
AT gae 7 T T IwE Ry §
& sgm SET fr QEF SO
FqT =@ ff | w7 &€ ART ET 9gT
FT ATAT 4T AT IAGT FIE ATA AT THAT
qr | &fwa wa aar feaf & 0 &7 |
deqT & W7 gww1 3 7 W11 arer
FHTAT T fof AT HT ATEIC T4
# ar ®1E W7 owarT AT
She! R. S. Pandey: He has no busi-
ness to speak on behalf of the country

and of 42 crores of people. .. ... (Inter-
ruption) .
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Mr. Speaker: Order, order. Can he
not contain himself? Now that he has
been returned by his electorate, he
has everv right to say what he wants
to say. How can ] stop him?

= U9 §4E grEw WIS g9 9
#RA § qBA 99 TET WY wAw ST
faz 2ot #%  Framg foAw W7 73=a
qi & THT ST H 70 # {7 o aee
¥ w7 &2 gv ou wfAwA At & o
EHEATATATIIEAT | FF TAAA
¥ gA A72 § aTTEA 949 V€ £ A7 7H
&7 g wFA & F ¥ 1 e £ AAAT 2
o7 T F AT T T HT ATEF
T w1 FEAT 50

AwA, AT AR FT Fi FAAT ZHI7
T & qZ T G A g @ ) e
&1 7 & =5 1 2R A HTREN w5
AT {7 & A7 A 7T R T AT A
2 F q0 7 X1 AT FT ATAT £ A7 w2
ar & FF 3 J o & R 9w S g
721 & W7 Fi AT WAL A TE & AR
2 ¥\ A qum WA g fr s gz
g AT ARIT & qEes g fRoow
TTF AT T JTY A A7 WY & "7 gAY
AT EATS TAT HeAT ST § orRT ST
faza 7=Ar & A9 TTAT WYL I MES
Y| AR AT AT AMAT & | F BT Y
9Yg Z | A7 F g 3T A AT A AT
T8 ¥ F TATT F I AT E O
20 1 JG 1 AT ZAT FATHAATET TES
F1 UF OF w@Er 3w F 7w Aw 19
F7 % fad Fave @ afwT gw e
¥t & dYg e ¥ fod dare adi §
Faife Sar AT & wTO0 TA AY Q¥
ZATT qTAT WA AHA A gAY 7
Y Y &\ g¥ &1 9 | 920 gv oA @

Situation

f S fa@a ool & R e e
AT AT SErs 7 e g 6 ag
TTTT WATET A7 & g1 o Kkk

Shri Kaghunath Singh: What is he
saying? We protest against it,

Shri R. S. Pandey: Withdraw it.

Mr Speaker: Order, order. 1 know
that every hon. Member has got free-
dom of speech here but that freedom
of speech ought to be restrained. There
ought to be some responsibility exhi-
bited by hon. Members. It should not
be abused. There ought to be some
limit 1o which we should go.

Shri  Narendra Singh  Mahida
(Anand): It may be expunged.

Shri Hem Barua 1Gauhati): May we
request that these  words be ox-
punged?

Shri Kapur Singh (Ludhiana): These
arp very unfair remarks.

Mr. Speaker: 1 am inclined to ex-
punge them though it is very rare
that 1 expunge such remarks. In this
particular case I have to expunge
them.

»fY T Ha® qIay | T AEREa,

weqw wgRE : A A wefza
gi T &, W FEA ® ARAT AT
Qﬁ#mwg.mwﬂmma%_.ﬁ'
THEY FATAT AZT 3 AFAT

«ff T H9F AT : (A9 A (2 0FH-
Fa g & I FE 5H A9 AN AT AT
TE¥ wret b ¥ 9T gwA qAmAT fEFar
ah

*s*Exponged as order by the Chair.
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WEqW AET - qg 3 AT E |
=t W da% THY : ZW TV q9-
TLFA TF F | RWNT wHiA FgAar Y
2 917 I9a; qTE AT Eq TH AVE ®1 419
T E

Shri D, D. Puri
point of order Sir,

WA WEYIQ © U CATIZ W MIET

AT T &, g7 Ariwd |

Shri D, D. Puri: The hon. Member
is still persisting in justifying the re-
marks that have been expunged under
vour orders.” It is derogatory lo this

House angd is out of order. He should
not now justify these remuaris,

(Kaithal): On a

Mr. Speaker: The only  recourse
that T can have is that if he repeats
them T will again get them expunged.

st TR |aE® qrEE AT 022,
| o | T 2 #T iF oo ka A
SidqT AAT & AWIAT £ A0 1A ZmIT
THIH FAAT 3 AT § ATE ARN A u¥
AT FT——¢ IA Tz AEATAA AET
{7 fwepma &1 0g 23 9Ain 767 @090
T & FRATT 45T G Wi, g ¥
FNTE UF T A i VAT T AT
o Aifagt 7 J7 ZHr a6 T T g
A& arm Fqar s | AT AT AR
FH K FH ZH AT A A4FT 7L Y H
TR T F7T4 & 17 AT T30 FANT T2
ZHTT T2 A HRATA A (ARLA (TTA
gl '
Mr., Speaker; Shri Hanumanthaiya.
+ Now that certain arguments are being
repeated, if hon. Members are agree-
able we might reduce the time limit

to ten ‘minutes so that 1 may be able
to aczommeodate more hon. Members.

Some Hon Meémbers: No, no.

=t qore fay (F0rr) - FHOA &
wraTl ®1 AAWTAT A1 T FAT FA
#r gafan wroa & ww=el w0 mew A
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fea am w17 w1 g mifeat & deasi
7 TG =T 9T |

WLae WEYET | WV OAT i qEAT §
A WYR g9 &KW wwa AW oqw §
®/IT & A7 |1 & Fai § 1
Shri Frank Anthony: Is the hon.
Prime Minister replying at 5 O'clock?

—_—

Mr, Speaker: That has to be seen.
as to how il proceeds. There are so
many hon., Members on the list that L
have got that if they insist that they
must have a chance, probably the
hon. Prime Minister may not be called
today.

Shri Hem Barua: But he was to
reply at & O'clock today.

Mr. Speaker: There are vertain hon.
Members who insist that they must be
given a chance. I is for the House
to decide.

Shri Surendranath Dwivedy: Let
him reply tomorrow.

Mr, Speaker: Shri Hanumanthaiya.
But he should be kind enough to con-

dense his remarks within ten minutes.
Shri Hanumanthaiya (Bangalore
City): Mr. Speaker, Sir, when the

hon. Prime Minister made the state=
ment angd issued the White Paper on
the Bth of this mouth, certain circles
areately  misunderstood the intention
of the Government of India. 1t was
publicised in some papers that we are
adopting a defeatist way in regard to
our policy on China. | was. mysclf,
very greatly periurbed. I went  to
severa)l friends of mine to think over
this subject. This is a question which
pertaing to the honour of our mother-
land and in particular to the honour
of the Congress Party which has the
responsibility to m.nage the affairs of

this  country. In  that spirit,
1 probed inio th: mind  of
many of my friends  All of us were

feeling perturbzd wvecavse many p2o-
ple, including séme grci! hewspapers,
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gave it out that we are out to appease
the Chinese. We wo e, therefore an-
Xiously awaiting what the Prime
Minister would say tocay I assure
the House and the Leaders of the op-
position partieg that we are as much
sensitive to these issues gs any of them
are. In fact, I greatly welcomed the
statement of the Lead:: of the Praja
Socialist Party that this is 3  non-
partisan issue. Every one of us should
approach this probiein with  utmost
fervour of patriotism cng not by way
of political advantage or party ad-
wantage. It is with this object in view
that most of us wera awaiting the
statement of the Prims Minister. We
‘were very anxious to lknow whether
he would include in his statement any
reference to peacefui negotiation or to
appease China or to max2 any conces-
sions with regard to this matter. We
.are much relieved to find that there 15
‘not one single word 1m the Prime Min-
ister’s statement of tuday to  carry
any such inference, leave zlone any
such meaning. He bas stated  the
position as clearly, as definitely as my
friend Shri Frank Antlieny and Shri
Karni Singhji wante:l it to be stated.
It is brief, it is defimite srd it is to the
point.

* The debate led by the Leader of the

Praja Socialist party has gone on on a
very high level. It is with the utmost
sense of patriotism, personal self-
respect and honour that the debate
went on except for two or three mar-
ring words or allegations. The last
speaker, when he made personal al-
legationg against our great Prime
Minister. ...

Mr. Speaker: He should not refer
to it. Otherwise, what is the use of
my expunging that if it is referred to
by another Member?

Shri Hanumanthalya; I was merely
saying that such a psychology should
not exist either in this House or out-
side.

The Leader of the Swatantra party
for what I know is the yulntessence of
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courtesy and culture. The Defence
Minister went to Geneva, not for the
purpose of negotiating with the
Chinese. Nor had he any intention to
do so. He went for an international
conference. It was the usual con-
ference, held for a number of days,
probably, I think, for hundreds of
days. It wag a routine meeting. In
the course of the mecting, outside the
conference hall, if there was some tea-
taking or of that kind, if two Ministers
of two Governments meet, what is
wrong with it? To find fault with a
matter of courtesy even would be to
betray that we have become intolerant
because of the circumstances that

prevail in the Ladakh lorder.
A man of culture, and quin.
tessence of courtesry  should sce
what is the point that is involved.

Merely because a man drinks tinkling
his glass with his opposite of another
country, he does not betray the coun-
try, he does not betray the '+  of
India. Our sense of judgment should
not be so brittle as glass.

The Prime Minister has made it
clear that the Defence Minister had a
talk with his opposite of China on his
instructions, and there is nothing
wrong in it. We have been carrying
on correspondence which has now
assumed the proportion of volumes.
This correspondence is going on. The
days of warfare have changed. It is
no longer the Rajput sense of chiv: 'ry,
according to which if a man disagreed,
he would not talk with him  and if a
man quarrelled with him, he would
not go to his house for food.

Shri Inder J. Malhotra (Jammu and
Kashmir): The Rajputs also have
changed now.

Shri Yashpal Singh (Kajrana):
Much can be said for and agawnst it.

Shri Hanumanthalya: If a man has
misunderstood, the opponent would
always be brooding over the ways
and means of putting an end to his
life. Those days have changed. The
ways and the meaning of chivalry have
undergone a great deal of change In
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this century. Even if we are on the
battle-field, w. are entilied to talk to
people; we are entitled to exchange
ideas, and if it is possible to come to
an agrecment, even with weapons in
our hands, it is for the good of the
country. ‘Therefore, I wcenld urge
my hon. friend to change his idea of
what is called the sense of honour, the
sense in which we have to move and
act in these international mztters.

Many a time, wha! ti.e Pringe Min-
ister says creates some confusion, 1
miist admit that. That is becduse we
lave not properly understood him: it
15 because many a time we think of
our own views much more than the
views of Govarnmant. We hive 19
remember that Government! ung  the
people who are in  Government are
muich better informed than we. It is
not our fault. They huave neeess  to
files: they have access to personalities;
they have acces: lp facts ele. whereas
all the time, we have to ta!h oalv on

the basis of newspaper reports, articles

or statements supplied by the Minis-
ters. This is the limitation. Therefore,
when the Prime Minister sneaks, he
speaks with full knowledge. When we
speak, we speak with partial %Xnow
ledge. That is how things arc hap-
pening. Nobody can be blamed for it.

Besides, the leader of the Swatantra
Party himself paid a complinien, ' the
Prime Minister that he js 4n
national figure. The great Bii <iha
wanted to know why there wis Luman
suffering. So. he went into tapas for
a number of years. On ‘he li.i day,
when  he attained what is  cailed
Buddha-hood. what he saw 1n wision
was that he say the whole scheme of
human existence and evolution. as
though from the top of a hiil; he had a
bird’s eye-view. and, therefure. he de-
veloped what is calied the sense  of
proportion between what is called
‘here’ and what is called the ‘hereafter’.
The Prime Minister having Lcen made
to assume world responsibility and in
4 way world leadership—it is acknow-
ledged not by the Members of this
House only but by no les: a person
than President Kennedy and Prime
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Minister Khruschev—he takes some-
times an impartial view of things, for-
getting that he has to take a narrow
outlook for a particular country or a
particular party. It is thereiore that
we become a liltle confused whether
he is reallv pleading for India or for
an international understanding or for
a truthful approach. Whatever it
may be, it is a sufficient guarantee that
he has been a fighter for freedom for
over half a century. What he has
learnt he will never forget in safe-
guarding the honour and integrity of
the country.

So far as 1 analyse the situation, if
we read the Chinese note, espe-ially”
the latest Chinese note as well as
various other notus, there 1s no gues-
ton whatever about it and nobody
need entertain any doubt about it, that
there is absolutely no room for negoti-
ations. It is a manner of talking In
the international sphere that th, door
i= always open. The Chincse elso say
that. We also say that. The Western
bloe alsny say that: the Faswern bloc
also say that, It is & manner of speak-
ing in international parlance. The
Chinese have been definite and nhave
been clear and have been telling vs
all the time, for the last fiflleen years
at least,—in fact, even when Mr.
Chiang Kai-shek was the head of the
Chinese Government—that they have
got their own sey of maps, in which
Tibet ic there, Ladakh is U
so on. They have not changed tneii
pasition. It is only we sonactim:s im
@« mood of softness or self-edifiration
fecl that the Chinese will be able to
change thenr views. All that we can
now say is that in the scnem: of
human relationship and evelutica  of
our race, some sore spots are left as
time bombs. Between the last fwor
wars, the port of Danzig and the
Polish corridor and the Saar were left
as sore spots. They could only b
solved by the following secon: world
war. No less of a catasiropne or
measure could solve them.

If we think over this problem for
a moment we will see that we will not.
be able to take back all the tcrritories
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that have been occupied by Chera
either by war or by negntietion
Neither would the Chines: be acvle ‘¢
take what all they want and keap it
up legally and eternally. This jpro-
blem is going to be one of those sore
spots for an internationa] settlenen!
in times to come. Il is only cur ap-
proach, what is calleq the Nehru ap-
proach, that will be of avail. ¢ does
mot want that thig problem should be
solved in that catastrophic manaer by
another world war. He wants. if
‘possible, to make the Chinese see re-
ason and come to terms  satisfactory
.'and honourable to both sides.

Mr. Speaker: The' hon
‘should conclude now.

Meriher

Shri Hanumanthaiya:
Jast point.

Thiz 10 my

The Chinese are commuusts.  [hey
hate what are called medieval ideas.
:medieval methods and medieval civil-
isation. This map of theirs vras  ore-
‘pared in medieval days and in meaic-
val ways. If would be be:t:r ani in
keeping with the professien of thein
‘modern outlook and metnod if taey
‘give up this medieval map of theirs.

Shri Bhagwot Jha Acad (Riapgal-
pur): I join my voice in proic-l and
-condemn the blataal avd nikedq ag-
gression that has been commilted by
‘the Chinese on our country. Fu so
many Years we are seeing thot this 1
being done, though immediately after
independence, we trieq our bost Lo
have friendly neighbours, mere so i
‘the case of China, because we {c1l that
‘these two countries of Asia wowid be
able to give a new hope and life to re-
surgent Asia and bleeding Africa. but
our hope would not matericlise and
‘the first signatory of Panchsheel was
the first to strike a blow at itg back.
In spite of that, our countrv glways
tried to negotiate with them, so much
so that year in and year out we tried
‘to have a seat for them in the UNO.

It is true that we failed in cur an-
ticipation. It is true as our friends
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said, that we did not anticipite then
that the Chinese would a'wayvs  De-
have in that way when they became
stronger, and they would behave in the
most foolish and cowardly way when
they were weaker. Bul w: would linc
that India and China be gond neigh-
bours and help in the emergence of
new Asia. Whatever they do, we st
continue to behave in 3 bet'er way, ve-
cause we hope the same fron Ameriesn,
we hope the same from other friendly
western countries with their policy
of cold war and economic aid. We
hope the same from Britain who 1s a
member of the commonwealth but s
going to join the ECM at getinus ccoio-
mic hazards tp our country  Daes
mean that India will give up its prin-
ciple of negotiation, jts principle of
co-operation, its prinviple of rying
to come together and help ncl  enly
this country of Asia or thy counuy
of Africa, but to free this world from
war and to lead this world towards
prosperity? 1 think that aven il we
have failed in our anticipations, we
are happy that we have tried our best,
because if not today at least in the
future we will be able to make thit
country behave if not by ourselves at
leasy by the harnessing of world opin-
ion.

Do we not see thalt we are justified
in our negotiations? Do we not fird
that we are justified in our approach
to the Chinese by what is happening
in the world? Today, the circumst-
ance: and happenings show that the
Chinese are retreating under  world
pressure. Their great 'fap forward
that we heard so much about has land-
ed them in a crash, and they are now
under double thinking. But in the last
15 years our country has gone from
strensth to strength. In that country
we find that there is disillusionment
among the vouth. Confucius who was
not to be mentioned is now being
spoken about in that country. The
new regime tried to erase the old
Chinese civilisation and culture, but
now the youth of that country is
hankering for the old Chinese tradi-
tions. They are trving to have a new
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age  a new way of culture. That
shows that while our country has been
marching from strength to strength,
that country has been giving way.

Is it not a fact that we have been
able to isolate China? Is it not a fact
that diplomatically. politically and
militarily we have been able to jsolate
it because China today stands almost
without friends. Even the only [riend
that China has nol given her open
support, and has said: you have com-
mitted aggression against India, you
trv to negotiate.

In the circumslances, when we try
10 negotiate, what does it mean?
Some of my hon. friends are shouting
against negotiation. Possibly for them
negotiation means surrender, kneel-
ing down or something else. but we
have seen through history that our very
independence was got through negotia-
tion. The whole country was behind
the independence movement and we
got our freedom by negotiation,
through a bloodless war. That is why
I am saying let us negotiate, but in
the meantime we must prepare our
strength, our defence strategy.

We have seen that in -the last few
vears we have been able to do so
much, we have been able to build
roads. When you ask where the roads
have been built, it need not be given
for security reasons, We have been
able to build new check-posts, but
their number need not be given. We
have been able to build up our defence
apparatus, but where and how need
not be given. We have been able to
tighten our hold on the whole fron-
tier, and that is why today the
Chinese Government is shouting
against us. These happenings and
circumstances amply show that we
have been able to establish in the
world that our cause is just.

Nuclear weapons are being men-
tioned. Let it be known to my hon.
friends that a nuclear weapon is
neither a weapon of aggression nor a
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weapon of defence, it is a weapon of
suicide. Ask those nations, America
and Russia, why they are not having
their own way in spite of having
nuclear weapons. Why has the repre-
sentative from India to go to Geneva
so often, trying to bring about dis-
armament? Why do they want dis-
armament in spite of sending so many
cosmonauts into space? Because they
know that nuclear weapons harm
those who have them more than those
at whom they are hurled. Therefore,
it need not be said that if in a few
years time China has nuclear weapons,
we will be in a disadvantageous
position

My hon. friend Shri Trivedi said
that we have so many millions of
population, why not we march along
fo the Himalayan frontier? T do not
know with what he will arm them,
with bows or arrows. It is just to
show ignorance of the defence stra-
tegy and of modern war tactics. Our
hon. friend, Shri Karni Singhji asked,
‘Do you want to negotiate for 100
years'? 1 would submit history does
not know of any negotiation for 100
years; but history knows of war for
100 vears. We want negotiation to
develop. It has been very ably said
that we will go on to the death point
as far as possible; but after that we
would be prepared for the eventual
vacation of aggression by force as
well. Two things are required for
that.

First, there must be determination.
(Interruption). My friend, Shri Ram
Sewak Yadav does not know the
country because friends like him live
in isolation. They think that only
certain things are necessary. (Inter-
ruption). He is just like the frog
in the well which thinks that it is the
whole world. 1 woulg say, therefore,
that in the circumstances in which we
have been put, we shall carry on
negotiations but not unless a proper
climate is created, unless we get the
conditions in which we can negotiate.

It is very surprising that the leader
of the Swatantra Party said that our
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Defence Minister took his glass of
coffec in Geneva with the {foreign
minister of China. Does he know
culture? Does he know  that
you should talk to your enemy
and especially when you are on the
point of negotiation? Does he know
what is negotiation? If there is any
dispute betwecn two parties there
should be some terms for negotiation.
Let my {riend who always pretends
he knows much. know this. I do not
want to shout at him, (Interruptiong).
I want to tell him that it may be
L:hia's culture or the Swatantra cul-
ture to say that we should not talk
with enemies. But ‘Indian culture
cavs that we should talk to our
enemies. We shal] talk; sit round the
table, talk and drink and tell them
that they are wrong. (Interruption).
1 do not know what wrong he has
done. We want negotiations.

1 know that people forgive and
forget those who make their currency
unsound. People may forget those
who made them agriculturally back-
ward. But people never forget those
who make their country’'s honour
low, who make their country's pres-
tige low. Therefore. my party and
our Prime Minister and our Govern-
ment would not give up this.

Dr. M. S. Aney: Sir, in this debate
I will not take much time.

Mr. Speaker: I would be thankful
to the hon. Member.

Dr. M. S. Aney: I would say a few
words which 1 believe would be per-
tinent for the proper understanding
of the question at issue.

I have read this book and the other
book which has been supplied to us
before. Going through the corres-
pondence that passed between the
Governmeni of India and the Govern-
ment of China, I believe, so far as
this is roncerned, there is no doubt
left in the mind of anybody that only
one conclusion can be drawn that
China has made aggression and
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occupied Indian territory. About that
there will be no doubt left in the
mind of anybody in this House....

The second thing is that as a sove-
reign State, the Indian Government
has a duty to see that every bit of the
country of which it is sovereign is
properly controlled and nobody else
can come and take possession of it
That is the duty of which the Govern-
ment of India can never be absolved.

The third thing in my opinion is
whether we will go on negotiating
and carrying on negotiations with
China? As regards this third point they
think that there could be no negotia-
tions unless China evicts the occupied
territory. In the last paragraph of
the Chinese Government's note dated
August 4th, they say:

“The Chinese Government
approve of the suggestions put
forward by the Indian Govern-
ment in its note for further dis-
cussions on  the Sino-Indian
boundary question on the basis of
the report of the officials of the
two countries.”

The next sentence is:

"“There need nol and should not
be any pre-conditions for such
discussions. As a matter of fact
if only the Indian side stops
advancing into Chinese territory a
relaxation of the border situation
will be effected at once.”

They do not admit that they are
aggressors but accuse us of aggres-
sion! They say further:

“Since neither the Chinese nor
the Indian Government want war
angd since both Governments wish
to settle the boundary question
peacefully through negotiations
further discussions on the Sino-
Indian boundary question on the
basis of the report of the officials
of the two countries should not
be put off any longer.”
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Now, our Prime Minister has stated
clearly that if we have to negotiate
it shall be only on the condition of
Chinese vacating our portions which
are occupied by them. To my mind,
the matter has come to a deadlock.
They do not admit that they have
occupied our territory but say that
that is their territory and allege that
we are preventing them from con-
solidating their position.

Now, it is the duty of the Govern-
ment of India to see that the country
which was handed over to them, whose
area and territory and of whose well-
defined borders, they had a clear
idea, should be in tact. The borders
are well-defined; there is not much
matter for dispute for the other parties
te come and negotiate. So, to satisfy
the Indian people whom the Govern-
ment of India represents, it has to
make an cffort to see that the occupied
area is vacated by them. Now, the
Chinese  Government have written
that they are willing to talk to us.
We cannot speak to them unless they
wvacate thut terrilory. So, we have to
find out what are the other ways by
which they can be made to vacate it:
by persuasion, by bringing pressure
on them or by doing something else.
We should see that what is occupied
by them cannot be enjoyed by them
for a long time. Some such condi-
tion has to be created. Our present
policy is of non-alignment. I entirely
agree with that, Consistently with
that policy are there any other ways
in which an attempt can be made to
make the Government of China feel
that it is improper and even unsafe
for them to occupy this territory
against the will of the people of India
and the wishes of the Government of
India. We have to think of some
such thing in this matter. If we do
not do that and if we simply allow
China to occupv our territory and
talk of negotiations only, what will
be the consequences of this action
upon others? When a powerful
nation like China is doing like that,
and when we are also a big nation,
in a situation like that, when the
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other nation challenges us and our
right, and goes on to occupy territory
after territory, and when we are only
making a diplomatic protests and
make no further progress, a kind of
atmosphere is created in this country
and also outside this country which is
likely to affect the prestige of this
country.

For instance, many smaller coun-
iries look to us for leadership. We
have also to look to the aspect as to
what the effect is likely to be upon the
other countries; what effect will this
position make on other countries. We
are dealing with so many countries
for economic aid and other kinds of
aid. We are unfortunately in a posi-
tion today to seek that assistance from
nearly every civilised nation for
carrying out our programmes. Is not
our attitude of allowing the Chinese
to continue to occupy our portions of
land likely to have its repercussion
upnn our efforts towards securing
economic aid from other countries?
It we want to seck aid from other
civilised countries in every part of
the world, our position in regard to
the India-China dispute ‘is likely to
affect our progress in that direction.
All these matiers have to be consider-
ed from this broader point of view.

1 can understand one thing. So far
as the Government of India is con-
cerned, it is clear from the statement
of the Prime Minister that the Gov-
¢rnment of India is determined not
to have negotiations till the portions
occupied by China are vacated. It is
the declared policy or principle, and
1 want the Government of India to
etick to thal position. 1 want them
further tn see how that position, that
declared policy, is to be implemented.

1 do not talk of starting any cold
war with them, but some method will
have to be found out, and for that,
1 rely upon the resourcefulness of the
Defence Minister sitting there. It is
for him to see that roads arc laid,
bridges are built. Of course, all these
things are being done now, but they
should be done on a bigger scale. It
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such things are likely to create an
impression, let him do that. It is for
them to pursue the matter through
diplomatic channels and diplomatic
personnel on whom our Prime Minis-
ter depends for advice. It is for them
to see and create a favourable atmos-
phere about India in countries where
their embassies are located so that
that will tell upon China to change
her present position.

We may, for instance, make use of
our friendship with the Soviet Gov-
ernment towards this end and try
such other ways. But an impression
should be created amorg the people
that the Government of India is not
just making a declaration of policy
here, but that it tries to create a situa-
tion in every possible way, by which
China will be made to vacate her
aggression in one, two or three years,
particularly in Ladakh.

I only wanted to make these few
observations. I do not want to take
more time. There are other Mem-
bers wishing to speak, and possibly,
" the Prime Minister's statement will
be » matter of utmost iraportance not
only to the people here but to persons
outside also.

Shri Bakar Ali Mirza (Warrangal):
China and Pakistan are behaving in a
manner which is not conducive to
peace. It is rather wunfortunate
because peace is the need of the hour
and it is specially so for Asia. Any
person or any country that works for
peace works not only for the welfare
of his own country but for the wel-
fare of the whole of mankind.

We say here that war is ruled out,
but many of the proposals and sug-
gestions made are such that they will
ultimately lead us to war. All Chinese
attacks, we have met with great
restraint.  We have answered Chinese
rudeness with courtesy. This is taken
by the hon. Members opposite as a
sign of weakness. Some say it is
appeasement and so on. Shri Surendra-
nath Dwivedy and Shri Trivedi
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wanted a tough policy. They want to
drive out the Chinese from the fron-
tiers. They want to fight anybody
who is prepared for it. It is just like
some wrestler saying that he is the
champion and anybody can come and
fight with him. At the same 4time,
they say that they do not want war.
That is the policy these gentlemen
advocated apgainst Pakistan. But we
have shown that the policy of patience
and the policy of negotiations follow-
ed by the Government of India have
resulted in benefit to both countries.

Decluring war or saying hig words
is very easy. My friend, Shri Frank
Anthony makes a charge that the
Chinesc arc advancing and so many
miles have been taken but we have
not resisted their advance. Surely
he knows that if the enemy advances,
that does not mean that there is no
resistance. We have to sce what are
the conditions under which we are
working. Himalayas was a natural
frontier and even in the British times,
our army was not equipped to func-
tion in high altitudes. Nov are the
Chinese, but the terrain is in their
favour. They are operating from a
tableland or plateau. For us, even
during the half an hour's flight from
Srinagar to Leh, we have to go 5,000
feet to 20,000 feet up and then come
down again 13,000 feet, to make sup-
plies to our checkposts there. Tt is
no secret. But for the Chinese it is
a question of 2,000 feet from the
tableland and they can move even
their heavy vehicles. These are the
disadvantages. Tt is not enough to
talk brave words here saying we will
soe that the Chinese leave our terri-
tory. Wec have to see haw it should
be done under these conditions. Is it
wisdom then to talk in a big way
here and make charges that the
Defence Minister is not doing this or
that? The Defence Minister is work-
ing night and day to develop our
defences. Previously the Chinese
thought they could go anywhere. But
now our soldiers—a few pockets of
800 or so—have halted the Chinese
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advance, in spite of their superior
pumbers. We, in the House, would
naturally like to record our apprecia-
tion of the gallant work that {s being
done by our soldiers.

A lot of things have been said that
China is very powerful, they are
making atom bombs and so on. Once
we were told that their paddy pro-
duction had gone up by 100 per cent,
but then it was reported that there
is famine. In respect of industrial
power also, we in India are far ahead
of China. They are not superhumans.
We know what their conditions were.
They have come out of a civil war
just now and there are Very few
industries there. They cannot buila
up industries overnight with only
Russia to help them. We are getting
money and equipment from all over
the world and we also can produce
atom bombs if we want, but do no.
choose to. They are not so I
advanced. Yet it is being said here
that China is advancing and we are
helpless just because Shri Jawaharla:
Nehru will not take courage and sent
his soldiers to the frontier. That is
not actually the case. We are resist-

ing. Our position today is mucn
stronger.
Shri Deo has listed all that we

have done for China. We have becn
good friends. We have tried to help
them in every way. Why should
China, of all the people in the world,
choose us to get a few thousand miles
of land and add it to the vast ‘erri-
tory that they have? The Chinese
are a highly cultured people. Why
should they become so rude when we
lodge a protest? Even Lenin surren-
dered a part of Russian territorv to
close one front, build up his conntry
and work for the revolution. Why
should Mao Tse-tung, his follower.
forget that and create a new front?
Why should he start collecting moun-
tains instead of building up his roun-
try? The reason is, 88 some say,
there is an internal crisis. They want
some aggressor outside so that ihe
Chineie will unite. At the same time,
they want to display their power.
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With the abserption of Tibet the need
for this became much greater, because
Tibet ig a land which was governed
by traditional Lamas. .

You must have noticed that even
Marshal Chen Yi said in Geneva that
India started complaining about
aggression by China only after the
flight of Dalia Lama. If you trans-
late it into Chinese, it means that
China intensified her  aggression
against India only affer the escape of
Dalia Lama to India. Sir, Dalai Lama
being a gpiritual head and also a
symbol of traditional Tibet, a resist-
ence can be built up around him. The
Chinese have that always in mind.
All our assurances that we have no
such intentions and we want only to
help the Dalai Lama by giving him
political assylum do not allay their
fears. Speeches like those of Shri
Frank Anthony, who actually advo-
cates here in this House that we
should support the Dalia Lama 30
that an emigre government is formud
in this country and supported in this
country to bring ‘about a revolution
in Tibet, naturally increase their
fears. Therefore, this is the hack-
ground for which China has tuken
this particular step.

What are we to do? For some, war
is ruled out. The other suggestion is
to close the embassies. They say also
that there should be negotiations.
They ask, why do you rule out nego=
tiations? How can we have nego-
tiations when you close the chennzl
of communication which the rrabase
sies are? Naturally, there is a conflict
of views.

The Government of India's policy is
well defined. Our Prime Minister
has made a statement this morning.
I do not understand what more they
want. He said, he will see that our
territory is free from foreigners. He
said that he will negotiate under
conditiong which he has laid dowmn.
What more do you want? If you
want negotiation you must give free-
dom of manoeuvre to the negotiator.
You have to see who is the negotia-
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tor opposite. He has not go' to
account to any Parliament. He is not
to satisfy any important dailv or the
Press. Therefore, if you bind cdown
your negotiater so much that he can
hardly move, then what is he to
negotiate about? If you want to take
back all the territory from China,
before the start of negotiations what
is there to negotiate? There iz a
dispute, Let it be clearly understood
that China makes a claim for the
1956 or the 1980 line and we make a
counter-claim. Whatever that be, the
limits are defincd. Nowhere in the
whole correspondence has China or
India referred to any unfriend!v act,
a vory  poatent diplomatic word,
because they have limited it to  a
boundary dispute. Let us not extend
that area. It 1s a horder dispute and
naturally negotiatibns are necessary
to free that area and we will have o
come to some  settlement.  Thal is
the position.

The other thing Shvi Frank Anthinny
was very loud about is about that
letter of the. 26th July. My Engl:ish
or my knowledre of law is not so
great as that of Shri Frank Anthony
but ] think it is clearly written. How
can we have faiith  in China wh:n
they cannot go back even from the
1956 line? If somebody tells me Lhat
1 have not  cven paid  the intorest,
does it mean that he wil]l give up
collecting the capital? It is simpiy
misrepresentation. It i a very irres-
pecnsible thing gpecially in an  im-
ortant paper to misinterpret like
that.

One word moare  ang 1 am donc.
What ha: our polic:- done so  far?
Avout that T wi'l suy that, firstly, we
hinve chocked the Calness  advanes
We are holding them back and witn
Jittle luck and with the help of our
hon. Defence Minisuver we push them
back further. Secondlv, 4t no time
before have the Crinese recopnised
the report of the oflicial tcam. They
even did not publish it. A garbled
account was printed in China and

AUGUST 13, 1962

India-Ching Border 1600
Situation

there was some report by the Peking
Radio. But now they are ready to
negotiate on the basis of that rcport.
Is not that an advance? Is not that
an achievement? Today the need of
the hour is solid backing of the hon.
Prime Minister and complete trust in
our negotiator. Give him a free hand.
Say, “You are our leader. You are
not only the leader of the Congress
Party but you are the leader of ilus
country and of the freedom move-
ment. We have complete trust  in
vou. We will have no conditions.”
That is the way we sent Gandhij: to
the Mound Table Conference. That
is the way in which we should tell
Shri Jawaharla] Nehru to negotiate
betwern India and China,

Mr. Speuker: Shri Bishanchander
Scoth. I would like to hawve the sense
of the 1louse whether hon. Members
would like Lo sit longer to hear more
hon. Members,

Shri D. C. Sharma: Sir, give Suri
B-ajeshwar Prasad a chance,

Mr. Speaker: Shri  Brajeshwar
Prasid has bheen sitting here for a
leng time and he speaks eonly in this
debate.

Shri Shbam Ial Saraf (Jammu and
Kashmir): [ had given my name early
in the morning and I am yet o be
called,

M Snesaker: I know that, but my
difficulty should also be apreciated.
Fur soms lime more, at least, we
should sit.  Tf the House is prepared to
sit upto six O'clock, I have no objec-
tion. ’

Shri iarish  Chandra Mathur
(Jalored: Will the hon, Prime Minis-
ter reply {omorrow?

Nir. Spexker: The hon, Prime Minis-
tor will ll'ep!y tomorrow.

An IIon, Member: At what time?
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The M nister of State in the Minis-
try of Food and Agriculture (Dr, Ram
Subbag Singh): At 12 O'clock.

ot fas o @3 (TT) QRO
werw wgwed, foan o agt s
gw IEy #7 o W fewm g fw
AR WG WO WA WERY §F
WA w @t ¥ wwmr § 1w wEel
®r w7 7 g¢ a1q wrt ady v g aund
Y T AT W FH F AAHCT
7 FT4 £ e | g T 8 M
e & fauda qrar g | F g @ -
g frmpasy Arama g g
areaTT g Fg g wrerd
pfea A mFA AT IAE
fF mra gmt At mfsare S 99
FT AT AT 2 | WL AR BW T
Ek: 11 U

wegs WY . WTEY Wi, ;Er
at ot I 97 qGA AT AL g%
g1 Y |

off famm o7 §8 | W R AR
& ®Tq WY qTT FET gRAT Al q AT
framw faemar swar 7 fF arfeemA
1 g1 1A F FE AT AT =T gEI
TR A AT | TEAT TdEr ar gad
qIfFEaTa & /T4 TqT AATE FCh B
Y AT ag g% (7 S & fqAr awa
T ATET F IEE 2ATA A7 f7aAT )

17 hrs.

AT St 1 7T 73 T g 5 T
AT H9T U qARX | W gHIL AAF
wrag ot & frAt & "o Wt §
FTUH TaHe BT arfest wr g faan
=1 wer fF aga 3F g7 & w7 99
I T | I T G v e
FETA1 HT g I 77 A 7 et
F1 7 wivw swpit a7 o faears & ama
FaaT Trga g ¥ s fn g fredl
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{1 ¥ qTEvirg YU wAr & fay sy
fe aq teue ¥ o qg &R & of
fe wr & Wt wimT ¥R wTgw
Teiem Y #G1 ¥fwA gaw ¥ i T-
TT T A gATL FU Toat 07 W E )
7 W97 g TET qOR & SR
wmen g e a7 v wa e gaer
1% waT 7t & | S fd gk o fax
St grfewsx & w31 5 7@ o faeger
qera § S wws fad foet @ qew ot
aen 7EY T1iRd aY ;v F I O g
g 7 o faeft & wran, v @ @Y @
1 5 1 oY ITFT agoadT wi A FY
T4 T e FT A MfYq N IF
T qTEY T3 Y A wfen ? gafed
afemaT aga &7 qg ATFTO A
et AT ar faega www F ad Wk )
# &1 T ¥ FAT AR g ¥ 7 gt
2 WY g9AT FT NG §, 97 gHIL 29 #Y
7T AT 9T & AN 4G 3 A T@fHT
FT I & | AT ST forw @ v
arfaet Zo H 99 TE § I weRaew
¥ ga Az ®1 IF faeqre & 99 auerA
=gt g f o awrr & o wew g,
T i faT T & THY FoaAT F o
g i ngw Afaet & nqtfE 5 9
R 2 § g7 a4 Fr anafar feafy
az1 g1 2 gmra 2w AT A g
X ¢ T AZ FHT | A AR T EW
AT F1 & § G ZiAT T2 W@ATATE
T Oy 8@ & fqg a2 oigAe &

o FrE o OF T S Wi
offr ST At & ATAT T MEATE
¥ 1233 § AT F 90 FA9 OF ARr
afw o 5 97 T AR wiew
feafir sar sfas st zzr vy v
=g IHY THAT T I 7Y 1830 F 3o
AT BT gE AT A 189 F 7 Ay
FT TNT GHT I TAY IHEH TH TF FAT
Bt ot et Ty st s AT At
Yt mfer of |
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Ta frae 7 @W @ % A
_MEATE | WY 74 fa= $f93 fF aw
e & WIT &) AF FI7 G.27 q FAA
AT T 27 9 F1 IF AFTEA HHL
F germfFraEn 7T a2 e ! S
gfaan strady & o sfem @A &1
qret @ fF F47 Frfac grEe § g 78
¥E 91T 59 g2 { T ¥ @ HAH 9T
ST Tl w1 i R FE Y sawr
T T FT TFT | WAL A S4Y AR F
afefeals gakt T & w3 AT" g
TR g WEIE TEE A qifE-
& F71 49 T4 95T F TF oA
&g At 1o T 91 5 Wwre F 5.
&9 55 7@ ¥ gar o ¥ fagA v ?
et oY 7o F1 gardt v F7 wfF-
SV FTF BT GEAT TEF IIGT 1 AIET
"X ¥ qrEe o1 g F77 A g fF
FAT T AAT TG AZAT HT FIA AT
¥ FoedT s & 7 a¢ famaw & 7q
ag IAATAT SMRAT § & AT AT I
9T 9§ FBN 5 g9 @z A wwy
qET AT FTACAT &1 a19F § | §91%
AT AT =90 § 5 AITH 39 FT arwd
& | W U &t o F< 43 § A 94
9% % WY ¥ AT-ATT 9% FEAT AT 8
Fo g e 1 T W g A -
firr & | g et G FT AT ST AT
A ®Y AqeeAT 3% 7 (47 Fg TR § TG
HYTT I 50T T2 WA 9% @1 ¢ fF 7T
oF FHEAR W E AW ag  =AgAr
AT F TAAM AG FL AFAT A
EHATEL HT @2 gl FFHAT | Tg FrAar
&Y 9rEAT @ & Al F oY 97 F¢ Wy
AW TEAT {1 W gfran 5w A &t
At eI o ¥
s o @ € W 9EEr @nw
T AAFAO FT T & | AOT X7 KT 71T
@ == &Y 7 Afew IEH ey v
waa ¥ °g wrAar § oo g dw

AUGUST 13, 1962 India-China Border 1604

Situation

FY wrfas feafa i @ 230 &
T T HYCT AT e T & o e
"1 ¥ oF THY T AaA FCHFAGT §
fe ew &3 7@ %y 01 g d7 Waw
famifozes & & q1 0 ®19 =T R
T FET A E 6 g FIAT A IRy A
TT BT FT EGF § W TF AOHT HAT
wigar & & o gfew g A feg-
AW A fag Ty 90 Il ¥ ?
W W A w4 Har g § wfy
qraarr 346t gidr wT g @ 97
gfae i fgema & =y fFar Eemr A F
AM FT JAAAT I2AT § 7 Fif w0
72t a1 fF g 2 FY 39 FIE ¥ 3owar
grdfr

#F EE AT TTHE TE AMAT FIRAT
fe ot ooty o & et W € AfFa @
F o Fid THTC AR F 00 B F16Y AT
ST TW qHg dt F AT FA oo
¥ & | gfFa Taq9r 9 gagw JAEAr 2
sF fF owE geE gra a«i qe
ATt FAAL AT w7 qfmy T F fag
Tz wfgTre fag gim 1w g
Forarfagi #1 7R7 fx T 7k F997
9T AT AT AZ EATAAT AgA HEAT T |
gaT Wfaer gAY SuFTHT &1 SAid
oY "I AT T H W Fi5 AT werd
T ¥ wd T g 'R |

Y THo TFo HHAT 41 1T T FX
F ot g 1@ A R g 3w ¥ 4 A
WMEI gl frag a7 § &
oo I X Ferd & A A
9 A Tt FAT w1 HgawA & FE)
T | a8 3w &1 gwiE & wEr S
F 70 3F AT O Y AT AnTieE
Fax § A fr Cor e v € fF S
A AEY & | A & fod feaw € gat
® a9 § fr g AW F ¥ of fod
uIX foredare Al 3 feg ag &Y A-
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Ffa st g 5 @ gT Fr g &
78 fratram o g=9rf & @y OF
AT FET FGF 92 9 FET & 5 A9
] T qL AFTFIT AT fRar § | gaEr
@t 7g w4 g fF AR ww 9T
FT Hi§ 0FAT 2T 7C A7 &, 7 fgeg-
FAM T EAAT FCA0 AT 4Z QAL W F
AR JIT KT TCH AT AT T AT
SETAT |

qET TF ATIOS FT AETA § UF
adr gaftg &Y AT ZAR T FH A & o
WIS AF AL 2T F AILIV1T T AT
HE T AT 3ART T A TAmd Ao
fazag 78t fFar & gard w4y
AFINE | AN qIT F AFT A
TF FEAT | A AN AF-AT AR
FAT TR 2 | ZAR W F A vl
1 %1% Atz 77 48 & 5 fqmardr
A T F1A & a9 ¥ fowarw
FCATZ | AT ATAT AT03T F qrey
¥ fafea w7 @1 fraife f1fsg fF
AR w1 AT g o freaT #1 a
g9 ZATL ATIOIN 47 a7 41 991
AT He 149 4 S R OF 747 § T FT
& g Ay T/rAIrdr T S T ST weAT
arsedt ;T gf 39T 94T 9T =9 "yAT
fafaa ma Faza @z faf=w =q
AT F A1 WT FY A FT qellAEw T
21 Infew | # ag A8 & fF a2
FT AeETHER T | /T A <3 ¥ fA7
& ¢ F fog S av e ey ¥ faa Efeq
TH T FT HedIHeH AR 3T T qTH
¥ 4TAT AT AT | 92 qaTe oA an
gFa1 g v 99 Aediien ¥ 99T F4r
q3m ? Ta® fAd F g AR s
/7Y § FgN T30 § fF A F 0F OF
RS Ff qoq § WY g I D AL A AAT
& F¢ & qurT oF Ak g i aw
AT gL L.

WEIR AP : Aedrew 91 (U ¥
faq T wix Gerr mrw w X ?
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st e €5 ¢ 9 AW
g g7 Hifaq F Fdwm faad 2
QT § | BT wedtien ag g wifed
f& w1 waF fafe & wexm=
qI AT B gAfaEd S2w ¥ gar
JAT § W AT AT FY @i FI 2T
¢ 7 1 39 ¥ a7q # gw e aed
@ET AR Y FT FEY FTAR EEIT
ST T Iq9 FeAT fAfg Y 3 a= A
aF AL I WATT FI &TAT TG {50
o 9% g § H1T &7 a2 & o

o fama 7 §3 : 09 FraTE@ A
& fafy agedt & 47 7 AreT F1 gar rar
=1fzd fa wrea F1 ATy &7 o o 7
T ® A aF gr ATFRT AT H
fast A1 1| W AT FEFTAEE IEE
F 99 § 72wk fawa onf & w9
A N F T wWE
arg g 1T A 39 3T F ey of apr
9T F= AT AR T@T 1IN AT & g
darx & ST Ifzd | 589% WM ¥ OF
I #T AT FT AT W qIL AW
& AAITA FAL F4 FT W T g F
for &< 1w |2 & AT | mmy
¥ AT WATT AP WYF | e
Ty w9 G JaF go & 6 qar @
Frar 7% gdftaa gart amy g 7 d
g o zafad awr & f97 a7 agq
wrasg g A @ fr oag oA araam
& oF, FaTR Afy w1 ofwmm #1353
#ifa 1 waw=a F 9T W F wAd
FY AL T EI-AAT I T T 977 2
¥ fod wraga w3 1 AfF w9q a9
g wr w ardr wEet w5 oAk
=T @ wWiad § ot gfas T $33
§U =l Wkl & §9 "HIA W@w
T FT@T
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Shri Brajeshwar Prasad (Gaya):
Emperor Asoka renounced the instru-
ment of war at the battle fleld of
Kalings. It 15 the most perfect
example of the policy of appeasement.
No other policy can be pursued by
any sovereign nation state in the
thermonuclear age. Russia and
America are bent upon pursuing a
policy of appeasement vis-a-vis cach
other. We must give China the
pledge that we have given Pakistan,
that we would not resort to force to
liberate the occupied areas.

Shri Krishnapal Singh: Is the hon.
Member addressing the skies?

Mr. Speaker: Why does the hon.
Member want his eyes? He should
have his voice.

An Hon Member:
orbit

Shri Frazk Anthony:
the astronauts.

Shri Brajeshwar [Prasad: The
Pakistani-held areas are as important
or unimportant as the Chinese-held
areas. We are not militarily in a
position to liberale the Pakistani-
held areas. Let us not forget the
fact that Pakistan has swallowed
50,000 square miles of Indian terri-
tory, an area four times more than
that occupied by China.

Shri Surendranath Dwivedy: Havo
we to wait till then?

Shri Brajeshwar Prasad: We should
negotiate with China without laying
down any conditions precedent, if we
can negotiate with Pakistan without

He may be in

Looking for

laying down any conditions preee-
dent.
The Russian areas occupied by

Japan after the conclusion of the
Russo-Japanese war were liberated
by Stalin after a period of 40 years.
If we get a similar opportunity, the
occupied areas of Ladakh.. (laughter).

Mr. Speaker: The hon. Member
should continve, and not jein in the
laughter.

Shri Brajeshwar Prasad: If we get
a similar opportunity, the occupied
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areas of Ladakh may be liberated,

whether the aim of our foreign policy

remains to liberate those areas or not.

The alternatives to a Sino-Indian
war are either a negotiated settle-
ment or the continuance of the
stalemate. There is no vital distinc-
tion between a negotiated settlement
and the continuance of the stalemate,
because the Chinese are not in
a  position to infiltrate further
and we are not in a position to re-
occupy the areas held by the Chinese.
A cease-fire line has virtually been
drawn up which cannot be violated
with impunity by either India or
China.

There are two reasons why I say
that neither now nor at any time i
future the Chinese-held areas can !
iiberated by force of arms. A World
Government is likely to be established
in the near future. All border dis-
putes will become obsolete if and
when a World Government is estab-
lished. Nation states cannot exist for
long. The choice is between the
nuclear destruction of the globe and
the establishment of a World Govern-
ment, Both India and China will be
defeated if a war breaks out hetween
them. The victors will be Russia and
America, whether they remain neutral
or join hands with either India or
China in the event of a Sino-Indian
war. Russia and America are not
going to join opposite sides and des-
troy themselves along with the rest
of the world. The lost territovies
cannot be recovered by war under
any circumstances whatsoever. The
lost territories cannot be recovered
whether a Sino-Indian war breaks out
or not.

A war between India and China
will lead to the establishment of
either hegemony ag I have said, or a
Communist dictatorship over India.
The first world war led to the estab-
lishment of communism in Russia. The
second world war led to the estab-
lishment of communism in China. I
have not the least shadow of doubt
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that if & war breaks out between
India and China, the result will be
either the establishment of forwign
hegemony or the establishment of a
dictatorship over this country.

The long-term solution of the
border dispute between India and
China is the handing over of the
Defence portfolio to the United
Nations Organisation. The short-
term solution is the establishment of
an Indo-Russian entente, No Ameri-
can help should be sought. The Sino-
Soviet Pact may be resurrected if
India and America come together.
The coming together of India and
America may lead to a political
settlement  between Russia and
America on terms advantageous 1o
the latter. If no Russian help 1Is
sought and the tension between India
and China s allowed to continue for
long, the result may well be the
establishment of a Sino-American
entente. India will be weakened if a
Russo-American  or Sino-Soviet or
Sino-American entente is established.
China will have to come to terms with
India and not with the United States
of America if India and Russia come
together. 1 plead for an Indo-Russian
entente, because the integration of the
rim land and the heart land, if not
the whole world, into one political
unit on the basis of demoecracy is not
only possible and desirable, but
inevitable, if the world is to be saved
from nuclear destruction.

I plead for an Indo-Russian entente
as the solution of the border dispute
between India and China, because the
withdrawal of the United States of
America from the rim land is not only
po:sible and desirable, but has become
inevitable. The NATO, the CENTO
and the SEATO have become obsolute.
Statesmen  in Europe and in the
United States of America have rea-
lised much better than their counter-
paris in the Afro-Asian land mass
that disarmament is the only solution
of all the problems of international
politics, We shall be gainers and not
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losers if we hand over the Defencs
United Nations
Organisation. It is only in this sense:
that disarmament is possible. I plead.
for unilateral disarmament, that is.
for the handing over of the Defence
portfolio to the United Nations
Organisation as the solution of the:
border dispute between India and
China.

Sir, I want 15 minutes. I am the
only speaker who speaks on this sub-
ject and this subject alone.

I have said that to seek American
help is not desirable. Now I main-
tain that American help will not be
given even if such help is sought.
The aim of American foreign policy
is to create a rift between Russia and
China. America is supporting China
on the question of Ladakh by saying
that she is not in a position to exprass
any opinion on the merit of the ques-
tion. America must gquarre] with
India if a Sino-Amcrican entente is to
be established.

The alternatives io the resurrection
of the Sino-Soviet Pact, are the estab-
liskment of the Russo-American or
the Sino-American entente or the
Dethi-Peking-Moscow Axis. America
is trying to support China in order to
prevent the resurrection of the Sino-
Soviet Pact; but what she wants is
semething quite different from what is
desirable for this c¢ountry., America
wants to establish a Sino-American
entente, [ stand for the establishmeont
of the Delhi-Pcking-Moscow Axis.

If there is any country in the Afro-
Asian land mass which the United
States of America loves most, it is
China and China alone. Russia and
China are the greatest rivals that the
world has ever seen. Hence, Russia
and India are bound to be friends. By
supporting China on the question of
Ladakh, the United States is prepar-
ing the ground for the establishment
of either a Sino-American Pact or a
Russo American entente,
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America wants India and China to
fight betwcen themselves so that the
threat of the yellow peril may be
averted.

Russia is supporting India because
she knows much better than the United
States that on hegemony either Sino-
Soviet or Russo-American can be
ctsablished. Russia will oppose China
till a world government is established.
Russia will not permit India to be
weakened by  either America or
<China.

If there is any country in the Afro-
Asian land 'mass whose co-opcration
Russia values most, it is India and
India alone.

Let us realise that the occupied areas
have got no political or military value
cither for India or for China. No re-
gion has got any military value now.
One cosmonaut armed with thermo-
nuclear weapons can destroy the whole
world within a few minutes.

Mr. Speaker: Is the hon. Member
not concluding now?

Shri Brajeshwar
shortly, Sir,

Prasad: Very

Mr. Speaker: The hon. Member must
realise that within 12 minutes he has
raid as much as might have been said
by any other hon. Member within 6
hours.

Shri Brajeshwar Prasad: I want two
or three minutes more. I do not want
morge than 15 minutes.

Only a congenital idiot can have an
apprchension that China is going to
invade India through Aksai Chin area.

The territorial disput. between India
and China was never a political or a
military problem of any importance.
China has attacked India not in pur-
suance of any global plans of expan-
sionism but out of sheer desparation
and frustration. She is sandwiched
between Russia and America which
thave barred the way to Chinese ex-
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pansion in Outer Mongolia, Formosa,
Turkistan, Siberia and the continen-
tal and the peninsular regions of Asia
bordering the Pacific,

1 stand for peace at any price; for,
the alternative to peace is global des-
truction of the world. No cause is
worth fighting for. This has been the
lessun of not only the last two world
wars but of all the wars that " have
been fought. The last two world wars
have liquidated the power position of
England, France and Germany. Mil-
lions of people were butchered at the
altar of Polish independence. All the
States of Eastern Europe have become
the sateilite States of the Soviet Union,
Was preservation of Polish indepen-
dence worth the price paid by the in-
habitants of Hiroshima and Nagasaki?
Aksai Chin area is not worth fighting
for.

Shri Sham Lal Saraf: Mr. Speaker,
Sir, the motion made by the Lcader
of the House this morning refers to
matters connected with a certain ques-
tion. We find the hon, Members have
brought within this debate many other
points which perhaps may have little
bearing on the subject that is before
us today. I come from that part of
the country which is primarily con-
cerned with Ladakh and from the
speeches 1 have heard there is a feel-
ing in my mind that most of the
speakers know little about the topo-
graphy or even the geography of that
arca about which they speak. Our
borders are defined in one sense be-
cause we had traditional routes, cen-
tral Asian trade routes, passing
through these areas; they were left
undisturbeq for centuries. The trade
of the Ladakhis was mostly with wes-
tern Tibetans also as the latter had no
other route to supply them the neces-
sities of life or even to sell their pro-
ducts like wool, etc. That area was
very peaceful and there was no dis-
pute with regard to any matter. T am
reminded about two or three things
which will have a very important bear-
ing on the claims that are being made
by the Chinese. When the Chinese
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first captured Sinkiang they never
talked about any part of our country
or of Ladakh arca and particularly
Aksai Chin. Later again when they got
Sinkiang, they never talked about it
that time also. What has happened
lately is this. Unfortunately the geo-
grapaical situation on the border is
such that right from Leh which is at
about 11,000 feet above sea level for
about hundreds of miles we have to
g0 up and up to altitudes of 20,000
feet and beyond. It is all through
steep ascents and descents up to the
barder. 1 am saying this from what
little part of it 1 have scen; most of it
1 have not scen. People who have
pane to those areas also say this. On
our side we have not got a flat land or
a plateau. On the other hand, in the
other side of the border, that is the
traditicnal  border, there is a big
plateau which stretched into the wes-
tern Tibet. Somehow when the trou-
ble in that area started, I am re-
minded of 1950-51 and I do not know
whether the Government of India s
informed about that or not, for some-
time there was some sort of a whis-
pering propaganda going on in the
Ladakh area that they should think
in terms of joining Tibet. That propa-
panda did not stand long; it vanished
by 52-53 when the first contigent of
the Chinese army entered Tibet against
all canons of international justice and
fairplay. The Chinese forces have
got the advantage of coming over the
plateau because the plateau is within
Tibet. 1 am explaining this to try to
make my friends understand the actual
position there so that they can come
to proper conclusions. Till they came
up to the plateau nobody on this side
knew anything because that territory
was Tibetan territory. After reach-
ing the border they began to construct
a rnad via Aksai Chin. At first no-
body came to know about it but cer-
tain information did trickle into our
areas later. I do not know whether I
must say it very frankly whether we
acted very promptly or not. But one
thing did happen and they did con-
struct that road.

What is Aksai Chin? If you go to
those areas, Ladakh and other areas
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you will find the difficulty of the ter=-
rain, The word “Aksai Chin" in their
own language means road to China.
That was the area through which our
Central Asian trade routes passed,
and these routes had existed for
~enturies and the people were comine
and going by these routes. It was a
most undisturbed area, People never
knew burglary; they never pinched
anything from anybody. IL was an
area which was uadisturbed fer long.
Even upto 1929, people frem Yarkand,
Uzbekistan, Tashkent and Samarkand
used to carry their trade and business
right up to Srinagar and then barter
their goods or sell the goods right
away for cash and go away. But later,
after the Central Turkestan was cap-
tured by Russia, the Russian closed
this trade route, and no trade was
carried on towards this side later on.

As 3000 as ow Government came
to know that China had occupied some
of our areas, what happencd? First
of all, you should imagine that our
people had to go from Leh onwards
hundreds of miles through precipitous
terrain. You should imagine that there
was no road, not even a narrow track.
You could go only on foot or yaks.
Only the portens knew the way. So, 1
must congratulate the Defence Minis-
try and our Intelligeace Department
who carried a sort of reconnaissance
and who did go through the whole
area. In fact, ] met some of the peo-
ple in the Government of India, very
highly placed, and came to know of
our achievements. The whole area
hagd first to be reconnoitred and then
the roads were laid. From Srinagar
to Leh it is about 350 miles and fur-
ther on, for hundreds of miles, there
Is no road, no link, no cammunica-
tion. On the gne hand, the Defence
Department have constructed wonder-
ful roads; unmanagecable areas have
been covered without the people know-
ing nothing about it. We had mno
supply base. The army, after reach-
ing those mreas, reconnoitred fully
and then established bases and pitch-
ed their camps. That was the second
aspect. Thirdly, our Air Force did
a wanderful job. I know that at the
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dead of night, they would carry the
supplies to the camps and work round
the clock. Their entire work has been
tully organised now. I heartily con-
gratulate the Defence Ministry, the
Government and our Prime Minister
for having conducted these things
waonderfully well. It has been so well
organised that today we can be cer-
tainly proud of what we have done
and talk to the Chinese with strength.

Our Government have now trained
our brave young men to face the task.
That is the first thing. Secondly, we
have got the strongly built up Defen-
ces. Formerly, we were unprepared and
unready in those areas, but today,
our Government is fully aware of the
situation and the Government, as well
as the country, can meet any situa-
tion that may arise any time from any
quarter.

Therefore, keeping all these aspeots
in view, I submit that our Govern-
ment, as I understand, have been
fully vigilant and have been able to
understand the entire problem. My
hon. friends living in the plains must
not imagine that you arc¢ simply or-
ganising the defence forces on the
plains of U.P. or the plateaux of Bihar
and West Bengal. It is a question of
organisation on the high wmountains,
10,000 to 20,000 or 22,000 feet high with
steep precipices and ascending and des-
cending mountains. There, you have
to establish the supply bases, pitch
tents and then maintain the supply
lines. It is not an easy job, and that
is what our armed forces have done.
It is a remarkable and wonderfu] job
that they have done.

I must say a few words about our
army personnel. I know it. [ think
for days together our men have had no
rest. hey might have got only very
little time to eat even. In a record
time, they have constructed the roads
angd established the supply bases, and
thus they have shown the adversary
that we mean business. “So far if
you have harmed us, you have har-
med us only because we treated you
as our friends. Now, we know what
you are and we car mect you and
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meet you squarely. That is my
feeling and my strong feeling.

Last time, when the incident in
Galwan valley happened, our Prime
Minister was in Kashmir, and the
situation was so tense there. The
whole country was on a pin-point as.
it were. But the way the Prime Min-
ister and the Government took the
decision of taking a very firm stand
will go down in history and will be
written in letters of gold. I can assure
you that from that day, it has raised
the morale of the country as a whole,
north, east, west and south. From
that day everybody feels very happy
about it. Keeping that in view, we
should understand that our forces, our
Government and our leaders have
nowhere bungled. I can assure my
friends, including those in the opposi-
tion that when we belittle the efforts
of our jawans and their achievements, -
which are remarkable, we are doing
good to nobody and we are harming
our own nation. Therefore, our sub-
mission to my friends in and outside
my party is that when we deal with a
cause that is so0 dear to our hearts—
a national cause—let us all be uniled
and let us all be behind our Govern-
ment and owr Prime Minister and be
vigilant enough to see that our coun-
try is not harmed cither from outside
or from within the country.

History is replete with instances
where countries have been harmed
not by extranecous enemies or forces,
but by what has happned within the
country itself. Therefore, I would tcll
my friends—my feeling is they know
it—that we should be very careful
and vigilant and create an atmosphere
in the country, so that everybody in
the world will know that India never
wanls to raise its hand against any-
body. What has happened in Tibet.
When our Government took over from
the British, the British had a hand
in the administration of Tibet, but
our Government gave up its extra-ter-
ritorial interests and said to the Tibe-
tan Government that they could carry
on as they liked. China has got angry
because Dalai Lama and some refugees
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‘from Tibet have entered India and we
have given asylum to them. But in
.doing  this, we have Dbeen to
our culture, traditions and our
‘principles of morality and spiri-
tuality. I understand from the papers
that have been exchanged between
our Government and China that in
case any refugee from Tibet wants
1o go back to Tibet, he can certainly
go back. I am sure henceforth elso
if any such occasion arise, we will
<ome up to that

My submission to my friends is this.
I have got some personal knowledge
of that area because for sometime I
was Minister in charge of Ladakh
Affairs in my State and I know what
was the situation 8, 5, 4 or 2 years
back and what it is now. [ certainly
<congratulate you, your Government
and vour defence department and I
am absolutely sure that the whole
nation stands by you and your Gov-
ernment.

Mr. Speaker: Instead of ‘you’, it
may be ‘the Prime Minister’, because
it would secn that I was being con-
gratulated.

Shri Sham Lal Saraf: Yes, Sir, that

is what I mean.

St ®o Wlo wef : W Wy,
#g Jgt AaaT § s o O @aneT 9%
forg ey % & wawan g, e A1 gl
AT, ¥ FUF T Wi gare gifEw
wie wuT A4 & qx fagl qowwy
¥ fad darc ¢, q@ A s e fs
T gg oo faa w1 a9 WK
AHY qY qE F A § | T g forw
Ig aray § v wore wrer s oy oficeafar,
S o WrEAT o 9T oY wET T &
[ w7 AW FATF, WK AR T
framgy avn % o, 9 g WA AW
=t fgwroa <y & fod due &, fawr
o

79T % 9 wer oar § s s
W el oy & w <Y Wt H g e
F T § Y @ e i Wk
2w & v difr 7 @ afew ghmar
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w1 37 fgemr X @ ¥ wifaw g ol e
T T 2 @ @ ¥ fw o |
o 7g gt 3w ¥ et o sepf
FupRifcaw gmag w3 g e
AT Y o A wser §  Afsr gt
9T ¥ fag & g wifgg

W W o T fggem
o Tl v R g A g W
FHATY § WIH TF TH 6T TS AT
oy 3 Pavdt o G ¢ 1 W g wHNT
aff & | AfeT o qg wreer Sy
T & gW T g % § )

weR WERE, TR ahr s
I A H FH FX & A0 37 F @
% fog aw AT aefeet wife a7 80
Tg WRT AR IF AT & fe g
TATE § A AT ¥ FATY, LY g A
qw T W Y FERT 9T TA Y
drmmai #7 fgwrog #T @ & I A
qg gfemr R § wror 3w gy W §
f& ag wa= Wl St ® W W
RY ST Y U TF WIAT T §X W
daR & W 9% fau g ¥ ag
&1 Fg0 % g8 g WK frerar Tfge

urer AW ¥ A oW oy e
7g 915 ¢ fF g e At ot o
i Y Aife # dve w3 3w F & W
et da1 #¢ & arfw gA AT AWy &
wETd g o anfE A g AR woqw
FOASE AR N F g & gy A
g 37 § W FER g9 § qfewmT w
gfaa i g orgrr 2 @, e
qifeeaT #Y a<6 ¥ FIOT & qarT W
IgrEa w1 A e ag | W I
*TE ¥ ¥ 9 6 o o fr fggema
17 & g v # w7 § o wroh
T §AE T3 W IQ4T g v
|

? gowan § fis ok wwrT st
* e oy W § 1 e o
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o B fa W T I e fae-
BT AT i WA HAT AT Y & AG,
? | W S ST AE §5 FT g9 S
Y & grdl F1 WG T FT A9 FE &,
% a1t g fF 73T & qrge ot I A
TET ATEATG&T F3 | AT ¥ HF 1T
qfem &t & &T9 § HT I7% 0F T W
T W FY gy 1 @ & oo waw 5y
frgraT #77 #1 d4 € | 9 gW WA
T F fau o 24 &Y dOC £ A &9
faet € T game Ao &Y wfw o= v
qFRAT 2 1

afxa g @rr ww T A AT AT
g 921 &0 AEE F | oW uY
wwfeas ered fzadr At 7 wnaw fa,
qto &o ¥4 Hgd A Ww fm, =
I7% arz =232y 51 7w a1 w=ar
grar afz &rf S A o §@ § g
ST AT ? W

Q% WAA BT ;|

& ®o Hto TAHT : a‘n‘ra‘ram‘fﬁ
FqT A KT GIAST W 7 T AW ALTE
&1 T Fo 7 afET g s w5y
ot fer & Arfg ov soET WG F
# qgar g f& mfe o Aifa & 2o 2
FAAT AT T AXHE | § qAA4T AT
afed A& g 9% 7Y req oA a i
trazwmm vy & foad faearr |
AR ZT HFAT & | FH AT Tl WA
Fifz & qor & wr H O w9
AT &1 st fomam ¥ Famr w4
T AT W TAT WHIH K T4 9
ar 7z TrRHeT A frandr oy A
T gz qIE AT AT | WA gF &t
IT AW a7 A e Wty faeEe
fergeam ®1 ater av | & WS A AT
wie femgram ov v & 1 F W dy
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" @ & fF e wd A g |
ot & et &Y S H T T

¥ uF fggemr g1 & A1 g9
WAT ST F1 740 fearar FwEAr gy
g #1¢ aa A 2, F fHmErd ¥
S T wma g, AfFA 7 fm ol gaar
FEAGR FT F7A1 T AR ¥ 359 faan
w541 g fF a0 saa g & | ag wwea
F1 Aif3 o7 74 =@ wifaT @ saaAn
F7T I FIfer 7€ | AfFA IFE AT AT
T T TGOS F AEF Ay AT G oA
FIAIT 27 AT L F@ FAAT FTATH A
A sarr a3 faern srgan g fF gw 7o
T I &1 fAgrae w7 @

o gqava fag . e wgEw,
WA TANE G T @E
AT HIAIT fay AT wgaaT @ wrena
FT7 9 7 ag o FEr fF WA 1y
ggagfa g fmaamivam iz v
s foo 1 777 fAws 9z 2 iF A
#EE HAET W 9gr A4g7 WE, 4
TEFT W TA ST £, ArL AR #
HERfT FT AW AT F AT A AT FT
g f& wram gor F1 yifaa 7 @i
TR ATIT °T AT WA FOT T FHAT
a1 fzar ar -

et saArfa, Aar
AT T

Sgia Fa1 a1 f& 3 gitaa & |
TR AU £ arar 7 Fa fww
g% a1 g9 @ fawar A g &
gam o Ad g 6w @A
Hff g 9 & faeg g8 ¥ @1 & w6lA0
7O qay faaar A ad & 1 A@
gAT Hepla @

g FWdEr s g fF 0w @i
A S 2feR gt wami 9 Arfei
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FTRT TG § A TEL TTH gATS I JAT
s = A F & fraw =l
¥TW® & T qgd & W @
@& | I A wren gm A al N
GEARE 7

oI WL 3W FHATL ¢ at 9%
g F1 Aifa & wor FET g
W WX WA AT § AT ag T
g § & | WL T T8 I61 H W9
AT ARG O W AT FI1Z K1 =T FY
a<g @TT g1 A7aT, wfw g9 wAr 7
TRIAGN WRT |

gw@r weEfd gz Aadt w@Y
t f& & T s fR
ST 0F Uzd g e @ gad
HT WA WY ®iwlE oar wed
drag ver ¢

wrfame =1 SifaAosfafrm
foema #1 faigdaaga 2| s
St |EFT F1 3T fEeman war g 98 I
faw f& 2w s fages g @ s
TR A HH | gAML wigfa 4T A9 AA

arag e €

fafegi & oY & =Tt
Tt A aifas wEr

dfer Al e am Ay @
e fafead &% gaT ewen a2 w@r
&1 a7 wfer g wmr @ e 29 Qv wet
# A FY TERdr w1 A swnar @ o

gt WA HeY F¥ ZFer was
# g% g AT AT &Y WEAr 1 00
qE & | wad wgi ad g 9ee O
HIAT FY WTEAT Y AU gt faar £
o7 gx fgedi 7 wor mar €7 971 foms §
ar aefigr ar wadadar  foed §
WK 3vg i fews § o weEgET ar
wufesmr fama & 1 Sfew st ®
arn wt mé fea”’  femw § WX
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SAE ¥ FITT AT AT A Y
S T W] fore gw R ¥ a9 fw
WG JAT Y AW I AW ¥ g A
T | AR A § e T e wer
FT 9 f& Whenan

Christ, he means cotron,

glish man says

W ge § fF awa ame fag
T g fo arfeeam Y aAw fear s,
gy AR fdg M g fF 9y g
g & fegr wrow, gwy Tiae fEa
0 g fF g8 3 ayar 91T oFECaTy-
TAA § OGT G, A€W d AR
FELE M | AX AR T 1 WA A7
amgar Y Mz & 99 fergEm Ay e
& &1 g7 e fwar 747 a1, gz gfaar

FI 5 G7 f&F we would not accept th®
partition of India even if the whoie of the

country  were to go into flames
afsa 0 & Wi 2 w19 A g PAr
ag ey & fagr @& &

T TrE gl ® fumer ARy
WYY M F IAT G gET E W AT
fade 1 Zfam & snv @ gar Erm AT e
n fearm & A9 7 waET £
W FAT WA § AT WA FAT WA
¥ fom Avz 7 wyan ITAT AT WM
IFAT T FEEAd Ifam & T ad
AT FaT &t mrs gardr ofa A
Ad | v a7 Tz § f oeafaEd
#fas foerm 20 § @ s, a7 A
wear g fr faezd gfam o arfusd
&1 379 &1 39 999 4% A fgem & fw
TE THT &1 N &, TF FATESEMI AV
aznit & A% @y ar et ar i
v ¥ fased Zfmr aar wuft 7 dfe
wa & I & qoan g fE s A feaw aw
wug fed ¥ o F Q@M g f& owT ¥
feas waen dure f&d & ofc fera
gart ol &1 fmtor w0 & foar
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[ = gaae fag ]
HY TG T FA TG Y AT g |
W= ¥E1e, § WY & g0 ag fAaqe
T T g R AW F T = A
w1 By i adm 7 & 0f, wfEe
#fr faan afs 2 & @ 7 gf @
AT 2 T AE FHaT & | W FY @0
% fod wedt @ fF g da wowy A
Ft @ F fod wfeag & @ | AF a0
3| g1ar g wd § =t =ifzast 71 17
T g g e g A T g WK
78 UF UAr s g fuw § gg aar
g g g 1 e @y @ wrawar
T gwud &1 g § | FR0 wmwfa
FT HAA G, AXATT FT FIA § |
g gz g R o @A & @
ALY 47T AT & | F WAREr # 3afaq
IAd T8 Faar g {5 g | gaadr
£ | § T e arelt  r a€ adr giv
WIE & 1 A WIawEr #1 zoud gafad
Far g f& 7z a6 amafe &, ag 76
FRTA 2 1 99 H T W Fow 9
ge & 1 3% # mfaefaz o 18 TAw
27 qar go € | 99 & A a3 ®fo 9%
wefa www & 1 o s afw 7 aaen
Y, fadwme W gErAR wif gar
g & A gafaa ga wwdr Argafa ar
E9AT T & | HIT AARAT 8 F
qurE T O ITadr gt ar oft @z
¥ faqd aezdrg 2 w@ifs gz w7
TR HAATTT AT LF0d a7 FaT9 § |

‘T W ¥ MR AT ¥ gAAA F I
eF Fit & Zav an afewa & dzax n”

ag 1 AILFRIET $T T93d &7 FaTA
=T 37 &Y Toud ¥ AT W A
fgerare FoAT T T WEW g §
WY wafF g 9Eg aTa wIE go 8
na & g0 fo 9z a1a & arar 5 gw
F1E TfeEs gWm AE 2 @ E 1 TR
fad fee ag am &g waefr fs gw &

AUGUST 13, 1862 India-Ching Border  16a4

Situation

fads aroere # Y € 3 dfeT Ew
& 38 w1 anirdy geng A &1 § gur
fear & 1 9T W & vy anfrd
wATZ TEAT § | W9 & @A qafaq
TEAT § IW T AW RS Fifad | gz
gz e ma ¥ & 2 oF
fegeardt &1 oYt 3 4y w1 gaR
ZaETl 9T ATEAT AT oW1y MT AT
7z fF &Y A R @Y & T oww fza
T S FEa<d AT 21T E T A7 MAT
F1 " FEAT T F4fA7 | fame
F FIAT 77 }fGT | qOEEHEr F
FAAT &< Fafud A Ay & weEi
F AT FAAT a7 &A1 g A
o F AT qng @ | ow & far
Wt gafau g fF w g &
aEe & fag fuadr adfea 99
mfwwrd wrf g% # 57 w7 w1 AW 227
o 34 57 7T frm Aifaw | 7 faer
£ MF qfT § FrE A mar s
ATz 7 vzl A9 g1 afew o fum
AW T oo AT WA WHI 9T
TTRAT T 6 T @ A IF /W &
foamray ox faqe & fag fra2 +3)
gu, forg 30 & famag & so7 gma a1
#E 90 @ 81 99 W F gadEn
o fa & fag of a2 af faa wd
FAATA U FLEFT TAX @ A F AL
3% aﬁmm@mﬂga&ﬁ
F99 TR F2A1 § | 97 Fow 329 9
oYz fag a‘ra“ra-?rg_qm-’fgr{ CrERE 4
I F wfa /r, aga w1 I F1 919 G
g g i am ¢ 5 a7
A FaaTa S AT depfa &
faars § sam Aot a1 § 5 vy
FUT ZAF AT A £ w0 A
g% | % U& Ay, foag T fE ur 8
FEAT ® w7z fFar, ag &/ WA
TR # T @ FC §9, 4@ wEeIy
A 1w A fear g wo w1 §Y famEng
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fesrm a7 1 He can who thinks
he can ; he cannot who thinks
he cannot. gm &t @ fawmw
a1 AT T Fir T T W A |7 A
A § | ¥¥ FAT L6 W0 A0 a
TG FT AFA § | TAGAT TELT T AT
2 5 & F7 S @, T Y i
wied o, 1 & gL AT o oWk
o & ORI Jmm G | & aevia fer
MR mamdamadigfo
feg o &3 | g s & &= AR
fegerdt ¥ | 8T oF WA AE-
e & < ¥ 239 7T | 97 ]| wgwonw
sy A st @I & T o
fora f st e & 7 o sy Fah)
qg AT ST FT T4 Jamafa qv
R faalz *% fewroa & fad 9w &
oo s &t ogfa & oY | Wi @2
Fara 7o fF g a2 o wY @
qaHT € qg 39T @R | awT qmw
@ & fF ¥Y FUT W a9 |

# WO quTT WA RERT & A &
I 77 AT ar § s fE et
a1ga 7 ¥ w1 5 w9 w9 §ET w6
W gAl § 19 3T AR 7
HGT AT AT FOT TG GH A FT
9 G0 [T | g9 AT T 919 I9 964
&7 @9 WY 98 FEA (H A I WA
faT w1 wod &%% 1 fewioa & fag
T4 ¥4 OF gL gHA & qHET § a8
& T 1 R #1397 ¥ qE a4
™R o—

“qrq Fmift FEifnr @fa

@q qremfy A gaafa”
BT &1 81 o8 aeim & 7F § 5 W
wraTd S faar off dwafm A aw &
faems wE FT9 FT @1 I FATART
FUO O JaFT faay 0 1 § wew &
|TY AT =R g 5 ¥ 0% et
T W F 9T § | W §T TF WL
WTCTRTT # i ¥ o & d @ o

SRAVANA 22, 1884 (SAKA) India-China Border 1626

Situation
ar &1 w70 A & P g W mEew
H 796 g | MM 8T UF  2uaEr
#1 78 afer s4=7 § fF a7 wreawmn
N wFw F g dae @

FE 7 F€ FTO0 wAw § fr fiw
AR 9T T of ¥ averdra AT ag
[EAT | TG AR TRAXTT F A
FAT T ARAT | A AR TG ATy
¥ wufaa 7 s e o
g T wt of ¥ @rE W FE g W
wrafi¥imaraoe & wH
TG 7 FG T WA ¢ |

“IFAY, 7 gaw T mfew,

gg M § fowet waferr § n”
MR W@ @ Ad 81 g fF qm &
q@EE §1 AT 99 8] aFl §
Farafea & WA F AT 99 | 9 3w
F wr ag w4 foaet f aigl & aw
grT A fomraY e ot ¥ wgred
T g | TW A T W AT A,
frawme R = it & qafagi
9T I G FT A4 forgia 6 2w &
forg s st o wmgfa & o

sit o firo ar¥w (7AT) : werw
g, & Are v s AT f e
afer q WOAT IaAT A &% AT W THE
w7 g foaan fe wif 2o wae w3
awaT & | 36T § fadnfy 7o & qaedi &
wTevi #Y W IO Sae ST
7T g fF 0F a1 @t ag AT A A
w73 § WY ag wER & R 0w T wTh A
g% ug aghd A9 #9669 & wer
# @ agr 7% & 99 ¥ GgAa § e
Fr T a7 THIX 2 ¥Y AR AT
A1 & ow fedifeon, o6 g A FAr-
gfer #1X SETE A AT ow s § ar
& q 7 wAw gwar fis wrferc 3¢ e
7% IR WYY A AFAT A I T wY
faate &7 w1 § a8 TTQ 7 a6 77
& v g 7
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[#fr o fawe aru¥T)

s oft, gardt a8 99T &, W
R %7 UF $3wX g, 0T § R ARy
(T RATNFAT @D R
Ed DT AT F@ &, @ I
¥ Wi 99 & g owe o o iy oy
&1 wigiew afed | gare andt gxwr A
wft a@ @ wgrdua &am &3
% wiw & wgar g fe garidw # war-
Waat @ s ol 7@ o ¥
Ty A W FE A TR A
@ W "Ry dfed off it g
#iw faama § fogin & &R 2@ &1
oF BT & AN AET 0F e
wqEAT ¥ | W sfagre w1 oAy wwed
P ¥ oY gw vggare w1 oft 7 e
% T & &A ¥ & g®W T QT
o 9w e fge oF A ar W
fog awg T & TR 9TEAY gWT SH
lmftfg@mﬁ@ﬂﬁmﬁﬁ-‘«rmq
@ s ez o fe oF S
o wfe A €, o gate g § SEw
| O N OF agw &9 ¥ faeerd
* grq auAt oIl ) a9 T SR feu
gAY O afeee 2 &1 a9 9w ew
®< & A £ w3 O @ | O
qE O 2 & FIT &Y 9T g AW
% 7Y T | g TuTE 3 e WA 7
Farat ®1 fargi i @t e AT
% TFaT &7 1 W Traar f wE
dar & 9T 5H 2w A ey fewm
QST W g AT & AT I F T
WX §RaT 914 & fAq A7 9wl & i
i o ar dr s & fau SRR
oFE §( I Iufeqa fwar } )

* 18 hrs.
AT w7 & € AT g e

& fr ey s wgE A feafa w1 @1
Yo% ATt T A @ | 7 fraew

AUGUST 13. 19862

India-China Border 1628
Situation

T W § 6 O W@ gmn
WA § | TR T FT A HIEA-NEH
g, g T WA § 1wy faeft
wrg srgar gk @, @ aaww ww g |
AT AE o 39 aX% AT &
TF, dY qg TATET T | A FYOAE
# g I5-91 9 9 gATR Al
A gr, ‘g ATHY, AT W AT AT
W, @ a8 ama off qar€ € | 7@ A
Tarar v § 6 gw we oF oF 9
e & @ F 3 A TG aF S A
wolt & g w2, faey W w4
A4 q%F W Wi & ALT ST | T q AT
d%T, T & T 99 WK TH H a9y
TrevaT ST @Y &t @ fE o
g H T FA F fAw woer ad £
TR F & AU 07 gW aTa-da w4,
afew afg gw ax wrew g m, A
gw g ofeq & 19 99 &7 qFTEEr
a1 ¢ g gfam w1 Fed @ fF dwei
¥ WA & GTEr, qe-wierd #1 qwaAr
1 gfee & T@A gu 9gF g A A,
o g0 fifadl & arg qgead & a@iq
FhH—idT S w77 F@ 9 fw g
oy § o 7T MY o /S & AT A
M T A § AR A ¥ qE e
i @y v, da fE wweEg
qxeg, =Y qATe fog, ¥ w@ @, w®S
Eq'q‘[aﬁq;ﬁg,m & arg b
F § W1 39 & q17 AW FQ@ E |

& fagea o wgan g fw owd
FTC avat &1 §9T & | @ A 9 &
Atz ¥ e € f gw wme & e e gt
@% ¥ fcfie 3% 5K T T OF T
daelt TEATfeRaT X F F S
%, forg % o o i 29 45 ST HEAT
FT a% ST fpet F=RTe 9 TG T |
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China Border
Situation

wepfy #1 0% aga 91 avaw fgaeo
¥ R R fowm fgurerg € qda-wmamsy
¥ gr & qifY faem @, sepfr et 2,
g | FATT IFW GHT &, IAF T g7 Y
W7l [T qG, I@ A W T A
faeqa 7d FTaRT WIT 7L I Nfzgi
T ATEAT I AGATHE HT AT, AT
gH I9 FT waTH 2 |

Tl I foeaa a7 qmw 2, TR
srew fafrex aee 3 fasaw o = g
Y I I 1T F o1 ) Frar @
T T X IW o ¥ 5, & faegw
31 o | T 99 gw w AT qvv fe
|TEAT FT FOT AME g W A7 ATy
T oX T FTAT A0EAT 2, IT &
G ST, A IR o A A
fog A w9 9% ¥ I W @A &
faw g7 & e, fafzal, aom feet-
dfes S99« ®AR fewinifer afaw &1
sty far 1 g9 sTen § fF oW v g
9 qraed ¥ 4TI §, 99 aF qg qUiedr-
Hz B &Y "rAr A §, AT a% 3 AL
WG R, 9T aF I # qufaa F o g,
ST aF AW F FATAT F7 WA, T AT
TEIAAT gk @19 §, a9 aF 6% &%
TR FT ZT9 I, T AT i [
AT WA FF @t #7120 /e @
Tt THT FAL WAT W qraeqTar g
fF g &1 =z qu, oY, v i @ aww
& wrafaez ot F Teg ¥ war E—
gife S ¢ 2 F AT W TF
ford 78 Tomd fe et gt AW &
amfor & & 3w Iy AT w7

Hotise

R @i Yo FOU FE—I@ W W
¥3 FO% o714, fo & aearh ar g
T 99 §, T W 6 quIC & GEre
am £33 W) Fat ¥ o) 3w @
A1 Fat & wrew ¥ AR FEE A
fear M & w #E gl Teftman
TT /T FUMT—TG I T g1 A1
w1 SIT—3 g ¥T 7T IW F AFTA
TH |

Mr, Speaker: | would request the
Prime Minister to reply tomorrow,
Otherwise, the debate is concluded

18.02¢ hrs
BUSINESS OF THE HOUSE

Mr. Speaker: The House is aware
that the Government have suggested
that the current session might be ex-
tended till the Tth September 1862.

I have accordingly decided to fix
sittings of the House for the trangac-
tion of business on the 3rd, 4th, 6th,
6th and Tth September 1962,

There will be Question Hour on all
these days. The information regard-
ing allotment of days for answering
Questions pertaining to various Minis-
tries will be published in the Bulletin

The last two and half hours of the
sitting on Friday, the Tth September,
wil] be allotted for Private Members'
Resolutions.

18.03 hrs.

The Lok Sabha then adjoumed till
Eleven of the Clock on Tuesday,
August 14, 1962/Sravana 23, 1884
(Saka).
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[Monday, August

ORAL ANSWERS TO
QUESTIONS.

5.Q.
No,

215
216

217
218
219
220
221
222
223

225
227
228

229
230

231

Subject

Social Education

Conference of State Mi-
nisters

Universities  in
Five Year Plan

Manufacture of Hchcop-
ters . :

British credit for expan-
sion of Durgapur Plant .

Shortage of women tea-
chers .

Manufacture of Mannc
Diesel Engines

Production of cement :’or
blast furnace slag

Burmah Shell and ESSO
refineries .

Explosions in Delhi.

National Integration Day

Blast Furnace of Rour-
kela . .

Third

Ccmcnt targct

Scooter Manufacturing
Factories

Machine Tools Pro;;rammc

S.N.; Q.
No.

2

President Ayub's state-
ment regarding Union
of Pakistan, Afghanman
and Iran

WRITTEN ANSWERS TO
QUESTIONS

5.0.

No.
224

226
232

233
234

235
236

237

Council of Scientific and
Industrial Research

Conference of Common-
wealth Chiefs of Staff .
Illegal entry by Pakistanis

into Assam .
L.A.S. Officers
Reserve Bank

going abroad .
Silk and Art Silk Mills

Research Association .
Succession to !{olhapur

Gaddi . :

Establishment of Machine
Tool Design Centre

rules for

DAILY DIGEST

13, 1962/Sravana 22,

CoOLUMNS

1337-41
1341-45
134551
1351-58
1358-59
1359-62
1362-63
1363

1363-67
1367-69
1370

1370-73
1373-74

1374-76
1376-77

1378-80

1380-1473
1380
1380-81

1381-82
1382-83

1383-84
1384
1384-85

1385-87

1884 (Saka))

WRITTEN ANSWERS TO

QUESTIONS—contd.
5.Q. Subject
No,

238 Foreign technicians
ndia.

239 Fertilizer
ra

240 Lightning fighters

241 Indian troops in Katanga .
242 Indian contingent in Con-

g0 z
243 Free education
244 Powdered milk

345 Stay of businzss
forzign countries

246 DBharat El:ctronics Lid.
247 Defects in Rourkela Steel

Plant

248 Declhi Municipal Corpo—

ration
249 DPolytechnic in Goa ,

250 Coal Mining rights in West

Bengal

251 Iron ore smelting lechm-

ques study team .

252 Manufacture of tanks in

Ordnance Factories

253 Excise duty on Buealyp-

tus oil

254 Election Pmpaganda 1|tc—

rature

255 Confirmation of cwll:an

def:nce employecs

256 Change over from coal to

furnace oil .

257 Pakistani immigrants
Tripura .

at  Dankuni
Station .

259 Indian currency notes in

Persian Gulf

260 Foundry Forge
at Ranchi

261 Three Language Formuln

262 Oil refinery in South

263 University in New Delhi |

264 Mineral exploitation
Rajasthan .

265 Marmfacture of coal bar-

4= T . .

266 High Pressure Boiler Plant

at Tiruchirapalli .

Factory near

man in

Project

1632

CoLumMNs

1387

1387-88
1338-89
1389

1390
1390-91
1391

1391-92
1392

1392-93

1393-04
1394

1394 75
1395-96
1396
1396-97
1397
1397-98

1398-99

. 1399-1400
258 Looting of ammunition
Railway

1400
1400- 01

1401-02
1402
1403
1403-04

1404

140405

1405
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WRITTEN ANSWERS TO
QUESTIONS—contd.

5.Q.

No.
267
268

Subject

Missing ILA.F. Canberra ,
Delhi Polytechnic .

USs.Q.

No.

539

540
541
542
543
544

545
546

547
548
549
550

551

553
554

555
556

557
558

559
560
562

563
564

565

567

Development of tribal
culture in Tripura.

Ganki colony in Tripura .
Hunger strike in Tripura .
Children’s education

Dzv:lopment of aviation .

Precious stone deposits in
Kerala

Minority Commission
Estimate of Income of
Tripura State .

Expenses on Third Gene-
ral Elections

Female language tcachers
in Dethi . :

Housing Grants for Hari-
Iaﬂ‘l

National Prize Compen-
tion,

Paper for schonl text
hooks

Use of Red Number Plau:s
and flags in cars by ex-
rulers . . .

National Small Savings .

Gold from Kolar kept in
rescrves

Delhi police lo::k-ups

Selection Grade for
Assistants ., .

Fire accidents in Delhi

Diploma issued by Matio-
nal Council for Rural
Education

Promotion  in Inoorne
Tax Department

Harijans in Government
Employment .

Budget Grants of Minis-
tries

B

Sangeet Natak Akndem: .

Hungarian  Government
Scholarships

Training for blinds
Kerala Granddhasala San-
gham . :

Life Imunnc: Cﬁmpamcs
in Goa

[Dany Dicest]

CoLumMNS

1405-06
1406

1406-07
1407-08
1408

1408-09
1409-10

1410-11
1411

1411-12
1412
1412
1413
141314
1414-16
1416
141617

1417
1417-18

1418
1418-19
1419
1419-20
1420-21

1421
1421-22

1422
1422-23

1423-25

1425-26

1634
WRITTEN ANSWERS TO
QUESTIONS—contd.
U.5.Q. Subject CoLumns
No.
568 Friendship University,
Moscow : 1426
569 Political Prisoners . 1426~27
570 Holiday Homes . 1427
571  Examination results . 1427-28
572 Pakistani Nationals in
India. g ; 1428
573 ‘Terminology for Scmnce
subjects . 1428-29
574 Heavy Electrical Planl.
Bhopal . 1430-31
575 Utitizationnt’natural gas . I431
576 Recommendations of
Staff Councils . . 1431-32

577 Forged Currency Notes . 1432
578 Rat mcnace in Minicoy

Islands . . 1432-33
579 All India Councllnl'Spom 1433
580 Handicapped children . 1433-34
s81 Hindustan Steel crnploy-

eesat Ranchi . 1434
582 Fertilizers and machme

rool industries etc. . 1434-36
583 Credit from Poland . 1436
584 Steel Plant at Kothagu-

dam . 5 . . 1436

585 Cement factory near Na-
garjunasagar in Andhra

Pradesh . . 1437
586 Durgapur Steel P]am 1437
587 Brakish water 1437-38
588 Loansto States . 1438
580 Pipzlin: batween S:ltgun
and Gauhati ) . 1438-39
590 Fertilizer Plant . . 1439
;91 Co-operative Societies in
Tripura . . . 1439-40
592 Sm i activities  of
kistanis in Tripura 1440
593 Businessmen in Tripura .  1440-41
594 Abdul Nabl's Mosque,
New Delhi . . 1441

595 Report of Hindu Religious
Endowment Commis-

sion . . T441-42
596 Theftsin M. Ps ﬂnh 1442
597 Assistance to West Ben-

gal . i . 1443
598 Indian Scientists . 1443
599 Pre-University classes .  1443-44

Pre-University Classes
mination . . 1444
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WRITTEN ANSWERS TO
QUESTIONS—contd.
U.SQ. Subject
No.

601 Neyveli Lignite

602 Unsettled claimsof L.I.C.
Policy holders

603 Plant for hlgh octane pet-

rol

604 Script for lndlgn la,ngl.l-
ages .

605 AllahabadH:gthun

606 Survey of Indin emp-
loyees .

607 Cement prices

608 Organisational Changesin
education Ministry

609 Rationof soldiers

610 Promotionof Jawans

611 Tax Appellate Authority
in Manipur .

612 National Scholarships

613 Government gquarters in
Manipur

614 Examination system

615 Coalfor Punjab

616 Eveningcolleges

617 Asian gamesin Djakarta .

618 Armyexpedition to Leo-
pargailpeak

619 Naga hostiles

620 AllIndia Agricultural Ser-
vice .

621 Amcndmcmof Hmdu Su-
ccession Act

622 Chhaw dance

623 Sujanpur Tira Fort

624 Indian Council of Cultu-
ral relations )

625 Aid to National Council
of University students .

626 Manufacture of textile
machinery in Madhyn
Pradesh

627 Suimdcstclhl
628 Enrolment of Scheduled

Castes in  educational
institutions,

629 Japaneseradarsfor India .
630 Orissa Mining Corporation

631 State Bank of India Bran-
chesin Punjab .

632 Role of police in National
integration

633 Centres for Advanced Trai-

ning and Research

[Dawy Digesr]

CoLumMNs

1445
1445-46
1446

1446-47
1447-48

1448
1448-49

1449-50
1450
1451

1451-52
1452

1452-53
1453
1454
1454

1454-55

1455-56
1456

1456-57
1457
1457-58
1458
1458-59
1459

1459-60
1460-61

1461-62
1462
1462
1463

1463

1463-64

WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject
No.

634 Indian Bankers' Seminar .
635 Training of adultdeaf

636 Book series on ph}!s:cnl
training

637 Delhi Parcnts Assocmnon
638 Legal aid to Scheduled
astes and Qchcdu].,d
Tribes
639 AidtoAssam for smd jesin
Sanskrit

640 Agra Fort
641 Income-tax return forms .
642 Gameof ‘SoftBall’

643 Defence Organisation Mu-
tua] Assistance Fund

644 Abductionofgirls .

645 Case registercd under Sea
Customs Act, .

PAPERS LAID ON THE
TABLE

(1) 'Reports of Experts on the
Rourkela Iron and Steel
Works' (Sol\'canc]:gatlon 5
Report).

(2) A copy of the Certificd Ac-
counts of the Indian Institute
of Technology, Kharagpur,
for the year 196o-61 along
with the Audit Report thereon
under sub-section (4) of sec-
tion 23 of the Institutes of
Technology Act, 1961 .

(3) A copy of the Territorial
Councils (Second Amend-
rn:]'l;.? Rules, 1962 published

otificaion No. G.S.R.
986 dated the 215t July, 1962,
under sub-section (3) of sec-
tion 54 of the Territorial Coun
cilsAct, 1956 .

(4) A copy each of the following
otifications under  sub-
section (4) of section 43B of
the Sea Customs Act, 1878
and section 38 of the Central
Excises and Salt Act, 1944,
making certain further amen
ments to th e Customs and
Central Excise Duties export
Drawback (General) Rules,

1960:—
(n)G S.R.No. 763 dated the

9th June, 1962 .

(b)G.S.R.No. 764dltcdthe
gth June, 1962 .

1636

CoLuMNS
1464
1465-66
1466-67
1467-68
1468

1468-69
146070

1470
1470-71

1471-72
1472

1472-73

1473—75
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PAPERS LAID ON THE
TABLE—contd.

(c) G.S.R. No. 779 dated the
16th June, 1962. .

(d) G.S.R. No. 830 dated the
23rd June, 1962.

(e) G.S.R.No. 831 dated thc
23rd June, 1962.

() G.S.R. No. 872 dntedthc
3oth June, 1962

(5) A copy each of the following
Notifications under section
gﬁ of the Central Excises and

alt Act, 1944, making certain
further amendments to the
Central Excise Rules, 1944 :—

(a) G.5.R. No. 759 dated the
oth June, 1962 ’
(b) G.5.R. No. 799 dated thc
13th June, 1962 i
(¢) G.S5.R. No. 865 dated lhc
3oth June, 1962 .
(d)G.S.R. No. 866 dated the
3oth June, 1962
(e) G.S.R.No. SS?daledthc
3oth June, 1962 .
£)G.5.R. No, 868 dated the
3oth June, 1962
(g) G.S.R.No. 936 dated thc
14th July, 1962 ]
(6) A copy cach of the following
Notifications under sub-section

(4) of section 43B of the Sea
Customs Act, 1878 ;—

(a) G.S.R. No, 828 dated thc
23rd June, 1962

(b) G.S.R. No. 869 dated the
30oth June, 1962

(c) G.S.R. No. 870 daledthc
3oth June, 1962. .

(d)G.5.R.. No.g40dated thc
uthJuIy,wSz .

(7) A copy each of the following
Rules:—

(a) The Union Duties of Excise
(Distribution) Rules, 1962
published in Notification
No. G.S.R. 933 dated the
14th July, 1962, under
sub-section (2) of section
5 of the Union Duties
of Excise (Distribution)

Act, 1962

(b) The Additional Dutics
of Excise (Distribution)
Rules, 1962 pubilished in
Notification No. G.S.R.

[Damy Dicest] 1638

CoLuMNS

PAPERS LAID ON THE

TABLE—contd.
CoLUuMNS

934 dated the 14th July,
1962, under sub-section
(2) of section 6 of the Ad-
ditional Duties of Excise
(Goods of Special Impor-
tance) Act, 1957.

INTIMATION RE : CONVIC-
TION OF MEMBER— 1475-76

The Speaker informed Lok
Sabha that he had received a
letter dated the gth August,
1962, from the Special First
Class Magistrate, Tiruchira-
palli, intimating that Shri
Era Sezhiyan, Member. Lok
Sabha, was tricd "on a charge
under section 143, Indian
Penal Code and section 7(1) (a)
and (b) of the Criminal Lasw
Amendment Actand sentence-
ed to two months rigorous
imprisonment inthe ntral
Jail, Tiruchirapalli. .

STATEMENT RE: DEMANDS
FOR SUPPLEMENTARY
GRANTS (GENERAL)
FOR 1962-63— 1476

‘T'he Minister of Finance (Shri
Morarii Desai) presented a
statement showing Supple-
mentary Demnads for Grants
in respect of the Budget
(General) for 1962-63. .

DEMANDS FOR SUPPLE-
MENTARY GRANTS (RAIL-
WAYS) FOR 1962-63 1476

The Minister of Railways (Shri
Swaran? Singh) presented a
statement sowing s Supple-
mentary Demands for Grants
in respect of the Budget (Rail-
ways) for 1962-63.

BILLSINTRODUCED—

(1) The Atomic }:nerg'y Bill,
1962 1476-77

(2) The Advocatcr- (Th:rd Am-
mendment) Bill, 1962 . 1477

MOTIONRE:INDIA CHINA
BORDER SITUATION—  1477—163%0

The Pirme Minister and Minis-
tet of External Affairs and
Minister of Atomic Energy
(Shri Jawaharlal  Nehru)
moved that the situation along
the India-China border, parti-
cularly in the Ladakh regicn,
be taken intc consideration,



1639

MOTION RE : INDIA-CHINA
BORDER SITUATION—cond.

CoLumns

Two substitute motions were
moved by servashri Surend-
ranath Dwivedy and P.K.N
Deo, respectively. The dis-
cussion was not concluded.

ANNOUNCEMENT BY SPEA-
KER— 1630
The Speaker announced that the
current session would be ex-

tended till the 7th September,
1962.

GMGIPND—LS II—1434(Ai)LS —3-9-62—900.

[DaiLy Digest)

AGENDA FOR TUESDAY,
AUGUST 14,1962/SRAVANA
23,1884 (SAKA)—

Further discussion on the motion
re : India-China Border Si-
tuation; and consideration of
the motion re:Repori of Union
Public Service Commission.
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